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LOK SABHA DEBATES

LOK SABHA

Wednesday, November 16, 1983 |
Kartika 25, 1905 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Deterioration in Quality of Mini Buses
+
*21., DR. A.U. AZMI :
SHRI MANOHAR LAL SAINI :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government’s attention has
been drawn to the news item ‘‘Protest at
supply of defective Buses” appearing in the
‘Indian Express’ of 6-10-1983;

(b) if so, the reasons for the deterioration
in the quality of mini buses; and

(c) the steps proposed to be taken by
Government in the matter ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) Govern-
ment have seen the news item,

(b) There is no evidence of deterioration
in the quality of mini buses being manufac-
tured in the country. However, isolated cases
of disputes regarding mauufacturing defects
may have arisen from time to time.

(¢) The Government has been encour-
aging upgradation and modernisation of
technology for manufacture of good quality
automotive  vehicles through indigenous
Research and Development as well as impor-
ted know-how. Accordingly Research and
Design facilities are being augmented at the
Automotive Research Association of India,

2

Pune. The importance of this aspect has
also been emphasised in the deliberations of
the Development Council for Automobile &
Allied Industries.

T Q. . qTAAY ¢ AAE S, FATT
§ &1 AT R F qFAAE 9 & 7 ege
F1TTH | T w777 fear &, IFF Y@T qar
F7qr 2 fF 912 7 IFT qgr AR €
IAF FIG-ATE IEAH AMAT 747 '

weqe wgERg : AT 93 98 fAar )
. U q. A : AT 98 Fg fxar
ueqH WEEW : HIPT, ATH qE AT
qar s+t 2 1 faardy s ag #9 ar qar
FTHAT &, 1A 98 92 37 & |
(zmasm™)

st FWAAY 77T TG : Sir, 1 protest
he is abusing the Government. 78 ¥g 7@
¢ fs afr-fasht avwe | fasge nwa
T FF Tg 2 qALAT FEAT &7 qg
T8 ®zar wifgn | 3z fyads ae fa
gT39 21
(emaem)

ot sEw fagr<t amwwa . AT 9T

qHT
(sma=a)

PROF. K. K. TEWARY : Sir, Mr.
Bahuguna has already started behaving like
Chairman although he is not.

st wATR AWy - FEIE S, 3
qATAT ¥ F9) T@T & | SATY, AT, FYIE
g feami &1 912 fear) sae @@
Ffro

(eaaam)
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.0.F e AW eEw H
FBI TqT §—

‘“A Bombay based manufacturer of
mini buses was on Wednesday seve-
rely criticised by bus operators for
providing sub-standard vehicles. A
cavalcade of green and white buses,
commissioned for Asiad and since
running on private routes queued
up on Bahadur Shah Jafar Marg
shouting slogans against the manu-
facturer.”

*ge § &gl aar g, sAwr ag fasraw
oft fF uferare & 91 & fao oY &2 femr
g, agt i & s g fear @af
§:a&m| IaF a1z ag W fawag

“REarlier, private bus operators went
in a procession to the office of the
Secretary (Finance and Transport)
Delhi Administration, Mr. R.M.
Vats, and the office of the Director
of Transport. They alleged that
they had been given defective vehi-
cles by the manufacturers in conni-
vance with the State Transport
Authority,

A memorandum submitted to the
Secretary and the Director, Trans-
port stated that even during Asiad
unexpected breakages of crankshaft
and steering columns were noti-
ced‘V!

AeqW WERW . WGHT S, AT I
e AgY g | A9 qare Hg )

e U g st ;A 9T AE R
ThF T A 1T H Fgd @ 6 qq F
aq =t &, ®1¢ fawaa ad fas g
cifaferat #1€ & @ sar afwg, @
srgar | afes sl smE e,
dnreeen faa | saw feu e srETE B
g fr #r€ eoxfafmss &1 a1 7ar §ifso

(smem)
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weqw wEYEw . AT qA qfen, AT
ar s Far faar

. g g me o faa effafes
fawraat &1 a5 w7 fawem qan, sa%
qR F LA A usma fagr & ar
FLHTT AT 0FA a4 FT G 7

st qerme T faard o goRarE,
Argafw Fvae & o 9@ qBuT & IgwT
sata 37 # A4 g0 wifeww &1 ¢ ) www
9g®1 a1 9g qo1 fF zfeas owv g
i 57 @aT g & IEAY avE TIAET F
1T A g a1 g ! &4 qgey fear @
fe st max st 2 aw@w wF
graf e qYHTET F IR H 2
3a%T 919 &5 qar AT @ - wfgmn o=
afgezr & 1 nfoars § 22¢ aF & af o,
1 GEAAE ATHFAE F1 A § qeard
FY ¢ A, qF AT TG, FEEIX A1,
sifaere sETHiaIze &g | A% a9)
# ary § #1¢ fawrag adY 2, faw afgear
v afgear &1 a9 F ax § faFrad §
THF a1 ¥ gRd awdie § qur fE @
FITITE FT T § | GR FAQIEGT 74T B
fr SeEiv oF T190 7F gE AEHT &
#Y arq Far @1, fogd fag e 9r )
FTAFIR 9T T MAT-IF H1T FA9 &
aix § fawrag o, 3§ ar uw e
Fefeeq 8, & qwelE § 99 F1 aGEE
Tgl guar, af&q ag aqaEr =gar g
arfe sprawr ga19 21 51a fw S e,
feesit zradiE  sarfE@t AR frad
gedige, g AT d3 ®7 St fawad @
SaF gUE H 1IN | sy ag Ay F@A
f & fawrad waade arw fozar & oiw
78 weir € o, faeeht ziudie sanfedt &
qra Fs 7% o AT feeat  vefafaes e
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HAT ¥ FW FGT | gH AY IW AR
AIA AT Fd qg FATH EATX AMWA
Frar | gRA FET & R ¥ surfdw €W
frwraat w1 2| & fF #ar fedazg 2 oz
zq foafadr & a1 Fgard 1 gwdr 2
foa@ sasr g9 g F1q |

T QA I FT AT AT A
uF 9T fawrer ar R ey ARIvEw
7 a7 T A

““The local agents for the firm, how-
ever, said that the vehicles’ chassis
were built according to specifica-
tions given by the organisers of
Asiad and they were duly passed
by them.’’

w1 fehaa srad qaew 7y 2 o
AT GF agT T F—gAFI AaAT g fF F
aud My T4 ¥ Y gg q4 ufgare
#1 qqifedts &1 wff & gar | #4713
wa1fedysr & faams WY &1 oA a7 1
®RE?

WEqE WERY : W AT FT JAG
ar o T

T 0. Q. ATHAY - FT warfde &
faars FEAE & AT H qar ¢ |

st qrerer I faard o Afgear o=
afgegr oF SA-AIAY ®F F | IAEY ST
Jadt £ | 7 g7 § fF sAE) g oganz
g g AT W g T A9 H §Y
wafqat g€ & & g9 agq § A7 AL
fag agf guwar, efag o ZFnse
qaifcdts &, 7 aNH&H, saw
w312 "3 W@ fawrad #at as
gt g ‘

qeqaq WHEY : T Fo 22 |
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st FwEdlAw g : A® A
TRqIEeE |ATA 8 |

sft wAYgT o &Y c TH @A |
T ot AT 8

seqw wEEw : IFN T @ &
qard 9T 39 faqae aar fay &, s gad
TEqrEee qard Y § )

MR. SPEAKER : We have already taken
10 minutes for this question. There are very
important questions lying here,

st wAET W & AT FEA
f& a1 #1 qarfady § firoge adf o
g wafs aqaiag ¢ fram & 7, @
qrEYETEEE ST 71 ¥ AgHFAL g
&, A8 FITE, a9 &1, THET I, FA@IL
st Faifadt # fovge s wWr &)
A% @ g J1G &, dgT aF fF
ifas ¢ 7 H ST A0 FT @O B
ST E | TH JUF WA WERA FT AW
agf a1 & 1) AW AA Wy FqAET—
a1 & srea< fraet #eafagi & ot ad@er
T fadft adw FTHFAT FT G § AR
frgd =1z gl #§ sAF FArfEd @i
Fraal § Fa1 gFg @r 2, IAFY fRadr
FHa 741 27 g AT ATH-AF TTATE—
@TAFT ATE HT a1 H |

st awwmw 7w fqEnd o S, S
Fvafagr ¥ safwaw sfiweq aqr @ g,
FE:

afgear qe afgwar 10,000
EE ] 30,000
fergeam wew fao - 15,000
sfaa T m@raarges 15,000
w2+¥T Ared, WA - 12,000



7 Oral Answers

ot Fafedr gmay &) S fF
qgw ¥ Fgr 2, g @@ §g A g fw
AAANT 9T gHINY 1 aF @, SA%! F4AT-
fadt@ua 21 oy Agf &1 @ aFaT @
fr #&Y av safaqad w7 & faet s® 9%
F1€ Frqee g1 #4ifes ad T G A A
Farf o qX NF { gEARtT 4
s, A @ FIE § f1E ¥ sAE Ae-
a9 &Y offme gz 9@ 21 gwET Aa-
A9 ag Agi g1 fv ag @ua g afew
g9 gg w&T AR & e foew et
g ag g i @ @ f& aaresh
=gt g1 | ey ARay FraEaa
fer o & atw gm =rgd 2 fa gy srEr-
wiarsd AFe § A5 TAIEET AT AT
foaa +t FaraRew ey &, sa%7 satw
97999 97 &9 faar wAar g @wW
g g & wfEr § qrirarge w1
TAATATS FT AIAT FIAT A1ET &

o FRAA APEA qgAW . HAAD
9 S F@mn 5 osmT w1 grEaEw
TAY T F F9C HX @I § M T
g, a1 Qfaga gifg gz @ & 1 & gas
sadarag g fe cfae & I aww
feaT agey, ag ¥ 1 qarw & Fw
F AR gAY aiT ag & fF owei ¥
ATHFAT G 2, Fgi Fmrferdt Feerw
EFEAIT A7 JAqHTT FT H1E AT
ar agY ?

sit A zw faard o swq, &
aowar g f& gwr smaifam dwav s
WU ST ¥ IAFT 7T HITT GAT ZNT
g1 959 ofaars & aiX § 48 9 afew
2 AT H FraMarse a8t F I § 97 |
A AAGT o G FT AT qQE % @1,
ag ag a1 f& 3 9 F FW wFHr a9
7 waz ofirre & at § & 3 weT qea,
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ar a1 & warg faae srar F#AfE &
sitrar g fF gwit sifad weAT &7
Tge-gr-age g frard 3

WO WEIT ¢ AT FITIA |

»it qwadt ArEw @gwwn o WY gAY
w59 #1 F41T A8 sy fF Farfad s
garagy ?

MR. SPEAKER : Next question; it has
already taken 14 minutes.

Pension to Freedom Fighters of
Maharashtra

*22. SHRI UTTAM RATHOD : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of applications recom-
mended by State Government of Maharashtra
for freedom fighters' pensions pending with
the Central Government; and

(b) the reasons for delay in deciding their
cases ? '

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
P. VENKATASUBBAIAH) : (a) and (b) A
statement has been laid on the Table of the
House.

Statement

The Government of Maharashtra have -
sent their verification reports in respect of
4346 applications (as on 31.10.1983) received
under the Swatantra Sainik Samman Pension
Scheme. Out of which, 2768 have already
been finalised. Pension has been sanctioned
in 1031 cases, while 1737 cases have been
rejected.  The balance of 1578 verification
reports, are at various stages of processing
in consultation with the State Government,
In many cases, further clarifications have been
sought from the State Government and or
the applicants have been requested to furnish
additional documentary evidence required
under the Scheme.
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SHRI UTTAM RATHOD : Mr. Speaker,
Sir, we have seen that for grant of pension
it takes nearly two to five years for the
freedom fighters to get it. It takes two to
three years for the State Government to
make its recommendations to the Central
Government, and subsequently the Central
Government takes two to three years for
asking clarifications, doing verifications be-
fore sanction. I would like to know, how
long it takes for an application to be dis-
posed of, and how many widows are getting
pension in Maharashtra. Further, is it not
a fact that people of Marathwada are finding
a great difficulty in getting their freedom
fighters pensions ?

AN HON. MEMBER : This difficulty is
there all over India.

SHRI UTTAM RATHOD : These pen-
sions are sanctioned from the date of dispo-
sal of the case. Will the Government be
prepared to give them the pension with
retrospective effect, that is from the date of
the application ?

SHRI P. VENKATASUBBAIAH : There
were a large number of applications when
our Prime Minister announced this scheme
to provide pension to all those freedom
fighters who had participated in the freedom
struggle. The total number of applications
received both under the Freedom Fighters'
Pension and Swatantra Sainik Samman
Pension Schemes were 4,24,113; pension
sanctioned upto 1.8.1980 : 1,18,722; pensions
sanctioned after 1.8.1980 till October, 1983 :
8,815; total sanctions 1,27,537; total cases
rejected : 142,696 and cases pending
1,53,880.

What happened was that a liberalised
scheme was announced in Parliament and
the previous scheme was modified to give
pension to those freedom fighters who had
taken part in the underground movement.
This gave scope for a larger number of
people to become eligible for the freedom
Fighters® Pension scheme & to send in their
applications.  Naturally that has caused
some delay and I can assure the Hon
House that every effort is being made to see
that the disposal of application is expedited
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and pension sanctioned. The State Govern-
ments are also involved in this. We
have been in constant correspondence with
the State Governments to expedite the
matter. It is heartening to note that many
State Governments have set up separate
cells to deal with the matter and we are
constantly in touch with those people.

About the Maharashtra applications ¢hat
are pending, [ may inform the Hon.
Member that the total number of applica-
tions received from Maharashtra both under
the 1972 Scheme and the 1980 scheme is as
follows :

Under the 1972 Scheme the total number
of applications received was 18 247; under
the 1980 Scheme, it was 14,170. Total is
32,417. The total number of cases where
pension has been sanctioned under the 1972
Scheme is 10,035 and under the 1980 Scheme
it is 1,031, Total number of cases where
the pension has been sanctioned is 11,066.

Marathawada case is a peculiar case
where a struggle had been there against the
Nizam and for the merger of Hyderabad
State in the Indian Union. So, according
to the rules a person who has undergone
imprisonment for five years has to give a
certificate to make him eligible for the
freedom fighters pension. This could not
be possible because the struggle was only for
fifteen months in that area. In order to
obviate that difficulty, recently a committee
has been.......

(Interruptions)

SHRI P. VENKATASUBBAIAH : The
freedom struggle in the erstwhile Nizam
State was carried on for fifteen months.

SHRI H.N. BAHUGUNA : That is
liberation movement. Ask the Prime Minister,
the freedom struggle started in Hyderabad
long ago. Liberation struggle in the last
phase was for fifteen months. You ask the
Prime Minister.

SHRI P. VENKATASUBBAIAH : 1
stand corrected. The liberation struggle lasted
for fifteen months,
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SHRI H.N. BAHUGUNA : Madam, you

please answer this question and let the
freedom fighters have the pension. There is
no question of having an argument about
it.

SHRI P. VENKATASUBBAIAH : I am
coming to it, Liberation struggle was for a
brief period of fifteen months. Many people
had started their underground activities out-
side the border of the Nizam State  So, in
order to provide that relief for them also,
the Committee for erstwhile Nizam State of
Hyderabad will consider suitable applications
in respect of freedom fighters who belonged
to the erstwhile State of Hyderabad and who
took part in the freedom movement for its
integration into the Indian Union and who
suffered abscondence, internment, externment
for a long period,

SHRI CHANDRAIJIT YADAV: Let
the Government reconsider the whole ques-
tion.

SHRI H.N. BAHUGUNA : Every-
thing is wrong, whatever he has spoken,

THE MINISTER OF HOME AFFAIRS
(SHRI P.C, SETHI): I may only add
that we have formed a separate committee
for erstwhile State of Hyderabad to go into
those cases. Similarly we have formed a sepa-
rate committee for Jammu and Kashmir,
And many more freedom struggles have been
recognised,

AN HON. MEMBER : What about
Goa ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : So far as I know Goa
is included. But I cannot say for sure, I agree
with Hon, Members that whether there are
separate committees or not, most of these
people, even if they took part in a later
struggle, which was part of the independence
struggle, should be treated as freedom figh-
ters.

Therefore, the whole question should be
viewed from a much wider angle; 1 hope the
work will be expedited,
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DR. SUBRAMANIAM SWAMY : What
about those whojopposedg Emergency ? Will
they get anything ?

(Interruptions)

SHRI UTTAM RATHOD : I think the
Hon. Minister of State for Home should not
have be littled the liberation struggle of the
Hyderabad people. Now it is all right, be-
cause the Prime Minister has given a clari-
fication. During September, in Madras, the
All-India Freedom Fighter’s Organisation
had a meeting which was addressed by our
President, in which they have asked for
certain concessions, especially Railway check
passes to freedom fighters for three months,
and increase in pension from Rs. 300/- to
Rs, 500/-. I would like to know the reac-
tion of the Government with regard to these
things, especially these two problems which
have been posed by the freedom fighters at
Madras.

SHRI P.C. SETHI : It is not possible to
give Railway Check passes; but in certain
cases, with certain conditions, the pension
has been raised from Rs, 300/- to Rs. 500/-.

SHRIMATI INDIRA GANDHI : They
did not ask for a general pass. They wanted
to know whether they could have passes, so
that in their life time they could see various
places in India. I think there are very few
people left of that age, and this matter could
be considered.,

SHRIMATI SUSEELA GOPALAN : I
myself have written several complaints to the
Minister in the matter of these pensions.
Actually, no proper steps are taken. When
they write to the freedom fighters, they
say their applications do not satisfy the
criteria fixed for giving pensions. But no
clarification is given. Sometimes, one certi-
ficate may be missing. But that proper thing
is not mentioned in their letters, [ myself
have pointed out this in several of my
letters.

There is the famous Kayur case in which
four people were hanged, and rest were in
jail.  But they, nearly 25 of them, have not
yet been awarded pension. Such things are
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there So, it is a very glaring case, I want
to know what steps Government is taking to
speed up matters and for giving certain clari-
fications to the office which is functioning,
because freedom fighters must know what is
lacking in their applications.

I would also like to know what is the
stand of the Government with regard to the
pension for the Punnapra Vayalar case
people—which was raised many times here—
and also the Telengana case people That
was always raised here, and the Prime
Minister also said that it would be consider-
ed; but it was never given. I would like to
know when it will be done.

DR. SUBRAMANIAM SWAMY : How
will the Communists be eligible for freedom
fighters’ pension ?

SHRIMATI SUSEELA GOPALAN :
They fought.......

(Interruptions)

SHRI P. VENKATASUBBAIAH : There
is a Non-Official Advisory Committee consti-
tuted with Shri Kamlapati Tripathi, Shri
N.G. Ranga and others, to advise the
Central Government from time to time with
regard to the freedom fighters’ pension
Some of the freedom struggles which have
taken place in this country, have been recog-
nized for the purpose of providing pension
to these freedom fighters. The recommenda-
tions in respect of admission to Samman
Pension for persons who have undergone
imprisonment in connection with the Suez
Canal and Ambala Cantonment ecases from
1.8 1980, as a special case, has been
accepted

The second is the recognition of Aranya
Satyagraha, Karpnataka, for the purpose of
grant of Samman Pension

SHRI K. BRAHMANANDA REDDY :
Question is one and the answer is another,

MR. SPEAKER : You answer the ques-
tion,
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SHRI P. VENKATASUBBAIAH : I am
only enumerating those which are recognised
from time to time; that freedom move-
ment, it is under consideration of the
Advisory Committee of the Government,

SHRIMATI SUSEELA GOPALAN : For
the last so many years it has been pending
with the Government .

PROF, N.G. RANGA : There has been
an Advisory Committee appointed on the
advice of the Prime Minister, [ also
happen to be a Member, 1 would like to
know how many of their recommendations
are still pending, before the Cabinet, and
whether the Cabinet has been given an
opportunity of considering our recommenda-
tions at all during the last two years,
that is, ever since the Committee has come
into existence ? Is it not a fact that the
administration is somehow or the other,
non-cooperating with the Ministry, with the
Cabinet Minister and in finalising these
matters ? Are our recommendations kept
before the Cabinet ?

SHRI P, VENKATASUBBAIAH : The
recommendations which are under further
examination of the Government are : (1) the
recognition of the Chengannur Riot Case
which took place in the erstwhile princely
State of Travancore in 1939-40, and......

(Interruptions)

MR, SPEAKER : Are you replying to
Shrimati Suseela Gopalan or Prof Ranga ?

SHRI  P. VENKATASUBBAIAH :
Prof Ranga. These are the: recom-
mendations which are now pending before
the Cabinet, These are all reccommendations
made by the Advisory Committee and they
are pending before the Government for
acceptance, I am only reading those; if
you do not want......

(Interruptions)

MR. SPEAKER : Please, order, Do
not interrupt him,
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SHRI SUNIL MAITRA : He said that
the officials are not cooperating with the
Government

MR, SPEAKER : Please do not inter-
rupt him,

(Interruptions)

MR. SPEAKER : He has asked a
specific question. You answer him; give
him one line answer,

SHRI P.
What I am telling is that the recommen-
dations of the Advisory Committee are
being considered in all seriousness.

SHRI SUNIL MAITRA : How many
recommendations have been accepted ?

MR. SPEAKER : Are you satisfied
with the officials, the bureaucracy ? That
is what he is asking

SHRIMATI SUSEELA GOPALAN : 1 am
asking about the non-functioning of the
committee. .....

(Interruptions)

SHRI P.C SETHI: As far as the
Jecommendations of the Advisory Com-
mittee are concerned, some of them have
been accepted by the Cabinet Aranya
Satyagraha, for example, and the Holwell
Monument Removal Movement, grant of
pension to Ex-INA personnel deported to
New Guinea and other Islands; recognition
of flegging; and formation of the Committee
to consider applications of Ex-INA person-
nel, etc, These have been accepted. Few
recommendations are still pending considera-
tion of the Cabinet. Cabinet has constituted
a Cabinet Committee to go into it

PROF. N. G. Ranga : For two years
they are pending,

SHRIMATI SUSEELA GOPALAN :
Whether this information is correct, 1 want
a categorical reply

MR. SPEAKER : Shri Pradhani.
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it areretfgn faw arfew @ 7T 22
FaTAT HIT 29 AFFET WEA TH &
FFarT & |

DR. SUBRAMANIAM SWAMY : They
are different questions, one is about foreign
countries and the other is about the internal
conditions.

MR. SPEAKER : If the Minister has no
objection 23 and 29 can be taken together.

SHRI P.C. SETHI : They are different
questions.

MR. SPEAKER : You cannot club
them.

Reported Training of Punjab Extremists
by Foreign Countries

+
*23. SHRI K. PRADHANI :
SHRI K. MALLANNA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his attention has bene
invited to the news item dated 18 October,
1983 captioned ¢‘Pak, CIA training Sikh
terrorists’ emananting from London and
appearing in the °‘Hindustan Times' New
Delhi dated 19 October, 1983;

(b) whether it is a fact that rccently
Islamabad is said to have encouraged some
of its own people to cross into India in
the garb of Sikhs and indulge in terrorism;

(c) whether there has also been large
scale smuggling of sophisticated weapons
during the recent months from across the
border; and

(d) the steps which Government have
taken to check the mouating terrorism,
widespread communal conflagration and
incontrovertible  evidence of Pakistans
involvement in the Punjab developments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (d)
A statement is laid on the Table of the
House.
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Statement

"(a) Government have seen the news
item,

(b) and (c¢) Government have come
across some reports in this regard for which
enquiries are being made. The authorities
are eeping a close watch in this regard.

(d) In order to enable the law enforc-
ing agencies in Punjab to check illegal acti-
vities and to maintain conditions of peace
in the State, additional powers have been
given to them under the Punjab Disturbed
Areas Ordinance, 1983, Special Powers
have also been given to armed forces under
the Armed Forces (Punjab and Chandigarh)
Special Powers Ordinance, 1983 to assist the
law enforcing agencies, as and when neces-
sary, in curbing such activities. The autho-
rities have taken certain steps including
setting up of special squads and mobile
patrols, organising of nakabandis and
intensification of police patrolling for
checking criminal activities. The intelligence
agencies have been geared up and police
arrangements have been strengthened. A
close watch is being maintained to see that
any foreign involvement does not add to
the problem in Punjab

SHRI K. PRADHANI: The Minister
in part (d) of his answer has said that in
order to enable the law enforcing agencies in
Punjab to check illegal activities and to
maintain conditions of peace in the State,
additional powers have been given to them
under the Punjab Disturbed Areas Ordi-
nance, 1983. May I know whether after the
promulgation of this Ordinance there is any
improvement in the law and order position
in Punjab if so, after the normalcy prevails,
whether the Government of India will termi-
nate the President’s rule and get back the
popular Government there ?

THE MINISTER OF HOME AFFAIRS
(SHRI P. C, SETHI) : After the pro-
mulgation of the President’s rule individual
incidents have, of course, been taking place,
but capital crimes are not many. Moreover,
killing of Nirankaries has been completely
stopped. Secondly, lot of people have been
apprehended. More than 4000 people have
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been arrested and arms and cartridges have
been recovered. Now there are checkposts
and police vehicles are on alert. Lot of
police activities and mobile patrols are orga-
nised at the nakas. It is too early to judge
the entire impact of the President’s rule. But
we are making all efforts to see that Punjab
is brought to normalcy.

SHRI K. PRADHANI : Shri Ganga Simgh
Dhillon, a resident of America and a known
separatist is reported to have visited Pakistan
some time back. May I know whether his
visit had any relation with the distur-
bance in Punjab ?

SHRI P. C. SETHI : Mr. Ganga Singh
Dhillon has been maintaining regular con-
tact with Pakistan since 1976 under the pre-
text of working for improvement in the
maintenance of Sikh holy shrines in Pakistan.
He visits Pakistan periodically and has easy
access to important Pakistani leaders. He
is presently in Pakistan on a short visit.

DR. SUBRAMANIAM SWAMY : First
of all, the answer is not specific to the
question. He asked whether there are
people in the garb of Sikhs and who have
been sent to India. But nothing has been
said about that. I draw the Minister’s
attention first to what appeared in today’s
papers that there is no evidence of any
foreign hand in Punjab, says Governor.
(Interruptions) This is one side of the pic-
ture. Then there was a question in Rajya
Sabha yesterday which has been reproduced
in today’s papers that Government has no
information on any concentration of
Pakistani troops along the line of control.
This is in complete contrast to what Mrs.
Gandhi, the Prime Minister, has said in
her speech there. When he says that the
Government has come across some reports
in this regard for which enquiries are being
made, are they not using all this to create
unnecessary hysteria for political purposes?
If they are not trying to do that, what
does he mean by this, what are these reports,
what enquiries are being made and from
whom ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : Such matters cannot
be made public, Obviously we have our
sources of information.......
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SHRI ATAL BIHARI VAJPAYEE :
You can tell such things in public meetings,
but you are not prepared to take Parlia-
ment into confidence ...(Interruptions),

She is making speeches...
(Interruptions)

SHRIMATI INDIRA GANDHI : What
I have said in public meetings, 1 have also
told the House much earlier and I am pre-
pared to repeat that we do have certain
circumstantial evidence,

We cannot prove these matters, I have
said not once but a hundredti mes and not
only with regard to Pakistan but other
agencies also we do not have the sophistica-
ted equipment to prove what intelligence
agencies are doing here. Every now and then,
if and when we discover something, we
do take action but ......... (Interruptions)

I am not concerned with what the
Governor has said. He may not have the
information. Most officials go by very
technical definitions, As I said, such matters
cannot always be proved in a court of law
This is what the Governor probably meant
Suppose we arrest somebody but we do not
have a foolproof case, that man will be
released, That does not mean that he was
not up to mischief, This is where the diffe-
rence comes in some of these statements,
Pakistan seems to have some advocates here,

DR, SUBRAMANIAM SWAMY : Yes,
Yes, you were once an advocate yourself...

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE : We
are advocates of the truth, not of Pakistan...

(Interruptions)

SHRIMATI INDIRA GANDHI : No,
no, not at all. You objected to our raising
the question of Abdul Gaffar Khan, Is that
true or untrue ?...(Interruptions)

SHRI ATAL BIHARI VAJPAYEE :
Sir, these remarks should not be allowed
to go on record...... (Interruptions), Who are
they to say us advocates of Pakistan......
(Interruptions). Sir, this is a serious matter,
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If there are advocates of Pakistan in
Parliament, they should be expelled...

(Interruptions)

SHRIMATI INDIRA GANDHI : Please

(Interruptions)

=t wew fagrd awwa : JE "
T F0F FT I1T A& F gEwAr |

SHRIMATI INDIRA GANDHI : Please
look at your colleague there,

st wew fagrd aowat ;o
qifaariz & ofF draT qifseE T &
#YZ WL TG ITH qT9 9T |

(saasm)

siwet  gfaer wiwt . areRdr S,
F1T Foar @ig @ | fraq & sg @ N
ag ITF! AR FT g9 @ q | Nfgasn
F1¢ A7 i $g1 92 | 9g T AT I
Fgd & |

st wew fagrt awwdag : Ag,
A7 F2dt fF oF veatde g1 9T ar
a1 G4 TzaEIa FE1 2 |

(smmum)

SHRIMATI INDIRA GANDHI : Please
keep him down.

TN S, FE A oqTT I AY A
&7 Fg7 : k

1 am willing to withdraw this remark,
if Shri Vajpayee is upset. I had made it in

a light-hearted manner and it was understood
as such.......

(Interruptions)
DR. SUBRAMANIAM SWAMY :1 took
it in a light-hearted manner.......
(Interruptions)
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MR. SPEAKER : 17 #7 T @ &,

HIIFT AFEFT AT @1 Y 7

Mr. Muttemwar, your Member is speak-

(Interruptions)

SHRI VILAS MUTTEMWAR.. **

DR. SUBRAMANIAM SWAMY : Sir,
he should be made to apologise. This is
Parliament, not a fish market.......

(Interruptions)
st TEitg wge : w9 A o gfaa
T7IT ETTPRPR

MR. SPEAKER : Any unparliamentary
word should not go on record.

I won’t allow such remarks to go on

record, 1have not allowed:-"***
(Interruptions)
SHRI SATYASADHAN CHAKRA-

BORTY : Sir, I want an explanation. What
is the Congress culture ? The Prime Minister
should tell how to discipline her own Party.
It is a part of their own culture.......

(Interruptions)

MR. SPEAKER : We have already done
it. We had earlier done it in Harikesh’s case,
we have done it here also.

SHRIMATI INDIRA GANDHI: We
do not want our Members to interfere in the
proceedings but if somebody from this side
says something just offensive, then that
person.......

(Interruptions)

sit v fasr@ quEamw : 39 TIEE
¥ gt 78 F1€ Fgar 2
(zmasm)
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it g wga : w9 wwAg gfda
TG A Fgr L
(wwaeT)
WEqW WY . FUT qg WE HATS
AT FT A AT AT FI@T g A1 ATER
v T RN ? p

LR

(saa)

weaw wggg : A0 A ghaog
(vaaem)

MR. SPEAKER : Please sit down. Please
take your seats.

agw ¥t oF faq uF ar@ gf ofr i
#5 39 fam @ Fgr 91 fF 98 3w 9%
g1

I got very angry on that day.

(saaam)

weqw wgam : A4 IAEI AY FET
a1 AT TAFT M FF W | HIT AT
FT F1d &, a1 ATTHI FATE AT AT
qg I &, a1 AT W Fgar g1 K
AT AIEGT H F1E FF A FATE |

. (uEeT)
weqet REIAT . § GIF AT FI Fg
WIEIAIE AT FZWEFN

That is what I said then, and that is
what I am saying now.

TH qIg I A9 FgAI, ARG A AT
gaanz &g a1 = ghadw agge w8,
IAR AE AT & | I ATHAS F AT
At fasge T9a § |

(sm=eT)

**Not recorded.
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seqw wgw : A & g
FAqIAAITT AT TEARTT FIAT o T
gl FAAT | FAT AT qIE §
FEAT AET & AT ¥ =G A ATHR
ATqT § A AT TS FF AHA & | AfHA
FAqIfBATHE Tor FAT AT AT &

I won’t allow it,

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, he should be asked to with-
drawn his remarks.

MR. SPEAKER : It is not on record.

SHRI SATYASADHAN CHAKRA-
BORTY : He should be asked to withdraw

those words. because on a previous occasion..

(Interruptions)

MR. SPEAKER : It has not gone on
record.

(cuaeTa)

st Tsftz age - A gfedw agige
T Fqar A% fazgr fwar ar 1 ey o
fazgr #777 & fao =fzo |
Horo)! s P2
" ¥ . af A
G130 EVG L iy SS 87
..2“/2 !&;’;g,&,, Lf'ﬂ)‘
RV LS ATV I Y g ST Vg
RAeqW WEAW ;. I IFA A q2A U
eT F21 TAT 41|

(znawm)

oft Tafte wge . TAH 0 ALY 9 )

HASAN WEIW © A THH A A--TgT
ERUR I

(saeT)
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aew wgaw : W9 a7 faar-aag

TFT ATAT F G & |

(vazem)

st ety AgT: 9§ aF A ag
awa fewre g agdy aar qr, FfEa s
g agrige & fazgr s ma ar)
HTTHT ATT AT |

(vawem)

AT FEL AITE FI W & | AT TR
fam agat &

(AL I oIl
iy &ulfuwldﬁlf/bpl;ufu‘f
(S -EL ST @i
W L .,r*?-ujéo{) Urign .
[_U_'Z/J}.

weaw wEtaw : #F  mawr faggr
Faan fear &

st TEtT wgz : TR FIEAT E
(TN )

o el I:IU::V . )Vx-"//J/

qeqe FAgYEW ¢ UF AT AT 2 AR
UF HWE AT AT & | UF FAqIfAgrHed
g 2 AV uF A 2 AAl H GF g
# gamfagrizd oz 71 fwd a7 ad
A FAT

(saaem)

ot ghcwm agge: & T fawn.
Fuig faar sr wr &1
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weae wgaa . ATOFT Am o qr fear
AT TR

(zaa=Ta)

wegw wgrew : A4 gUAT A1T A
forss T & 1 anrer a1 WA azEq @
Y 78 & & strg AT F gAE FwI@
g fo feel & foo #1€ swm @sq @gAr
AT AEY AT 2 | 1 deplore it very much.

PROF. K.K. TEWARY : It is unfortu-
nate that quite a sizable time of the House
has been wasted, when we were discussing
such an important question. The question is
very important. It has two aspects.

MR. SPEAKER : Put the question.

PROF. K.K. TEWARY : The first part
is about disturbances and the imposition of
President’s Rule. I am sure the situation
coming under control. The second part is
more relevant, There is reference to the
training camps and the invisible hands of
CIA and other such agencies. I think a
majority of members are well aware of the
goings-on in that body and sophisticated
methods adopted by these agencies to de-stal
the Government.

Sir, there is no dearth of evidence of
CIA hand in train of such commands who
are going into Afghanistan. Near home...

MR. SPEAKER : Put the question.

PROF. K.K. TEWARY : My question is
very pointed. Will the Minister of Home
Affairs kindly enlighten the House about the

exist of a large numberof training camps
in Jammu and Kashmir.

(Interruptions)

MR. SPEAKER : Are you the Minister ?
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PROF. K.K. TEWARY : These training
camps have been in existence. (Interruptions)
I would like to know from the Hon.
Minister whether these training camps like
the one organised at Dera Banda Bahadur
near Reasi in Jammu were organised. Was it
held and was training imparted to a large
number of volunteers ? And then, Mr.
Speaker, Sir, another training camp was
organised at Poonch where hundreds of volun-
teers were trained and this meeting was
organised by one Mr. Amrik Singh, a
nephew of Bhindranwale, and then another
training camp at village Benakh in Reasi...

(Interruptions)
MR. SPEAKER : How many question ?
(Interruptions)

PROF, K.K. TEWARY : I am giving the
facts.

(Interruptions)

MR. SPEAKER : Sit
interrupt.

down. Don’t

PROF. K.K. TEWARY : Ultimately at
the conclusion of these camps procession was
organised by these trainees and they went to
meet the Chief Minister. They were shouting
pro-Khalistan slogans. I would like to know
whether the Chief Minister Jammu and
Kashmir, Dr. Farooq Abdullah, joined them
and parted them and also joined the shout-
ing of pro-Khalistan slogans.

(Interruptions)

I would like to know straight from the
Home Minister what action has been taken
to detect such persons and what the Govern-
ment of India is doing against the Govern-
ment of Kashmir which is imparting train-
ing...

(Interruptions)

SHRI P.C. SETHI : Sir, it is a fact that
a number of training camps organised by the
Sikhs have taken place in Jammu and
Kashmir.

(Interruptions)
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PROF. K.K. TEWARY : Extremists, not
Sikhs.

(Interruptions)

Mr. Home Minister, extremists and
secessionists, not Sikhs.

(Interruptions)

MR. SPEAKER : Why are you interrup-
ting ?

(Interruptions)

SHRI P.C. SETHI : They were held in
U.P. and Himachal Pradesh one in U.P. and
two in Himachal Pradesh. We have written
to the State Governments to see that any
training of arms in these camps is not impar-
ted. But our information is that in these
camps secessionist activities take place and
people are being given training and imparted
feelings which are anti-national and pro-
Khalistan.

PROF. K.K. TEWARY : [ want to
know from the Hon. Minister whether the
Chief Minister of Jammu and Kashmir......

(Interruptions)

MR. SPEAKER : I am also a man, not
a computer.

PROF. K.K. TEWARY : Mr. Speaker,
Sir, my question was specific about Jammu
& Kashmir.

(Interruptions)

Mr. Speaker, Sir, you protect my right,
1 want a categorical statement from the
Home Minister regarding training camps in
Jammu and Kashmir and participation of
the Government there,

MR. SPEAKER : He has said about

PROF. K K, TEWARY : He should be
categorical. The matter concerns the national
security,

(Interruptions)
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SHRI P.C SETHI : The Chief Minister
did not go to attend the camp. The camp
people, after they finished with the camp
went in procession, the Chief Minister recei-
ved them

(Interruptions)

PROF, K K. TEWARY : And joined in
shouting.

(Interruptions)

DR KARAN SINGH : This whole
question of extremist activity on our very
sensitive border is a matter of the gravest
possible national concern. It is not a question
of any party or any person It is a matter
in which T am sure everybody in this House
is equally concerned. Jammu and Kashmir,
from the 2Ist October, 1947 down to this
day, has been subject to constant attack,
military attack, subversion, espionage in
every possible manner. There are reports
that there have been these sort of activities
in very sensitive Jammu region. The Chief
Minister has denied them. | am not going
into that controversy. But what I am saying,
it is really not a question of the Chief
Minister or any other Minister It is a ques-
tion of the security of Jammu and Kashmir
State which particularly when thousands of
square miles are still under Pakistan occu-
pation, must receive the highest priority. I
would, therefore, ask the Hon. Minister
through you, quite apart from political con-
siderations - which T am sure you will agree
are not predominant, on national security
considerations, whether necessary steps are
being taken? If there are any hint or any
proof of any subversive activity in Jammu &
Kashmir, the firmist possible action must
immediately be taken We cannot allow the
luxury of having charges and counter char-
ges and waiting for things to come We
have been living on the month of the volcano
for the last 36 years. 1 know every inch of
that territory and there is reason to suspect
that extremists are active on both sides of
the border—on the Pakistan occupied side
and on our side. I would ask the Prime
Minister to assure the House, and through
the House the nation, that necessary steps
to safeguard national security will be taken
in all circumstances particular in so far as
Jammu and Kashmir is concerned.
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SHRIMATI INDIRA GANDHI: Do
pot get up from this side. Please sit down.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : And will not be used against the
Kashmir Government.

(Interruptions)

SHRIMATI INDIRA GANDHI : Just a
little while ago when we spoke of these
dangers, you must have noticed that from
the opposition side there was a noise about
my trying to create a scare. Now, I do not
know what the Hon. Member expects us to
do. If we give what we consider to be the
truth of which we have some knowledge,
which may not be complete, then it seems
that the entire opposition, merely because
the ] & K Government happens to be oppo-
sed to us takes it a miss. Those Members
who were shouting when the name of Jammu
and Kashmir was mentioned, sat down very
quickly when the Minister also mentioned
U.P. If this is the attitude, can you honestly
say that there is a national feeling on this
issue ?

(Interruptions)

SHRI CHANDRAIJIT YADAV : We
have that feeling.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : This is a very serious charge.

(Interruptions)

MR. SPEAKER : She has put a perti-
nent question to you.

(Interruptions)

SHRIMATI INDIRA GANDHI : I am
not interested in how many Members are
going to shout from the other side. This
nation is facing many dangers. This is what
I have been trying to put before the Speaker.
But I find that they are not interested in
listening to this. They are always trying to
create an atmosphere in which none of these
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things can be discussed with them in a
peaceful and in a calm way and also in
depth. This is our problem to-day.

SHRI SATYASADHAN CHAKRA-
BORTY : This is your political propa-
ganda.

(Interruptions) .

SHRIMATI INDIRA GANDHI : No, it
is certainly not political propaganda.

(Interruptions)

SHRI H.N. BAHUGUNA : Let us have
a discussion on this...

(Interruptions)

MR. SPEAKER : Not allowed.

(Interruptions)

it TFATT FIAFT TOEA . AGA Tg
IS AqTAT 2 |

HOUR WEIAQ ;. FIE TN AL AU
g

(smraem)

SHRI NIREN GHOSH : We are not
here to listen to such things.

(Interruptions)

SHRIMATI INDIRA GANDHI : I do
not know whether the Hon. members are
desperate or what has happened to them.
But this over-excitement is not going to help
to solve any problem.

(Interruptions)

MR. SPEAKER : What are you doing ?
You do not even allow her to speak,

SHRIMATI INDIRA GANDHI : All I
am saying is that if it is the conviction of
the Hon. Members of the Opposition that I
am speaking only for political reasons then
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the matter is not worth discussing with them.

However, if they consider the matter serious
.enough to be looked into, that is another
question, But the impression that I have
gained—1I do not doubt anybody’s patriotism
—is that whenever something is sought to be
said, even before listening to the argument
that we are trying to get across, immediately
there is a lot of noise and doubts and
suspicious are raised. This is hardly an
atmosphere in which the country can face
dangers. This is the only thing 1 am trying
to clarify through you, Sir, specially to the
Hon. Member who asked this question.

SHRI CHANDRAIJIT YADAV : I want
to ask only one question to the Prime
Minister. She has drawn the attention of the
nation through this House that there is a
serious situation on our border. Nobody
disagrees with that. But she has said that
this is not the proper atmosphere in which
we can discuss because the Opposition is
saying that she is doing that with a political
motivation. This kind of charges and
counter-charges....

SHRIMATI INDIRA GANDHI : It is
not a charge at all, I am not charging any-
body.

SHRI CHANDRAJIT YADAV: This
kind of an allegation has been made by her
also. As the Prime Minister, I know, her
informations are better and she has a cer-
tain national responsibility. In view of that,
if she wants to create a proper atmosphere,
will she please call a meeting of all the
Opposition parties.

(Interruptions)

They are not to answer.” In a parlia-
mentary democracy. this kind of things do
happen. If she feels that there is a danger to
the national security, will she please call a
meeting and take the Opposition into confi-
dence so that all can rise as one man to see
that our national security is not in danger
and we all can stand unitedly ?

SHRIMATI INDIRA GANDHI : Some
senior members of the Opposition have told
me that no useful purpose is served by
meeting the Opposition together, as they are
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all of divided opinions. 1 have this in writ-
ing also. After that I started meeting them
individually. The Home Minister continues
to meet them, Some parties go; some
parties do not go. But the question is what
seriousness is given to such meetings by the
opposition. Confidence can be given only
if confidence is kept.

I know I am saying harsh things. But, as
I have mentioned outside and inside the
country, I personally feel that there are
grave dangers, you know what has happened
yesterday in Cyprus, and some time ago in
Grenada In other countries and regions
also. So, if Hon Members do not see our
problems in the totality of what is happen-
ing all over the world, they will not be able
to understand our own danger either Ours
is not an isolated problem It has to be seen
in a much wider context

DR SUBRAMANIAM SWAMY: When
you were in the Opposition, what has hap-
pened ?

(Interruptions)

WRITTEN ANSWERS TO QUESTIONS

Disturbances During Cricket
Match in Srinagar

*24. SHRI LAKSHMAN MALLICK :
SHRI GY. KRISHNAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Central Government have
expressed their concern over the disturbances
which took place in Srinagar during the one-
day Cricket Match, between India and West
Indies and the spurt in the activities of pro-
Pakistan elements in the Valley;

(b) whether there have been some pro-
tests by the press correspondents that passes
were not issued in their favour; and

(c) if so, the details jn this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (c)
Yes, Sir. Apart from expressing Govern-
ment of India’s concern in this regard,
the urgent need of taking action to contain
the secessionist and anti-national activities in
the State was also impressed upon the State
Government.

(b) Our information in that some
Pressmen representing PTI, UNI and some
other correspondents were denied entry
passes for coverage of the cricket match and
that the representatives of various national
and local Press and news agencies strongly
denounced the State Government for denying
them normal professional facilities in the
discharge of their responsibilities. According
to a news-item which appeared in the
Kashmir Times dated 23rd October, 1983,
however, as a result of the talks between the
Chief Minister and the journalists on 22nd
October, 1983, It was decided inter-alia to
treat the matter as closed.
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feest & Wity syaewn & feafr

*25. &t A wA FATC :
it FAAET AgeAt

1 g AA A AT &7 FU HIA
fF .

(F) %11 28 g9 2 f5 feeel¥ &
FHA AT sqgeqr 71 feafa fem-sfafer
fameat i % 2;

(&) afz gi, ar 3w feafa &1 fared
T AFT F &7 FIWO §; A

(m) zw feafe @ sxq favme &t
e vFA & foo &g g gra
Fraargr & sy & g g ?
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Extremists Activities in Delhi
and Punjab

*26. SHRI K A. RAJAN
SHRI CHANDER PAL SINGH :

Will the Minister of HOME AFFAIRS
be pleased to lay a statement showing :

(a) whether Government’s attention
have been drawn to the increasing terrorists
activities such as planting of bombs in
crowded places, railway tracks, etc. sabotag-
ing trains, hold-ups of cars, buses, murders
of important personnel etc. in Delhi and
Punjab allegedly by the extremists;

(b) if so, the details of such incidents
reported during the last 4 months; and

(¢) the measures taken to check the
same ?
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THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : (a) to (c) Accord-
ing to information available with the
Government, there have been 5 cases of
bomb explosions in Delhi during the past
4 months i.e. from July to October, 1983.
In Punjab, from July upto 17th October,
1983, there have been 10 cases of planting
of bombs/explosions besides one incident of
de-railment of an express train resulting in
the death of 20 persons and an armed
hold-up of a bus and killing of 6
passengers.

Punjab has been brought under the
President’s Rule. The Government of Punjab
and Chandigarh  Administration have
declared the State and the Union Territory
as disturbed area. The Armed Forces
(Punjab and Chandigarh) Special Powers
Ordinance has been promulgated, These
measures have been taken to deal with the
law and order situation in Punjab firmly.
Combing operations have been undertaken
to unearth unlicenced arms and to appre-
hend persons suspected of terrorist and
other illegal activities.

In Delhi, police presence and vigilance
have been intensified.

Bomb Blasts in Capital

*27. SHRI NAVIN RAVANI :
SHRI N.E. HORO :

Will the Minister of HOME AFFAIRS
be pleased to lay a statement showing :

(a) the number of bomb blast cases
occurred in Delhi during the years 1981,
1982 and 1983 upto date;

(b) whether it is a fact that not a
single case has been solved so far;

(c) whether itis also a fact that bomb
blast cases are again occuring in Delhi
particularly in Cinema houses; and

(d) the measures taken for the safety
of the innocent peoples of Delhi ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) There
have been 17 such incidents in the Union
Territory of Delhi during the years, 1981,
1982 and 1983 upto date

(b) Four of these cases have been worked
out. The investigations reveal the involve-
ment of extremists from Punjab in some
of these cases.

(c) Two bomb blasts had occurred
in two cinema houses in East Delhi on
13th October, 19§3.

(d) Police patrolling has been inten-
sified and police pickets have been set up
on strategic points and on the borders.
Orders have been issued prohibiting the tak-
ing of bags, hand-bags etc. into the cinema
halls and other places of entertainment in
the interest of public safety. The Police
has also intensified its efforts to apprehend
the culprits and have held meetings with
police officials of neighbouring States to
collect intelligence,

Juvenile Undertrial Prisoners Suffering
from Venereal Diseases in
Tihar Jail

¥28. SHRI RASHEED MASOOD :
SHRI MADHAVRAO SCINDIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware
that majority of the juvenile undertrial pri-
soners in Tihar Central Jail are suffering
from venereal diseases because of sexual
abuse by the convicts and that contrary to
rules they are made to work as scavengers
and are attached as servants to ‘B’ class
prisoners and undertrials;

(b) if so, whether Government have
made any inquiry into the matter; if so,
the result thereof; and

’
(c) action taken by Government to

improve the situation and also against the
officials responsible for such state of
affairs ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI

P. VENKATASUBBAIAH) : (a) to (c)
Pursuant to publication of reports in
two newspapers alleging sodomy with

juvenile prisoners in Tihar Jail, two sepa-
rate writ petitions were filed in the High
Court of Delhi and the Supreme Court
of India. Six juvenile prisoners named in
the newspapers and who were among the
petitioners in the writ petition filed in the
High Court were examined, in Camera,
by the judges of the Delhi High Court and
they denied the allegation of any criminal
assault. The medical examination of these
juvenile prisoners was conducted under
the directions of the Delhi High Court
at Ram Manohar Lohia Hospital. In
the case of five of these prisoners,
there was no evidence of venereal
disease. In respect of one prisoner the
doctors opined that further investigation
was needed to ascertain whether he was
suffering from Latent Syphilis or not.
Further investigation could not however, be
carried out as the prisoner concerned had
been released on bail by the concerned
Court.

The Supreme Court directed the District
Sessions Judge, Delhi to hold an enquiry
into the matter following the writ petition
filed in the Supreme Court. As per the
direction of the Supreme Court the District
Sessions Judge got a number of juvenile
prisoners medically examined at the All
India Institute of Medical Sciences. Of
the 17 prisoners examined, 5 had com-
plained of sexual assault but it was not
possible for the doctors to obtain any con-
clusive medical evidence of the sexual assault
in view of the time lag. There was no
clinical evidence of V. D, in any of the
prisoners examined except one who, as per
medical report, admitted having visited to
a prostitute two months prior to his being
admitted in Tihar Jail. However, the blood
test of six of the juvenile prisoners indicated
presence of Syphilis which, needed to be
confirmed by further specialised tests. Anal
swab cultures however were negative for
gonorrhea in respect of 5 prisoners who had
alleged assault. The District and Sessions
Judge has submitted his report to the
Supreme Court and the matter is still sub-
judice in that Court,



39 Written Answers

Since May, 1983, the practice of
‘C’ Class convicts doing personal/menial
work for ‘B’ Class prisoners has been
abolished. At the suggestion of the Supreme
Court the Head-Warder Incharge of the
juvenile ward was place under suspension.
Following further directions of the Supreme
Court he has since been re-instated, but
debarred from entering the jail premises.
Following the reports of abuse of juvenile
prisoners, Delhi Administration has been
instructed to pay special attention to the
administration of the Ward where juvenile
prisoners are kept.

Special Powers to Deal with the situation in
Punjab

*29. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that in order to
contain and eradicate terrorists activities in
Punjab, Government have assumed special
powers to deal with the situation so that the
law enforcing authorities can bring to book
the culprits/suspects immediately;

(b) if so, the details thereof;

(c) the number of seizures made in
Punjab since the promulgation of Presi-
dent’s Rule and whether on the basis of
weapons seized the role of foreign countries
can be known and if so, the names of the
foreign countries whose markings could be
found on the weapons so far seized from
the terrorists;

(d) the total number of persons killed
by the terrorists so far, and whether these
terrorists have drawn up a list for elimina-
tion; and

() if so, what protection is being pro-
vided to them ?

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI) : (a) Yes, Sir.

(b) In order to enable the law enforcing
agencies in Punjab and Chandigarh to check
violent and illegal activities and to maintain
condition of peace, additional powers have
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been given to them by promulgating Punjab
Disturbed Areas Ordinance, 1983 and the
Chandigarh Disturbed Areas Ordinance, 1983
on 7th October, 1983. With a view to enable
such agencies to seek the assistance of the
armed forces to deal with the situation,
as and when considered necessary, special
powers have been provided to the armed
forces under the Armed Forces (Punjab
and Chandigarh) Special Powers Ordinance,
1983 promulgated on 15th October, 1983.

(¢) During the raids conducted in
Punjab from 18.10.1983 to 6.11.1983, 227
weapons have been recovered. The ques-
tion of involvement of any foreign country
is being enquired into.

(d) and (e) 124 persons have been
killed in violent incidents in Punjab during
the period 1.8.1981 to 6.11.83. There are
reports to indicate that extremist elements
in the State have drawn a list. The autho-
rities have been taking security measures
to provide protection.
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Tiger Population in the Country

*32. SHRIMATI JAYANTI PATNAIK :
Will the PRIME MINISTER be pleased to
state :

(a) what is the tiger population in
the country as on 31 October, 1983; and

(b) the details of the various measures
taken by Government for the proper conser-
vation of tiger ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) As per the last
All India Tiger Census held in 1979, the
population was 3,015.

(b) The Government has given high
priority to the preservation of tiger and its
babitat. The main steps taken are :
been

(i) Hunting has totally banned

since 1970.

(iiy Complete protection has been pro-
vided by including the tiger in Schedule I
of the Wild Life (Protection) Act, 1972.

(iii) Project Tiger was launched in 1973,
with the creation of 9 special tiger reserves
covering an area of 12,200 sq. km, The
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project has since been enlarged and in all,
15 Tiger Reserves covering 25,700 sq. km.
have so far been set up for intensive proteo-
tion and habitat development.

(iv) The network of National Parks and
Sanctuaries has been enlarged. There are
now 48 national parks and 212 sanctuaries,
where concerted efforts for wild life conser-
vation also benefit the tiger.

(v) There is a complete ban on the
export of tiger or trophies derived from
it.

Functioning of INSAT-1B

*33. SHRI BAPUSAHEB PARULEKAR
SHRI B. D. SINGH

Will the PRIME MINISTER be

pleased to state :

(a) whether INSAT-1B went astray and
did not function as it was expected :

(b) if so, the findings of the ISRO
Scientists;

(c) what has been the performance of
the satellite; and

(d) what is the total expenditure incur-
red ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.

(b) Does not arise.

(¢) The INSAT-1B Satellite is at its
designated position, 74+0.1° East longitude,
in the geo-stationary orbit with all its four
service capabilities fully operational.

(d) The total expenditure incurred on
INSAT-1B is about Rs. 18.67 crores. The
expenditure on the Master Control Facility
(MCF) is about Rs. 18.23 crores which will
be available for all the INSAT satellites that
will be launched,
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Murders, Dacoities etc. in Chandigarh Delhi and Chandigarh for the calendar years

Delhi 1980, 1981, 1982 and 1983 upto date; and
) ) (b) whether Government consider the 4
*34. SHRI H. N. BAHUGUNA : Will present situation satisfactory ? ) |
the Minister of HOME AFFAIRS be ~
pleased to lay a statement showing : THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI P.
VENKATASUBBAIAH) ; (a) and (b) The

(8) the year-wise figures of murders, requisite figures in respect of Union Terri-
dacoities, bank robberies and road hold-ups tories of Delhi and Chandigarh are indicated
that took place in the Union Territories of below :

Head of Crime 1980 1981 1982 1983

(Upto 31st Oct. 1983)

DELHI

Murder 186 199 238 210

Dacoity 31 24 22 13

Bank Robberies — 6 4 2

Road Hold Ups

(Robberies) 295 179 151 181

CHANDIGARH

Murder 15 9 12 18

Dacoity -— o = — ‘
Road Hold-ups 179 187 187 1

Action as considered necessary is taken to deal with the developing Crime situation.

Assistant to Cement Industry to provide assistance to cement industry
include the following :—

*35. SHRI CHIRANIJI LAL SHARMA: (i) With a view to rationalising the
Will the Minister of INDUSTRY be pleased price and distribution policy in
to state : regard to cement industry, a

scheme of partial de-control of

(a) the details of the measures taken cement was introduced w.e.f.
by Government for providing assistance to 28.2.1982. Under this scheme of
Cement Industry; and partial de-control the existing

cement factories are required to

(b) whether there is any proposal to give upto 66.6% of their installed
nationalise it ? capacity as levy cement at con-

trolled prices. In the case of

THE MINISTER OF INDUSTRY factories = which commenced
(SHRI NARAYAN DATT TIWARI) : commercial production oa or

(a) The measures taken by the Government after 1.1.1982 and those cement
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(iii)

(iv)

(v)

(vi)

(vii)
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factories which were designated
as sick were to give 50% of their
installed capacity as levy cement,
The remaining quantity of pro-
duction of cement was allowed
to be sold free from price and
distribution control.

With a view to improving the
capacity utilization of the exis-
ting units, every effort is being
made to make available infras-
tructure inputs namely power
and coal to the maximum ex-
tent possible.

A liberal policy has been
followed in regard to import of
Diesel Generation Sets. A num-
ber of units have already avail-
ed of this facility. To partly
compensate for the high cost of
operation of these sets, an addi-
tional quantum of cement has
been allowed for sale in the non-
levy market.

Import of pre-calcinator techno-
logy has been permitted to en-
able cement industry to increase
the output.

A scheme of Productivity Awards
has been introduced in the
cement industry to stimulate
healthy competition among the
cement factories.

The cement factories which are
under trial runs or are suffering
loss of production due to mecha-
nical  breakdown, continued
power cuts and strikes are given
appropriate reliefs in their levy
commitments,

A scheme of soft loan assistance
is in operation in selected indus-
tries including cement.  The
scheme is designed to provide
financial assistance on conces-
sional terms to enable them to
overcome the backlog in replace-
ment/renovation / modernisation
of their plant and equipment to
achieve more economic levels of
production and improve their
overall competitiveness.
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(vii) To stimulate investment in this
industry, Cement Industry has
been exempted from the provi-
sions of MRTP Act.

Cement produced by mini
cement plants is exempted from
price and distribution control.
An excise rebate of Rs. 35/- per
tonpe of cement is also allowed.
in the case cement produced by
mini cement plants.

(ix)

(b) There is no proposal at present
under consideration to nationalise the
Cement Industry.

Report of Kudal Commission on Gandhi
Peace Foundation and other Allied
Institutions

*36. SHRI M. RAMGOPAL REDDY :
SHRI SUBHASH YADAYV :

Wi]l the Minister of HOME AFFAIRS
be pleased to state :

(a) the progress made so far in the
completion of Report by the Kudal Com-
mission which is inquiring into the func-
tioning of the Gandhi Peace Foundation
and other allied institutions; and

(b) the time by which the Commission
will submit its report to Government ?

THE MINISTER OF HOME AFFAIRS
(SHRI P C. SETHI): (a) Considerable
progress has been made in the investigation
by the Commission, It would however, not
be in the public interest to furnish the
details of investigation made so far,

(b) The Commission intends to com-
plete its inquiry and submit its report to the
Government as expeditiously as possible,

Construction of Barbed Wire
Fencing along Indo-Bangla
Border

*37. SHRI MOHAMMAD ASRAR
AHMAD :

SHRI CHITTA BASU :

Will the Minister of HOME AFFAIRS
be pleased to state :
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(a) whether Government have decided
to provide barbed wire fencing along the
Indo-Bangladesh border to prevent illegal
infiltrations; and

(b) if so, when the work in this regard
will be started and completed ?

THE MINISTER OF HOME AFFAIRS
(SHRI P.C SETHI): (a) Yes, Sir.

(b) A technical Committee is consider-
ing the type and manner of fencing that
should be erected. The recommendations
are awaited

Launching of INSAT-1B

*38. SHRI RAM SINGH YADAV :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that in success-
ful launching of INSAT-1B the nation has
evinced the skill and expertise of our scien-
tists in the technology of satellite communi-
cations and meteorology; and

(b) whether Government intend to enter
into further close co-operation with USA to
launch another venture in this field ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) The INSAT
System has been conceived in India How-
ever, the first generation INSAT satellites
(INSAT-1) are being procured from abroad
under commercial terms and conditions,
The second and subsequent generation
INSAT satellites will be designed and built
in India  With the successful launching of
INSAT-1B, the operating capability of
our national domestic sat.llite system
(INSAT) has been re-established As a
result of the successful launch of INSAT-1B,
utilisation of the benefits of space telecom-
munications, radio and TV and meteorology
is possible .

(b) A third INSAT-1 satellite, INSAT-
1C, is on order from the Ford Aero-
space and Communications Corporation of
USA, who built INSAT-1A and 1B,
INSAT-1C is slated for launch in June
1986 aboard the US Space Transportation
System (STS).
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Policy on Nuclear Power Programme

*40. DR. VASANT KUMAR PANDIT:
Will the PRIME MINISTER be pleased
to state :

(a) whether India Nuclear Power
Programme based on Heavy Water Reac-
tors may be scrapped in view of non-avail-
ability of Heavy Water at reasonable cost;

(b) whether the Prasad Expert Com-
mittee has suggested immediate reassessment
of Power Programme and switching over to
l.ight Water Reactors;

(c) whether Government are reconsider-
ing the utility of Thal and Manuguru Heavy
Water Plants; and
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(d) the final policy of Government
on Nuclear Power Programme based on
Heavy Water and Light Water Projects and
the action to be taken on these decisions ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) to (c): No,
Sir

(d) Government considers that the
present technology of Nuclear Power Reac-
tors using natural uranium with heavy water
as moderater and coolant is appropriate in
our context

Setting up of a Special Court for
Criminal Cases under Arms
Act in Delhi

231 SHRI ARJUN SETHI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have consi-
dercd the necessity to effectively deal with
the law and order in the Capital for the
setting up of a special court to try all
criminal cases under Arms Act pending
before various judicial officers so that the
decision in these cases is expedited; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
and (b) The High Court of Delhi vide
their order dated the 26th October, 1983
has earmarked four Courts of Metropolitan
Magistrates for exclusively dealing with
cases under the¢ Arms Act, 1959,

Transport of Coal Slurry
Through Pipelines

232. SHRI CHINTAMANI JENA :
SHRI NAVIN RAVANI :

Will the Minister of PLANNING pleased
to state :

(a) whether it is a fact that there is a
proposal to convert coal into slurry and
transport it through pipelines;
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(b) if so, the details of the said propo-
sal; and

(c) the steps which are being taken to
implement it ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) to (c) There is
no specific proposal at present under consi-
deration. However, Planning Commission
appointed an Inter-Ministerial Working
Group in October, 1980 to examine the possi-
bility of introduction of coal slurry pipeline
transportation system in the country as per
policy guidelines outlined in the Sixth Plan.
The Working Group was required inter-alia
to select a suitable segment for undertaking
the techno-economic feasibility study for
pipeline transportation of coal in slurry form.
On the basis of the recommendation of the
Working Group, M/s. Engineers India Ltd.
were assigned the task of preparing a techno-
economic feasibility study of coal transport
in slurry form from the coal fields to serve
power houses in the northern and western
regions of the country. The examination of
the Report submitted by M/s. Engineers
India Ltd. has not yet been completed.

Setting up of Newspaper Recycling Mills

233. SHRI KRISHNA KUMAR GOYAL:
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government propose to set
up newspaper recycling mills in collaboration
with foreign countries;

(b) whether a study has been made for the
recovery or use of waste paper in view of
pressure on forests and necessity for waste
paper conservation; and

(c) if so, the details thereof ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) A letter
of intent has been issued to M/s. Tirupati
Newsprint Ltd. for manufacture of newsprint
by recycling used newsprint, with imported
technology.

(b) and (¢) Recycling of paper has en-
gaged the attention of some of our research
laboratories, and investigations have been
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carried out in  delinking of used newsprint.
Government are encouraging the use of un-
conventional raw materials and approvals
have also been granted for manufacture of
newsprint by recycling of mixed waste paper
and used newsprint.

Allotment of Maruti Cars under
Directors’ discretionary Quota

234. SHRI ATAL BIHARI VAJPAYEE:
Will the Minister of INDUSTRY be
pleased to refer to news report ‘People’s Car
only for VIPs' in Sunday Observer, on 25
September, 1983 and state :

(a) whether guidelines for allotment of
Maruti cars under 5 percent Directors’
discretionary quota have been worked out, if
so, whether a copy of the guidelines and
procedure would be laid on the Table of the
House, if not, the date by which the guide-
lines will be ready and laid on the Table of
the House;

(b) whether the public has been notified
in respect of these guidelines and procedure,
if not, by when will the public be notified
about the same; and

(c) the particulars of each Director of
Maruti Udyog Ltd. alongwith those persons
who have applied for allotment under
Directors’ discretionary quota till date along-
with details of persons who have been allot-
ted the cars till date ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(@) Yes, Sir. The criteria adopted for
allotment from the manufacturers’ quota
are :

(i)  Promotion of the commercial inte-
rests of the Company;

(ii) Promotion of the public interest;

(iii) Avoidance of undue individual
hardship; and

(iv) Facilitation of company work by
use of vehicles by company emp-
loyees.

(b) It is not intended to notify these
guidelines.

NOVEMBER 16, 1983

Written Answers 52

(c) Particulars of Directors of Maruti
Udyog Ltd. are as under :

1.  Sh. V. Krishnamurthy, Chairman &
Managing Director.

2. Sh, Arun Nehru,
Parliament,

Member of

3. Sh. D.V. Kapur, Secretary, Deptt,
of Heavy Industry, Ministry of
Industry.

4. Mr. O, Suzuki, President, Suzuki
Motor Company Ltd , Japan.

5.  Mr. T. Ema. Director (Production),
Maruti Udyog Limited.

6. Sh. R C. Bhargava, Director (Mktg.
& Sales), Maruti Udyog Ltd.

No allotment from the manufacturers’
quota have been made as yet

Setting up of Captive Power Plants

235. SHRI HARIHAR SOREN : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) the name of the integrated Public
Sector steel plants where captive power
plants have been set up;

(b) the month-wise generation of power
achieved in 1982-83 and 1983-84 from each
of those capiive power plants set up in
various steel plants; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P. SALVF): (a) The public
sector integrated steel plants at Bhilai, Rour-
kela, Durgapur, Bokaro and Burnpur (1ISCO)
have set up captive power plants.

(b) and (c) The month-wise power
generation of the captive power plants during
1982-83 and 1983-84 is given below. The
quantum of generation is dependent upon
adequate availability of blast furpace and
coke oven gases, availability of steam for
generation and on variance in the coal as
content and its calorific value :—
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|
Bhilai !
Year/Month :
Power Power !
Plant I  Plant II Rourkela Durgapur Bokaro IISCO |
Installed Capacity 36 128 20 122 60
Achievable capacity( 30 70 15 60 *as
1982-83
April, 1982 25,2 58.6 8.9 51.7 16.7
May, 1982 24.3 59.1 9.0 68.8 13.6
June, 1982 26.4 62.9 7.6 66.9 17.2
July, 1982 26.2 58.1 8.8 68.1 14.4
August, 1982 25.6 47.0 9.4 52.0 17.7
September, 1982 24.9 41.9 82 55.9 21.2
October, 1982 27.2 48.2 1.7 66.2 16.9
November, 1982 247 38.1 9.0 72, 15.9
December, 1982 23.8 46.3 9.1 67.7 20.6
January, 1983 25.0 45.5 7.3 74.8 15.3
February, 1983 23.8 35.2 10.8 69.8 19.5
March, 1983 21.0 50.8 10.1 77.4 15.7
1982-83—Average 24 8 49.1 8.8 66.0 17.0
Installed Capacity 30* (from May, 1983)
1983-84
April, 1983 25.3 3.7 544 9.2 79.8 15.3
May, 1983 253 12,9 61.4 9.0 7 ) 16.2
June, 1983 25.1 11.8 56.9 8.4 51,8 15.8
July, 1983 23.7 15.6 44.0 7.5 58.0 13.1
August, 1983 229 16.2 329 7.5 61.8 14.6
September, 1983 24.4 34 31.7 82 56.5 12.0
October, 1983 23.1 9.4 30.4 7.9 64.1 12.9

(Provisional)

(@  As per Report of the Committee on Captive Power Plants set up to study
the achievable capacities.

*  The first unit of 30 MW of Power Plant-1I under the 4 MT stage of Bhilai
Steel Plant was synchronised in August 1982 and has been in commercial
production since May, 1983. The second unit of 30 MW was synchronised
in June, 1983 and is under trial runs.



5 Written Answers

Discovery of Uranium in the Country

236. SHRI B.V, DESAI : Will the PRIME
MINISTER be pleased to state :

(a) whether it has been reported that
the Department of Atomic Energy has
recently discovered uranium in many parts of
the country;

(b) if so, whether detailed ground
investigations for uranium exploration to
prove their economic viability have already
been made;

(¢) if so, to what extent it will be help-
ful to India; and

(d) by what time final investigations
will be completed in this regard ?

THE MINMNISTER OF STATE IN THE
DEPARTMENTS OF ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir. '

(b) The Atomic Minerals Division has
carried out detailed ground investigations in
many of the premising areas and has e.tab-
lished reserves of about 73.000 tonnes of
uranium (in terms of U, Oy) in indicated
and inferred categories. Further exploration
is continuing for identifying more reserves.

(¢) The resources of uranium identified
would support the nuclear power programme
of the country.

(d) The time required for completing the
survey of the whole authority would depend
on various factors including availability of
resouices.

egifas JuaTal 9 JeanEw qew #
FarAl

237. it Tiq fag www @ FAT qEW
HqAY Jg TG Y FAT F AN (F

(%) #arag = 2 f5 zosnfas
ITHTON & gear a4 & fau gwwEe I
IR § HEXA T o A E;
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(=) afe gi, av Wear, v fFr
Az FEfasw Y g 9T At a=q
13 FY gwraAr §; AR

(7) zay frga g IAT FoATH
g &Y Fwraar g 7

gawzifaw fawm & aw e sk
awrfes qfa Ayma & sowsn (s @w
ua. gWE wa) o (F) S g

(=) (1) @7 Far =fes §& oo
et & a7 a7 At qA IJqIEA Lok
F1 HIIFT quwwem 20% FI faar waar
2 safe fag wamea &1 faais |8 e,
1983 &1 fag=ar & g7 98 gamea
25% ¥ 40% 91, TH IFIT J IeqTEA
Ted § FH 1T F GACAET TAG LAl A
qATqET 5 F 209 T FAT g

(u) o FewEgd (FFz e
agr 29 337 afgg), @ HEA (F9e
cradl awfgq) qar gvE F foeli ¥ wgwq
21 07 AT AT qA FEAA-GEF F
HIIFT A 0% F7 fear war @
aafd qgv ag zAHET 250, T 40% 9T |
T OGHITF TS H wH g &
FHEEY AL qedl H 5 F 209 qAF A
FH gE 8 1

W q91 [T (6F Qe
g1Ee) gRAT §a, faas
9B T ATHIT 3¢, FIHIZT
g #faxs 7 &, gvam
A1 qH  JARA-YH FI
1% & 9aFT aqge
5% &7 fagr war & qar
fea® @oeaeq IATEA-
LCFH H oG I ®

(m) l.
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IO FAD tﬁzﬁ 7 5%
FAr gE 2

2. A 3w@qa &g, fora®
93 &1 HHT 5| Fel-
HrzT § sfas T g1, 9%
A ATT A FATEAICH
F1 259 ¥ TITHT qQH
15% ®T fear war § aan
fsas wFeg®y  IGIEA-
qex H FA G T &
FITO AE AA] 7 qATHEA
10% F1 FHY g 2 1

(W) gAFIfAET WM B FTAE AY
Fe &7 &Y @y FFEA &F
au gort ¥ @ fawd &Y smm 2

ga#) areafas gear gar qET AWF A8
-4

Publication of Population Figures
for Census of India, 1981

238. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the final figures of popula-
tion of States/Union Territories, Language
and religious groups for the Census of
India, 1981, have since been published
by the Registrar General of Census Opera-
tions;

(b) if so, a summary thereof; and

(c) if not, the likely date by which the

figures would be published and the reasons
for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and
(b) The final figures of population of the
States and Union Territories, according to
1981 Census, have already been published
in paper 1 of 1982 brought out by the
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Registrar General and Census Commissioner
of India. A statement indicating these
population figures is laid on the Table of
the House : [Placed in Library. See No.
LT-7030/83]. In the case of Assam, the

figures indicated are projected population |

figures only since 1981 census could not
be conducted in that State.

The figures for Danguage and Religious
groups have not yet been published.

(c) The figures according to 1981
Census of Language and Religious groups
are likely to be available by early, 1985.

The processing of Census data is done
according to Scheduled programme. Some
duly has been caused because of operational
problems.

Computerised Allotments of
Maruti Cars

239. SHRI SATISH AGARWAL : Will
the Minister of INDUSTRY be pleased to
state :

(a) the particulars of the personnel and
company who did the consumer programming
for the Maruti Udyog Ltd. computerised
allotment lists held on 24 September, 1983
and the details of payments made to a
private consultancy firm for computer pro-
gramming; .

(b) whether a copy of the programme
received alongwith the original output
listing in respect of allotment lists pertain-
ing to dealer city code numbers 2 to 16
would be laid on the Table of the House
and particulars of persons who signcd the
output lists;

(c) the seed numbers used for generating
output in each of city-wise lists;

(d) who performed the job of punching
cards, their transfer on tapes and in what

form and manner was the data arranged |

when cards were transferred on tapes and
when data was re-arranged; and

§
[
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(e) the particulars of consumers who
asked for scrutiny of computer programme
and these who actually scrutinised it till
date ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
The computer programme for random number
generation for the preparation of the
allotment lists was prepared in the Elec-
tronic Data Processing Department of
Maruti Udyog Ltd. No consultancy firm
was employed for this work and as such
no payment was made on this account,

(b) The computer programme has been
scrutinised by the desirous consumers, The
allotment lists run into over 5000 pages
and as such it is not proposed to place
them on the Table of the House. These
lists were signed by the following :

(1) Shri Swaminathan S. Aiyer, Asstt.
Editor, Indian Express.

(2) Shri P. P. Khanna, Presently
Development Commissioner (Small
Scale Industries).

(3) Shri Shiromani Sharma, Develop-
ment Commissioner for Handi-
crafts,

(4) Dr. M.K. Jain, Head of the Com-
puter Centre, Indian Institute of
Technology, Delhi,

(5) Shri A.N. Prabhu, Chief of the
News Bureau, Economic Times.

(¢) The seed numbers used for the
cities with code nos, 01 to 16 were as
follows :—
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City Code No. Seed No.

518279

159246

2 728394
10. 352974
11, 728937
12, 583174
13. 489732
14, 283746
15. 257932
16, 464829

City Code No. Seed No.

785943
398245
712485
659328
297487
483981

.

L O

(d) The job of punching cards and
transfer of data to tapes was entrusted to
the Computer Maintenance Corporation,
a public sector undertaking. The bookings
were grouped productwise and dealer city-
wise.

(¢) Requests for scrutiny of the com-
puter programme were made by “The
Statesman’® newspaper and Dr. Sri Ram
Khanna. The Statesman has since scruti-
nised the computer programme,

Tegta gren wfafqan & sadtq a0
AT U sufEq

240. Y TREATT AR - FT qg
gAY ag aqra A1 Fa1 F37 fF .

() Z# (980 A AFIAT, [983
a® usgary feaga safagad &1 wedlm
grar afafqaw ¥ sfta feoma § wan
T,

(=) 37 radl F1 SFATT A
#q1 2 fas gefia 378 a=r FArar aAr
g5

() = F sAw ag fEw gwT
#1 s7agr? fwar o g1 & A



61 Written Answers

(¥) 37 safeaal &1 @Y 4 @
weafas qva) gafu § fgawa & & 7

wg waAtea § vew @A (s fagne
o7 wewT) o (F) F (9) JHAT 0FF
F1 O7 WE E AT AW 9@w q7 @ &
STOAT |

faard wl fawst 97 DswE TH ]
ag garfa

241. oY wew Awraw wfear . #41
FreAT /AT 9T FATT FY FAT &40
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(%) waw q9adta Figar & qigdy
THAGTT FISAT q91 B AT AISAT
# fax san-gan go fFad gqvfo s9-
Feq FUE TE FYT I F, FAATATT
feat gazifa a= £ 1%, a1

(®) w9q § T3t TIAGT FIFAT H
A foard o fawel 9w, w@TSET
fraat gavifs @s 1 w1 s IAF AT
suafenar g€ 7

arwAT WA (s gm. @Y. wegre) o
(F) a7 (@) : sifga gaar Haw
fagzor 1 oty o & FEY w7 FFAT &)

fagm |
AT YT F T
(F7T wY)
foras &
A AT e
afraag faaré &z faga oz
(T aF) a1g faa=or a7
1 2 3 4
agdt Fgata AT (1951-50)
afeean sgaifea 23780 — 648.0 —
areafas 1960.0 _— 582.( -
380 gwasta g (1956+61) }
Tfear agaifa 4500.0 — 8200 —
Treafas 4300 452.0
et duadta FrAr (1961-66)
afwsga sgwifaa 7500.0 650-0 10120
Freafas 8576.5 664.7 1252.3
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i arfas T3 (1966-69)

qfeauy sgRifea 6605.0 426.0 1064.0
Tregfas 6625-4 471.0 12125
FY41 TEEEta 9T (1969-74)

afwsan srgwifaq 15902.2 1086-6 2447.6
areafa® 15778.8 1354.1 2931.7
aradY duadta FwAr (1974-79)

afverg sgwifea 39322.0 3434.0 7016-0
areafas 39426.2 3876.5 7399.5
arfes <A1 (1979-80)

gfvsna srgwifaa 126007 1260-0 2447.0
Freafas 12176.5 1287.9 2240.5

B3 FHAATT FIFAT (1980-85)

afteqg sgIteq 97500-0 9493.5 19265-4
1980-81 (Freafas) 14832.4 1377.0 2656-8
198-82 (aTeafas) 18210.9 1541.6 3182.3
1982-83 (9feanfe srgam) 21356.7 1670-3 3821-4
1983-84 (wfeeaa) 25480.3* 1907-1 4532.2

g : 1. #wifgw gFan
2. arfe® FIH1 FEqET
3. giferst aidz 3F—F7 aifessia ars
feoqot : @ ATTAT AT (1980-81, 1981-82, 1982-83) fwaw wigpfas fawfzaqy
¥ Ugd & fau &4 ggraan i fwin @ # fau fear war eaw
arfaer At fFar
1980-81 (3r=afa®w ) =19) AT %o
1981-82 (FrEafa®) =162 FU3 %o
i982-83 (fcanfag wgaia) =372 7§ %o

“Hedva daw & fau 800.36 FU% %o & wfafeaa afsay N o syaear 1 7 iy |
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faraTw 2
fasré ot faweht g2t § soafey
faand faweit
a@ & waren fgard oy fa=mé
gaar #1 Iqefeg .
(10 aTe B¥2av aFq) (Fo aro)
1 2 3 4

agel arAqT 2:5 116 1100
GEURIEE ] 2:1 073 2250
dradt greraT 23 222 4520
afe® Frsa1g (1966-69) 1.5 1.99 4180
STy AT (1969-74) 2:6 4.50 4240
arEt AT (1974-79) 5-16 5.1 102149
1979-80 0-72 1-4 1823
ELRIEE
1980-81 0-83 1-40 1823
1981-82 0-87 1.37 2175
1982-83 0.90 (searfer) 1.44 (searfera) 3060
1983-84 0,94 1.43 4157
A AT (%) 5.74 8.0 19666

Shutting Down of Atomic Power
Plants in the Country

242. SHRI MOHANLAL PATEL:
Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that a number
of Atomic Power Plants in the country have
been frequently shut down;

(b) if so, the details of these Atomic
Power Plants which remained closed during
the last year and for how long;

(c) the main reasons for this closure;
and

(d) the steps being taken by Govern-
ment to keep them running smoothly ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) to (c) There are at present two
operating power stations consisting of two
units each at Tarapur in Maharashtra and
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Rawatbhata in Rajasthan. Two units are
being set up at Kalpakkam in Tamil Nadu
of which the first unit has been commission-
ed and is being test run. During 1983,
outages excluding annual maintenance/re-
fuelling outages and reasons for the same
in respect of the Tarapur Atomic Power
Station (TAPS) and the Rajasthan Atomic
Power Station (RAPS) are given befow :

NOVEMBER 16, 1983

Station No. of days Reasons
lost
TAPS Unit I 34 ) The outages

TAPS Unit II 61 ) were mainly due

) to equipment

) malfunctioning

) and grid pro-
blems

RAPS Unit I 344%
RAPS Unit I 212@

(d) The operation of these power
stations is under continuous review and
necessary measures are taken to bring about
further improvements in their performance.
As a result TAPS Unit I has had a record
continyous run of 144 days and RAPS
Unit II has been running steadily.

Pakistani Agents Helping Extremists in
Punjab

243, SHRI ANANTHARAMULU
MALLU : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that Pakistani
agents are helping in making bombs and
some people are being trained in sabotage
there and there is a sustained campaigning
and rumour mongering to create panic;

(b) whether it is also a fact that
Pakistan Radio and BBC are indulging in
propaganda to worsen the law and order
. conditions in Punjab;

(¢) whether it is also a fact that different
groups of the extremists, with hardly any
political background and statesmanship,
perhaps do not know what they are doing
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inside India as growing acts of sacrilege,
bomb attacks on police stations and Kkilling
of police officials and innocent people are
part of this well-conceived strategy; and

(d) whether some people have also been
arrested and if so, the details in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) Ggovern-
ment have come across some ‘reports in this
regard for which enquiries are being made.

(b) There is no confirmed evidence at
present in this regard.

(¢) No confirmed information is avail-
able at present in the matter.

(d) 1182 accused persons have been
arrested in various cases registered in Punjab
during the period from 1.8.1981 to
6.11.1983.

Production and Distribution of Maruti
Vehicles

244. SHRI BABURAO PARANIJPE :
Will the Minister of INDUSTRY be pleased
to refer to replies given to Unstarred
Question No. 567 on 27 July, 1983 and
No. 4702 on 24 August, 1983 re : appli-
cations for purchase of Maruti vehicles and
state :

(a) the product category-wise figures of
bookings of Maruti in each city of the
three phases and the delivery schedule for
each category in each city for each vehicle
type for 1984-85, 1985-86 and 1986-87; and

(b) how many vehicles of each type will
be actually produced in these three years,
how many vehicles of each type will be
available for distribution to consumers in
the allotment lists and how many vehicles
will be allotted to Directors’ discretionary
quota, deluxe model or other such categories
in each of these three years ?

* shut down since March 4, 1982 due
@ 157 days due to turbine blade failure.

to end shield problem.
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THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(a) A statement indicating citywise and
categorywise figures of booking of Maruti
vehicles is attached. The delivery of cars
though scheduled in the beginning of 1984
is now expected to commence by mid
December, 83. The delivery schedule for all
eities for 1984-85, 1985-86 and 1986-87 are
still to be worked out.

(b) The production build-up of Maruti
vehicles is planned at the following scale :
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1983-84 - 840 nos,
1984-85 - 20,000 nos.
1985-86 - 40,000 nos.
1986-87 - 60,000 nos.

Since about 90% of bookings are for cars,
production to approximately the same
extent will be that of cars. Vans, pick-up
trucks and four wheel drive vehicles will.
constitute about 10% of production. The
manufacturers quota has been limited to 5%,
while 10,000 deluxe cars are proposed to be
manufactured upto March, 1986.

Statement
Order Booking System—Dealer Vs. Model Analysis

DLR City Car Fr. Van Hr. Van PICKUP TOTAL
Phase-1 01. Ahmedabad 3,449 136 138 37 3,760
02. Bangalore 4,834 331 423 69 5,657
03. Bhopal 2,310 166 110 21 2,607
04. Bhubaneshwar 1,095 83 75 7 1,260
05. Bombay 20,825 1720 1310 256 24,111
06. Calcutta 7,817 538 375 76 8,806
07. Chandigarh 7,807 200 213 41 8,261
08. Delhi 45,098 1992 1571 442 49,103
09. Gauhati 702 22 17 6 747
10. Hyderabad 4,857 236 162 54 5,309
11. Jaipur 2,758 90 88 18 2,954
12. Srinagar 1,073 59 66 10 1,208
13, Lucknow 2,854 236 142 24 3,256
14. Madras 4,544 411 311 65 5,331
15. Patna 2,483 109 54 16 2,662
16 Trivandrum 2,653 198 75 41 2,967
Phase-II 17. Amritsar 274 5 9 2 290
18. Ambala 223 16 6 0 245
19. Pune 646 41 69 12 768
20. Nagpur 298 10 16 0 324
21. Aurangabad 94 5 11 1 i
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DLR City Car Fr. Van Hr. Van PICKUP TOTAL
22, Vadodara 246 18 11 2 27
23. Tiruchi 96 15 9 1 121
24. Asansol 102 3 3 0 108
25. Mysore 95 6 5 5 111
26. Vijayawada 181 2 4 2 189
27. Cochin 578 35 22 15 650
28. Kanpur 374 11 18 8 411
29. Allahabad 199 7 8 0 214
30. Gwalior 133 16 9 1 159
31. Jamshedpur 84 2 3 1 90
32. Dimapur 35 3 0 0 38
33. Jammu 156 4 5 0 165

Phase-III 34, Goa 286 17 18 6 327
35.  Jullundur 415 16 11 1 443
36. Ahmednagar 14 1 2 1 18
37. Nasik 110 4 7 2 126
38. Kolhapur 133 6 13 0 152
39. Thane 175 9 10 4 198
40. Surat 198 10 8 8 224
41. Coimbatore 167 14 7 5 193
42. Madurai 87 13 6 1 107
43,  Siliguri 25 1 1 0 27
44. Durgapur 19 2 0 0 21
45. Mangalore 102 7 5 8 122
46. Visakhapatnam 79 3 1 2 85
47. Calicut 174 3 4 9 193
48, Meerut 241 10 9 3 263
49. Udaipur 56 0 0 58
50. Raipur 110 3 4 1 118
51. Ranchi 57 1 1 0 59

Grand Total 121,421 6,851 5,448 1,284 135,004
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Visit of Scientific Delegation to Egypt

245. SHRI S. B. SINDAL : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that a scientific
delegation had visited Egypt during the
first week of October this year; and

(b) if so, the broad features of the review
made of the Indo-Egyptian scientific and
technical cooperation programme ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) The delegation of two countries
renewed the cooperation in S & T between
the two countries. A ‘Working Plan’ for
1983-86 for further cooperation in the area
of Metallurgy, Petroleum Refining, Pestici-
des, Food & Dairy Sciences, Environmental
Research, S & T Policy etc. was agreed
upon for implementation, a copy of which
is laid on the Table of the House.

[Placed in Library. See No, LT-7031 /83]

Manufacture of Trucks by Japanese
Automobile Firm

246. SHRI R. L. BHATIA : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether some Japanese automobile
firm  had filed an application with
Government asking for authorisation to
produce trucks in India jointly with an
Indian maker;

(b) if so, which is this firm and which
is the Indian maker;

(c) the proposed production capacity of
this project and whether it will be located
in Punjab if so, where;

(d) whether some other Japanese auto
makers have also filed similar applications
with Government;
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(e) if so, the details thereof; who are
the Indian collaborators involved in each
case and where will all these factories be
located; and

(f) whether Government would consi-
der the case of Orissa, which is a backward
State, for the location of one of these
units ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
and (d) : No, Sir.

(b), (c), (e) and (f) Do not arise.

Entitlement of Pension/Gratuity of Deceased
Government Servant

247. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether a Central Government
servant entitled under Government Conduct
Rules can go for two m rriages; and

(b) if he goes for second marriage with-
out Government knowledge, then which wife,
in case of death of Government servant,
would be legal heir for the purpose of
Government benefits like pension, gratuity,
etc, ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
P. VENKATASUBBAIAH): (a) The question
of a Government servant’s entitlement under
the Conduct Rules for two marriages
does not arise. Under the Central Civil
Services (Conduct) Rules, 1964, no Govern-
ment servant having a spouse living shall
enter into marriage with a person unless
the Central Government permits him/her
to do so after satisfying itself that such
marriage is permissible under the personal
law applicable to such Government servant
and the other party to the marriage and that
there are other ground for doing so. If the
Government servant enters into a second
marriage which is legally valid under the
personal law applicable to the case but
without prior permission of the Central
Government, the marriage is not legally
invalid, though it will amount to a breach
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of the Conduct Rules and cali for discipli-
pary action under the Central Civil Services
(Classification, Control & Appeal) Rules,
1965.

(b) Entitlement of the second wife of
the deceasedle Government servant to death-
cum-retirement gratuity and pension will
depend upon her being accepted as the
legally wedded wife of the Government
servant. The Pension Rules permit family
pension being paid to more than one widow
(i.e. legally married wife) in equal shares.
The fact that the Government servant had
not taken permission for a second marriage
is not relevant for the payment of family
pension as long as the marriage to the
second wife is legally valid.

Agreement Between BEL and Corning of
France for Manufacturing of Black
and White TV Picture tubes

248. SHRI SUSHIL BHATTACHARYYA :

Will the PRIME MINISTER be pleased to
state :

(a) whether Bharat Electronics Limi-
ted has entered into an agreement with
Corning of France, a subsidiary of Corning
Glass Works in U.S.A, for the wanufac-

ture of black and white TV picture tubes
and

(b) if s0, the terms and conditions ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAO) (a) : No, Sir.

(b) Does not arise.

faeelt ¥ frmrgfa &1 Qw1 wwn

240, it famre qeamaw : F4T ME
#A qg AT A FI FIA FF

(7) #ar feesft & frmmafa & oF
qauy ANfa frr arw § grawe o T8
XFT ST
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(@) ¥ agi o feard & @gwaw
# ggufas g W qwa @@ &

(7) ®ar o AT & A HEw
Foqudt sray & sl ¥ fasst & aw
wu ¢ foad eucaey faset @ srqerei
#Y gear fAea agdt a1 @ &; o

(%) afz gf, @ sqae QFFT 7@
feafg ez g a8 & fag @wwe giv
AT FIW ISIA 7T § 1 I &7 fA=L
g?

Tg Wawww ® vew WAt (s q
awegeaa) : (F) fawlt § fosnafa
uEh YU g F Frew feest gfam
Wir| qiry qr A qry safiadl & fasg
FTATE FTAT & | A AT F 3] FFGAT
1983 a% 1907 frafat #1 faesht gfew
T TF3T AT FR TAESE (AT 1A )
FT AAT 74T |

(@) fesft gfow & sam & var
F1E AIHAT ALY AT |

(7) go amal § qgR usaAY &
sufaal 7 feselt § fdud ox snamw
forar @ < @t & Fgaid & @ foeg
fafeaa w9 & ag 7@ sar w1 gwar &
/T 99 F 989 10 WA H 1982 AN
=) srafa &1 goar § sasr afafafea
T F10 wawr"l § wger afg g€ &)

() @& Foual & VI & fAg
faweft gfera & fafass #zm 9o & 9@
arET AT AT F1geEa J2N afga guex
e, wegy g gfafaaw afga sma
#I fafws e & sehiw mig sqafaal
A . & fawg #rdarg, wquw
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w0 ¥ geageq safgqdl &7 qar /A F
fae argat aY wwfers oiw @1, @
Iqufaal or & o @wn, gfaa
zwfeaY #1 garg Fwr AT ggufaai &
g9 ¥ gufag sdar€ v sfaa
FrgEaT oy F A giafem 59
forq ae¥t weat & gqfwa sfawifol &
qig gegdsdm  d3%  smafad & wAr
ATHA 2 |

Linguistic Population in Delhi

250. SHRI E. BALANANDAN : Will
the Minister of HOME AFFAIRS be
pleased to state the number of linguistic
population that live in Delhi, separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
A statement indicating the population of
speakers of  various languages/mother
tongues in Delhi as per 1971 Census, is
enclosed.

Statement

Languages/Mother Tongues (inclusive
of mother tongues where grouped) returned
from Delhi Union Territory as per 1971
Census.
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Lanuage/Mother Number of
tongue Speakers
1 2
All Languages 4,065,698
Assamese 641
Bengali 40,866
Gujarati 9,838
Hindi 3,088,698
Kannada 3,925
Kashmiri ) 3,542
Malayalam 19,781

Marathi 11,598

A B

Oriya 1,60
Punjabi 544,749
Sanskrit 94
Sindhi 34,619
Tamil 37,343
Telugu 9,556
Urdu 231,127
Angami 1
Ao 13
Arabic/Arbi 43
Bishnupuriya 4
Chinese/Chini 127
Coorgi/Kodagu 37
Dogri 2,628
English 4,663
Garo 1
Gondi 4
Gorkhali Nepali 8,126
Himer 2
Khandeshi 1
Kharia 9
Kbasi 76
Konkani 2,650
Kuki 4
Kurukh/Oraon 184
Ladakbi 55
Lahnda 5,702
Lepcha 9
Lushai/Mizo 33
Manipuri/Meithei 75
Mundari 1
Parji 3
Persian 56
Santali 21
Sikkim Bhotia 18
Tangkhul 6
Tibetan 266
Tripuri 2
Tulu 55

2,836

Other Mother tongues
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Foreign Money Received by Institutions

251, SHRI M. M. LAWRENCE : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the total amount of money
received in the country under the
Foreign Contribution (Regulation) Act, 1976
by various institutions and agencies during
the period 1980, 1981 and 1982;

(b) the names of the institutions which
received more than Rs. one lakh of funds
in these years: and

(c) the break-up of the amount received
from abroad; country-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a)to (c)
The required information is under compu-
terisation and the results will be available
after the returns of foreign contributions
received during the years 1980, 1981 and 1982
have been computerised.

Setting up of Two Additional Uranium
Mills

252, SHRI ARUN KUMAR NEHRU ¢
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that two addi-
tional Uranium mills are being set up by the
Department of Atomic Energy in Singh-
bhum district of Bihar;

(b) the extent of Uranium Ore available
in Bihar; and

(c¢) whether Uranium Ore has been
found anywhere else in the country and
whether there is enough Uranium to meet
our requirement ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY
SPACE ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

NOVEMBER 16, 1983

Written Answers 80

(b) The Uranium ore available in Bihar,
both indicated and inferred categories, is
of the order of about 68,000 tonnes of
U, Oq.

(¢) Indications of uranium ore have also
been found in various parts of Aundhra
Pradesh, Arunachal Pradesh, Himachal
Pradesh, Jammu and Kashmir, Karnataka,
Madhya Pradesh, Meghalaya, Rajasthan,
Sikkim, Tamil Nadu and Uttar Pradesh.
The estimated reserves are expected to meet
the requirement of uranium for the plan-
ned nuclear power programme.

Supply of Copy of Inquiry Report to
Suspended Government Servants

253. SHRI HARISH KUMAR
GANGWAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is incumbent on the part
of disciplinary authority to supply a copy
of the inquiry report to the Government
servant irrespective of the penalty given or
exonerated or not found guilty;

(b) whether the disciplinary authority
is answerable to anyone when a public ser-
vant kept under suspension is exonerated
subsequently;

(c) whether it is a mandatory to reply
the petitions submitted by public servant to
the President of India and in how much
time; and

(d) whether the orders were issued by
DGP & T vide their Memo No 6)64/64-
Disc. dated 27 January, 1965 regarding
appointment of ad-hoc disciplinary autho-
rity appearing on page 61 of Muthuswamy’s
C.C.S (CCA) Rules, 1965 applicable to all,
if not, reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Rule 17 of
the Central Civil Services (Classification,
Control and Appeal) Rules, 1965 provides.
that orders made by the Disciplinary autho-
rity shall be communicated to the Govern-
ment servant who shall also be supplied

. with a copy of the report of the inquiry, if

any, held by the disciplinary authority.
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(b) There is no provision in the exist-
ing rules/orders making the disciplinary
authority answerable to anyone when a
public servant kept under suspension is
exonerated subsequently. '

(¢) Action on petition addressed to the
President is to be taken in accordance with
the provision of this Ministry’s Notification
No. 40/5/50-Estt. (B) dated 8.9.54. If the
petition is with held by the prescribed autho-
rity, he has to inform the petitioner of the
with holding thereof and the reasons there-
for. If it is not with held, orders passed
thereon by the President have to be given
effect to. No time-limit for these purposes
has been prescribed in the aforesaid
Notification.

(d) The DGP & T's Memo referred
to in part (d) of the question only clarifies
the correct position under the existing rules.

Setting up of Cement Factory

254, SHRI AMAL DATTA : Will the
Minister of INDUSTRY be pleased to state :

(a) whether any licences for setting up
cement factories have been granted by
Government during the year 1982-83 and
1983-84 till date;

(b) if so, the details of the licences
issued, location of factory entrepreneur
group involved and the factory-wise
capacity;

(c) how many applications for licences
for cement factories had becn received by
Government and not a; proved; and

(d) the details of the applications not
approved including the date, the proposed
location of factory, proposed capacity, the
promoter group and the reason for reject-
ing the application or keeping them
pending ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI)
(a) and (b) A statement is laid on the
Table of the House.

[Placed in Library. See No. LT-7032/83]
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(c) and (d) : A statement is laid on
the Table of the House.

[Placed in Library. See No. LT-7032/83)

Special Component Plan for
Scheduled Castes

255. SHRI SURAJ BHAN : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the allocations made for each State
and Union Territory under Special Compo-
nent Plan for Scheduled Castes during the
years 1980, 1981, 1982 and 1983;

(b) the amount actually utilised under
the said plan by each State/Union Territory
during the said period;

(c) whether Government have made
any asse'sment of the implementation of
the Special Component Plan by the State/
Union Territories, if so, a summary thereof;
and

(d) the names of the Central Minis-
tries/Departments which have not imple-
mented the Special Component Plan so far,
and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (b)
The requisite information is furnished in the
statement placed below (Annexure I)

[Placed in Library. See No. LT-7033/83)

(¢) The requisite information is furnish-
ed iv Annexure Il
| Placed in Library. See No. LT-7033/83]

(d) The requisite information is furnished
in Annexure 111

(Placed in Library, See No. LT-7033/83]
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Difference between Vespa Scooters being
manufactured by Lohia Machines and
Andhra Pradesh Scooters Ltd.

256. SHRI DIGAMBAR SINGH :
Will the Minister of INDUSTRY be pleased
to state :

(a) difference between the cost and
mechanical structure of the two types of
Vespa Scooters being manufactured by the
Lohia Machines Ltd., Kanpur and Andhra
Pradesh Scooters Ltd. (an A. P. State
Undertaking) when the collaborating Italian
firm is the same;
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(b) whether different technology is be-
ing used by these two Indian manufacturers
and the scooters are being manufactured as
per different models; and

(c) the amount of royalty or fees for
import of technology to be paid or already
paid in terms of foreign exchange to the
Italian collaborator by these two companies?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a) to
(c) A statement is attached. Rates of
lumpsum payment and royalty in both the
cases are within the guidelines prescribed
for foreign collaborations.

Statement

Comparative study of Vespa XE and Vespa PI-170

Name of the Lohia Machines Andhra Pradesh
Manufacturer Ltd. Scooters Ltd.
M;:del Vespa XE Vespa PL-170
Bore and Stroke (mm) 51x48 49x51
Engine Capacity (cc) 98 96.12
Maximum Torque (Kgm/RPM) 0.8/4000 0.77/5000
Unladen Weight (Kg) 104 87
Length (mm) 1760 1665
Width (mm) 695 640
Height (mm) 1110 1000
Wheel base (mm) 1235 1200
Minimum road 140 130 ©

clearance (mm)

Price

The manufacturers have not announced firm prices of the Scooters as yet.

qoTa ST wEIE F1 JUFATEA @F
wifaa fear svan
257. it A W : T A AA AT
T #Y FIT F4 fE
(¥) doma R F€g 1 ITEA-
wea @x wifwa w7 & Far wror §;

(&) awa X 4€FE F I9FE-
g &7 9ifeq f&r o & w@a o
a1z ¥ feaq sufdm A @ o feaw
H14¥% g4,

(7) fFan eaafgaal w1 frafeg
T & qta freware foar war;
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(v) gfew & arg @t ez
e sufeq a1t ;o

(¥) #ar g@ gaw § qor sV A
9TH 9T T@T ATHAT?

g wwtem ¥ vew Wt (st fame
o wrewT) ¢ (F) svarfedl, saw-
aifedt qar & FEigAw  qedl &
feqrens qar dvwmAr afafafeat &
FIO d9rd A wEIg F o arEAefaw
I &1 qragw fasge farg @0
a1 | g wafafafaat & oo Gav g€ afv-
feafe & faozd & fao qar @ifs akx
gty feafs aqmm @a & fau, g9ma
q9T FETE F1 ITHANET §A GIfqT FLAT
ATTIAF I 14T |

(@) dara & feaw @@l #
1-8-81 & 6-10-83 a% #¥ #afa & o
sgfd Wik 1T qur 367 WIAE g AN
7-10-83 & 6-11-83 a% &1 Hafa & 33
safq HI 1Q q9T 146 WIAS G | S9-
Tifeat #) feas nfafafeat & s
1-1-83 & 7-10-83 % #Y wafy & ow
safeq w14 AT AT 7-10-83 F &1E A
safeq w1 77 q97 22 WA O |

(T) & (¥) z7 Tr@iEt & sy
¥ |9€Ng ¥ 4 safaaar &1 fowgae fean
mar @ ( uw sufaw &1 wiwdta g gfgar
1 91 302 % aga fazgre fear qar
T 3 sgfeqal #1 faewes qag sfa-
fram #t a1 4/5 & agm frew fear
war § | 9€vig W gfew ¥ @ig gews H
1€ sufe a8 w2

TTE § AIW@ET & gEEsE o gEar
UFA FI AT F R HIX &G F 92 9%
g & a1 |
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Setting up of Atomic Energy Regulatory
Commission in India

258. SHRI CHANDRABHAN ATHARE
PATIL : Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that in Western
countries regulatory commissions have been
set up with liberal powers of autonomy to
oversee the function and undertake the
exports of the atomic energy plants and also
their products;

(b) whether it is also a fact that such
an independent organisation does not exist
in India today and there is an urgent need
for such an organisation in our country
also;

(c) whether it is also a fact that the
Atomic Energy Act of 1962 provides for
the creation of such a body in India; and

(d) if so, by what time Government
would be able to form such a board ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) to (d) Government have taken
steps to constitute an Atomic Energy
Regulatory Board.

Noise Disturbance of Factories in Delhi

259. SHRI HARIKESH BAHADUR :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is fact that a large
number of factories are running day and
night in residential areas in Delhi causing
horrible noise and disturbance to peace
loving citizens in contravention of clause
32 (1) (a) (iii) of Delhi Police Act, 1978;

(b) the number of complaints brought
to the notice of Government during the
last two years; and

(c) the action taken against the
offenders ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (¢) In-
formation is being collected and will be
laid on the Table of the House.

gretor sty ;g @t & fafea
FAFMA & fAg Awme

260. =t AT IO
st gt qaT

#7 gow AT dg F@TH A OFA
war

(F) #a1 qTFTT A TIEARA I
15 TET, 1983 F1 FY AL HIGUT F A~
gre g @ e ax § fafwg
FASTATY &1 AT TAT FTA KT FvSAT
% fan 210 0T T F1 gEgE fHar

2

(@) g& g w1 fwfafa e
arile & e F1 7€ ft; qR

(1) & A @1 frarfafy &
qfrorweg®T USTAIT X Y GF-ATT
fraa fafas aqsme &1 tsmw fwmr
aar @Y e feew & Asme fasm
T ?

FEr WAt (%) TEe g9 faand)
() afror qar wed @A 7 fafus
FUTMT gaF! F1 FUFAT THT FH
araesl AiwAl & fag a1 av  j98-84
& A Wi F sgyfaa arfafeas Fa1
grar @ go arwifag @ arw enfaaad
® I I F & ATHT |60 FUT TI0
g1 ufer &1 grauma /5y o & srar 2
MNT FF GIHIT A AVITAT & v
gsft TragrEaT & faaww & fag @
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50 U wqQ ufw & grawE fdw q&
Y AT g |

(@) &z (7) sea, 1983 # AT
9EF 9T @ AW & g @E g qreAr
F1 Frafeara o€ g1 AT | g9 g ¥
Frg T 9T AT g grefead F1s
arigt g FT N 0L & | mar ¢ fF
gfusr foar sam &= 7 gfow a=i
#1757 w1 faqr aar & X AW g
ZIT T ATAZAY FY AT FIF 9T X
&1 &1 fawifed wsit sn @ & wsaAy
aa1 ¥ aifag g2 ¥ gufy feg wid
U

fergram ww awg Fwagena fafazs
# wfasl # gz

261. =t glm vEw: ¥ e
YT @A WA g FATT FT FAT H4Y

(%) %ar ag 99 & & aw@wrd 3o,
fegeam &w asq Feww fafaee &
yars, @ sqwd @ g famfor st
1 FH EIA F T q97 @ Aty w1
gAY FIF A1 W@ F; A

(=) nfz af, @t 3@ S 1 qwA
F fau w1z &1 faoT sa1 w29 SEA
Frg?

TENA WY @ AHET & 5w qA
(sft ga. &. dt. ;eA) ¢ (F) AT (7)
fergeama efta agq  wagaaa fafazes w1
FIET GEAT § FTIG FTHNOLA FT GHEAT
F AT FAT 9% W8 | Jg 99T
Y&aT: g FANA F1 0% U § feaq
FA-91 § gEX gl § fewg Fa-
el 9T WTA | FfeqaE F FTOE 1 @
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auegr & guiaE & fAu ag soww qan
AT gt w&w17 1 fae-fas qvaa-
arat 97 famz #2 @ 2

Assam Refugees in North Area
Camps of West Bengal

262, SHRI BHIKU RAM JAIN:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have seen
the press reports appearing in the Blitz
dated 15 October, 1983 wherein it has been
stated that more than 29,000 Assam refugees
have been rotting in North Area Camps of
West Bengal;

(b) if so, whether it has also been
stated that no one knows where these
refugees will go back and will be settled;
and

(c) the steps taken by Central
Government for their rehabilitation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
Yes, Sir.

(¢) During Cctober, 1983 21,479 per-
sons affected by the disturbances in Assam
during February-March, 1983 were staying
in the camps maintained by the West Bengal
Government. In accordance with the pro-
gramme for repatriation finalised by the
Governments of Assam and West Bengal,
these persons will be sent back to Assam
in phases. The first batch of 260 persons
has been sent back to Assam on 2nd
November, 83 for resettlement in Kokrajhar
District. Central Govt. have agreed to
provide necessary relief and rehabilitation
in the same scale that was provided to
affected persons staying in Assam camps.

farfara adwaTl & fag Qe e

263, st avfeg wwaAAT: AT
@ HAT g qATT &1 FI FA F
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(v) fofem QM & Qo
IJqEH FUN FY AIGAT Fq ¥ FF FY
T fY q97 WIG GIEIN GO THF F1g6-
frm sy &

(@) =g a9 & A €& Froar
9z fear wifey sag feg oy &Y §wraar
& aqr T A9 & fao #an agEE §;
E 158

() arfror faearz & fag sl
feam & € Frwr & Fav qfeorw fawer
g?

o WAt (o Aveaw W faard) -
(%) Pafera 3qwmre gawi a1 Qe
ST FTT dFH FroAT FWE, 1983
92 & ) T 9ISl 9T W@ WA ¥
T 97T T® FT G qE oY) Uy
A 7 Ararfaa @7 qAT &1 qar
AN TYT IAF HIATT TN FT AT FY
o & fag afemifas 5@ &g #fas
Tt &1 w3 fHar 0

(@) 91 A 198384 & A T
qISAT & Frang Ararfeaa A aret 1
famr.gar = sarg & & fau a#
17T ATAT 160 AT TIC 9T g ST
uHgEar % &9 7 feafa féy @
B AT TFIT 1A FAT 50 FUT To
1 ufew sg@ 1 9 Ay gwEAT §
gr ay & fau sgAmi w1 it aw
aiwad agi fear mar

() 5@ Ao & s wEQ 1T
gretor A &A1 & fafwa ¥DeE gaF
HE g |
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Shortfall in Production in Public Undertakings

264. SHRIMATI SANYOGITA RANE :
Will the Minister of INDUSTRY be pleased
to state :

(a) the details of public undertakings
under his Ministry, the targets fixed for
production, the achievement made;

(b) the reasons for shortfall in produc-
tion; and

(c) the steps taken for removal of
causes for shortfall in production ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) A statement is attached.

(b) and (c) The reasons for shortfall
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differ from Unit to Unit. The main
reasons are :—

(a) Shortage of power;

(b) Shortage of raw material;

(¢) Low uneven order book position;
(d) Paucity of Working Capital; and

(e) Old and obsolete plant and equip-
ment.

Various steps are being taken conti-
nuously to improve the performance of these
undertakings which include renewal and
replacement of old plant and machinery
gradually on a regular and planned basis,
installation of DG sets to overcome power
shortage, and wurging State Electricity
Boards to give more power, diversification
into newer areas of manufacture, release of
funds to the extent possible for working
capital and providing assistance in meeting
their raw material inputs. The performance
of PSU’s is reviewed periodically at

in production, as compared to target, Ministry’s level.
Statement
Cumulative (Rs. in Lakhs)
Sl Name of the Undertaking Production Actual Percentage
No. Target Production Achievement
(April 83— (April 83— of Target
Sept. 83) Sept. 83)

1 2 3 4 5
Department of Industrial Development
| & Andrew Yule & Co. Ltd. 1606.13 1503.58 93.62%
2. Bharat Ophthalmic Glass Ltd. 102.96 48.27 46.88%
3. Cement Corporation of India Ltd. 5242.70 4285.48 81.74%
4. Cycle Corporation of India Ltd. 876.00 775.00 88.47%
5. Hindustan Cables Ltd. 5446.21 4491.59 82.47%
6. Hindustan Paper Corporation Ltd.@ 3672.81 2614.97 71.20%
7. Hindustan Photo Films Mfg. Co.

Lid. 4291.28 3534.71 82.37%

@ Includes production of Kerala Newsprint & Paper Mills and Nagaland Pulp &
Paper Co. Ltd. which have come into commercial production recently.
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1 2 | 4 6
8. Instrumentation Ltd. 1590.00 1604.14 100.89%
9. National Instruments Ltd. 251.31 158.20 62.95%
10. National Newsprint & Paper
Mills Ltd. 1566.00 1496.42 95.56%
11. National Bicycle Corporation of
India Ltd. 266.80 167.16 61.65%,
12. Tannery & Footwear Corporation
of India Ltd. 344.88 253.68 73.56%
TOTAL 25257.08 20933.20 82.88%

*Oct. 1982 to Oct. 1981 to

Sept. 1983 Sept. 1982
13. (a) Hindustan Salts Ltd.* 115.33 100.18
(b) Sambhar Salts Ltd. 140.10 153.16

Cumulative (Rs. in Lakhs)

Sl Name of the Undertaking Production Actual Percentage
No. Target Production Achievement
(April 83— (April 83— of Target
Sept. 83) Sept. 83)

1 2 3 4 5

Department of Heavy Industry

1: Bharat Heavy Electricals Ltd. 54883 45650 83%
2. Hindustan Machine Tools Ltd.** 13501 12658 94
3. Heavy Engineering Corporation Ltd. 13579 5590 41%
4, Burn Standard Co. Ltd. 4226 4073 967,
3. Jessop & Co. Ltd. 2691 2536 94%
6. Bharat Heavy Plates & Vessels Ltd. 2351 2335 99%
7. Mining & Allied Machinery Corpn. Ltd. 3233 2533 78%
8.  Braithwaite & Co. Ltd. 2506 1960 78%
9. Richardson & Cruddas Ltd. 1631 2010 123%

*The accounting year is from 1st October to 30th September.
**Excluding Hindustan Machine Tools Bearing.



95 Written Answers NOVEMBER 16, 1983 Written Answers 96
1 2 3 4 5
10. Triveni Structurals Ltd. 1089 944 87%
11 Scooters India Ltd. 1960 849 43%
12. Bharat Pumps & Compressers Ltd. 1393 1571 113%
13. Tungabhadra Steel Products Ltd. 491 385 78%
14. Bharat Wagon & Engg. Co. Ltd. 808 942 117%
15. Lagan Jute Machinery Co. Ltd. 350 225 64%
16. Bharat Brakes & Valves Ltd. 266 197 74%

17. Bharat Process & Mechanical
Engg. Ltd. @ 457 385 84%
TOTAL 105415 84843 80%

aagfaa sifaat wagfes sasriaar &
AT HIT II-TEAATH

265 o wEAT FAEE 0 g
A1 9g aq@ & g w0 f& sqglaa
stifeat ote sy fag sasfaa & e
USIITT 1T FI-USATIA ¢ AT Jeaasl
faqeor a1 g qar 7 fea-fas wsai §
faysa fPr 1 § ?

g wATEA W vwa A (4 fAg
9 ARFT) ¢ SAGAT H RN &
TregqTe AY sito o gard AT fgAIEA
T F USAATH A1 ZFA A FAW
sggfaa sfa 17 sggfea wadia
F g1 ®1¢ Wt gq-weaTra qgyfEa wrfa
s9ar srggfaa samfa =17 ¢ |

Production Capacity of Heavy Water Plants

266. DR. VASANT KUMAR PANDIT:
Will the PRIME MINISTER be pleased to
state : The annual installed capacity of Heavy
Water production in each of the five Heavy

Water Plants in the country and the actual
annual production by each during 1980-81,
1981-82 and 1982-83 ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE, AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : The installed annual capacity of
the Heavy Water Plants are as follows :

1. HWP (Nangal) 14.10 tonnes
2. HWP (Baroda) 67.20 tonnes
3. HWP (Tuticorin) 71.20 tonnes
4. HWP (Talcher) 62.70 tonnes
5. HWP (Kota) 100.00 tonnes

Of these, only Heavy Water Plants at Nangal,
Baroda:and Tuticorin are in operation while
the other two are undergoing commissioning
trials, The heavy water production from
each of the operating plants has not yet come
upto the rated capacity.

Increase in Crimes in Delhi

267. SHR1 G. Y. KRISHNAN :
SHRI INDRAJIT GUPTA :
SHRI CHHANGUR RAM :

@ Excluding Weighbird (India) Ltd. (WIL).
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SHRI HARISH KUMAR
GANGWAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there has
been increase in the cases of crime, robberies,
looting as well as other type of unsatis-
factory activities in the capital during last
six months (month-wise);

(b) if so, whether Government are
aware that at present, a person after commit-
tine a crime in Delhi might escape to a
neighbouring states by car or motor cycle
during the time it took for the aggrieved
party to report to the nearest police post or
picket;

(c) if so, would it be proposed to discuss
this issue with the neighbourhood States and
find out some ways to reduce the crimes
in the Capital; and

(d) the other effective measures taken by

Government to check the crime in the
capital ?

THE MINISTER OF STATE IN THE
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month-wise crime figures for the period May
to October 1983 are indicated in the state-
ment attached. It is not correct to say that
there is any abnormal increase in the crime
in Delhi.

(b) It happens q*'uite often that the
criminals after committing the crime escape
to the neighbouring States.

(c) Meetings with the concerned
authorities of the neighbouring States are held
frequently. Recently a meeting of Director
Generals of Police of Uttar Pradesh, Rajas-
than, Haryana aund the Commissioner of
Police, Delhi was held to discuss the problem
and to devise ways and means to apprehend
such criminals.

(d) To check such crimes, the Delhi
Police has taken various steps like armed
patrolling with walkie-talkie and wireless
sets, action against known criminals and bad
characters under the various sections of law
including National Security Act, surprise
checking of vehicles to detect those involved
in commission of crime, strengthening of
surveillance over known criminals, posting
of police pickets and holding of inter-district
meetings with police officials of adjoining
States to ensure coordinated action and pro-

MINISTRY OF HOME AFFAIRS (SHRI per collection of intelligence regarding
P. VENKATASUBBAIAH) : (a) The criminals.
Statement
Statement Showing the Crime Figures for the Period
Last Six Month i.e. May to October, 1983
Crime Head May June July August September  October
1 2 3 4 5 6 7
Dacoity 6 — 2 — 1 2
Murder 28 26 26 23 18 10
Attempt to Murder 8 19 20 17 16 23
Robbery 13 22 16 18 17 16
Riots 11 12 8 7 27 12
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1 2 3 4 5 6 7
Snatching 14 11 12 14 12 . 5
Hurts S 181 159 165 165 153 138
Burglary 114 92 92 94 112 86
Cycle Theft 207 202 167 185 173 147
Misc. Theft 722 766 753 713 691 683
M. V. Theft 147 178 200 161 217 174
Misc. IPC . 964 884 878 851 887 850
Total 2425 2371 3339 2248 2324 2140

Freedom Fighters on Government Pension Roll

268. SHRI R. N. RAKESH : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the uptodate number of freedom
fighters on Government pension roll in the
country;

(b) how many of them are Ex-MPs/
Ex-MLAs/Councillors;

(c) whether all these Ex-MPs/Ex-MLAs/
Councillors are getting their pension as
MPs, MLAs, Councillors as well as pension
of freedom fighters;

(d) whether the pension rates of freedom
fighters varies from time to time ; and

(e) the steps Government propose to
bring uniformity in the total monthly of
these freedom fighters which they are
getting through all Government sources ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b}
Out of a total of 4,24,109 applications
received under the Swatantrata Sainik
Samman Pension Scheme, pension has been

sanctioned in 1,27,537 cases, which is
inclusive of the family pensions sanctioned
to the eligible dependents of late freedom
fighters, This figures also includes former
or sitting legislators from all over the
country. No separate records have been
maintained in respect pensions sanctioned
to the former or sitting legislators.

(c) After the removal of income
ceiling with effect from the 1st August, 1980,
under the Swatantrata Sainik Samman
Pension Scheme there is no income bar for
applying for Samman Pension. In terms of
sub-section 3 of Section 8 A of the Salaries,
Allowances and Pension of Members of
Parliament Act, 1954, the former Members
of Parliament were not entitled to receive
both the Pensions, Pension as Ex-MP and
Swatantrata Sainik Samman  Pension,
simultaneously. The said Act has since
been amended with effect from 17.8.82 and
now the former Members of Parliament can
receive Samman Pension w.ef. (7.8.82 in
addition to the Ex-MP Pension. The State
Governments have also been advised to
effect similar amendments in their respective
Acts governing the Salaries, Allowances and
Pensions of MLAs/MLCs in case there was
any restriction on simultaneous drawal of
Samman Pension and the Ex-MLA/Ex-MLC
pension.

(d) Under the Freedom Fighters Pensim;
Scheme, 1972 the monthly pension for
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the living freedom fighters was Rs. 200/-
and Rs. 100/- for the eligible dependents of
late freedom fighters with an addition of
Rs. 50/- each for unmarried daughters
subject to a maximum of Rs. 200/- p.m.
The amount of State Pension, if any,
sanctioned to them was adjustable against
the Central Pension prior to 1st Oct. 1976.
This adjustment was done away with, effect
from 1.10.1976 and the freedom fighters
can now receive both the pensions, the
Central Pension was further enhanced
w.e.f. 1.8.1980 under the liberalised
Pension Scheme from Rs. 200/- to Rs. 300/-
in the case of living freedom fighters and
from Rs. 100/- to Rs. 200/- for the eligible
dependents of late freedom fighters with
an addition of Rs. 50/- each for unmarried
daughters, subject to maximum of Rs. 300/-.
In special cases where suffering is for more
than 5 years, enhancement of pension upto
Rs. 500/- is considered under certain condi-
tions.

(e) In addition to the Central Pension
Scheme most of the State Govts. and a few
of the Union Territory Administrations
have their own pension Scheme for the
freedom fighters and their families residing
in their territories. These Schemes are for-
mulated and administered by the respective
State Government and the expenditure is
met from the revenues of the State con-
cerned. It may not therefore be possible to
effect any uniformity in the matter.

Withdrawal of Restrictions on Foreign
Tourists Visiting North Bengal,
Darjeeling, West Bengal

269. SHRI SATYAGOPAL MISRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether his Ministry has taken any
decision to withdraw restrictions imposed
upon the foreign tourists to travel in
different important places in North Bengal
and Darjeeling of West Bengal;

(b) if so, the details thereof; and

(c) if not, the reason therefor ?
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. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
No, Sir. Under the existing instructions,
which have been in force for a number of
years, foreign tourists are permitted to visit
Darjeeling twon and surrounding areas of
tourist importance on a liberal basis.

(c) The restrictions under the Foreigners
(Restricted Areas) Order, 1963 will have to
continue in the larger national interest., A
request was made by the Darjeeling Hill
Areas Development Council to withdraw
restrictions applicable to Darjeeling district
as a whole. The State Government have
been addressed to examine this with
reference to various related aspects and
communicate their views for consideration.

Letters of Intent for setting up of
Industries in Madhya Pradesh

270. SHRI PRATAP BHANU
SHARMA : Will the Minister of INDUS-
TRY be pleased to state :

(a) how many letters of intent have
been issued during the current financial year
for setting up various industries in backward
districts of Madhya Pradesh; and

(b) the details of each’ letter of intent ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) 18 Letters of Intent were granted during
April-September, 1983 for setting up various
industries in backward districts of Madhya
Pradesh.

(b) Details of all letters of intent inclu-
ding the name and address of the party,
item of manufacture and capacity, location,
etc. are being published by the Indian
Investment Centre in their ‘Monthly News
Letter’.  Copies of this publication are
available in the Parliament Library,

Proposal to Introduce Electronic
Telephones

271. SHRI SUBHASH CHANDRA
BOSE ALLURI : Wil the PRIME
MINISTER be pleased to state : .
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(a) whether Government propose to
produce electronic telephone instruments
solely by four State Electronic Corporations
with imported technology; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVILS UPPLIES (SHRI M. S. SANJEEVI
RAO) : (a) and (b) Electronic Telephones
are to be manufactured by both central and
state public sector companies. Presently 4
State Electronic Corporations have been
licensed for the purpose in addition to the
central public sector company, ITI. The
four State Corporations are : Gujarat Com-
munications and Electronics Ltd., (Baroda),
Karnataka State Electronics Development
Corporation Limited, (Bangalore), Kerala
State Electronics Development Corporation
Ltd., (Trivandrum) and Electronics Corpora-
tion of Tamilnadu (Madras). A Working
Group including representatives from ITI and
the 4 State Electronic Corporations has been
set up by the Government for coordinated
purchase of foreign technology for manu-
facture of Electronic Telephones.

Paper Crisis in the Country

272. SHRIMATI GEETA MUKHERIEE :
SHRI CHINTAMANI PANIGRAHI :
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Will the Minister of INDUSTRY be
pleased to state :-

(a) whether it is a fact that the country
is in for a serious paper crisis in the next
two years with a substantial portion of the
existing production capacity becoming
inoperative for various reasons;

(b) if so, the details of the utilisation of
installed capacity of major paper mills in
the country; the reasons for poor perfor-
mance; and

(¢) the measures being taken to improve
the situation ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
Adequate capacity is being set up with
intent to meet the requirement of the
country for the next few years.

(b) and (c) A statement indicating the
details of capacity utilisation of the major
paper mills is attached. The lower produc-
tion of some of the paper mills was mainly
due to closure on account of industrial
disputes. Some paper mills are also facing
financial problems due to continued losses.
These matters have been taken up with the
financial institutions and concerned State
Governmeats to work out measures for
improving the performance of these mills.

Statement
, Percentage of Capacity Utilisation
SI. Name of the Unit ‘with State - S
No. 1982 1983
(Jan,—June)
1 2 3 4
i DY Titaghur Paper Mills Co. Ltd. 63.03 48.52
West Bengal (2 Units) and Orissa (1. Unit)
2. India Paper & Pulp Co. Ltd., West Bengal 35.03 39.83
3. Bengal Paper Mills Co. Ltd., West Bengal 70.24 63,92

4. * Star Paper Mills Ltd., U. P.

80.53 81.68
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1 2 3 4
5. Rohtas Industries Ltd., Bihar 51.84 9.51
(Jan., May & June)
6. Orient Paper Mills, Orissa 68.76 8.22
(June) .
7. Straw Products Ltd., Orissa 8533 87.11
8. Ballarpur Industries Ltd., Haryana 95.01 96.10
9. Straw Products Ltd., M.P. 89.65 37.53 .
0. Orient Paper Mills Ltd., M.P. 77.51 76.55
11, Ballarpur Industries Ltd., Maharashtra 92.83 108.86
12. Laxmi Board & Paper Mills (P) Ltd., 91.16 97.89
Maharashtra (upto April)
13. . Sirpur Paper Mills Ltd., A.P. 75.29 73.90
14. Andhra Pradesh Pulp & Paper Mills Ltd., A.P. 77.48 71.79
(Jan. to April)
15. Mysore Paper Mills Ltd., Karnataka 5491 41.59
16. West Coast Paper Mills Ltd., Karnataka 96.45 94.25
17. Punalur Paper Mills Ltd., Kerala 42.53 17,33
18.  Seshasayee Paper & Boards Ltd., Tamil Nadu 87.48 40.35
19. Ashok Paper Mills Ltd., Assam & Bihar 15.17 Closed
20. Sri Rayalaseema Paper Mills Ltd., A.P. 89.24 92.11
21 Bhadrachalam Papers & Boards Ltd., A.P. 99.84 94,23
22, Rohit Pulp & Paper Mills Ltd., Gujarat 66.97 70.16
23. Nagaland Pulp & Paper Co, Ltd,, Nagaland — 9.06
s (Upto May)

Note :— Months indicated under capacity utilization figure in

273. =t gAT TN ET . FIT AR
w4r ag amia a1 a1 F40 7

in which the paper mills actually worked.
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grar &1 &1 famfn siw  fesfrad
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Licensed Factories in N.D M.C. Area

274, SHRI RATANSINH RAJDA :Will
the Minister of INDUSTRY be pleased to
state :

(a) how many licensed factories are
operating in NDMC area;

(b) does the Master Plan provide for
factories in NDMC area; and

(c) if so, the measures and restrictions
imposed against pollution noise and traffic ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) Accor-
dirg to Delhi Administration, 60 factories
registered under the Factories Act, 1948 are
functioning in the NDMC arca. Besides
these, 8 industrial units, registered under the
category of small scale industries, are also
functioning in the NDMC area.

.

(b) A small pocket, along the railway
line, between Minto Bridge and School Lane
Bridge, is earmarked for non-nuisance caus-
ing service industries, in the Master Plan for
Delhi.

Besides this, in the area earmarked for
general business and commercial purpose,
light manufacturing and service industries
without nuisance, or hazards and not
employing more than 10 persons, with or
without power, can be allowed by the compe-
tent authority.

(¢) The Central Board for the Preven-
tion of Water and Air Pollution enforces the
laws and regulations regarding pollution
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control in the Union Territory of Delhi.
Separately, the Directorate of Industries,
Delhi Administration has a scheme for
granting 50%  subsidy, subject to a
maximum of Rs. 50,000/- in each case, to
entrepreneurs, who instal pollution control
devices in their industries at their own cost.

Communal Riots

275, SHRI G. M. BANATWALLA :
SHRIMATI KISHORI SINHA :
DR, SUBRAMANIAM SWAMY :
PROF, AJIT KUMAR MEHTA :
SHRIMATI PRAMILA
DANDAVATE :

SHRI MOHAMMAD ASRAR
AHMAD :
SHRI A K ROY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the names of the States and Union
Territories where communal riots took place
since Ist April, 1983;

(b) the number of communal incidents
in each State/Union Territory with details of
loss of life and property in these incidents;

(c) the extent of relief and compen-
sation provided to the victims of riots;

(d) details of action. if any, taken
against police and other officers responsible
for dereliction of duty;

(¢) whether Government have conduc-

ted any inquiry into these riots and the
findings thereof;

(f)  whether any foreign involvement is
also suspected therein;

(8) number of arrests and prosecutions
in each State; and

(h)  the steps taken to check riots ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (h)

The information is being collected and will
be laid on the Table of the House.
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Review of the Tribal Sub-Plan of the
States and the Central Ministries

276. SHRI GIRIDHAR GOMANGO :
‘Will the Minister of HOME AFFAIRS be
ipleased to state :

~ (a) ‘whether his Ministry has completed
the review of the Tribal sub-plan of the
-Statesand Central Ministries;

(b) if so, the details thereof;

(c) the concept and the approach to be
adopted during seventh plan period for
allocation and administration of sub-plan
areas of the States;

(d) the terms of reference of the Work-
ing Group on Scheduled Tribe Development
during Seventh Plan constituted by Planning
Commission; and

(e) the particulars of the non-official
members in that Working Group ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
The review of Tribal Sub-Plan 1984-85 shall
start from 14.11.1983.

(¢) The concept and approach to be
adopted for the development of scheduled
tribes will be suggested by the Working
Group set up for the seventh five year Plan.

(d) The terms of reference of the Work-
ing Group are as follows :

1. To review the approach and strategy
so far adopted for the development
of scheduled tribes and make
suggestions therefor for the Seventh
Plan period particularly and in a
longer perspective generally;

2. To review measures for protection
of scheduled tribes and elimination
of their exploitation and suggest
steps to be taken in future;
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To review the content and priorities
of developmental programmes under
implementation in the Tribal Sub-Plan =
and tribal pockets assessing the bene-
fits actually derived by individual
families to cross the poverty-line and
make appropriate suggestions; ,

To review the infrastructural needs of
tribal areas, the extent that they have
been met and measures necessary
for their fulfilment;

To review the programmes for the
primitive tribes, assess the impact of
the programmes and suggest future
strategy of development;

To review the funding of Tribal Sub-
Plan from State, Centre and institu-
tional finance and suggest improve-
ments in the mechanism of flow of
funds from these sources;

To review functioning of ITDPs, the
administrative machinery at State,
district, block and village levels,
and suggest appropriate modes of
personnel placement, training, tenure,
postings, etc;

To scrutinise programme being
implemented in supplementary sector
of Backward Classes by the States/
UTs and suggest modifications/
deletions/additions;

To review monitoring and evalua-
tion systems evolved by the State
Governments and make suggestions
for their further activisation;

To review the role of voluntary
organisations, their involuement in
tribal development and suggest viable
methodology for their participation;

Any other important aspect of tribal
development which the working
Group may feel called upon to in-
clude.

Non-official members include:--

Dr. B. K. Roy Burman,

Senior Professor,

Council for Social Development,

53, Lodi Estate, New Delhi. :



111 Written Answers

(i) Prof. S. C. Dube,
N-7, Green Park Main,
New Delhi-110016.

(iii) Dr. T. B. Naik, Director,
Tribal Research Institute,
Ahmedabad.

(iv) Shri Natwar Thakkar, Secretary,
Nagaland Gandhi Ashram,
P.O. GHU-CHU-YIMLANG,
District Mokokohchung,
Kohima (Nagaland),

(v) Prof. S.N. Misra,
Institute of Economic Growth,
University Enclave, Delhi-7,

Activities of Eunuch Sects for Converting .
the Kidnapped Children into Eunuchs

277. SHRI JAGPAL SINGH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government are aware of
the activities of eunuch sects in the country
which kidnap children for converting them
into eunuchs;

(b) if so, whether Government propose
to bring a legislation to stop these inhuman
and illegal activities of the eunuch sects;

(c) if so, the steps taken by Government
in this direction; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) There is
no specific report or information with the
Government about the activities of Eunuch
Sects in the country which kidnap children
for converting them into eunuchs.
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(b) No such proposal is under conside-
ration of the Government.

(¢) Does not arise.

(d) The State Governments and U.T.
Administrations are responsible for enforcing
the law relating to offences. The matter has
been brought to the notice of the State
Governments,

Steps taken by Rajasthan Government
for Implementation of New 20-Point
Programme

278. SHRI VIRDHI CHANDER JAIN :
Will the Minister of PLANNING be pleased
to state :

(a) the details in regard to concrete
steps taken and proposed to be taken by
Rajasthan Government to implement the
new 20-Point Economic Programme; and

(b) the details of best performance of
this State on the basis of merit ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) The steps
taken by the Government of Rajasthan
for the implementation of the 20-Point
Programme include setting up of Review
Committees at the Chief Minister’s
level and the Chief Secretary level, as also
departmental Review  Committees and
District and Taluka level Committees. In
the district and taluka level committees non-
official people’'s representatives are also
associated. Departmental heads and other
senior State level officers make field visits
to see the progress of implementation of
projects/schemes under the 20-Point Pro-
gramme and to take measures to remove
constraints on effective and speedy imple-
mentation.

(b) A statement giving performance of
the State for the six months April-Septem-
ber, 1983 is attached.



113 err'um Answers KARTIKA 25, 1905 (SAKA) Written Answers 114

Statement

Monthly Progress Report—20-Point Programme—Selected Items—
State—Rajasthan—Sept. 1983

Point Item Unit . 1983-84  Achievement Cumulative %
No. Target during the month Achievement
1 2 3 4 5 6 7
3. (a) IREP No. of 141600 13315 - 33715 238
families
benefited
(b) NREP Mandays 6776000 151000 2250000 33.2
4, Surplus Land  acres 12000 Nil 7036 58.6
Allotted .
T Families Econo-
mically assisted
(a) S.C. Numbers 112000 8490 29654 26.5
(b) S.T. Numbers 27860 6352 15733 56.5
8. Drinking Water No. of ¥
Problem solved  Villages 3200 131 1741 54.4
9. (a) House-sites
Allotted Numbers 50000 10545 18199 36.4
(b) Construction assis-
tance provided Numbers 31970 263 399 1.3
10. (a) Slum Population
covered Numbers 47000 4666 29734 63.3
(b) EWS Houses
provided Numbers 10404 653 4025 38.7
11. Rural Electrification
(a) Villages Electrified  Nos. 1036 36 48 4.6
(b) Pumpsets Energised Nos. 6730 540 1851 19.0
12 (a) Trees Planted Nos. 46000 2939 51872 112.8
(°000)
(b) Bio-gas Plants
set-up Numbers 2000 122 924 46.2
13. Family Planning
Sterilisation done Numbers 294000 16773 56932 19.4
14. (a) PHCs Numbers 12 Nil Nil —
(b) Sub-Centres Numbers 500 Nil Nil C—
18. ICDS Blocks
sanctioned Numbers 8 Nil 8 100.0
17. New Fair Price
Shops opened Numbers 970 60 260 26.8

18. Village and Small
Scale Units set-up Numbers 8020 1776 5698 71.1
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Explosions in Delhi

279. SHRI P. M. SAYEED : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether during the current year six
explosions took place in Delhi;

(b) if so, the places were such explosions
took place;

(¢) in how many cases enquiry has been
conducted and to what extent the mystery of
explosions were solved;

(d) whether any foreign hand has been
found; and

(e) the steps taken to check such
explosions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
During the current year upto 31st October,
1983, 12 explosions have taken place at the
following places in Delhi :

1. Explosion at the Air France Office
situated at Scindia House on
3.2.1983.

2. Explosion in the Office of Iraqi
Airways, Ansal Bhavan, Kasturba
Gandhi Marg on the night of 3-4th
Feb. 1983.

3. Explosion at Shanti Path opposite
Main Gate of U.S.A. Embassy on
11.2.1983.

4. Explosion in Palika Bazar on

8.3.1983.
5. Explosion at LS.B.T. on 8.3.1983.

6. Explosion at Gole Post Office on
12.3.1983.

7. Explosion at Flat No. 516, Mukerjee
Nagar, New Delhi.
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8. Bxplosion at First Floor, Super
Bazar, Cannought Place, New Delhi
on 19.7.1983.

9. Explosion under the bridge between
Roop Nagar and Shakti Nagar at
Gur Mandi on 23.7.1983.

10. Bomb explosion on 13.10.1983 in
the balcony of Gianand Cinema,
Shahdara Delhi.

11. Bomb explosion at Swaran Cinema
on 13.10.1983.

12. Bomb explosion at New Delhi Rail-
way Station on 14.10.1983.

(c) Investigation in all those cases has
been carried out is in progress. The exte-
mists from Punjab are responsible for some
of these cases.

(d) Investigation conducted so far do not
show any evidence of involvement of any
foreign hand in these cases.

(e) Police patrolling has been intensified
and police pickets set up at strategic points
and on the borders Orders have been issued
prohibiting the taking of hand bags etc.
into the Cinema Halls and other places of
Entertainment,

Development of Wild Life Sanctuaries

280. SHRI R. P, GAEKWAY : Will the
PRIME MINISTER be pleased to state :

(a) the total number of wild life sanc-
tuaries and area covered by them in the
country; and

(b) the proposals for development and
increase of national parks in the country ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) (a) As on
1.1.1983, there are 207 Sanctuaries covering
an area of 69,698 sq kilometres and 44
National Parks covering 18,037 sq kilometres
in the country,
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(b) Under the National Wildlife Action
Plan, it is now proposed to undertake a
critial review of the existing network of
sanctuaries and national parks as well as
identify suitable areas for inclusion so as to
represent all significant biogeographic sub-
divisions of the country,

Levy and Non-Levy Prices of Cement

281. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of INDUSTRY
be pleased to state :

(a) how the levy and non-levy prices,
respectively of cement have been determined
by Government;

(b) the detailed break-up of the cost of
production of cement which may have been
taken into account for determining the
differential pricing of cement;

(c) whether there is any proposal to
increase the levy and non-levy prices of
cement and further; and

(d) if so, the extent of justification of
such increase ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
and (b) The pricing policy in respect of
Cement industry is designed with a view to
ensuring fair price to the consumers and
reasonable return to the producers. The
cost of production of naked cement varies
from unit to unit and also depends upon
other factors such as technology adopted,
raw material used and the efficiency of the
machinery. It varies from a minimum of
Rs. 191,70 to a maximum of Rs. 344,15
per tonne in the case of Ordinary Portland
Cement, fron a minimum of Rs. 178.90 to a
maximum of Rs. 470.41 in the case of
Portland Pozzolana Cement and from a
minimum of Rs. 200.87 to a maximum of
Rs. 371.39 in the case of Portland Slag

cement.

(c) and (d) A proposal has been submit-
ted by the Cement Manufacturers Association
for increase in the retention price of levy
cement, which is being examined by .the
Bureau of Industrial Costs and Prices.
Non-lovy cement is outside the purview of
price and distribution control.
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Guidelines for Drawing up the Seventh
Five Year Plan '

282. SHRI ASHFAQ HUSAIN :
PROF. NARAIN CHAND
PARASHAR :

Will the Minister of PLANNING be
pleased to state :

(a) whether Government will pose to
bring out a paper outlining the guidelines,
objectives and targets for drawing up the
Seventh Plan; and

(b) if so, whether it be laid on the Table
of the House during this session of the
Parliament ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) The Planning
Commission is currently engaged in the
preparation of an Approach Paper for the
Seventh Plan.

(b) The Approach Paper will take some
time to be finalised and it may not therefore
be possible to lay it on the Table of the
House in this Session.

Achievements of District Industry Centres

283, SHRI MANMOHAN TUDU :
Will the Minister of INDUSTRY be pleased
to state :

(a) the number of District Industry
Centres set up in the country, so far;

(b) the purpose of setting up such Dis-
trict Industry Centres;

(c) whether the purpose of setting up
District Industry Centres has been served;

(d) if not, the main reasons therefor;
and

(e) the extent of achievement made in
setting up District Industry Centres and
serving the purpose ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(a) The total number of approved DICs
now stands at 395 which cover 408 districts

PRI o e
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out of a total of 413 districts of the country.
Four Metropolitan Cities namely : Bombay,
Delhi, Calcutta and Madras are outside the
purview of the DIC programme. The
Lakshadweep Island Administration have yet
to submit a proposal for setting up a DIC.

(b) The District Industries Centres
(DIC) programme provides a focal point for
the promotion of small, tiny, village and
cottage industries and aims at providing in
a coordinated manner all services and
support to the decentralised industries sector,
as far as practicable, at pre-investment,
investment and post-investment stages. The
main thrust of this programme is on the
development of such industrial units in rural
areas and small towns of the country as
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would create larger employment oppor-
tunities in these areas.

(c) and (d) The useful role of DICs has
been recognised by the entrepreneurs and
other agencies concerned with the develop-
ment of decentralised sector. An effective
and multi-disciplinary District-level agency
has come into being which can draw up
district and block-level develop ment plans
and furnish the relevant inform@tion to the
planners. DICs are playing a useful role
with regard to the interlinkages with all
related agencies,

(e) The progress achieved by District
Industries Centres is satisfactory. The
physical achievements under this Programme
are given below :

Item 1980-81 1981-82 1982-83

1. No. of new units established

(Average per DIC) 733 926 964
2. Additional Employment generated

per DIC (No. of persons) 2491 2875 3119
3, Credit assistance made available

from financial institutions per DIC

(Rs. in crores) 0.89 1,27 1.48

Theft of Plutonium at Tarapur

284. SHRI N.K. SHEUWALKAR : Will
the PRIME MINISTER be pleased to state :

(a) whether Government have seen the
report in the Sunday Observer dated 16th
October, 1983 that some plutonium had been
stolen from the custody of the Department
of Atomic Energy at Tarapur;

(b) if so, the steps which have been
taken to recover the material, and

(c) the steps taken to prevent leakage
of such nuclear material ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) and (c) The report appearing in the
Sunday Observer of October 16, 1983 is mis-
leading as no plutonium has been stolen from
the custody of the Department of Atomic
Energy at Tarapur. A complete account of the
plutonium input, plutonium recovery and
process losses in the Tarapur Reprocessing
Plant is rigorously maintained. Adequate
administrative and technical measures have
already been taken to ensure that no
pilferage of nuclear material occurs.

Total Unemployed at the End of Sixth Plan

285. SHRI SUNIL MAITRA : Will the
Minister of Planning be pleased to state :

(a) the number of unemployed including
educated unemployed in the country; and



121 Written Answers

(b) what will be the number of such
unemployed at the end of the Sixth Plan ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN) : (a) and (b) Assuming
that the rates of unemployment observed in
the NSS 32nd Round (1977-78) would not
have changed, the estimate of unemploy-
ment in March, 1980 according to usual
status for the age group 5+ -—=was 12.02
million. While there is no such estimate
for the total number of unemployed at the
end of the Sixth Plan, the net addition to
the labour force during 1980-85 is placed
at 3424 million persons and the likely
employment generation at 32.44 million
standard person years. However, the actual
number of beneficiaries is expected to be
much more since not every member of the
labour force may be a full-time worker
“during the entire years.

The Sixth Plan estimated the number
of educated unemployed at the beginning
of 1980 at 3.47 million. The Plan also
estimated that if there is no further dete-
rioration in the unemployment rate this
number is likely to go up to 4.66 million
at the beginning of 1985.

Setting up of Wagons Industry in Nimpura,
Kharagpur

286. SHRI NARAYAN CHOUBEY
Will the Minister of INDUSTRY be
pleased to state :

(a) whether the Hindustan Develop-
ment Corporation was granted a registration
to start a wagon building factory in the
year 1981 at Nimpura, Kharagpur in West
Bengal; ‘

(b) whether Government had then
desired that the company would build four
thousand wagons, a year and that produc-
tion should start latest by 1982;

(c) whether in 1982 the Government
had asked the company to obtain licence
under Schedule V of Heavy Industry Depart-
ment and the company had actually
applied for the same;
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(d) whether Government have rejected
the petition of the company for the said
licence and if so, reasons for the same;
and

(e) whether the region where the com-
pany was given registration in 1981 is
industrially backward if so, the effect of
Government denial of licence to this back-

ward region ?
.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M,
KRISHNA) : (a) to (e) During the time
when railway wagons were exempted
from the purview of licensing under the
Industries (Development and Regulation)
Act 1951, the application for registration
of Messrs Hindustan Development Cor-
poration Ltd., (HDCL) for manufacture of
4000 railway wagons per annum was taken
on record in the Office of the Director
General of Technical Development on
1-7-1981. Such registration with Technical
Authorities is for statistical purposes. The
Central  Government vide Notification
dated 25-1-1982 cancelled exemption, and
inter alia put railway wagons under
Schedule V (- Articles which need an
Industrial Licence). For industrial under-
takings which are registered with technical
authorities and to which provisions of
Industries (Development and Regulation)
Act become applicable, it is necessary for
owners of industrial undertakings to apply
for and obtain a ‘Carry-on-Business’ (COB)
licence.  Accordinglyy, HDCL made an
application dated 28-6-1982 for a COB
licence. From the contents of the applica-
tion sent by HDCL, it appeared that they
did not take ‘effective steps’ as defined
under Rule 2 (ii) of the Registration and
Licensing of Industrial Undertaking Rules,
1952. Accordingly, a notice dated 29-9-82
was issued to HDCL providing them with
an opportunity to state their case before
final orders could be passed. HDCL sent
their representation dated 14-10-1982 against
the proposed rejection. After considering
all aspects of the case including the repre-
sentation sent by HDCL, and other
factors like past applications for setting up
of wagons units, capacity already created
for the manufacture of wagons, etc., HDCL’s
application for the COB licence was finally
rejected on the ground that the applicant
had not taken ‘effective steps’ as defined
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under Rule 2 (ii) of the Registration and
Licensing of Industrial Undertaking Rule
1952, Against this order of Government,
HDCL has filed a writ petition in the High
Court at Calcutta. The matter is presently
sub-judice.

Since the existing capacity in the line
of manufacture of wagons is not fully
utilised, there is no scope to create further
capacity in this line of manufacture, in any
region.

Consideration of Kalahandi as ‘‘No Industry
District”

287. SHRI RASABEHAR] BEHRA :
Will the Minister of INDUSTRY be pleased
to State :

(a) whether “No Industry Districts’
have been identifird in Orissa by the
Centre;

(b) if so, the details thereof;

(c) the steps proposed for development
of industries, incentives proposed and other
measures taken for the development of the
districts;

(d) whether Kalahandi District of
Orissa having no industry has not been
ingluded in the identification of ‘“No
Industry District;”’

(e) if so, whether Government would
consider to include Kalahandi into ‘No
Industry District” list; and

(f) if not detailed reasons thereof ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI :
(a) : Yes.

(b) The following three districts in
Orissa have been identified as No Industry
Districts:—

1. Bolangir
2. Balasore
3. Bondh Khondmals (Phulbani)
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(c) The entrepreneurs setting up indus-
tries in ‘“No Industry Districts” are eligible
for over-riding priority in grant of licences,
Central Investment Subsidy @ 25% subject
to a maximum of Rs. 25 lakhs, concessional
finance facilities, tax concessions, consul-
tancy facilities for technical services, hire
purchase of machinery for small scale
industry, special facilities for import raw-
materials, comprehensive range of extension
services and support through District Indus-
try Centres, Margin Money Assistance.
MRTP/FERA companies have been allowed
with effect from 1-4-83 to set up non-Appen-
dix-I industries not reserved for Small Scale
Sector with an export obligation of 309
only in the ‘“No Industry Districts’’.

In addition to the above concessions
Central Assistance will be given to the
State Government for development of
infrastructural facilities in No Industry °
Districts to the extent of 1/3 of the total
cost' with a ceiling of Rs. 2 crores per
district.

(d) to (f) As there is a medium scale
industry existing in Kalahandi, it is not
eligible for inclusion in the No Industry
Districts list.

““No Industry Districts” in the Country

288, SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
INDUSTRY be pleased to state :

(a) the concessions announced for the
“No Industry districts;

(b) how far these concessions have
helped in setting up of industries so far;
details thereof;

(c) how many “No Industry Districts”
are there at present throughout the country;

(d) whether any district of Kerala has
been included in the list of “No Industry
Districts”;

(e) if not, the reasons therefor;

(f) whether Government of Kerala have
complained; and
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(g) if so, the decision taken on that
complaint ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
With effect from 1.4.83 the entrepreneurs
setting up industries in ‘“No Industry Dis-
tricts” are eligible for over-riding priority in
grant of Industrial Licences, Central Invest-
ment Subsidy (@ 25% subject to a maximum
of Rs. 25 lakhs, concessional finance facili-
ties, tax concession, hire-purchase of
machinery for Small Scale Industry, consul-
tancy facilities for technical services,
availability of comprehensive range of
extension services and support through
District Industry Centres, Margin Money
Assistance etc.

For the infrastructural development of
‘No Industry Districts’ Government will
give State Governments a Central Assistance
to the extent of 1/3 of the infrastructural
development cost incurred by the State
Government subject to a ceiling of Rs. 2
crores per ‘No Industry District’ MRTP
FERA companies have also been allowed
to set up industries in Non-Appendix-I
industries not reserved for Small Scale
Sector with an export obligation of 30%
only in respect of Category ‘A’ districts.

(b) During 1982 and 1983 (upto September)
the number of Letters of Intent/Industrial
Licences issued for setting up industries
in No Industry Districts is given below :—
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Year Lis ILs
1982 158 2
1983 79 9

(upto September)

Details of all Letters of Intent and
Industrial Licences regarding name of the
undertakings, item of manufacture, capa-
city and Location etc. are being published
by Indian Investment Centre in their
“Monthly News Letter” copies of which
are available in the Parliament Library.

(c) At present there are 90 ‘NO Indus-
try Districts’ in the country.
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(d) to (g) The Districts of Wynad and
Idukki have been included in the list of ‘No
Industry Districts’. *

Promotion of Rice-bran and Tree-origin
Seeds Oils for Soaps

« 289. SHRIV.S. VIJAYARAGHAVAN :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government have any
scheme for providing assistance to the
small scale sector for promoting the use of
rice-bran oil and oils of tree-origin seeds
which are used for manufacturing soap as
a result of the ban on imported tallow;
and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
and (b) Rice-bran oil and other oils such
as Mohua oil and Neem oil etc. are already
being used for the manufacture of laundry
soap/washing soap by the small scale soap
units. The Khadi and Village Industries
Commission has also a programme of increa-
sing the collection and processing of minor
oil seeds of forest origin and utilization of
the same in the manufacture of washing/
laundry soap.
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Setting up of Vijayanagar Steel Plant

291. SHRI M. V. CHANDRA
SHEKHARA MURTHY :
SHRI ERA ANBARASU :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the Vijayanagar Steel Plant
which is hanging fire for the last 12 vyears
has not been set up so far;

(b) if so, whether Government have
felt that the Vijayanagar Steel Plant can be
set up only after the Hospet Ore test;

) (c) if so, whether the Centre has so far
spent about Rs. 9 crores largely to acquire
800 acres of land; and

(d) if so, whether any test in regard to
setting up of the Vijayanagar Steel Plant
has been finally taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI N. K. P. SALVE): (a)
to (d) The Government has announced
that a steel plant will be set up in
Vijayanagar. This decision remains unal-
tered. Having regard to the fact that a
steel plant in Vijayanagar based on the
blast furnace route will be an exceedingly
high capital cost plant which will inevitably
lead to heavy losses, rigorous studies and
tests in the country and overseas have been
undertaken and are in progress to deter-
mine the most suitable and economical
processes that should be employed for the
manufacture of steel in Vijayanagar. It is
anticipated that a much more suitable and
economically viable scheme for implementa-
tion will be found very soon. In the mean
while preliminary work including acquisi-
tion of land, soil investigation etc. have
been undertaken. The total expenditure
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upto Septemer, 1983 on this project is
about Rs. 7 crores of which Rs. 2.18
crores has been spent for acquiring 9,223
acres of land.

Shortfall in Production of Cement during
1982-83

292. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government are aware
that in spite of introduction of partial
decontrol policy in cement the actual pro-
duction of cement in 1982-83 was 23.5
million tonnes against the target of 26
million tonnes; and

(b) if so, the reasons thereof ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
Production of cement during 1982-83 was
23.3 million tonnes as against the target of
26 million tonnes.

(b) The reasons for shortfall in pro-
duction were maianly due to constraints such
as power cuts imposed in major cement
producing States and to some extent inade-
quate supply of coal and mechanical
breakdowns.

Steps taken for Security of Juvenile Prisoners
in Jails

293. SHRI CHITTA MAHATA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the steps taken by Government for
the safety anc security of juvenile prisoners
in the district jails of the country;

(b) whether Supreme Court has issued
any instructions in this regard; and

(c) if so, the details in this regard and
the steps taken by Government on the deci-
sion of the Supreme Court ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
NIHAR RANJAN LASKAR) : (a) Children
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coming in conflict with law are required to
be lodged in institutions set up under the
Children Acts of the respective States and
UTs. However, in States and UTs where
the Children Acts are not in force, or
adequate facilities are not available, such
children are sent to jails where they are
required to be kept separately from adult
prisoners. Even though prison Administration
is a State subject the need for creation of
necessary infrastructure for the care, treat-
ment and rehabilitation of juvenile prisoners
have been stressed from time to time at
various national forums and the recommen-
dations made on the issue by various
Committees and Working groups have been
communicated by the Central Government
to the States and UT Administration for
appropriate action.  All the States and
Union Territories had been requested by the
Central Govt. to ensure that the services
under the Children Acts are extended
uniformly and that, in cases where it
becomes necessary to lodge children in
jails, as an immediate measure, steps may
be taken to effectively segregate children
from other adult prisoners. The State
Govts, and UTs were also requested that
complaints of ill-treatment of children,
particularly those of serious nature, should
be promptly investigated and appropriate
action taken against the guilty.

(b) and (c) Yes, Sir. The Supreme
Court have passed some interim orders on
the 28th October and 11th November, 1983
in regard to the treatment of juvenile pri-
soners in the Central Jail, Tihar subsequent
to the inquiry conducted by District judge,
Delhi in the matter The Supreme Court
gave the following directions in their order
dated 28-10-1983 :

(i) Four juvenile prisoners should be
relcased  on personal bond/on parole
Other 5 juvenile prisoners should be trans-
ferred immediately to another jail nearest to
Delhi until further orders.

(ii)) Convict Rajender Singh should be
transferred out from Tihar Jail.

(iii) Warder Onkar Singh will be placed
under suspension.

(iv) Superintendent, Tihar Jail, will
ensure that no juvenile prisoner is directed
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to go to the cell of any adult prisoner or
prisoners to do any work for them
including cooking or cleaning.

On 11-11-83 Supreme Court ordered
release on bail of other 32 juvenile under-
trials by the court concerned. It also
modified its order dated 28-10-83 in respect
of some of the juveniles who had been
covered by that order. .

2 The position regarding implementa-
tion of these orders is as under :

1. The orders relating to release of
juvenile  prisoners on personal
bond/parole/bail are being imple-
mented.

2. The convict viz, Rajender Singh
alias Raju has been transferred to
Meerut Jail as per the order of the
Supreme Court.

3. Shri Onkar Singh, Head Warder
was placed under suspension by
Delhi Administration but later
the Supreme Court permitted Delhi
Administration to revoke the sus-
pension order with the direction
that Shri Onkar Singh should not
enter the promises of jail. The
suspension order has since been
revoked and directives of Supreme
Court are being complied with,

4. The orders of the Supreme Court
regarding juvenile prisoners being
completely segregated from other
prisoners have been implemented.

Export of Scooters

294. SHRI AMAR ROY PRADHAN :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether manufacturers of two
wheeler scooters have decided to export with
the permission of the Central Government;

(b) if so, the details in this regard;

(¢) the home demand and supply of the
two wheeler scooters in the country; and

(d) if so, the details thereof ?
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THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
"and (b) Government Policy encourages
exports of engineering goods, including 2
* wheeler scooters.
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(c) and (d) According to available infor-
mation, details of number of scooters
manufactured year-wise vis-a-vis assessment
of domestic demand are given bcl.ow s,

(Nos)
1980-81 1981-82 1982-83 1983-84 1984-85
Demand 214,456 246,000 283,000 325,000 400,00()
Assessment
Production 213,068 201,088 266,200 300,000

(estimated)
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Survey on the Flora and Fauna
by the Zoological Survey

296, DR. PRATAP WAGH : Will the
PRIME MINISTER be pleased to state :

(a) whether the Zoological Survey of
India has conducted a survey on the flora
and fauna in the country;

(b) if so, the details of the survey; and

(c) the steps proposed by Government
against poaching ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH): (a) to (c) The
survey of the flora and fauna of the country
is being conducted on a scientific and conti-
nuing basis, respectively by the Botanical
Survey of India and the Zoological Survey
of India. Identification of the endangered
and threatened species of th: flora and
fauna is one of the important activities of
the two Surveys. The work of the two
Surveys is reflected in the Annual Reports
of the Department of Environment.

2. Under the Wild Life (Protection) Act
1972, there are provisions for the protectiou
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of flora and fauna of the country. It lays
down strict penalties for infringement.
Under the Convention on International
Trade in Endangered Species of Wild Fauna
and Flora (CITES), commence in endangered
and threatened species of flora and fauna is
regulated. The Wild Life and Forest
Departments of the States and Union
Territories are furnished with technical
expertise and guidelines/guidance in the
conservation and protection of flora and
fauna and in combating poaching. In the
existing 207 Sanctuaries and 45 National
Parks of the country. no hunting of any
form is permissible. In the following States
and Union Territories, there is a total ban
on shooting and trapping of wild animals :

States

Andhra Pradesh
Kerala
Karnataka
Orissa
Meghalaya
Haryana
Sikkim
Tamilnadu

© BN A e =

West Bengal
Himachal Pradesh
Uttar Pradesh

=

Union Territories

Goa
Chandigarh
Dadra and Nagar Haveli

w2

in the following five States, very
restricted hunting limited to only a few
common species is permitted during specified
scasons only :

States

1. Assam

Gujarat

Madhya Pradesh
Maharashtra
Rajasthan

el A
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Some of the States have introduced
incentives and rewards to informers of
poaching cases leading to conviction of the
offenders. A scheme for appointment of
Honorary Wildlife Wardens has also been
circulated to all the States to maintain vigil
against poaching.

New Location Policy for Setting
up Laboratories .

297. SHRI G. NARSIMHA REDDY :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that Atomic
Energy Commission Chairman favours a
new location policy with regard to future
nuclear power projects; .

(b) if so, give details of policy;

(c) whether it is also a fact that efforts
are being made to build up a scientific
temperament in the country with setting up
of new laboratory for research in Plasma
Physics, Laser Physics and Computer model-
ling among other things and the country
would have 1,000 scientists by the end of the
country; and

(d) if so, the location for setting up
laboratories and estimated expenditure and
further details of this project ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (b) The terms of reference
of the Committee for selection of sites for
future atomic power stations have since been
modified and the Committee has been asked
to select suitable sites for clusters of reactors
in the country including the eastern region,
The Committee will aiso assess the sites on
the basis of power mix, i. e. power contri-
buted by hydel, thermal and nuclear stations
to a grid. The Committee will also keep in
view the need for balancing Central invest-
ment on power in different regions of the
country.

(c) Yes, Sir.
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(d) A site at Indore has been chosen for
setting up of a new Centre for Advanced
Technology for carrying out research and
development work in plasma physics, laser,
accelerator and other related areas. A sum
of Rs. 2.89 crores has been sanctioned for
development of initial infrastructure such as
acquisition and development of land, water
supply, sewerage, power supply etc., for the
new Centre.

Sanctioned Strength of Staff of Union
Ministers

298. SHRI R. P. YADAV : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the prescribed sanctioned strength of
different categories of staff for each member
of the Union Council of Ministers;

(b) what is its actual number in position
together with the service to which they
belong (both entitled, additionally sanctioned
and by internal arrangements);

(c) the annual expenditure by way of
salary and other allowances etc. on these
categories of staff, separately by each
Minister;

(d) whether some staff although borne
of the sanctioned strength of a particular
Minister but is actually working with some
other non-entitled personnel; if so, the
details thereof;

(¢) whether the work in the offices is
suffering for want of such staff as given to
the Minister(s) by internal adjustments; and

(f) how the present strength of staff
compares in number and expenditure with
that of pre-1977 strength of staff with the
Ministers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Cabinet
Ministers, Minister of State and Deputy
Ministers are entitled to personal staff as
indicated in the statement attached.
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(b) and (c) Minister have discretionary
powers to appoint persons of their own
choice in their personal staff. Department
of personnel and A. R. is concerned only
with laying down ward sticks for sanction
of posts on the personal staff of Ministers
and additions thereto and not with
appointments to these posts, which are
within the domain of individual Ministers
subject to the normal procedure laid down
for such appointments. Particulars of
incumbents holding such posts in the perso-
nal staff of Ministers and annual expenditure
involved there are not maintained by this
Department.

(d) and (e) This Department has no
information about posting of staff with
Ministers and non-entitled personnel by
internal adjustments.

(f) No information is avajlable with
this Department.

Statement

Category of Staff No.

1. Minister of Cabinet

Private Secretary

Addl. Private Secretary
Asst, Private Secretary
First P. A,

Second P. A,

Hindi Stenographer
Clerk

Jamadar

U = et ek e e ek e e

Peons

II. Minister of State

Private Secretary 1
Addl. Private Secretary 1
Asst. Private Secretary 1 ¥
First P, A. 1

*This may be given only to Ministers
who are in overall charge of a Ministry and
if required by the Minister concerned.
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Category of Staff No.

Second P. A,
Hindi Stenographer
Clerk

Jamadar

Peons

I1I. Deputy Minister

Private Secretary

Personal Assistant

Production of Steel and other Products in
various Steel Plants

299. SHRI GEORGE FERNANDES :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) the details of production of steel
and other products (rom Bhilai, Rourkela,
Salem and Durgapur during the past five
years, year-wise and category-wise; and

(b) whether there is any proposal to
install mini-steel plants in the country to
increase production and give employment to
backward regions ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES

Jamadar (SHRI N.K.P. SALVE) : (a) The cate-
i gory-wise production of the Bhilai, Roquela,

Salem and Durgapur Steel Plants in the

past five years is given below-—

(‘000" tounes)

Products 1978-79 1979-80 1980-81 1981-82 1982-83
BHILAI STEEL PLANT
Saleable Semis 476 488 559 585 591
Rails 290 234 260 258 306
Structurals 622 598 628 571 547
Wire Rods 458 385 371 367 352
Total Saleable Steel 1846 1706 1817 1819 1838
Tar Products 96 95 83 86 71
Benzol Products 16 15 14 10 9
ROURKELA STEEL PLANT
Saleable Semis 13 15 91 28 36
Plates 262 263 264 281 267
HR Coils 138 169 159 248 195
HR Sheets and Plates 59 81 68 92 91
Electrical Sheets 27 18 19 21 12
Galvanised Sheets 151 160 128 149 138
CR Coils 82 86 69 74 57
CR sheets 82 73 54 55 ‘ 51
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Products 1978-79 1979-80 1980-81 1981-82 . 1982-83
Tin Plates 58 54 32 39 34
Pipes 89 94 72 80 86
Others 30 31 31 25 27
Total Saleable Steel 1042 1045 985 1091 992
Tar Products 60 59 50 49 40
Benzol Products 8.12 5.98 3,35 4.00 0.96
Calcium Ammonium
Nitrate 337 268 202 269 98
SALEM STEEL PLANT-—Commenced production towards the end of 1981-82
Saleable Steel — — — 3.21 6.75
(CR Sheets)

DURGAPUR STEEL PLANT
Saleable Semis 243 278 251 278 346
Structurals 324 159 215 325 344
Sleepers 62 65 26 34 42
Fish Plates 2.86 2.52 2.46 2.54 2.67
Skelp 126 &3 86 125 65
Wheels and Axles 20 8 18 17 13
Total Saleable Steel 778 604 598 782 813
Tar Products 40 35 38 35 32
Benzol Products 411 2.40 4.16 3.97 4.28
(‘000" K1..)
(b) There are about 171 mini-steel (@) whether Government or State
plants in different parts of the country: Trading Corporation have started to import

these enable increased production of steel
and also provide employment to various
regions. Further ‘mini-steel plants capacity
is being facilitated to promote regional deve-
lopment and remove regional imbalances.

Import of Cement by S. T. C.

300. SHRI A. K. BALAN : Will the
Minister of INDUSTRY be pleased to
siate

cement;

(b) if so, how much quantity has been
imported so far; and

(c) the State-wise allotment ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(a) In accordance with the Import Policy
for the year 1983-84, State Trading Corpora-
tion of India proposes to import about 4
lakh tonnes of cement.
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(b) and (c) Purchase contracts for 2 lakh
tonnes have been finalised by State Trading
Corporation of India and shipments are
expected to take place shortly. State Trad-
ing Corporation has been advised to distri-
bute the quantity of cement to be imported
by them to the State Governments in
proportion to the requirements already
registered with them.

@t gt fanw & fawag & ®
wHarfeal #t aftesar gt

301. »fadt fagradt agaEt . #40
et /AT @y g frrw & faswa
#7581 &1 afvezar gt & T & ¢ G A,
1981 & srarzifea gza T'aT 6504 F
ST & A99 F JZ 914 #T FAT FHA
fF -

(F) @& qEEE qEE F I
it fast &= 4 7 gA fay Fed
F amw Far 2 foad ag 1981 W
Fgare  qar F o w€ gEr &
gaar 7 wqarfeat 1 afvezar gfaat &
afran &7 § FgrT FT &1 7% 2 AT A
fastr &+t & amq Fa1 2 faas Fa=wfan
#1 afvezar gfagt &1 oft g8 Ja1 78
fear war 2; T g9 graey ¥ QU A
F7 2 BT zay seafas 30 & foo
FITOT &, 3017

(=) aw fa=sy F=1 a7 afvezar
afaat &1 7 aF w7 53 foo w7 #7
qHTAAT 2

I /A (i Ao 79 fqard):
(%) & (@) @& awEEeE waw,
FAFAT & FHArfal 1 afwesqr g
wga e N w1 g grafaey af faeel
T @A graEeT waw, uImEEd &
Rt 31 afvszar gfagr av st as
ufrqw faug ag faar sar & 1 =7 gfegt
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#1 gfran &7 37 & fau aft gwg s919
fro w1 72 &, feeg @ @it § el
fafzaa fafa =1 aqrar gwa 78 & )

Shooting of Police Officials

302 SHRI RAJESH KUMAR SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state : s

(a) whether Ludhiana S S.P. Shri
D, R. Bhatti was recently shot at and
seriously wounded in a bid to kill him and
that A. S. I. Parma Nand was shot dead in
Amritsar recently by the Punjab extremists;

(b) if so, the details thereof; and

(c) whether the assailants have been
identified and arrested ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) Yes, Sir.

(b) and (c) An attempt was made on
the life of Shri D. R. Bhatti, S.S.P
Ludhiana, when he was going to his office
by some unidentified persons on 2lst
September, 1983.  Shri Bhatti was injured.
His gunman also received injuries and died
on the spot. One of the assailants was shot
dead, while others managed to escape. The
case registered in connection with this
incident is being investigated. No accused
has been arrested so far.

Shri  Parma Nand, Sub-Inspector of
Amritsar Police was shot at by two youth
on 29th September, 1983, in front of his
house in Amritsar city. He was injured and
died on way to hospital. The assailants
managed (0 escape. The case registered in
connection with this incident is under investi-
gation. No accused has been arrested as
yet.

wrfzare) st «1 Araifiw gfee & fasy
@ dGifug $T7 &1 |qT

300, Y g Wi arfaa : FA1 gE

"=t ag FATH FY Fav H4 o
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(%) war snfearfedl &1 s9T IIR
T gAFt Qe 24 & fao @iy anfa-
art @41 #1 aenfos gfee & fows @
qfug 77 £ 7T &1 9% 2 a1 7fa &,
&Y g8 gEaew A SAIIT AT E,

(&) = 9T T KT A AT
gfafear 2 T aegea= A F4T §;
E i

() Fm ® &t emfzardr &= &1
F7 a& srenfiw 3fee ¥ faes a7 Nfra
FT fear stroar T 3@ mEaew oA
FIFTT g1 fHu 71 3| 39147 &7 A7
a1 8 7

At | (= e g9 famie) o
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NFTT AAW F GAqT qgem A Al
faaroma &Y ssqeqar o afsa foger a7
faara arashy wsdrg afufq gra st
fow 3fez & fag gu faal/d@a &1 aar
ame gt fafys sIgaet g famme
faar war g1

gl g H gIE17 F 89 g99dfg
TIFAT F HT qAF UF FIT F T H
¥ AT F G1G9-91G HATFT F 4.1.81-
Aot (@e ) fzaiE 7.9.1983 F
a1 qfza fzaiF 27.4.198: F 9 & feeqoiy
F geAqg fafosa gregrgat 41 qrar &
fan g, arfearEy faa (g@m) &1 ar-
fog zfsz & fager gen wra foar 21 27
g @ fecqoft £Y sfqar a97 F geasET 2

(F) & (7)) @FA WA U IIAH 7 |
faazo
sitatfre gfer & fage go @ g arfzamEt faat g«
IS - f5ern ST 70T
| 2 3
1. ATFET & 1. @R a3’ qar o1
2. HHIFAT ' &'
3. qITTTE a1’ gar a1
2. HTATH 1. FBI7 '
2. BT "
3. feaaz "
4. WA ' .
5. FIHEY »
6. AWIATT "
7. aY Wi .
8. fragre .
3. fagrz 1. gaTg '
2. ®ATA qUAT g’
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] 2 3
4. AT 1. wE= g’
2. TTHY @’
3. TIHET g’
4. ATITHST ar’
5. famras gaw |. SEET '
g 2. FIST '
3. fEatT &'
4. AR aar whfg "
6. FT7 I @AY g’
2. TZFH aF’
3. FIAGITH g’
4. fagsw ar’
7. Fafed 1. 7T '
2. aferoit FAT0 ar’
8. HEg 3@ |. ATATHTR '
2. FEAT ar’
3. 4q9 ar’

4. famragz ' gy ar
5. Fgearer '
6. HIT &’
7. BTG ay’
8. AT &

9. FTTIIA @’ gar ar’
10. HORAT '
1. gIar ar’
12. 71Ag ar’
13. 7Y% ar’
14. TISAAZIATE ar’
15. TAH ar’
16. faat '
17. @ &’
18. HTSAT '
u. WETTISE |, FEGT q'
2. afaar ar’
3. AT ar’
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2 3

4. AeT ar’

5. JATRTT ar’

10. wfrgz &t fsrar '

11. 3¥&T 1. aramER '

2. FIZ-TUEHEH £

3. HTATZTOSY o'

4. FIUE a’

5. FTIWT g’

6. HITH q'

12. TSTEATH 1. argargT ar’

2. TG ar’

3. faard ar’

4. ITAYT g’

15. afaearg | |dg et
2. I HIFHT @’ gy ar

3. afeqoir el T’

4. fE=Tgsst ar’

14. faga aft 3 faar -

15. 99T gaFg 1. weeEr st

16. gfs=w F@e 1. &g -

2. #@Tyw ar’

3. 48 |17 ar’

4. arfsfe o’

5. gt ar'

6. STAIITIEN o

7. qreAar '

8. fagarge g’

9. gfaararz ar’

10, g=fear !

11. afs=dt Harsge ap’

17. wvEH aq1 fasrare qauy &7 -

18. AT WA 4T g1q qAY &% =

g forr—g7
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Mineral Based Industries in Madhya Pradesh

304. KUMARI PUSHPA DEVI
SINGH : Will the Minister of STEEL AND
MINES be pleased to state :

(a) the number of mineral based indus-
tries set up in different districts of Madhya
Pradesh;

(b) the name of the places in these
districts where mineral based industries have
been set up; and

(c) the details of the steps proposed to
be taken for setting up more mineral based
industries in Madhya Pradesh ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N. K.P. SALVE): (a)
to (c) According to the information
available with the Central Government large
and diverse mineral-based industries are
located in Madhya Pradesh. These include
Bhilai Steel Plant, Korba Aluminium Plant
at Bilaspur, cement plants in Raipur, Satna,
Bilaspur, Morena, Jabalpur, Mandsaur and
Durg districts, super phosphate and abrasive
units in Durg disirict, coal-washery unit in
Shahdol and sulphuric acid units in Durg
and Ujjain. Apart from these, while coal-based
fertilizer unit is being set-up at Korba, the
Bhilai Steel Plant’s production capacity of
steel ignots is being expanded. The country’s
first large-sized open cast mine with ultimate
production of 2 million tonnes of copper ore
equivalent to 23,000 tonnes of copper is
likely to be completed ahead of schedule by
July, 19¥4,

lLobberies in the Capital

305, SHKJ KUMBHA RAM ARYA :
Will the Minister of HOME AFFAIRS be
pleased to siate :

(a) whether it is a fact that a branch of
the State Bank of India at Swasthya Vihar
in East Delhi was looted by six robbers on
29 September, 1983, yet another daring
robbery the day next to killing one and
injuring other on Palam route on 28

September, 1983;
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(b) whether it is also a fact that a
robbery took place in Kamla Nagar in Delhi
during broad day light besides many other -
incidents of the type during September, 1983;

(c) if so, the reasons for the law and
order, machinery to have broken. down in
Delhi thereby making the life and property
susceptible to danger and the inability of
Government to tackle the situation success-
fully; and .

(d) the details of the robberies, looting,
shooting spree etc. during the months of
September and October, 1983 together with
details of action taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
Yes, Sir.

(c) There may have been some sensa-
tional cases of robbery but rhere is no break
down of law and order machinery in Delhi.

(d) In the month of September, 1983,
17 cases of robbery were reported to Delhi
Police. Out of them 15 are pending investi-
gation. 1 has been cancelled and challan
has been filed in the court in the remaining
one case. 6 persons have been arrested in
these cases.

In the month of October, 1983, 16 such
cases were reported and all of them are

under investigation.

Supreme Court’s Orders Re : Release
of Tihar Juvenile Prisoners

306. SHR! CHANDRAIJIT YADAV :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether his attention has been drawn
1o the Supreme Court’s orders releasing ten
Tihar Juvenile prisoners;

(b) whether the Supreme Court’s order
was made for the immediate rclease for the
protection of juvenile prisoners who have
becn !subjected to sexual assault by the
adult prisoners;
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(¢) whether Government would take
precautionary measures so that this kind of
sexual assaults do not take place in future in
prisons; and

(d) if so, the reaction of Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (d) The
Delhi Admn. have reported that pursuant to
publication of reports in newspapers alleging
sodomy with juvenile prisoners in Tihar Jail,
a writ petition was filed in the Supreme
Court of India. The Supreme Court directed
the District and Sessions Judge, Delhi to
hold an enquiry into the matter. During the
course of enquiry, the District and Sessions
Judge interviewed some of the juvenile
prisoners who inter alia deposed that they
had been subjected to sexual assault by adult
prisoners. The report of the District and
Sessions Judge was submitted to the Supreme
Court. The Supreme Court passed orders
for release on bail/parole of the 9 juvenile
prisoners named in the report of the District
and Sessions Judge. It was inter alia
mentioned in the order of the Supreme
Court that they were passing this order only
with a view to protecting the juvenile pri-
soners/gndertrials and were not passing any
comments upon the correctness or otherwise
of the statement made by them before the
District and Sessions Judge. The said writ
petition is still pending in the Supreme
Court.

The Delhi Admn. have taken the follow-
ing measures for the safeguard of the juvenile
prisoners :—

(i) All the juveniles are lodged in a
separate ward where adult prisoners do not
have access. *

(ii) Elderly and responsible warders
whose character and integrity are beyond
doubt are put on duty in the juvenile ward.

(iii) A Deputy Supdt. (Gr. I) has been
made the Special Incharge of Ward No. 2
where juveniles were lodged.

(iv) The juvenile prisoners suffering
from scabies or other such disease have
been segregated and provided with new
clothings/blankets.
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Meeting of Antarctica Treaty Parties

307. DR. KRUPASINDHU BHOI :
Will the PRIME MINISTER be pleased to
state :

(a) whether 12th meeting of the Antarctica
Treaty parties was held in Australia
recently;

(b) if so, the outcome of the meeting;

(¢) whether India participated in the said
meeting; and

(d) if so, the views put forth by India
on the Antarctica Treaty ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT  (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Su

(b) The outcom: of the meeting was
very fruitful. A wide variety of the important
items related to the Antarctica were on the
Agenda for discussion.

(¢) Yes, Sir.

(d) India was elected as 15th Consultative
Member of the Antarctica Treaty and was
invited to participate in the XII Antarctica
Treaty Meeting in this capacity. There was
wide appreciation among the Treaty countries
about India’s programme on Antarctica.
India’s participation in the meeting brought
in a new element to the Antarctica Treaty as
India while participating in the ongoing dis-
cussions ensured that the decisions taken
were in harmony with India’s overall policies
and objectiyes,

Stagnations in Promotion of Economic
Investigator in Social Development Division,
Planning Commission

308. SHRI J. S. PATIL : Will the
Minister of PLANNING be pleased to
state :

(a) .whe.ther it is a fact that there is acute
stagnation in promotion of Senior Economic
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Investigator/Economic Investigators Grade-II
in the Social Development Division as com-
pared to those belonging to Economic/Statis-
tics Divisions of Programme Evaluation
Organisation of Planning Commission;

(b) how many Senior Economic Investi-
gators promoted to higher posts discipline-
wise during the last five years; and

(c) the measures which have been
proposed to remove this disparity in promo-
tional avenues in cases of those officers
(SEIS) belonging to Social Development
Divisions ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) No, Sir.

(b) During the period 1979-1983, 15
Economic Investigators (Gr.-I) belonging to
the Economics discipline and one Economic
Investigator belonging to the Sociology
discipline, were promoted as Research
Officers 'Project Evaluation Officers, on an
ad hoc basis, pending filling of the posts
on a regular basis. ‘

(c) the possibility of introduction of a
Selection Grade (Rs. 775-1000) is being
examined. :

Department of Space
“Augmented Satellite Launch Vehicle”” and
‘“‘Polar Satellite Launch Vehicle”

309. SHRI ERA ANBARASU : Will
the PRIME MINISTER be pleased to
state :

(a) whether the Vikrama Sarabhai Space
Centre is gearing itself to launch an
‘“Augmented Satellite Launch Vehicle” and
a “Polar Satellite Launch Vehicle”;

(b) when these are expected to be
launched; and

(c) what are the prospects of launching
these two ““ASLV*‘ and <“PSLV” ?

. THE MINISTER OF STATE IN THE
, DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.
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(b) Augmented Satellite Launch Vehicle
is expected to be launched in 1985 and Polar
Satellite Launch Vehicle in 1988,

(¢) The two projects have been sanc-
tioned and work is progressing satisfactorily.

Report of Committee to Select
New Atomic Energy Sites

310. SHRI XAVIER ARAKAL : Will
the PRIME MINISTER be pleased to state :

(a) whether the Committee to select the
new atomic Energy sites has submitted its
report, if so, the details; and

(b) whether the State of Kerala has
suggested or requested for atomic power sta-
tion due to the recent power cuts and
droughts to meet its growing demands ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (b) The Site Selection
Committee set up by the Department of
Atomic Energy had made a detailed techno-
economic evaluation of the various sites in
the southern region suggested by different
State Government and had submitted a
report in this regard. Decision on the sett-
ing up of the atomic power plant in the
southern region of which Kerala forms part
can be taken after the report of the Site
Selection Committee is considered by the
Government,

Visit of Home Minister to the Afficted
Areas of Hyderabad -

311. SHRI M. V. CHANDRA
SHEKHARA MURTHY : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether he made an on the spot
study of the riots that took place in
Hyderabad;

(b) if so, what were the assessments
made by him; and

(c) if so, did State authorities not take
steps in time to check these riots ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) The
Home Minister visited Hyderabad on 29.9.83.

(b) and (c) The Home Minister advised
the State Authorities to bring the situation
to normalcy at the earliest. The State
Government have reported that they took
steps in time to control those riots.

Development of Indian Islands

312. SHRI ATAL BIHARI VAJPAYEE :
Will the Minister of HOME AFFAIRS be
pleased to state :

‘(a) the exact number of Indian Islands
in the Bay of Bengal, in the Indian Ocean
and in Arabian Sea and their respective areas
and populations; and

(b) how many of them are uninhabited
and what special steps have been taken for
their development and protection/defence ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) :(a) A state-
ment is attached.

(b) On the basis of the available infor-
mation, number of uninhabited Islands in
the Bay of Bengal, Arabian Sea and Indian
Ocean is as follows:—

1. Arabian Sea : 358
2. Bay of Bengal 219
3. Indian Ocean : 577

Measures to safe-guard the security of
these Islands include vigilance by police
besides Naval and Air patrolling joint
measures for the defence of Islands have also
been Planned by the three services. As
regards the steps taken for development of
uninhabited Islands, the information is being
collected and will be laid on the Table of the
House.

Setting up of Cement Plants in Orissa

313. SHRI HARIHAR SOREN : Will
the Minister of INDUSTRY be pleased to
state :
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(a) the places identified in Orissa for the
location of cement plants during Sixth Plan;

(b) the names of the places where
cement plants have been set up during the
current plan period in Orissa; and

(c) the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
Cement Research Institute of India have
identified the following locations in District
Koraput of Orissa where limestone deposits
are reported to be available for setting up
cement plant;

Kattarmetta, Umpavalli,
Kodelguda and Attalguda.

Puskalvagu,

(b) and (c¢) There are at present two
existing cement plants in Orissa. Expansion
proposal of one of them viz. Industrial
Development Corporation of Orissa Limited
for increasing their existing capacity from
4.00 lakh tonnes to 5.65 lakh tonnes per
annum, is expected to materialise during the
Sixth Five Year Plan Period.

False Calls Regarding Planting of
Bombs in Delhi

314. SHRI K. MALLANNA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it has come to the notice of
Government that some false calls to the
control room that a bomb had been planted
inside Cinema hall or other buildings have
come and after thorough search by experts
discovered that it was a hoax call and there
was no explosive inside the cinema hall;

(b) if so, the number of such incidents
which have come to the notice of Govern-
ment in the Capital during lcst two months;
and

(c) the reaction of Government in this .
regard ?

.0

» THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) and (b)
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During the last two months, there have been
27 hoax calls received in the Police Control
Room/Police Stations that bombs had been
kept inside buildings/cinema houses. A
threatening letter was also received by the
Manager of Vishal Cinema that the hall
would be blown off on 19th October, 1983
at 1.00 p. m. The local police took prompt
action in all these cases but during search
did not find any bomb or explosive planted
at any of the places.

(c) In view of the two recent incidents
of bomb explosions in cinema halls, no risk
can be taken and action has to be taken
even if the call turns out to be a hoax.
Police men in plain clothes as well as in
uniforms have been deployed at cinema halls
and other public premises to check the
activities of suspicious persons. The carry-
ing of hand-bags in cinema halls has been

- prohibited.

Setting up of a Haulage Equipment
Manufacturing Project

315. SHRI ARJUN SETHI : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether Orissa’s first haulage equip-
ment manufacturing project is being set up
in that State; and

.
(b) if so, the details thereof and how
much time it will take to bring it into
operation ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) Yes, Sir.

(b) M/s. Haulage (india) Ltd. have been
granted registration in November, 1982 for
manufacture of mining haulages for a capa-
city of 1440 nos. per annum in a unit to be
set up in Tehsil Bhubaneshwar, Distt. Puri
(Orissa). According to the registration
Certificate, the firm is expected to commence
commercial production within 2 years from
the date of registration.

Execution of National Aluminium Company
Limited Project in Orissa

316. SHRI K. PRADHANI : Will the
Minister of STEEL AND MINES be

pleased to state :
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(a) the progress made so far in the
execution of the National Aluminium
Company Limited Project in Orissa; and

(b) apart from funds what other Central
assistance technical or otherwise is being
rendered to the State Government to ensure
early implementation of the Project ?

THE MINISTRY OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) Private/Govern-
ment land on which work fronts were requi-
red to be opened as per schedule, are in
the possession of the Project Authorities.
Infrastructural facilities (site grading, cons-
truction water and power, approach road,
temporary housing, etc.) commensurate to
the requirement of the schedule of imple-
mentation, have been provided at sites.
Know-how and basic engineering packages
have been received from the foreign consul-
tants. Work for converting this data into
detailed specifications is being carried out
by the Indian Consultants. Most of the
ordering for the long delivery/schedule equip-
ment civil works has been completed. Civil/
structural work on sites is underway.

(b) National Aluminium Company Ltd ,
(NALCO), a public sector undertaking
under the Central Government, is imple-
menting the Orissa Aluminium Project.

Assistance for Construction of Hostels for
Scheduled Caste/Scheduled Tribe Boys

317. SHRI K. PRADHANI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government of Orissa have
suggested to his Ministry to provide assis-
tance for construction of hostels for Sche-
duled Caste/Scheduled Tribe boys as is
being provided for Scheduled Castes/Sche-
duled Tribe girls on the plea of the State’s
financial constraints;

(b) if so, the estimated expenditure
involved in the implementation of this
project; and

(c) the action taken or being taken to
meet this demand of the Scheduled Caste/
Scheduled Tribe boys ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) (b) and (c)
No, sir. Government of Orissa sanctioned
funds for construction of Hostels for Sche-
duled Caste/Scheduled Tribe boys under
State Plan keeping in view the resources
available at its disposal.
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Persons killed in Violence in the wake of
Akali Morcha in Punjab

320. PROF. NARAIN CHAND
PARASHAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of the persons killed in
violence in the wake of Akali Morcha in
Punjab, including those of the Police
Personnel;

(b) whether Government have launched
any prosecution against the accused after
apprehending any of them;

(c) if so, the details thereof, District-
wise for the State;

(d) if not, the reasons therefor along-
with the details of the compensation paid to
the next of kin of the victims; and

(e) the steps taken by Government to
provide the security of life and property
in the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) (a) and
(b) 68 persons have been killed during the
period from 4.8.82 to 10.11.83. Cases
registered in connection with these deaths
are in various stages of investigation/
prosecution.

(c) and (d) Information is being collec-
ted and will be laid on the table of the
House.

(e) In order to enable the law enforcing
agencies in Punjab to check illegal activities
and to maintain conditions of peace in the
State, additional powers have been given to
them under the Punjab Disturbed Areas
Ordinance, 1983. Special powers have also
been given to armed forces under the Armed
Forces (Punjab and Chandigarh) Special
Powers Ordinance, 1983 to assist the law
enforcing agencies, as and when necessary,
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for curbing such activities. The authorities
have taken certain steps including setting up
of special squads and mobile patrols organis-
ing of nakabandis and intensification of
police patrolling for checking criminal
activities,

Setting up of Electronic Industries in North
Eastern States .

321. PROF. NARAIN CHAND
PARASHAR : Will the PRIME MINISTER
be pleased to state :

(a) whether any licences have been
given for the setting up of any ‘electronic”
industries in the States of J & K, Himachal
Pradesh and the Hilly areas of Uttar Pradesh
as also the North Eastern States during the
last 3 years upto 30 September, 1983;

(b) if so, the details thereof Statewise;
and

(¢) if not whether any preference would
be given to the areas enumerated above,
alongwith the number of applications pending
with Government for setting up of such
industries, State-wise ?

THE DEPUTY MINISTER IN THE
DEPARTMENT  OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANIEEVI RAO) : (a) Yes, sir.

(b) and (c) Statewise details of indus-
trial licences/letters of intent” issued during
November, 1980 to October, 1983 are
enclosed as Statement-1. 8 applications for
industrial licences and 4 applications for
small scale approvals for manufacture of
electronic products from the states of J & K
and Himachal Predesh, the Hill areas of
Uttar Pradesh and the North Eastern States
are pending. Statewise break-up is given in
Statement-11.
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Statement-II

State-wise Break up of Applications Pending for the Manufacture of Electronic
products in J & K, U.P. and H.P.

Sl. No. State

No. of applications pending

Organised Sector

Small Scale Sector

1. J&K
2. Uttar Pradesh

3. Himachal Pradesh

Anti-India and Pro-Pak Slogans During
Cricket Match in Srinagar

322, SHRI P. NAMGYAL : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that the flag of
Indian side was not allowed to be hoisted
by certain elements on the venue of cricket
match in Srinagar that was played between
India and the visiting West Indies Team;

(b) whether it is also a fact that anti-
India and Pro-Pak slogans were raised dur-
ing the course of said match while the Chief
Minister, Jammu and Kashmir remained a
spectator;

(c) whether it is also a fact that the
correspondents of the National Dailies were
not allowed to enter the said stadium; and

(d) if so, steps taken by Government
for not allowing the flag to fly and also
against the secessionist who had raised anti-
India and Pro-Pak slogans ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Accord-
ing to a Press Note issued by the Jammu and
Kashmir Government on 14th October, 1983,
the flag of the Cricket Control Board of

India could not be hoisted during the match
as the same was not sent by the Board to
Srinagar.

(b) Our information is that anti-India
and Pro-Pak slogans were raised during
the match by a section of the spectators.
However, the Chief Minister informed that
the slogans were mostly against the Indian
Team and the captain and a member of
the Team in particular. He also explained
that he could not condemn the incident on
the day of the match because of the worsen-
ing of the weather due to which the match
had to be closed before time and also
because the prize distribution ceremony was
formal and most of the spectators had left
their seats.

(c) Our information is that entry passes
for the coverage of the match were denied
to the representatives of the PTI, UNI and
some other correspondents.

(d) The State Chief Minister informed
that as soon as the slogans were raised and
the banners waved. the Police went into
action and a number of people were arres-
ted on the spot. Many more had been
identified and the process was continuing.
Besides those arrested on the day of the
match, 54 more persons had been arrested
in this connection till 18th October, 1983,
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Report of Working Group on Salt

323. SHRI SATISH AGARWAL : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether Working Group set up by the
Central Goverament to look into the ques-
tion of improvement in salt manufacturing
technology production of quality salt and
imparting training has since submitted its
report to Government; and

(b) if so, the findings thereof?

THE MINISTER OF [INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
No, Sir,

(b) Does not arise.

Losses Suffered by Hindustan Copper
Limited in 1982-83

325. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether it is a fact that the Hindustan
Copper Limited had suffered huge losses in
1982-83;

(b) if so, the derails thereof and the
reasons therefor; and

(c) how it is proposed to check the
losses and bring improvement in the working
of this public sector undertaking?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) and (b) Hindustan
Copper Limited had reduced the loss
to Rs. 29.63 crores during 1982-83 as against
a loss of Rs. 42.55 crores during 1981-82.
The major reasons for the losses incurred
by the Company during 1982-83 were:—

(i) Serious power shortages particu-
larly at Khetri Copper Complex
in Rajasthan resulting in low
production.
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(ii) Low grade of ore resulting in high
cost of production.

(iii) Steep escalation in cost of various
inputs.

(iv) Uneconomic selling price of copper.

(v) Unfavourable debt-equity ratio.

(c) Some of the measures taken/being
taken to improve the working results of
the company are augmenting captive power
generation, improving recovery ratio effi-
ciency, better inventory control, revamping
the capital structure and accelerating mine
development leading to better capacity
utilisation.

Construction of Barbed Wire Fencing along
Indo-Bangla Border

326. SHRI CHINTAMANI JENA
SHRI NAVIN  RAVANI

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Committee of engineers
appointed by Assam Governmeat have com-
pleted the inspection of the border area of
Assam for constructing barbeb wire fencing
along the Indo-Bangladesh border;

(b) whether report has been received
by Central Government;

(c) if so, what are the suggestions
made;

(d) what will be the cost for it; and

(¢) the action taken by Centre thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (e)
The Government of India have decided to
erect a fencing along the Indo-Bangladesh
border to prevent illegal infiltration and for
this purpose have appointed a technical
committee to recommend the type and
manner of fencing that should be cops-
tructed. The recommendations are awaited.
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Raids in Villages of Punjab

327. SHRI CHINTAMANI JENA :
SHRI CHHANGUR RAM:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that during
raids in the certain village of Punjab a big
haul of arms was made;

(b) the details of arms recovered; and

(c) the number of persons arrested
under the Arms Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) (a) Yes, Sir.

(b) 227 weapons have been recovered
during raids conducted during the period
18-10-1983 to 6-11-83. These include 44
rifles/guns, 14 revolvers, 167 pistols, 2
carbines/stengun.

(c) 453 persons have been arrested
under the Arms Act during the raids.
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Central Assistance to the Institute of
Physics, Bhubaneswar

329. SHRIMATI JAYANTI PATNAIK :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government have been sanc-
tioning Central assistance to undertake re-
search work in the Institute of Physics,
Bhubaneswar;

(b) if so, the number of research projects
sanctioned by the Centre in 1982-83 and
1983-84 in the above Institute of Physics;
and

(c} the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMEMTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Madam.

(b) Four Projects were sanctioned in
1982-83 and four in 1983-84.

(c) Details are as follows :

1982-83 : 3 Projects by the Department of
Atomic Energy at a total cost of
Rs. 65,000/~ One Project by the
Ministry of Defence at a total
cost of Ps. 3.16 lakhs,
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1983-84 : 4 Projects by the Department of
Atomic Energy at a total cost
of Rs. 1 lakh.

In addition the Department of
Atomic Energy gave a grant of Rs.
8 lakhs in 1982-83 and Rs. 12.50
lakhs up to November 83 for 1983-
84 to the Institute.

Denial of Voting Rights to Floating
Population of Mazdoors in Middle
Andamans

330. SHRI BABURAO PARANIJPE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether people of the Loag Island
in Middle Andamans are deprived of their
voting rights for Panchayats because the
place is mainly inhabited by a floating
population of mazdoors; if so, their number;

(b) estimated number of floating popula-
tion of mazdoors in Delhi and how many
of them were deprived of voting rights for
Municipal Corporation; and

(c) whether it is a fact that a good number
of floating population of mazdoors connecting
with construction of Asiad Stadia in Delhi,
voted in the Municipal Corporation of Delhi
voted in the Municipal Corporation of Delhi
in January, 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Long Island
is situated for away from the main Middle
Andaman Island and is mainly inhabited by
a floating population of mazdoor and other
categories of workers having no permanent
interests in the place. It has not, therefore,
been included in any Panchayat. The question
of the people of this Island exercising
their voting rights for Panchayats did not,
therefore, arise.

The size of the floating population of
mazdoors is not known.

(b) and (c) The Delhi Administration
have informed that they do not maintain
record of electors classwise (viz., Mazdoors
etc.) and are not, therefore, in a position
to furnish the information.
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Misuse of Government Property in Andaman
and Nicobar Islands

331 : SHRI BABURAO PARANIJPE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the findings of Andaman and Nicobar
Administration enquiry regarding corruption,
theft and misuse of Government propgrty
and permits of bricks and timber by some
counsellors of Andaman and Nicobar
Administration as had appeared in a writeup
in the Adaman Times; and

(b) the details of action taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
With reference to a series of reports published
in the Andaman Times during the period
28.8.1982 to 16.4.1983 containing allegations
of corruption etc. against some of the
counsellors, the Andaman and Nicobar
Administration have informed as below :—

The allegations contained in the report
published in the issue dated 16.4 83 were
found to be baseless on inquiries and did
not, therefore, call for any action.

The allegations contained in the report
published on 28.8.82, could not be inquired
into as it did not mention any specific
instance of corruption on the part of the
Counsellors mentioned.

The other two allegations contained in
the report published on 13.11.82 and 27.11.82
are being looked into by the Administration.

Expenditure Incurred on Nuclear Power
Project Designed for Indian Navy

332. SHRI R.L. BHATIA : Will the
PRIME MINISTER be pleased to state :

(a) whether even 12 years after it was
sanctioned by the Centre, a project for
designing a nuclear power plant for Indian
Navy submarines lies in Shambles at the
Bhabha Atomic Research Centre Bombay,
as reported in the ¢ Times of India”, New
Delhi dated September 3, 1983;
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(b) if so, the reasons therefor;

(c) the total expenditure incurred on
this project so far; and

(d) the steps being taken to expedite
the designing of this project ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.

(b) Does not arise.

(¢) BARC studies various types of
nuclear reactors including small-sized compact
reactors which can be used as mobile power
packs as well as for ship propulsion as part
of its general research and development
activities, It is, therefore, not possible to
segregate expenditure incurred in this regard.

(d) The progress achieved so far in this
regard is satisfactory.

India’s Nuclear Programme

333. SHRI MADHAVRAO SCINDIA :

Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that India’s
nuclear programme as projected at the 12th
Congress of the World Energy Conference
greatly impressed the participants at the
session;

(b) if so, the details of the Programme;
and

(¢) how far the programme depends upon
the external assistance both by way of
material and - consultancy services for its
implementation ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) The immediate plans envisage build-
ing a number of 235 MWe units in multi
reactor clusters to be followed by 500 MWe
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units. The target is to install 10,000 MWe
of nuclear power by the year 2000 A.D.
Fast breeder reactors will play an important
role in meeting the growing demands of
electricity beyond 2000 A.D.

(¢) No external assistance is required
for design and building the nuclear power
stations. However, some materials need to
be imported, which are not produced in the
country. In terms of cost, this accounts
for about 10 to 15% at present.

Exploitation of Nuclear Energy Resources

334. SHRI MADHAVRAO SCINDIA :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that the World
Energy Conference held in New Delhi in
September this year had stressed the need
for optimum exploration and exploitation
of nuclear energy resources;

(b) if so, what the percentage of world
energy is presently contributed by nuclear
power and the percentage of India’s require-
ments presently met from nuclear power
plants; and

(c) the steps, both long term and short
term, contemplated by Government in that
direction ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND

TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.

PATIL) : (a) Yes, Sir.,

(b) Nuclear power constitutes about
109; of the electricity produced in the world
and in the case of India it is about 3%.

(c) It is envisaged that about 10% of
our electrical power requirement by the turn
of the century will be met from nuclear
power plants. ‘The programme will be
based primarily on heavy water reactors
of 235 MWe size followed by 500 MWe size
built as multiple unit stations. The design
of 235 MW= unit has been standardised,
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500 MWe units will also be designed as stan-
dardised unit. Use of standard design will
enable timely manufacture of key components.
More heavy water plants are planned to
overcome constraints of this vital material.
Involvement of the industry will be sought
by way of a commitment of such a pro-
gramme of construction of reactors and
Heavy Water Plants. Accelerated explo-
ratory work on uranium resources is also
being taken up.

Overcrowding in Tihar Jail, New Delhi

335. SHRI N. E. HORO :

SHRI NAWAL
SHARMA :

KISHORE

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether some complaints have come
to the notice of Government regarding
overcrow ding in the Tihar Jail, New Delhi.

(b) if so, the details in this regard;

(c) whether any team has been directed
by Government to assess the situation in
the Tihar Jail;

(d) if so, the details regarding its report
alongwith its recommendations;

(e) whether it would be proper to keep
the undertrials away from the convicts and
similarly the juvenile offenders from the
grown up criminals; and

(f) the steps proposed to be taken by
Government to improve the conditions in
Tihar Jail ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (f)
Government are aware of the overcrowding
in Tihar Jail and have been taking necessary
remedial measures to improve the situation
from time to time. The Jail has a
sanctioned capacity of 1273 prisoners in the
main Jail and 500 prisoners in its annexe
known as camp Jail. Against this the
number of actual inmates varies from 2000
to 2500, The Committee on Jail Reforms
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appointed under the Chairmanship of Mr.
Justice A. N, Mulla had been specially
requested to make recommendations with
regard to Tihar Jail. The Committee, inter
alia suggested that the number of jails in
Delhi may be increased appropriately on
the basis of the norms suggested in the
Model Prison Manual viz. a separate jail
for 500 inmates so as to provide for an
effective segregation and classification of
prisoners in terms of sex, age, criminal
record, length of sentence, security needs
etc. The Committee further recommended
that pending construction of new jails the
population in the jail may be split into
3 groups viz. (a) undertrials (b) short-term
convicts and adolescent offenders and (c)
women prisoners and these groups should
be housed separately. For immediate
purpose the present structure of Tihar Jail
be trifurcated, each one of the portions to
function independently with separate staff,
The Committee further recommended that
long term prisoners may be transferred to
neighbouring States,

In pursuance of the above recommenda-
tions the following steps have been taken. :-

(i) Itis proposed to have two more
District Jails in Delhi and land for one jail
has since been acquired and construction of
boundary wall started.

(ii) A proposal to provide for additional
capacity of 300 persons in camp jail has
also beern approved and construction work
has been started.

(iii) The trifurcation of Tihar Jail has
also been approved and construction work
is likely to be completed soon.

Self Employment Scheme for Educated Youth

336. SHRIMATI JAYANTI PATNAIK :
Will the Minister of INDUSTRY be pleased
Lo state :

(a) whether Government have intro-
duced self employment scheme for educated
youths; and

(b) the target of coverage set for the
Sixth Plan in different States and Union
Territories ?
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THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
Yes, Sir.

(b) A target for providing Self employ-
ment to 2.50 lakh educated youth has been
fixed for the year 1983-84.

Progress made in the Rural Areas Under
20-Point Programme

337. SHRI K. PRADHANI :

SHRI SUBHASH CHANDRA
BOSE ALLURI :

Will the Minister of PLANNING be
pleased to state :

(a) whether Government have conducted
any study regarding the implementation of
the 20-Point Programme, announced by the
Prime Minister particularly in the rural
areas so far as the question of its progress
is concerned; and

(b) if so, the details of the information
about progress received from various States
during 1982-83 ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN : (a) No formal study has
been made regarding the implementation
of the entire 20-Point Programme. The
concerned Ministries monitor the progress
of individual schemes regularly and the
Planning Commission monitors the progress
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of the achievements of physical targets in
all items of the whole Programme.

(b) A set of statements giving the
progress during 1982.83 under different
points in all the States is laid on the Table
of the House.

[Placed in Library. See No.-LT-7034/83)

Allocations to Orissa for the Development
of Scheduled Castes/Scheduled Tribes

338, SHRI K. PRADHANI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the details regarding the amount
allocated for the development of Scheduled
Castes and Scheduled Tribes in the State of
Orissa for the year 1982-83;

(b) whether the amount was fully
utilised by the State Government;

(c) if not, the reasons therefor; and

(d) the amount allocated for the deve-
lopment of Scheduled Castes and Scheduled
Tribes for the year 1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c)
Details of the amount allocated to Orissa
for implementing the various development
programmes for Scheduled Castes and
Scheduled Tribes during 1982-83 and the
amount utilised therefor are as under :

Sources of Funds

Allocation Utilisation
(Rs. in lakhs)

2 3
For Scheduled Castes
1. Flow of funds of Special Component Plan
from the State Plan. 2328.99 2381.79
(anticipated)
2. Special Central Assistance for Special
Component Plan. 480.21 480.17

3. Central assistance to the State Scheduled

Castes Development Corporation.

13.61 13.60
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For Scheduled Tribes
1. Flow of funds to Tribal Sub-Plan from

the State Plan. 10,702.31 10,702.31
2. Special Central "
(i) Assistance (TSP) 1200.00 1199.48
(i) Pockets of Tribal Construction
(MADA) 99.42 99.40
(iii)  Primitive Tribes 45.00 45.00

In addition to these the approved outlay for 1982-83 under Backward Classes Sector
amounts to Rs. 260 lakhs.

(d) The amount allocated for the development of Scheduled Castes and Scheduled Tribes
for the year 1983-84 is indicated below :

Sources of funds Allocation
(Rs. in lakhs)

For Scheduled Castes

1. Flow of funds to Special Component Plan from
the State Plan, 2724.70

2. Special Central Assistance for Special Component
Plan. 509.00

3. Central assistance to the State Scheduled Castes

Development Corporation. 33.82
(This includes an amount
of Rs. 5 lakhs for Staffing
& promotional activities)

For Scheduled Tribes

1. Flow of funds to Tribal Sub-Plan from State
Plan. 13017.80

2. Special Central Assistance 1327.51

In addition to these the approved allocation for 1983-84 under Backward Classes sector
amounts to Rs. 325 lakhs,
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Bomb Explosions in Cinema Halls, New Delhi
Railway Station

341. SHRI RASHEED MASOOD :
SHRI N. E. HORO :
SHRI RAM LAL RAHI :
SHRI NIHAL SINGH :
SHRI LAKSHMAN MALLICK :
SHRI CHINTAMANI JENA :
SHRI MAGNBHAI BAROT :
SHRI NAWAL KISHORE
SHARMA :
SHRI M. V. CHANDRA
SHEKHARA MURTHY :
SHRI K. LAKKAPPA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether some persons were killed and
many injured in bomb explosions in certain
cinema houses and the New Delhi Railway
Station recently;

(b) if so, the result of the inquiry, if
any, conducted by Government in the
matter;

(¢c) whether the culprits have been
identified and arrested; and

(d) if no, the reasons for the delay in
solving the incident ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Six persons
were killed and 43 injured in the Bomb
explosions in Gianand Swaran Cinema houses
in East Delhi and the New Delhi Railway
Station.

(b) Three cases have been registered
under sections 302/307 IPC and sections
3/4/15 Explesive Substance Act and the same
are under investigation.

(c) and (d) Not yet sir.

A special team has been constituted for
the investigation of these cases. The team
is assisted by Officers of the Intellegence
Bureau, CBI, the Punjab Police and the
Chandigarh Police.  Vigorous efforts are
being made to work out these cases.

Daring Highway Robbery in Capital

342. SHRI RASHEED MASOOD : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether in a daring highway robbery
on the early morning of 28th September,
1983 one person was killed and others
seriously injured near Anand Niketan, New
Delhi while they were coming from Palam
Airport; and

(b) if so, the details thereof stating the
nature of the existing security/patrolling
aggangement to check the incidents of crimes
and robbery on the road from Palam Airport
and action taken by Government for the
laxity in the patrolling arrangements on the
day of the incident ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
Shri Pankaj Aggarwal along with some
others of Ghaziabad had gone to the Palam
Airport on the night of 27th September,
1983 to receive their relatives coming from
U.S.A. On their return journey via Gurgaon
Road-——Rao Tula Ram Marg, all of a sudden
a Fiat Car came from behind and tried to
block their passage. They tried to speed away
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when the occupants of the Fiat Car fired,
as a result ‘of which, the front left tyre of
Sh. Aggarwal’s car got punctured. When
the car stopped, the assailants fired injuring
Pankaj Aggarwal and Manoj Aggarwal. One
of the assailants took out 2 suit-cases from
the boot of the car and fled away. The in-
jured were taken to the Hospital where Shri
Pankaj Aggarwal died. The Station House
Officer, Vasant Vihar, the. Sub-Inspector
and the Picket Duty Staff at Rao Tula Ram
Marg have been placed under suspension
and departmental action is being taken
against them. The Assistant Commissioner
of Police (Incharge) has also been transferred.
Mobile patrolling in the area has been
intensified and static armed pickets have
been posted on Gurgaon Road, Rao Tula
Ram Marg, Palam Marg, Dhaula Kuan,
Moti Bagh and Ring Road.

Accumulation of Finished Products of SAIL

343, SHRI RASHEED MASOOD :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Steel Authority of India Ltd.
has failed to reduce accumulation of finished
products with integrated steel plants and that
an amount of over Rs. 550 crores is blocked
as a result thereof;

(b) if so, the reasons therefor and the
anticipated loss likely to be suffered as a
result thereof as compared to the loss suffe-
red during the previous year 1982-83; and

(c) the steps taken by Government in
the matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P. SALVE): (a) and (b)
Stocks of steel with plants and homesales
stockyards of SAIL reduced from 1.45
million tonnes on |.4.1983 to 1.13 million
tonnes on 1.11.1983. The value of stocks
held was Rs. 550 crores (approximately) on
1.8.1983 when the stqcks were 1.27 million
tonnes. Since inventory of stocks is declin-
ing during 1983-84 the carrying costs of
stocks should be less than in 1982-83.
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(¢©) The following measures have been
taken to reduce stocks :—

(i) Credit facilities have been extended
in respect of slow-moving items.

(ii) Production has fbeen made market
oriented and the monthly production pro-
gramme is drawn up based on firm demands
from market. Continuous review of this
programme is made.

(iii) With a view to introduce financial
discipline, cash credit limit has been fixed
for each Plant so as to involve Plants for the
efforts to reduce inventories.

(iv) The number of outlet points has
been increased by about 25 Nos. by intro-
ducing conversion scheme under which
billets supplied by SAIL are converted into
bars and rods.

(v) Package deal, including forward
package deals, has been introduced.

(vi) The marketing set up has been
gingered up with a view to increasing custo-
mer contact. Greater delegation of power
has been given to the field officers to settle
customer complaints.

(vii) The items which have deteriorated/
lying in stocks unmoved for a long period
are disposed of through tender by calling
bids through public notices.

(viii) Certain minor price adjustments
like in the case of blooms and slabs have
been carried out so as to remove disadvan-
tages in rolling as compared to other semis.

(ix) Inter-stockyard transfers have been
allowed and powers for additional expendi-
ture on account of such interstockyards
transfers has been delegated to the field
officers to hasten such movement. The custo-
mer does not pay for these transfers.

(x) Senior officers have been appointed
from the Marketing Organisation at each of
the Plants as well as at four regions. These
officers would be exclusively involved in
liaisoning customer demands with the plants’
production and despatch.
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(xi) A conscious decision to export has
been taken to siphon off surpluses,

(xii) Imports have been considerably
reduced. As against the import of 1.3
million tonnes during 1982-83 the likely
ordering during the current year is 0.5
million tonnes Imports are being restricted
through indigenous development of some of
the critical items like LPG, DD and EDD
Cold Rolled Sheets etc.

(xiii) Certain items like CR Coils/HR
Coils and stainless steel are being supplied
at internationally competitive prices to valid
import licence holders. This has been done
with a view to cutting down avoidable
imports,

Anti-India Activi ties During Cricket
Match in Srinagar

344, SHRI BALASAHEB VIKHE
PATIL :
SHRI TRILOK CHAND:
SHRI SATISH AGARWAL :
SHRI DAULAT RAM SARAN:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there has
been a spurt in the activities of the Pro-Pak
elements in Kashmir recently;

(b) whether it is also a fact a few Pro-
Pak organisations like Jamait Tuleba,
People’s League and the Liberation Front
are openly propagating and taking anti-
national postures and the administration is
weak to control them,;

(¢) whether recently these elements had
openly demonstrated their anti-India activities
in the very presence of the Chief Minister
during the Indo-West Indies one-day Cricket
match and no arrests had so far been made;
and

(d) whether the Central Goverament feel
that the situation is fraught with danger and
some Central action is called for the curb

these elements so that the people in the
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valley of Kashmir do not once again become
a victim of Pak military/subversive
activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) Government of India are aware that
Pro-Pak and secessionist organisations like
J & K. Jamaat-e-Islami, the Islami Jamaat-
e-Tulba, the People’s League and the Mahaz-
e-Azadi are propagating and indulging in
antinational activities. The State Government
have taken some action against a few
members of these organisations recently but
it appears that this action has not had any
deterrent effect.

(c) The State Police have, made some
arrests in this connection, those arrested
included some members and workers belong-
ing to the Islami Jamaat-e-Tulba, the
People’s League, the Awami Action Commit-
tee, among others.

(d) Government of India are closely
watching the situation and will not hesitate
to take action under the law if the activities
of Pro-Pak and secessionist elements pose a
threat to or undermine the security, integrity
and sovereignty of India.

Infiltration of Bangladesh is in Bihar,
Assam and West Bengal

345. SHR1 BALASAHEB VIKHE
PATIL :
SHRI SUSHIL
BHATTACHARYYA :

Will the Minister of HOME AFF AIRS
be pleased to state :

(a) whether it is a fact that more than
6,000 families have infiltrated from Bangla
Desh to Kishan Ganj in Bihar;

(b) whether it is also a fact that a steady
infiltration of Bangla Desh nationals is
continuing in West Bengal and Assam also;

(c) if so, the action Government have
taken to apprehend and deport these foreign

nationals to Bangla Desh so that Assam
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type problem is not allowed to grow up in
other States of India; and

(d) if so, Government action in this
regard and steps taken to put an end to
such large scale infiltration in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Firm
figures of Bangladesh infiltants in Kishan-
ganj area of Bihar are not available.

(b) India’s border with Bangladesh being
very long and open, infiltration of Bangla-
desh nationals into India cannot be ruled out
despite intensive patrolling by the BSF and
extreme vigilance of Border Out Posts,

(c) Bangladesh nationals who are
apprehended are deported to Bangladesh.

(d) BSF has been strengthened, Border
Out Posts have been increased and average
distance between BOPs has been brought
down.

Submission of Report to Government on
Minorities

346. SHRI RAM VILAS PASWAN :
SHRI ASHFAQ HUSSAIN :
SHRI SUBHASH YADAV :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Dr. Gopal Singh Panel on
Minorities has since submitted its final report

to Government;

(b) if so, what are its recommendations;

(c) whether Government have since
considered those recommendations; and

(d) whether Government will lay on the
Table of the House the report of the Panel
alongwith the action taken report or without
the action taken report during the current
session ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (d)
Dr Gopal Singh Panel has submitted its
report on Minorities containing its findings
and recommendations relating to a wide
range of subjects like education, employment,
industry, financial, economic concession,
economic disparity and implementation
machinery. The Govt. propose placing the
report on the tables of both the Houses of
Parliament during the current Session.

Improper Utilisations of Funds by Bihar
and U.P.

347. SHRI RAM VILAS PASWAN :
SHRI M, RAMGOPAL REDDY :

Will the Minister of PLANNING be
pleased to state :

(a) whether it has come to the notice of
Government that development progress is
far behind in Bihar and Uttar Pradesh in-
spite of much aid given by the Central
Government;

(b) whether Government have since
inquired into the proper utilisation of funds
allotted by the Central Government to the
State Governments for - development pro-
grammes in various sectors; and

(c) if so, the details of the irregularities
found and action taken or proposed to be
taken in regard thereto ?

THE MINISTER OF PLANNING (SHRI
S. B, CHAVAN) : (a) No, Sir. The pro-
gress of development in the States of Bihar
and Uttar Pradesh is generally in accordance
with the approved plans.

(b) According to the plan expenditure
figures furnished by the States of U. P, and
Bihar so far during the Sixth Plan, it is seen
that expenditure has been according to the
approved outlays except in 1982-83, (in the
case of Bihar) when the expenditure had to
be restricted to Rs. 610 crores against the
original approved outlay of Rs. 670 crores
due to constraint of resources,

(¢) Does not arise.
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Central Assistance for Schemes under
Impleme ntation in Orissa

350. SHRIMATI JAYANTI PATNAIK :
Will the Minister of PLANNING be pleased
to lay a statement showing :

(a) the various centrally sponsored
schemes under implementation in Orissa at
present;

(b) the amount of assistance shared by
centre and state of Orissa for those cen-
trally sponsored schemes; and

(c) the details thereof ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) to (c) The
required information is being collected and
will be laid on the Table of the House.
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Measures taken for Self-Sufficiency in Heavy
Water

351. SHRIMATI JAYANTI PATNAIK :
Will the PRIME MINISTER be pleased to

state :

(a) whether Government have taken
some measures to become self-sufficient in
heavy water;

(b) if so, the steps taken during the
Sixth Plan period so far in this reqard; and

() by which year India will become
self-sufficient in heavy water ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir. Government are
formulating their programme for the setting
up of heavy water plants to match with the
long term nuclear power programme.

(b) In addition to the 5 heavy water
plants initiated set up in the earlier plan
periods, work on two more heavy water
plants—one at Thal-Vaishet in Maharashtra
and another at Manuguru in Andhra
Pradesh—has been initiated. Action is also
being initiated to overcome the limitations
in some of the operating plants.

(c) The installed capacities of the plants
already in operation and those under commis-
sioning match the requirements of heavy
water for the current power programme
and the phasing of construction of new
plants will ensure self-sufficiency for the

entire programme.
Trwa # fgan & geam
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Indian Scientists Working in UK, USA,
USSR and Japan

354. SHRI CHIRANJI LAL SHARMA :
Will the PRIME MINISTER be pleased to
state :

(a) whether a large number of Indian
Scientists are working in UK, USA,
USSR and Japan;

(b) the steps taken for collection of
their data; and
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(c) the incentive Government propose
to provide with a view to persuade them to
return to Motherland ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) The largest number of scien-
tists of Indian origin employed outside India
are in USA and a smaller number are in
UK. Several others are in Universities work-
ing for higher degree. Very small number
are in Japan. Indian scientists in USSR
are those under sponsored programme of
cooperation. .

(b) Our Missions in these countries have
been asked to request the scientists of Indian
origin to send information to the Missions.
Our Missions in USA and UK have the bio
data of many scientists of Indian origin in
North America and UK.

(¢) Total outlay for research has been
increased in the 6th Plan and fellowships
and associateships have been provided along
with appropriate facilities, There is provi-
sion for temporary placement of scientists
under the scheme of Scientists pool. Fiscal
incentives have been provided to the industry
to set up in-house R & D which provides
opportunities to scientists in industry. The
scheme of Transfer of know-how to Expat-
riate Nationals (TCRTEN) gives oppor-
tunity to scientists of Indian origin to visit
India and work in Universities/Laboratories.
In many cases Indian scientists are consi-
dered for appointment in Indian Institutions
in absentia, Facilities of import of equip-
ment to scientists including medical scientists
who return to India have also been provi-
ded.

Substantial increase in investment in
research, incentives for Industry to undertake
and sponsor research and flexibility in place-
ment of scientists as well as facilities for
import of equipments, provide substantial
opportunities for well qualified scientists
to pursue their interests in this country.
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Law and Order Situation in Punjab and
Chandigarh

355. SHRI CHIRANIJI LAL SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the latest Law and Order situation
in Punjab and Union Territory of
Chandigarh;

(b) the steps taken to improve the same;
and

(c) the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c)
The Government have been making efforts
to see that the law and order situation in
Punjab and Chandigarh remains under
control In order to enable the law enforc-
ing agencies in Punjab and Chandigarh to
check illagal activities, additional powers have
been given to them under the Punjab Disturbed
Areas Ordinance, 1983 and the Chandigarh
Disturbed Areas Ordinance, 1983. Special
Powers have been given to armed forces
under the Armed Forces (Punjab and
Chandigarh) Special Powers Ordinance,
1983 to assist the law enforcing agencies,
as and when necessary, in curbing such
activities,. The authorities have taken
certain steps including setting up of special
squads and mobile patrols, organising of
nakabandi and intensification of police
patrolling for checking criminal activities.
In Punjab, as many as 4,055 undesirable
elements have been arrested and 227
weapons and 932 cartridges and one hand-
grenade have been resevered during the
raids conducted on the hide-outs of such
elements. The process is continuing.

Financing of Yamuna Nagar Thermal Project
in Haryana

356. SHRI CHIRANJI LAL SHARMA :
Will the Minister of PLANNING be pleased

to refer the reply given to Starred Question
No. 636 on 14 April, 1983 regarding
Clearance of Yamuna Nagar Thermal Power
Project and stattion
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(a) whether the Haryana Government
have furnished the financing pattern of
Yamuna Nagar Thermal Project; and

(b) if not, action taken thereon ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) No, Sir. The
Haryana State Government has informed
the Planning Commission that this matter
is being examined by it.

(b) Does not arise

Provocative and Communal Speeches of
Sant Jarnail Singh Bhinderwala

357 SHRI CHIRANIJI LAL SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the attention of Government
has been drawn towards the recent provoca-
tive and communal speeches and utterances
of Sant Jarnail Singh Bhinderwala;

(b) if so, reaction of Government there
to; and

(c) the reasons for not arresting him ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) Yes,
Sir.

(b) Seven cases have been registered
against  Sant Jarnail Singh Bhinderwala
for making objectionable speeches.

(¢) Sant Bhinderwala is living in
Golden  Temple complex which the
police has not entered in deference to
religious sentiments,

Allocation of Funds to Eastern States
for Implementation of 20-Point
Programme

358. SHRI M. RAMGOPAL REDDY :
Will the Minister of PLANNING be pleased
to state :

(a) the amount of funds allocated for
implementation of 20-Point Programme to
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Eastern States of the country during the
year 1983;

(b) the amount spent by each State
Government under each head;

(c) whether Government are keeping a
check on the expenditure made by the State
Governments; and

(d) if so, the procedure of supervision
followed ?

THE MINISTER . OF PLANNING
(SHRI S, B. CHAVAN) : (a) A statement
giving the outlays provided by Bihar, Orissa,
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West Bengal and Sikkim, the four Eastern
States of the country in their Annual Plans,

1983-84 for the 20-Point Programme is
attached.
(b) Complete information about the

amount spent would be available only at the
end of the year.

(¢) and (d) Monitoring is effected
through the visits of advisers in the Planning
Commission and the Senior Officers of the
Ministries and also through the information
furnished by the State Governments to the
Ministry of Finance for release of Central
Assistance.

Statement

Revised 20-Point Programme — Outlays — 1983-84 (Estimated)

(Rs. lakhs)
Point Item Bihar Orissa West Bengal Sikkim
1 2 3 4 5 6
1, Irrigation 20900 9850 5103 125
2. Pulses and Oilseeds Production 75 100 50 Neg.
3. Integrated Rural Development 2400 900 300 16
National Rural Development 2600 900 1563 | 20
4. Land Reforms 750 715 819 14
5. Improvement of Minimum
wages for agricultural labour 14.00 0.50 3.05 —_—
6, Rehabilitation of Bonded B
Labour 40 150 —_—
e Accelerated programme for
development of Scheduled
Castes and Tribes 3457 2229 2603 52
8. Supply of Water to Problem
Villages 1375 725 790 145
9. Rural House-sites-cum-House
Construction 247 100 200 —_
10, Environmental Improvement
of Slums 70 20 429 5
11 Power 15550 9120 14101 230
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1 2 3 4 5 6
12. Afforestation and Farm Forestry 92 60 45 12
13. Family Planning —_ - - —
14. Universal Primary Health Care,
Control of Leprosy, TB and
Blindness 830 250 450 80
15. Accelerated Programme of
Welfare for Women and Children
and Nutrition 175 200 436 30
16. Elementary Education for age .
group 6-14 2370 700 2450 150
Removal of Adult illiteracy 380 6 140 2
17. Public Distribution System — — — _
18. Village and Small Industries 870 700 755 66
TOTAL 52195.00 26725.50 30237.05 947.00
Number of IAS/IPS/IFS and other All India whom there is reservation, information

Services Personnel in States

359. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of IAS, IPS, IFS etc.
and other All India Service personnel male
and female serving in each State separately
of each category as on 1 April, 1980, 1
April, 1981, 1 April, 1982, 1 April 1983 and
as on 31 October, 1983; and

(b) the number of All India Personnel
recruited during the period 1 April, 1979
to 31 March, 1983 separately for each
financial year, giving the number of Scheduled
Castes/Scheduled Tribes and backward class
and minorities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
There are at present three All India Services,
namely, the Indian Administrative Service,
the Indian Police Service and the Indian
Forest Service, and the information is being
collected and will be laid on the Table of
the House. However, except in the case of
Scheduled Castes and Scheduled Tribes for

regarding the number of recruits belorging
to backward class and minorities is not
maintained.

Posting of Women IAS And IPS Officers
in U.P.

360. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the attention of Government
has been drawn to a news item under the
Caption “Sex War rages in IAS & IPS”
appearing in English Weekly Current on
page 6, dated 22 October, 1983; and

(b) if so, whether any discrimination
has been done in the case of district posting
of female personnel of the above services,
in U.P.; and

(c) steps being taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P, VENKATASUBBAIAH) : (a) Yes, Sir,
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(b) and (c¢) The postings of IAS/IPS
Officers in a State is the concern of the
State Government concerned. However,
facts are being ascertained from the State
Government.

Prices Excise Duty and Sales Tax on
Automobiles

361, SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of INDUSTRY
be pleased to state :

(a) the quantum of excise duty being
charged by automobile manufacturers of
different kinds of motor vehicles manu-
factured by them till September, 1983;

(b) the quantum of relief of excise duty
granted by Government on the manufacture
of different kinds of automobiles by the
manufacturers, if so, full details thereof;

(c) the retail prices of the different kinds,
brands and makes of automobiles ruling at
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the old rate (indicating the dates) retail
prices of different kinds, brands, makes of
automobiles at the new rate (since when);

(d) the new retail prices of petrol/diesel
run Ambassador cars and trucks, Fiat cars
(all models), Standard and other cars, Tata
Mercedez, Benj Trucks, Leyland Truck
Chassis; and

(e) the sales tax being charged in each
case ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
to (d) Government have granted relief in
excise duty on commercial vehicles of engine
capacity above 2500 cc w.e.f. 1.10.83 and
three axled commercial vehicles w.e.f.
25.10.83  There is no change in excise duty
on other motor vehicles. A statement show-
ing old and new excise rates and prices of
vehicles affected by Government order is
enclosed.

(e) Sales tax differs from State to State.

Statement

Details of Retail Prices and Excise Duty of Different Models

of Commercial Vehicles

Manufacturer Retail Prices Retail Prices Rates of Rates of
Model before after excise duty excise duty
excise duty excise duty till on 1.10.1983
concession concession 30.9.83
1 2 3 4 3
Rs. Rs.
Telco
1210 SE/42 Truck Chassis 157648 146922 )
LP 1210 E/52 Bus Chassis 154323 143823 )
) 15.75% 7.875%
Ashok Leyland ) advalorom advalorom
Viking Cheetah Bus Chassis 165323 154402 )
Comet Goods Chassis 164643 153768 )
Taurus Goods Chassis (multi-axle) 263643 251634 )
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1 2 3 4 S
Rs. Rs.
" Premier Automobiles
PFSP 4-45/29 (GVW 5625 Kgs) 92038 85606 )
PFP 6-94/35 (GVW 11750 Kgs) 127760 118602 )
PFST 122/54 (GVW 15225 Kgs) . 160365 148814 )
)
Hindustan Motors )
J 6-167" NC 137956 128843 )
T-480/179" FC 144085 134555 )
T-230/167" FC 110648 103324 ) 15.78% 7.875%,
SB-216" FFC 137113 128056 ) advalorom advalorom
T-230/167" NC 127587 119179 )
T-120" NC 114920 107373 )
T-120” FC 94906 88653 )
)
Mabhindra & Mabhindra )
60 D 81744 76407 )
)
Standard Motors Products )
Micro Bus (2520 cc) 92151 85984 )
Micro Lorry (2520 cc) 82124 76639 )
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g |
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Setting up of Second Atomic Research
Centre at Indore

363. DR. VASANT KUMAR PANDIT :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government have decided
to establish the Second Atomic Research
Centre at Indore;

Written Answers 214
&

(b) if so, the details about the cost, area,
location, supply of power, water and the
construction programme for this project and
its employment potential;

(¢) what special programmes for
Research have been planned at Indore Centre
for peaceful uses of Nuclear energy;

(d) whether plans have been drawn to'
train for the present/future requirement of
technicians, skilled personnel, staff and
labour;

(e) whether a Regional Scientific Instru-
mentation Centre will be opened by the
Centre to provide maintenance and repairs
required for the Atomic Centre; and

(f) if so, full details of its cost, location
etc. ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir. Government have
decided to set up a Centre for Advanced
Technology at Indore,

(b) A sum of Rs. 2.89 crores has been
sanctioned for  development of initial
infrastructure such as  acquisition and
development of land, water supply, sewerage,
power supply etc. 800 hectres of land is
being acquired for setting up of this research
centre. Site is located about 10 Kms. away
from the Centre of Indore city. Power to
the extent of 20 MVA will be made available
from the Madhya Pradesh State Electricity
Board in a phased manner. Water require-
ments of 3 million litres per day will be
made available from the existing pipe line
of Narmada Project. It is proposed to start
construction work within the current finan-
cial year and complete it in a phased manner
during the VII Plan period. The estimated
staff strength at the Centre will be about
1500 by the end of VII plan period.

(¢) A coordinated programme for
research and development in the areas of
accelerators, lasers, plasma and other related
areas will be taken up at this Centre,
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(d) Appropriate training programmes in
the Bhabha Atomic Research Centre Training
School at Bombay, various Institutes of
Technology and in Universities will be
undertaken to train the manpower required
for this Centre.

(e) This Centre will be self-sufficient for
maintenance/repairs on sophisticated instru-
ments and no separate instrumentation centre
has been envisaged.

(f) Does not arise.

Mechanical Seal Industry

364. DR. VASANT KUMAR PANDIT :
Will the Minister of INDUSTRY be
pleased to state : .

(a) whether any party has applied for
an Industrial Licence, Letter of intent or
proposal to import foreign ‘‘up-dated techno-
logy” for the manufacture of mechanical
seals industry;

{b) if so, the particulars of the applicants,
foreign collaboration and the terms and
conditions of that proposal;

(c) whether any application/proposal is
under consideration of Government today to
collaborate with M/s. John Crane to import
foreign technology for updated sophisticated
technology;

(d) if so, the special merits, the demand
in the country and the capacity in the exist-
ing R & D Sections of the mechanical seals
industry to meet the demand;

(e) whether the Government would
follow the strict guidelines indicated by the
Prime Minister not to allow import of
foreign technology or multinational collabo-
ration in existing capacity of industrial units
in India; and

(f) if not, the merits thereof ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
to (f) M/s. BDK Engineers Pvt. Ltd., Kutchi
House, Jayachamaraj Nagar, Hubli,
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Karnataka, have applied for grant of foreign
collaboration approval for the manufacture
of Mechanical Seals and accessories, with
M/s. John Cranes Houdaille Inc., USA. The
application of the company is under exami-
nation. A Committee has been set up by
the Government to examine the matter. All
aspects of the proposal including evaluation
of technology will be taken into account in
arriving at a decision.

Nuclear Research in Medicine

365. DR. VASANT KUMAR PANDIT :
Will the PRIME MINISTER be pleased to
state :

(a) whether the use of Nuclear Research
in the diagnosis of parasitic diseases like
T.B., Malaria, Filariasis is being carried on at
the Radiation Medicine Centre of the
Bhabha Atomic Research Centre, Bombay;

(b) whether the BARC is co-ordinating
in research with the international Atomic
Energy Agency under the Regional Co-opera-
tion Agreement

(c) the details of the specific projects
undertaken by the RMC, the progress
achieved and the utilisation of the results in
the medical field diagnosis; and

(d) the eovaluation of new Nuclear
Techniques in medical field and the pro-
gramme to introduce the same in National
Health Programme ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Research work on the
diagnostic aspects of tuberculosis and
filariasis is being carried out at Radiation
Medicine Centre of Bhabha Atomic Research
Centre.

(b) Yes, Sir.

(c) Programme of work of RMC involves
3 kinds of activities :

(1) Medical uses of radioisotopes for
diagnosis and therapy in patients



217 Written Answers

referred to the Centre. It caters to
about 20,000 patients every year. It
provides a comprehensive range of
diagnostic investigations like :

(i) imaging of various organs;

(ii) thyroid fumation studies;

(iii) studies of the function of kidney,
liver and heart;

(iv) radioisotopic  investigations of

anemia ;

(v) in vitro assays of hormones,
nutrients and vitamins.

(2) It is one of the very few Centres
which takes care of radioisotopic
therapy of thyrotoxicosis and thyroid
cancer for a large number of patients
referred to the Centre from all over
the country.

(3) The research programme of the
Centre involves :

(i) quality control of NM proce-
dures and instruments.

(ii) development of new radio-

pharmaceuticals.

(iii) development of new techniques
for the diagnosis of infectious
diseases.

(iv) development of Nuclear medicine
methods for early diagnosis of
thyroid cancers by identifying
tumour markers.

(d) Limited fields trials have been
conducted with encouraging results for
differentiating TB meningitis from other
types of meningitis. At present, the Centre
accepts samples freely from medical com-
munity for diagnosis of this condition,
After a thorough evaluation of results of a
large number of samples obtained in this
way, the new radioimmunoassay technique
may be put up for trial on a national basis
The Isotope Group of Bhabha Atomic
Research Centre has plans to distribute
necessary reagents for radioimmunoassay
of TB to 10 medical institutions in this
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country. At present also, the Centre offers
training in the new techniques to those
Centres who are interested in setting them
up in their own laboratories. The work
related to the early diagnosis of TB
affecting organs other than lungs has been
already published in reputable scientific
journals.

Purchase of Maruti Car by Foreign
Country

366. SHRI CHINTAMANI JENA :
SHRI MOHAN LAL PATEL :
SHRI CHITTA MAHATA :

Will the Minister of INDUSTRY be
pleased to state :

(a) the progress made in regard to the
production of Maruti Car by the Maruti
Udyog Limited;

(b) by when the sale will start;

(c) whether any foreign country has
shown its interest in regard to purchase of
Maruti car; and

(d) if so, the names of the country and
the details of the sale, if conducted ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
and (b) The production and sale of cars
though scheduled in the beginning of 1984 is
now expected by mi?' December, 1983.

(c) and (d) Some preliminary enquiries
have been received, but no concrete export
arrangements have so for materialised.

Achievement in Under-Ocean Commercial
Mining for Important Metals

367. SHRIMATI SANYOGITA RANE :
Will the PRIME MINISTER be pleased to

state :

(a) whether the scientists at the National
Institute of Oceanography in Panaji had
achieved a break-through in under-ocean
Commercial mining for important metals;
and
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, BLECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) No, Sir.

(b) Does not arise,

Setting up of training Centres for Electronics
at Kushaiguda, Andhra Pradesh

368. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government of Andhra Pradesh

have requested Union Government to give
clearance for setting up of petro type
development and training Centres for
electronics at Kushaiguda, Andhra Pradesh;
and

(b) if so, the reaction of Government
in this regard ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) Yes, Sir.

(b) The Revised Project Report of
National Small Industries Corporation was
received in July 1983. This Report has to
be considered by the concerned Department
of Government of India before a decision
is taken in the matter.

Per Capita Financial Aid given to each
State

369. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
PLANNING be pleased to state :

(a) the per capita financial aid given to
each State so far under the Sixth Five Year
Plan;

(b) the per capita income of each State;
and

(c) the steps being taken to give more
financial aid in the remaining years of
the Plan ?
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THE MINISTER OF PLANNING (SHRI
S. B. CHAVAN) : (a) and (b) The informa-
tion is given in the attached Statements I
and II.

(c) It has been decided to make avail-
able an additional Central assistance of
Rs. 1650 crores to the States during the
two years 1983-84 and 1984-85 over and
above the original allocation for the Sixth
Plan period. Of this additional amount of
Rs. 1650 crores a part has been allocated
in the current year and the balance would
be allocated next year.

Statement-I

Per Capita Central assistance to the States
during the first 4 years of the Sixth
Plan (1980-84)

Per Capita Central

States assistance*
(Rs.)
1 2

1. Andhra Pradesh 175.02
2. Assam 583.27
3. Bihar 190.56
4. Gujarat 174.13
5. Haryana 201.39
6. Himachal Pradesh 979.40
7. Jammu & Kashmir 1732.35
8. Karnataka 140.25
9. Kerala 174.85
10. Madhya Pradesh 192.15
11. Maharashtra 154.11

*On the basis of actual release of Central
assistance during the first 3 years of the
Sixth Plan and allocation for 1983-84.
Per capita Central assistance has been
worked out by using 1971 Population
Census data, The figures given above
are exclusive of the assistance for hill

and tribal areas. |
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1 2 | 2
12. Manipur 1894.82 18. Sikkim 5202.00
13. Meghalaya 1845,90 19. Tamil Nadu 134.59
14. Nagaland 4153.00 20. Tripura 1153.00
15. Orissa 267.19 21. Uttar Pradesh 183.31
16. Punjab 191.42 22. West Bengal 161.33
17. Rajasthan ) 210.79
Statement—II

Achievement in Irrigation and Electricity Sectors

Irrigation Electricity
Achievement of Minor
potential Major Irrigation
and Medium
Irrigation
(million hectares gross) (MW)
1 2 . 3 4
First Plan 2.3 1.16 1100
Second Plan 2.1 0.73 2250
Third Plan 23 222 4520
Annual Plans (1966-69) 1.5 1.99 4180
Fourth Plan (1969-74) 26 4.50 4240
Fifth Plan (1974-79) 5.16 5.1 102149
1979-80 0.72 1.4 1823
Sixth Plan
1980-81 0.83 1.40 1823
1981-82 0.87 1.37 2175
1982-83 0.90 1.44 3060
g (anticipated) (anticipated)
1983-84 0.94 1.43 4157

Sixth Plan (Targets) 5.74 8.0 19666
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Production Capacity of Alloy and Special
Steel Industries

370. SHRIMATI GEETA MUKHERIJEE :
Will 'the Minister of STEEL AND MINES
be pleased to state :

(a) whether it is a fact that special steel
and alloy industries in our country are in
doldrums now despite huge import of these
products from abroad due to impori libera-
lisation policy in 1980-81 and 1981-82;

(b) the production capacity of alloy and
special steel industries in our country during
the last year;

(c) to what extent these capacities were
utilized that year and how much was
produced;

(d) how much could be marketed; and

(¢) how much was imported from
Japan and Europe in the same year ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE): (a) The alloy
steel producers have been facing difficulties
due to the depressed market conditions and
inadequate availability of power. These
difficulties were exacerbated by low cost
imports approved earlier though these were
restricted in November, 1982.

(b) The annual installed capacity of the
units licensed to produce saleable alloy and
special steels is about 4.5 lakh tonnes. In
addition, mini-steel plants with a capacity
of 3.10 million tonnes are permitted 10
freely diversify into all grades of carbon
and alloy steels, )

(c) During the year 1981-82, the producers
specifically licensed for the production of
alloy and special steels produced about 2 75
lakh tonnes of alloy steels and the total
production including that from the mini-
steel plants was 4.05 lakh tonnes.

(d) The major alloy steel producers
despatched about 96 percent of their pro-
duction during 1982-83.

(e) Data regarding imports for the year
1982-83 are not yet available.
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Launching of INSAT-1B

371. SHRI MADHAVRAO SCINDIA :
Will the PRIME MINISTER be pleased to
state :

(a) whether INSAT-1B has been success-
fully launched with the help of U.S. Space
shuttle ‘Challenger’ from the Cape Cana-
varal and set in the desired stationary
position with respect to the earth for being
used for communication, T.V. and other
purposes; and

(b) if so, the detailed account of the
launching and the extent of success achieved
in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, sir.

(b) INSAT-1B was launched on board
the eighth flight of the US Space Transpor-
tation System (STS) on 30th August 1983.
After successful orbit-raising manoeuvres,
it was brought into its full on-orbit configu-
ration and control mode on 14th September
and thereafter positioned at its designated
location of 74 + 0.1° East longitude in the
geo-stationary  orbit. All four service
functions on board INSAT-1B are in opera-
tion and the operational use of the satellite
began on 15th October, 1983.

Road—Worthiness of Maruti Vehicles

372. SHR1 MADHAVRAO SCINDIA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the Maruti line of vehicles
have lately been put to tests for their road—
worthiness on all road conditions by the
Automotive Research Association of India,
Pune;

(b) if so, which of the Maruti Vehicles
have so far been put to such tests and
whether all of them have been found fit for
Indian conditions;
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(¢) by what time supplies of these
vehicles are likely to commence to the
registered customers; and

(d) the likely cost of vehicles in respect
of each brand as on road ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
and (b) The Automotive Research Associa-
tion of India is still carrying out road tests
on Maruti range -of vehicles.

(c) The delivery of cars though scheduled
in the beginning of 1984 is now expected by
mid December, 1983. Production of vans
is scheduled to commence from October,
1984 and pick up trucks in 1985.

(d) The estimated price of the car is
not likely to exceed Rs. 47,500/- excluding
local taxes and transport charges. The
cost of the van is likely to be the same,
while that of the pick up truck will be less
by about Rs. 2000/-.

ag AEt agfea gw &t 9T AF

373. »t FATIR ARG ;. FAT  FEA
] gg IO F1 FIT HI fF

(%) Far qTEIX 7 ey arsfaai
F1 Jeqraq &3 & fau wfasy 7 ag
ITFG AT FIIGIA AAA 97 F15 AF
aw & &, afz g, a1 % Fw1 FRor
-

(@) Feaa miEr arsfea seamEy §
fazait q'sit fadar fEar mar & ao gy
fazélt gt fqae faaet qrar & &, o+

(7) A s #1 fawre oz
Fivanal 7 fazey oot faag 9 F
amd &1 8 7

Iam A/ (= Aewme e faared)
(%) 1989-90 @& 2 fafaas gafgai

KARTIKA 25, 1905 (SAKA)

Written Answers 226

# A ¥ gAY gEar § afa
ad 33 fafags gofeal &t swawA
guar & fau g @ @ wE R
7 f& gafed wiex agal & fanin & fag
qafeq graar #1 AISAT 9gF &1 qAT Al
TR wa: 3@ @% ¥ Ay sufaai &'
arzad 37 #1 feagre #1 gwrew g
2 et faawm owsl &1 faend
F79 #1 agufa & o1 gedr @ faaw ¥
ATAT F AT qAT F7 AF |

(@) frwafafaa ol & faaeh
sfqdt agwifiar & gufgat & fao s
g9 a9ar eq1fqg FIF F7 TiSAT & ;-

|. zfrega wmrex arfaa fafads,

WEE, FM9 AT GIET WY
FEIAT 177 26% sfFEdY &

2. #rafes gifaafar fafads, qu,
STqrT &1 ZYST /iET AR g
28.57% fazsit sf@dy T |

3. #ufees et fafwde, faamr,
ST FY ZYST HIET FFGAT A
26% zfFEE 7|

() i, 78

#1700 & gearaA & fau Agaa

374, it WA AEW : FAT AW
q3T gz Far #1 Far w4 fF o

(%) aHITH 1970 & o7 q& faaq
A a1 safegaY &1 &1 & Sa@rET & @
srarg-ax S fRo # qar fraw safsaai)
Feqfaal & F13 &1 I@EA FIEA & A€
HEHEATLT § 99 ATEAT FT FTAAF
qfteor g1 fFar @ qar gw @EE ¥
qIr A F4T
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(@) feaa ami/afeat £1 ae &
- X IO F fau argdy 9@ o
AT F AT T ATTHAT B ATD FE A
HTAZUE T 97 AT §; AT

() frad @i ®) #1300 F IR
# fag areda 78 fauw wu quv Tad Fav
0 § 7

g A (s AT 7w faar):
(%) 1970 & w7 a& H1A0 & famfor &
fau frwafafag aoifest &t smm-ox
ard fer T ¥ . —

(1) =t ag«rE g7, 3357

(2) =t &xq ardt

(3) =t w2 Mga wa

(4) #. srEE T FrgreAa
(5) =wdr ger=ar fag

(6) &, wefa gam fafres

gaq qfg qifedt # & FaT g9q7 QA
a agr-aAi § fagifw @at #1 qu
fear foad sogsa sraeat &1 faw@ @
ATEA g |

() snzma-aAi #1 T4l &1 qU F@
g HTTIT AT FIA qLAGH g7 AR
#YT wAWTE U, AFT &1 ST qTE-
ga sy f&r qu 9 a e g miefa
ga fafeze 1 warfo srenfrer &
Fra1T 9T FIT HIT ged I9ENT Ay
mifeat 1 fauiw s % fau o&
arifire sgdm srd fEwar qar 9

() @9€ Wzw Higd WA, AATE
geito Freqria 1T #fmdt gar=ar fag
&1 sYenfos srzgw @t Ad feo o
¥, #ifs ¥ swg-qei & aat & qu
F BG FTIC INT AL FT _@EH | A
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Fag iy £ TN fFAr T oYt
ATTHG FTOA F eAAF F qfoorw
EEY THEET g1 mar ot Agard
o9, 3FFT & a1y fegr aar nfirs
areqe sam  (fagm qar fafqawe)
sfafran & afm @ &< fear mar ar,
#ifE faar fadt sogsa #7w & ag
qret fafafzes ang & w=z aggq #)
Fsraifag #77 & fag F1wT SOT @
¥ oO%d @Y |

Tregafa waa & @ qwa &
suatfeat w1 afafafugi

37¢. wit v fag ooy
it weaew Aaw fag
=it +iw fag :

T wg 4 4 a9 F OFAO &
f& . -

(%) ¥a1 38 7= 2 f¥ domra § wez-
qfy arew o fem sa F @ ¥ 9w-
arfedt #v afafafazi & afz g2 2;

(=) afz gi, @1 fage oF wda &
oY fraet gzg g,

() &wET gy
firrar fo au;

feaa  =afaq

(v) =@ famfaq & @z & g«
faras e ife avme fao 2, &

(3) auwmz fEo a gfamd .m
s g ?

g WA # Tew WA (s g
o wrewT) ;- (F) ¥ (¥) dom@ A
Trezafa arga AT FTW F gEEIT UE
@ #Y wafa & ww 41 wemwd gd
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I9H ¥ 24 TTATT qgT qEaArE F AT |7
gay qEars § g€

qATd H18.10.1983 T 6.1i-1983
as gfaq i My Aw w1 H 4055
Fargtg @t #1 fovwae fFar war g o
227 gfaare 91 932 FIGE TUT UF
garen aTwE fwar aar &

Printing of Defamatory Writings

376. SHRI G.M. BANATWALLA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have received
reports about the printing of defamatory
writings in respect of Holy Prophet and
Islam as a religion in books, periodicals,
pamphlets, posters, during January to
October, 1983;

« (b) if so, the details thereof; and

(c) whether any action has since been
taken by Government to stop recurrence of
such writings ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir

(b) A statement is enclosed.

(c) State Governmehts/Union Territory
Administrations have suitably been advised
to take necessary legal action against the

 concerned persons.

Statement

List of Complaints Received in the Ministry
of Home Affairs Regarding Writings
Against Islam During January to
October, 1983

1. Circulation of Anti-Muslim Posters
in Rampur.

2. Printing of Versus of Kuran on a

cloth sold in Ranchi.
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3. Circulation of pamphlets in Kesganj
(U. P).

4. Objectionable writings in Urdu daily
‘Partap’ dated 3.1,1983,

5. Objectionable writings in ‘Organisor’
dated 26.6.1983.

6. Publication of a book titled ‘Quran
a Concise Study’ containing objectionable
passages.

7. Objectionable writings in ‘Organisor’
dated 2.1.83.

8 Circulation of objectionable leaflets
by Ved Parchar Samiti at Panipat (Haryana).

9. Circulation of objectionable leaflets
by Hindu Sewa Sangh.

10 Objectionable  writings in ‘Ved
Parkashan’ a Kanad monthly in its January
and February, 1983 issue.

11. Objection to offending cartoon in
weekly ‘Baghban Amravati’ of Maharashtra.

12. Objectionable remarks against
Prophet Mohammad in a letter published in
‘Organisor’ dated 31.7.83.

13. Printing of cover jacket of the book
titled ‘The Roots of Religion’ carrying a
picture of Prophet Mohammad.

14. A booklet published by Vishwa
Hindu Parished ‘Why do riots take place ?
Who is responsible ?*

15. Complaint regarding a book titled
‘A true story of Arabian Prophet’ written by
Dr. P. Mohammad Ali of Kerala.

16. An article on Quran published in
monthly ‘Jan Gyan' edited by Rakesh Rani.

17. Booklet titled ‘Ikhlakh’ written by
Gulam Hussain of Rampur.

18. Offending contents of History Text
Book for class 9th of Bihar (Vishwa Etihas
Praveshka).
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19. Offending passages contained in
book ‘Boya Per Babool Ka' authored by
Mahabir Prasad Akela of Bihar.

20. Offending passages contained in
book ‘Madhya Kalin Arab’ written by Prof.
Dhanpati Pandey.

21. Complaint regarding a news publi-

shed in Gujarati Daily ‘Jan Satta’ of
Ahmedabad.

Jordan Envoy Shot in Delhi

377. SHRI G.M. BANATWALLA :
SHRI SUBHASH YADAV :

SHRI CHHOTEY SINGH YADAV:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Jordan
envoy was shot at near his Delhi residence
on 5 October, 1983;

(b) if so, whether inquiry has since been
conducted;

(c) whether any arrest has since been
made; and

(d) whether Government have made a
critical review of the set up ensuring safety
of diplomats and diplomatic establishments
to plug the loopholes if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) A case u/s 307/506 IPC and Sections
27/54/59 Arms Act has been registered at
the Police Station Chanakya Puri and the
investigation is under progress.

(c) No arrest has so far been made.

(d) The situation has been reviewed.
Day and night patrolling has been intensi-
fied and static force has been stationed at
various vulnerable places in the Diplomatic
Area. Policemen in plain clothes have also
been dep loyed to maintain vigilance
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qaia ¥ guaeal gro gear, qFAE
aify 7Y geamd

378. =it azfag wwamT:
st 3fg w7 9w ¢

T g WA Az qTH FT FO FA
f& -

(F) w7adt, 1983 ¥ ww aw
(wdr-art) qata ¥ wigwarfeai w1
yaifedi grar qe-are, WIEE  ATHAG
aqu =g w7 gt #Y fHaAr gEAQ
AR

(@) wd fgarws weare #1 AFT
F fau &= qur usg g@ § F4 S
#IH I3

() smawarfaat stz suarfaar 1
aeqt feadt g & sa% fawg #90 w14-
I F AL g, A

(7) foas sdw gfaare aw faam
AT €T qAAS gAT A1 fhan safaaqat
¥ g qUNE g ?

Tg AAWE § e " (o0 fage
(WA @HT) ¢ (F) TAAL, 1983 &
|0 ATFAL, 1983 TF UH 65 A g E |
AET A AU T AFITE -

EECES] 1
FIALT 1
a1 4
SE 4
Tt 6
S 1(
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HITET 6
fagraz ]
EECC RS 12
AFEAT (10 TF) 9

(@) qna & &\ gadq il
F1 GATT IATTET G AATIE, 1983 F
gt afqfeag afegar &t af & arfs &
e § sqy afafafaat £ 0F aF q2
aifa #Y feafg g w& | O afafafast
F ZAA H FATFAT 937 97 FAA
9997 UATgAT F1 qYAGT FIA F (HC0
quen qqi K1 oAweA FW (doA7T q9T
i) faqie affar seanzer 1983 &
aeftT fadrw aifear ot & af ) mifa-
#ifert 7 g8 Faw ey 2, fwam
agufas afafafeat #1 d@5 & fao
fazrg zea Fgr Fadr-feedr T ofss
FAT, ArFEE qrAfaa w7ar d gfag
TEF g FAr anfae F

() 26 afwyFa safsaar w1 firegan:
fRar war @ #fw 9 safaaal &1 mogwsh
qifva fear 7ar 2 | g% fawg a3
fou o ATRST F1 BEA-AT FT A @Y E
fasrreor foRar st 2@ 2 )

() 18.10.83 & 6,11.83 ¥ TH1E
g qfam gror ®m1IT MY @O & @A
4055 waTEAIT o7 fragarr fee a0 2
7 227 gfamz Far 932 Fega AW
U G AAAE fHT a7 2

Constitution of Working Groups by the
Planning Commission for Seventh Five
Year Plan

379. SHRI GIRIDHAR GOMANGO :
Will the Minister of PLANNING be pleased
to state :

KARTIKA 25, 1905 (54KA)

Written Answers 234

(a) the names of the Working Groups
constituted by the Planning Commission for
Seventh Five Year Plan;

(b) whether separate Working Groups
have been constituted for SCs. and STs
Development or only one Working Group
has been constituted;

(c) the names of the Working Groups,
where the representative from Home Ministry
and the non-official Tribal members are
being taken as members for Scheduled Castes
and Scheduled Tribes; and

(d) whether the non-official members
are also represented in other Working
Groups; if not, the reasons therefor ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) A list indica-
ting the names of Working Groups consti=
tuted by the Planning Commission for the
Seventh Five Year Plan is attached.

(b) Two separate working Groups have
been constituted; one for development of
Scheduled Castes, and the other for develop-
ment of Scheduled Tribes.

(c) The membership of each Working
Group has been decided with regard to the
technical aspects of the subject matter
remitted to it for detailed study and exami-
nation and the expertise which the nomi-
nated members individually can bring’ to
bear upon that subject.

(d) Wherever considered necessary, non-
officials have been included in the Working
Group rzlating to a particular sector of
development.

Statement

Working Groups/Steering Groups for
the Seventh Five Year Plan—1985-90
as on i5th October 1983

1. Development Perspective

1. Working Group on Analysis and
Measurement of the Incremental
Capital output Ratio in Public and
Private Sectors in the Seveaties.
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11 Resources for the Plan

2. Working Group for a Study of
Financial Resources for the Seventh
Five Year Plan period.

III Balance of Payments

3. Working Group on Balance of Pay-
ments.

IV Plan Implementation, Monitoring and
Evaluation

4. Working Group on Monitoring and
Information Systems in the General
Ministries and Central Public Sector
Projects.

5. Working Group on Monitoring and
Information Systems at the State and
District levels.

6. Working Group on Training for
Development Administrators.

V  Agriculture and Allied Sectors

7. Steering Group on Agriculture and
Allied Sectors. (Setting up of diffe-
rent Working Groups/Sub-Groups
under the Steering Group is in
process).

VI Irrigation, Command Area Development
and Flood Control

8. Working Group on
Medium Irrigation.

Major and

9. Working Group on Minor Irrigation.

10. Working Group on Command Area
Development.

11. Working Group on Flood Control.

11 (a) Working Group to Study the process
of Collection and reporting of data
on potential created and area irrigated
from major, medium and minor
irrigation schemes and to suggest
guidelines and methodology for
collection and reporting of such data
on a uniform basis.
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VII Rural Development and Co-operation

12. Working Group on Special Programme
of Rural Development.

VIII  Village and Small Industries

13. Working Group on Khadi and

Village Industries.
14. Working Group on Textiles.

15. Working Group on Handicrafts Indus-
try.

16. Working Group on Small Scale
Industries.

17. Working Group on Coir Industry.

IX Manpower and Employment

18. Steering
Strategy.

Group on Employment

19. Working Group on Identification of
Technical Manpower Shortages.

20. Working Group on Manpower
Requirements and Shortages in Hill/
Tribal Areas.

X  Energy
21. Working Group on Coal and Lignite.
22. Working Group oa Petroleum.
23 Working Group on Power.

23 (a) Working Group on the Identification

of the Communication Requirements
in the Power Sector.

X1 Industry and Minerals

24, Working Group on
(Industrial) Minerals.

Non-Metallic

25. Working Group on Non-Ferrous
Metals— Aluminium, Copper Zinc,
Magnesium and Nickel.

26. Working Group on Tyres and Tubes
(Automobiles and Bicycles).
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27.

31

32,

33

35.

36.

37.
38.
39

40.
41,

42.

43,

45,

47,
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Working Group on Cement Industry.

Working Group on Paper,
Board and News Print Industry.

Paper

Working Group on Controls and
Instrumentation Industry.

Working Group on Sugar Industry.

Working Group on Shipbuilding and
Ship Repairing Industry.

Working Group on Machine Building,
Transport Equipment and Allied
Industries.

Leather

Working Group on and

Leather Goods Industry.

Working Group on Jute Textiles

Industry.

Working Group on Ferrous Group
of Minerals.

Working Group on Petro-chemicals
Industry.

Working Group on Chemicals,
Working Group on Fertilizers.
Working Group on Pesticides.
Working Group on Iron and Steel,

Working Group on  Electronics

Industry.

Working Group on Industrial and
Mining Programmes of the Depart-
ment of Atomic Energy.

Working Group on Oil, Soaps and
Detergents,

Working Group on Drugs and
Pharmaceuticals.

Working Group on  Consumer
Durables.

Transport

Working Group on Railways.
Working Group on Roads,
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48.

49,

50,

sl.

52,

53,

54.

X1

55.

56

XIv
57.

58.

59,

61.

62.

XV

63.

65.

66,
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Working Group on Road Transport.
Working Group on Shipping,
Working Group on Ports.

Working Group on Inland Water
Transport.

Working Group on
Transport.

Civil  Ajr

Working Group on Tourism,

Working Group on Meteorology.

Communications, Information and

Broadcasting
Working Group on Communications.

Working Group on Information and
Broadcasting.
Science and Technology

Working Group for Department of
Science and Technology,

Working Group for Department of
Atomic Energy Research and
Development.

Working Group on Department of
Space (S & T)
Worling Group for Department of
Environment.

Working Group for Department of
Ocean Development.

Working Group on C.S.I.R.

Education Art and Culture and Sports

Steering Group on Education

Working Group on Elementary
Education
Working Group on  Secondary
Education.
Working  Group on  University
Education,
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67.

70.

71,

73.
74.
75.

76.

XVI

Tl

78.

7.

80.

81.

82.

83.

84.

85.
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Working ‘Group on Adult Education.

et . »
Working . Group  on
Education.

Technical

Working Group on Languages.

Working Group on Educational
Technology and Distance Learning.

Working Group on Monitoring and
Evaluation (Education).

Working Group for the Resources
Requirement for Education Sector.

‘Working Group on Art and Culture.
Working Group on Sports.
Working Group on Youth Services.

Working Group on Libraries.

Health and Family Planning

Steering Group on Health and Family
Welfare.

Working Group on Population Stabi-
lisation and MCH care Activities.

Working Group on Health Care
Delivery Services in Rural and Urban
Areas.

Working  Group on Control of
Communicable Diseases and Control
of Blindness.

Working Group on Containment of
Non-Communicable Diseases.

Working Group on Medical and
Health Research and Development.

Whorking Group on Medical Education
and Manpower Planning.

Working Group on Health, Education/
Information, Education and Communi-
cation (IEC).

Worki.g Group on Indigenous
System of Medicine and Homoeo-
pathy.
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86.

87.

38

XVII
89

40,

91,

93,

94,

XIX.
95.

96
XX.

97.

XXI.
98.
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Housing, Urban
Water Supply

Development and

Working Group on Housing.

Working Group on Urban Develop
ment.

Working Group on Water Supply and
Sanitation

I.  Hill Area Development and NEC

Three Working Groups and a Co-
ordination Committee for the use of
Water Resources of the Himalayan
Region.

Working Group to Study Changes in
Personnel Policy for the North-Eastern
Region for the Higher level Personnel
including  Scientists, Technologist,
Administrators, Educationists etc

Working Groun on the legal systems
to study the impact of new laws on
traditional societies of the North
Eastern Region

Working Group to Study the Selec-
tion and implementation of develop-
ment  programmes  with  narticular
reference to community participation
for the North Eastern Region.

Working Group to Study the Systems
of Satisfactorily organising supplies,
services and works in  the North
Eastern Region.

Working Group to prepare guidelines
for District Planning.
Development of Backward Classes

Working Group for Scheduled Castes.

Working Group for Scheduled Tribes,

Women and Development

Working Group on the Welfare and
Development of Women

Social Welfare

Working Group on Welfare and
Development of Children

3
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99. Working Group on the Welfare of
the Handicapped.

100. Working Group on the Residual

Areas of Social Welfare.

Working Groups set-up under the Steering
Group on Agriculture and Allied
Sectors for the Formulation of
Seventh Five Year Plan

1. Working Group on Horticulture.

2. Working Group on Demand and
Supply Projections and Improvement
of Agricultural Statistics.

3. Working Group on Management of
Natural Calamities.

4. Working Group on Agricultural
Production including Irrigated and
Rainfed/Dryland Farming, Agricultural
Extension and Administration.

5. Working Group on Animal Husbandry
and Dairying.

6. Working Group on ‘Agricultural Credit

and Cooperation (including Crop.
Insurance).

7. Working Group on Food Processing.

&. Working Group on
Warehousing.

Storage and
9. Working Group on land Reclamation
and Development,
10.  Working Group on Buffer Stocking.
_ 11. Working Group on Agricultural Inputs
© (Seeds, Fertilisers, Plant Protection,
Agricultural Implements and Machi-

nery).

12, Working Group on Agricultural Price
Policy, Trade and Marketing.

13. Working Group on Fisheries.

14, Working Group on Forestry and Soil
Conservation.
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15. Working Group on  Agricultural
Marketing and Rural Godowns.

16 Committee on Direction to oversee
and coordinate the working of the
various Working Groups set up under
the Ministry of Agriculture.
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Bomb Blasts in the Country

383, SHRI P, M. SAYEED : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether 20 cases of bomb blasts and
other incendiary attacks have been reported
during the past two years in the various
parts of the country.

(b) if so, whether not a single case has
been solved despite special branch of the
Intelligence Bureau and the Research and
Analysis wing of the Central Government
working on them ;

(c) if so, the main reasons for not
solving them; and

(d) the steps taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (d)
The information is being collected and will
be laid on the Table of the House

Proposal to set up Colour TV Projects

384. SHRI SATISH AGARWAL : Will
the PRIME MINISTER be pleased to
state :

(a) whether there is any proposal under
consideration of Government to set up new
colour TV Projects for the manufacture of
TV receiver sets in the country to meet
the steep rise in the prices of colour TV
sets in the country;

(b) if so, the details of the proposal;
(c) sites selected for the same; and

(d) funds, if any, allocated for the
purpose ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M. S. SANJEEVI
RAO) (a) : No, Sir. There is no proposal
under consideration at present by the
Government to set up a new colour TV
Project.

(b) to (d) Do not arise.
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Poor Environmental Management in
Uttarakhand

385. SHRI R. P, GAEKWAD : Will the
PRIME MINISTER be pleased to state :

(a) whether Government are aware of
the demand to set up a Commission for the
development of Uttarakhand region which
is facing tremendous environment and eco-
logical problems;

(b) whether it is also a fact that this
area is economically backward and it suffers
from poor environmental management; and

(c) the steps proposed by Government
to save the hilly region ecologically and
economically ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH): (a) to (¢)
The problems of the hilly region generally
include denundation of forest, land slides,
over grazing, drying up of natural springs
and general scarcity of energy particularly
in remote localities. The hilly areas of the
country including Uttar Pradesh belong to a
special category on account of their difficult
terrain, agro-climatic conditions, historical
lag in economic development and their
environmental impact on the plains. The
emphasis of various programmes is on an
integrated strategy for the development of
hill areas based on sound principles of
ecology and economics. The plan schemes
that are formulated in this context aim at
better land use and control of soil erosion,
watershed management; afforestation; silvi-
pasture development; and replacement of
annual crops with perennial shrubs and
plantation crops aund forestry in steep slopes.
The creation of a biosphere reserve to
preserve the environmental condition ef
the area has been proposed as well.

Role of Public Sector under Mid-Term
Appraisal of Sixth Plan

386. SHRI ASHFAQ HUSAIN : Will
the Minister of PLANNING be pleased to
state :

(a) whether it is a fact that the Mid-
term Appraisal of the Sixth Plan clearly
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indicates that public sector has become a
Junior partner in the planning process in
India; and

(b) whether the Appraisal clearly indicates
that in real terms public sector investment
has increased only by & per c.nt per annum
as against' the plan assumption of 16,5 per-
cent per annum ?

THE MINISTER OF PLANNING
(SHRI S. B CHAVAN) : (a) In the mid-
term appraisal of the Sixth Plan it has been
indicated that out of the total investment of
Rs. 84,513 crores in the first 3 years
(1980-83), the Public Sector accounted for
Rs 36,927 crores (i e 43.7%). This Public
sector investment is mostly concentrated in
the infrastructure sector and the basic needs
sector of the economy. These sectors have
forward and backward linkages and a heavy
significance in terms of social welfare. From
past experience it is found that these sectors
act as the engine of growth for the rest of
the economy,

(b) Yes, Sir. The Public Sector invest-
ment has increased over the first 3 years by
219, per annum in nominal terms and. 8%
per annum in real terms. The total public
sector outlay envisaged for the five year
period is Rs 97,500 crores, which expressed
as average per annum, would work out to
16 5% per annum,

Threatening Letters by Extremists to
Political Leaders

387. SHRI ANANTHA RAMULU
MALLU : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that some
threatening letters have been written to the
Political  Leaders including the Prime
Minister by the extremists in Gurmukhi that
those who will come on the way with the
sikhs could not live in peace and had to
suffer the consequences; and

(b) if so, the steps taken by the Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Some
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threatening letters in Gurmukhi script were
received by some political leaders during the
last three years,

(b) Efforts are being made to locate the
writers of the letters  The security arrange-
ments for the political leaders cencerned
have been reviewed and strengthened wherever
necessary.

Uranium Deposits Discovered in India

388. SHRI ERA ANBARASU : Will
the PRIME MINISTER be pleased to state :

(a) how many uranium deposits have
been discovered in India and the details
thereof;

(b) the action being taken to exploit
them; and

(c) the reasons for not using the uranium
to run the atomic power projects already
set up in India ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Names of the states with
districts in which the Uranium occurrences
have been recently located by the Atomic
Minerals Division are given below :

State District

Andhra Pradesh Mehboobnagar, Nalgonda,
Nellore and Prakasam

Arunachal

Pradesh West Kameng

Bihar Singhbhum, Palamau

Himachal

Pradesh Hamirpur, Kulu,
Kinnaur, Simla,
Chamba

Jammu and

Kashmir Udhampur
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State District
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North Kanara and
South Kanara

Karnataka

Madhya Pradesh Rajnandgaon, Sarguja,
Bilaspur

Meghalaya West Khasi Mills and
Garo Hills

Rajasthan Udaipur and Alwar

Sikkim West and East Sikkim

Tehri-Garwal, Saharan-
pur, Dehradun

Uttar Pradesh

(b) These areas in various states are in
different stages of exploration. Most of them
are being explored by trenching, pitting and
isorading. Some sites are being inves'igated
by exploratory drilling also.

(¢) Natural Uranium used as fuel in all -

the operating atomic power stations except
at Tarapur, which uses imported Enriched
Uranium, comes from indigenous sources.

Supply of Fuel by France for Fast Breeder
Reactor at Kalpakram

389. SHRI B. V., DESAI :
SHRI R. L. BHATIA :
DR. A. U. AZMI :
Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that France is
having reservations about supplying the
nuclear fuel needed to start India’s first
experimental fast breeder reactor at
Kalpakram which was built with its
assistance;

(b) if so, the main reasons that have led
to this decision;

(¢) whether the Prime Minister while
meeting the French President in the month
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of September, 1983 has helped in solving the
problem;

(d) if so, whether any agreement in this
regard has been reached after the Prime
Minister’s discussion;

(e) whether the work on the reactor was
completed and the only hitch in starting its
operations is the availability of fuel; and

(f) if so, whether the delay in starting
the Kalpakram reactor is bound to slow
down the progress of the India’s atomic
energy programme ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) to (d) The Fast
Breeder Test Reactor (FBTR) at Kaipakram
will be fuelled by sources of Indian origin.

(e) and (f) The FBTR is in an advanced
stage of construction and to be commissioned
by end of 1984.

Prasad Committee’s Recommendation
Regarding Rajasthan Atomic Power Station

390. SHRI B. V. DESAI : Will the
PRIME MINISTER be pleased to state :

(a) whether the Prasad Committee
Report has strengthened the case that India
should go in for uranium enrichment;

(b) whether the Prasad Committee was
set up by Government 1o investigate the
repeated breakdowns in the Rajasthan
Atomic Power Plant;

(¢) jf so, whether while going into
repeated breakdowns, the Prasad Committee
has suggested that Government must consider
the alternative of using enriched uranium
light water reactors and set up enrichment
plant;

(d) if so, what arc the other recommen-
dations made by the Prasad Committee; and

(e) to what extent Government have
accepted their recommendation ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
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SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) No, Sir.

(b) and (c) A Committee for Technical
Assessment of the Rajasthan Atomic Power
Station was set up by the Government in
1982. The Committee has found that the
decision to go in for the Pressurised Heavy
Water Reactors was wise and far-sighted. It
has not recommended alternative of using
enriched uranium light water reactors.

(d) and (¢) The Committee has made
several suggestions regarding site selection
criteria, management of grid conditions, etc.
The Committee has also suggested some
improvements and modifications in equip-
ment and operational practices and insti-
tutional/organisational changes. The main
conclusions of the Committee .have been
accepted by the Atomic Energy Commission.

Setting up of Vijayanagar Steel Plant

391. SHRI B. V. DESAI:
SHRI T. R. SHAMANNA

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the Chief Minister of
Karnatal.c. has threatened to call for a State
wide bundh if the Centre did not concede
the demand for setting up the Vijayanagar
Steel Plant;

(b) if so, whether it is also a fact that
the State Government have also indicated to
the Union Government for early setting up
a Vijayanagar Steel Plant in the State;

(¢c) if so, whether Government are
considering to finalise the programme early
setting up of Vijayanagar Steel Plant; and

(d) if so, by what time the Union
Government are likely to consider it ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P SALVE): (a) Press
reports to this effect have come to the
notice of the Government,
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(b) Yes, Sir,

(c) and (d) Having regard to the fact
that a steel plant in Vijayanagar based on
the blast furnace route would be an excee-
dingly high capital cost plant which will
inevitably lead to heavy losses, rigorous
studies and tests in the country and overseas
have been undertaken and are in progress to
determine the most suitable and economical
processes for the manufacture of steel that
should be employed in Vijayanagar, It is
anticipated that an economically viable
scheme for implementation will be found
very soon.

Action taken on the Recommendations of
Prasad Committee Report

392. SHRI N. K. SHEJWALKAR :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Prasad Committee’s
report has come out in the press and it has
strongly indicated Deptt. of Atomic Energy
for its lapses in heavy water production;

(b) whether it has suggested that
Government should think of the alternative
method of using enriched uranium; and

(c) will Government now release the full
text of the report and also give its reaction
to the recommendations of the Committee ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL): (a) The report of the Committee for
Technical Assessment of the Rajasthan Atomic
Power Station headed by Dr. N.B. Prasad
has not been released to the Press. The
Committee has expressed the view that while
non availability of heavy water has been a
constraint, its production in adequate
quantities in India should be technologically
feasible after the initial problems were
overcome.

(b) The Committee has found that the
decision to go in for Pressurised Heavy
Water Reactors has been wise and far-
sighted. The Committee has not recommen-
ded use of enriched uranium.
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(c) The Report is still under the consi-
deration of the Government. The main
conclusions of the committee have been
accepted by the Atomic Energy Commission.

Impact of New Electronic Policy

393. SHRI N.K. SHEJWALKAR :
Will the PRIME MINISTER be pleased to
state :

(a) the impact of the new electronic
policy;

(b) whether prices of components and
products have come down;

(c) if so, the details thereof;

(d) whether as a result of this policy
imported components have become cheaper;

(e) whether components manufacturers
have complained about it; and

(f) if so, Government’s action thereon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAO) : (a) The real impact of the policy
will be felt only after sometime. Govern-
ment is watching the situation and providing
industry all necessary help to implement the
policy.

(b) and (¢) Some manufacturers of
components have already announced price
reductions. For example, Bharat Electro-
nics Ltd. has reduced the prices of its silicon
transistors by around 20% and of its
germanium transistors by around 10% with
effect from October 10, 1983 and of its
Black and White TV Picture Tubes by
approx. 10% with effect from October I,
1983. A leading private sector manufacture
of silicon transistors has announced price
reductions of 10% to 33% on its different
devices with effect from September 21, 1983.
Prices of some equipment have also been
reduced by some manufacturers as a result
of excise duty reduction.
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(d) The customs duty on imported
components has been reduced from 1589 to
75% thereby resulting in a reduction of
about 83% in the landed prices of most
imported components.

(¢) Yes, Sir, Some component manufac-
turers have represented to the Government
about it,

(f) Government is
complaints.

examining the

Ayailability of Indigenous Cheaper Colour
TV Sets

394, SHRI N.K, SHEJWALKAR :
Will the PRIME MINISTER be pleased to
state :

(a) whether colour TV sets would be
locally manufactured and available at
cheaper prices soon; if so, when;

(b) Government expectation about the
price; and

(c) whether arrangements have been
made at all manufacturing centres for
quality control and certification ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAO) : (a) Yes, Sir. The sets are expec-
ted to come into the market early next
year.

(b) Prices of many electronic goods are
expected to come down as a result of the
reductions in customs duties on imported
electronic materials and components and
capital goods for production, and reduc-
tions in excise duties on some consumer
electronic products and other ‘‘Measures to
further accelerate the rapid growth of
electronics’ announced by Government on
August 18, 1983.

As for colour TV sets, taking into
account the availability of major compo-
nents like the TV Picture Tube with price
discounts due to bulk purchase at a rough
estimate, the price of a CTV set of 51 cm
Screen size is expected to be around
Rs. 5500 - in Delhi,

(c) These are being finalised.
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Import of Electronic Equipment from
Japan and Finland

395. SHRI N.K. SHEJWALKAK : Will
the PRIME MINISTER be pleased to state :

(a) whether the Department of Electro-
nics has allowed the Punjab State Electro-
nics Units to import a second hand colour
TV Picture Tube Plant from Finland;

(b) if so the advantage thereof;

(¢) whether the Department has also
allowed import of technology and equipment
of Japanese manufacturer for making liquid
cristal display items; and

(d) if so, what is going to happen to
indigenous technology available ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M. S. SANJEEVI
RAO) : (a) No formal request from M/s.
Punjab Display Devices Limited (PDDL) for
capital goods clearance to import a second
hand plant to manufacture CTV Picture
Tubes has been received by the Department
of Electronics.

(b) Does not arise.
(c) Yes, Sir.

(d) Bharat Electronics Limited (BEL)
has developed indigenous technology for
liquid Crystal Displays (*.CDs) in association
with the Raman Research Institute and is
in the process of putting it into com-
mercial production. Technology developed
by the Notional Physical Laboratory, Delhi
under R & D project promoted and financed
by the DOE has also been commercialised
by the central public sector company,
Central Electronics Limited, All support is
being given to both these projects by
government. However, the technology which
PDDL has been approved to import from
M/s. Hitachi of Japan : (a) has better yields
than the indigenously developed technologies;
and (b) covers a wide range of LCDs from
those used in digital electronic watches, and
clocks to those used in calculators, dot
matrix displays and industrial - displays,
which the indigenous technology is not able
to provide.

NOVEMBER 16, 1983

Written Answers 256

Action taken on Prasad Committee’s
Report

396. SHRI ARJUN SETHI : Will the
PRIME MINISTER be pleased to state :

(a' whether it has been pointed by the
Prasad Committee that the losses suffered
in Heavy Water Plants in the country are
serious in nature and have come in the way
of Atomic Power Generation

(b) whether it is also a fact that none
of the Heavy Water Plants went on stream
on schedule or has ever attained the rated
capacity of production; and

(c) if so, the reasons and the specific
action taken thereon to meet the needs of
the country by 2000 A.D. ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY. ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) The Committee for Technical
Assessment of the Rajasthan Atomic Power
Station has recognised that the production
of heavy water at economically acceptable
cost and in sufficient quantity is an essential
requirement for the nuclear power pro-
gramme and effort should be made to
increase the production from the existing
plants and to put up new large capacity
plants in a short time.

(b) Though there had been delays in the
completion of heavy water projects, the one
at Nangal was completed on schedule. The
production of heavy water has been below
the rated capacity, though after certain
modifications, the Nangal Plant could
produce the rated capacity. Currently this
plant is also producing below the rated
capacity due to external constraints.

(c) The delays were caused due to poor
response to civil contracts, delay in supply
of indigenous and imported equipment and
machinery, labour problems, power cuts,
delays in the completion of piping and
erection contracts, force unmajeure such as
non-availability of ships for transporting
heavy towers, loss of towers embargo on
delivery of soft and hardw~-  tc. The plants
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at Kota and Talcher are under commission-
ing while the Nangal, Barod aand Tuticorin
Plants are in operation. The production in
the operating plants are below their rated
capacity due to reduced power availability
(at Nangal), interruptions in gas and power
supply, power cuts, low deuterium content
in the gas, low gas availability and problems
relating to adequacy of design and perfor-
mance of some of the equipment and
machinery in the Plant.

With regard to the Baroda and Tuticorin
Plants, feasible remedial measures for
improving the performance have been
identified and these are being taken, In
addition, work on two more Plants is on
hand while four more plants are contem-
plated for augmenting the production capacity
for meeting the requirement of heavy water
for the nuclear power programme envisaged..

Commissioning of Second Steel Plant
in Orissa

397. SHRI ARJUN SETHI : Will the
Minister of STEEL AND MINES be pleased
to state :

(2) the spade work made for the early
commissioning of the second steel plant in
Orissa;

(b) whether the financial arrangements
have already been made with any foreign
countries to finance the plant; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI' N. K. P. SALVE) : (a) The spade
work for the Second Steel Plant in Orissa
has commenced. Cost effective technologies
are being investigated carefully and tests are
in progress to determine the most cost
effective technology that should be utilised.

(b) No, Sir.

(c) Does not arise.
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Select List for 1983 of Selection Grade of
Central Secretariat Service

398 SHRI ARJUN SETHI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whethggit is a fact that the Select List
for Seclectiof¥3rdde of Central Secretariat
Service is (o brought out annually on

1st July of every year;

(b) if so, whether the select list for the
year 1983 has been brought out;

(c) if not, the reasons for delay; and

(d) the definite date by which it will
be brought out ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) (a) Select
List for the Selection Grade of the Central
Secretariat Service is prepared every year keep-
ing in view the provisions under Rule 12 (4)
of the C.S.S. Rules, 1962, and also Central
Secretariat Service (Promotion to Grade 1
and Selection Grade) Regulations, 1964.
There is no prescribed date for the issue of
the Selection Grade Sclect List.

(b) to (d) The work relating to prepa-
ration of Central Secretariat Service Selec-
tion Grade Select List, 1983, is in progress.
The Select List will be issued as soon as
the assessment of the performance of all the
eligible officers is completed.

Rebate on Coir Products

399, SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government of Kerala have
forwarded to the Government of India a
scheme for giving a rebate of 10 percent on

_the sales of coir products throughout the

year; and

(b) if so. the details of the scheme and
the action taken by Government on it ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) Yes, sir,

(b) The Kerala Government forwarded
a scheme for giving rebate of 10% on the
sale of coir products throughout the year,
sold through authorised outlets and to the
sharing. of the expenditure by the State
Government and the Central!Government in
the ratio of 50:50. The Coir Board also
submitted a detailed scheme on the rebate
sale of coir products. After preliminary
examination certain information/clarification
were sought from the Kerala Government
and the Coir Board and these have since
been received and the matter is being further
examined.

Allotment of Cement to Kerala

400. SHRI A. NEELALOHITHA-
DASAN NADAR :

PROF. PJ. KURIEN

Will the Minister of INDUSTRY be
pleased to state :

(a) the present quantity of quarterly
allotment of cement to Kerala and the
quantity allotted in each quarter of 1982-83;

(b) whether Government of Kerala
have requested for the increase in allotment;
if so, the details of the request and the
action taken on it;

(¢) whether Gavernment of Kerala have
ever complained that the quantity of cement
allotted to it is not actually supplied by the
Cement ccmpanies; and

(d) if so, the details of the complaint

and the action taken by Government of
India thereon ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
The quarterly allocation of levy cement
to Kerala State with effect from Quarter
I1/82 is 67,800 metric tonnecs besides 1210
metric tonnes allotted extra, specifically for
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International Drinking Water Supply and
Sanitation Decade Programme beginning
from Quarter 1V/82. Quarterwise allocation
of levy cement to the State of Kerala during
the year 1982-83 is as under;

Quarter Allocation
(in tonnes)
Quarter 11/82 63,400
(April - June)
Quarter 111/82 63,400
(July—Sept.)
Quarter 1V/82 64,610 )
(October—Dec.) )
)
Quarter [/83 64,610 )
(January—March) )

(b) The State Government of Kerala,
in June, 1983 requested for raising of their
quarterly allocation of cement to 2.5 lakh
tonnes per quarter. In anticipation of the
likely increase in the availability of cement
in the year 1983-84, the quarterly ailocation
of levy cement to the State was increased by
4,400 tonnes per quarter effective from
Quarter II (April—June), 1983.

(c) and (d) The State Government of
Kerala informed that during the year 1982
against allocation of 5,22,210 tonnes of
cement the despatches made by cement
factories were of the order of 3,73,300
tonnes. Severe power cuts were imposed on
cement plants in Tamilnadu which is the
major source of supply of cement to Kerala
and this had adversely affected production
of cement having serious impact on supply
of levy cement to Kerala. However, when
power cuts were acute, arrangements were
made to have some quantity of cement
moved from Andhra Pradesh factories both
to Kerala and Tamilnadu. The position of
supply of levy cement tg Kerala is expected
to improve shortly with the commissioning
of the new cement plant being set up in
Kerala.

*This includes 1210 MTs allocated for International Drinking Water Supply and

Sanitation Decade Programme.
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Proposal from the Opposition Parties About
the Solution of the Punjab Problems

401. SHRI A. NEELALOHITHA-
DASAN NADAR : -Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether it is a fact that Government

had received the proposal from the Opposition

Parties about the solution of the Punjab
problems some time after 30 June, 1983
conclave of Opposition Parties; and

(b) if so, the details thereof and
Government’s response thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : (a) The Government
had not received any proposal from the
Opposition Parties in this regard. In a
letter (to the Prime Minister), Shri H. N.
Bahuguna, M. P. had given certain extracts
from the resolution adopted by 30th June,
1983, conclave of Opposition Parties.

(b) Government has already made sug-
gestions for settling the pending issues.

Development of Indigenous Technology for
Colour TV .

402. SHRI V.S. VDAYARAGHAVAN :
Will the PRIME MINISTER be pleased to
state

(a) whether any efforts are being made
to develop indigenous technology in colour
television; and

(b) if so, the progress which has been
achieved so far ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAO) : (a) and (b) The Industrial and
Licensing Policy for Colour TV (CTV)
R eceivers stipulates that industrial approvals
for CTV manufacture would be without
foreign collaboration. Several leading TV
manufacturers in the public sectors like
ECIL, UPTRON and KELTRON are known
to have develpped prototypes/production
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models of CTV sets through indigenous
design. The public sector company, Central
Electronics Ltd, (CEL) and the National
Research Development Corporation (NRDC)
have jointly set up a demonstration plant
for upscaling the technology of Colour TV
(CTV) sets developed by the CEERI, Pilani.
The objective of the plant is to further
develop the CEERI design into a production
worthy technology and to make 100 CTV
sets. The work on the Demonstration
Plant has started. '

Increasing Trend of Poverty

403, SHRI BRAJAMOHAN
MOHANTY : Will the Minister  of
PLANNING be pleased to state :

(a) whether Government have come
across a Press Report published in
‘Hindustan Times’ dated 14 October, 1983
under the caption ‘Plan Report a Statistical
Wonder;

(b) whether each year number of poor
people are increasing; if not, details with
statistical basis with indications that the
number is progressively being reduced and
total number of such people in the country
by the close of financial year 1983;

(c) whether growth of our economy
does not by and large touch the bottom of
the society and if so, whether any change of
plan strategy is under contemplation;

_ (d) reasons for the annual consumption
Survey which was replaced by once in two
years; and

(e) the reaction of Government to the
suggestion in the said Study Group of a
member of Planning Commission to
introduce new range of thinking in planning
by mobilising independent public investment ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) Yes, Sir,

(by No, Sir. The number of people
below the poverty line and more so, the
percentage of such people in the population
is going down. 1In 1979-80 the number of
people below the poverty line was originally



263 Written -{nswers

estimated at 316.84 million. Later on
because of revision in the population figures,
this figure had to be revised to 339 million.
In 1980-81, the figure came down to 292.3
million and in 1981-82 to 282 million. (The
estimates for 1980-81 and 1981-82 are rough
and ready estimates which will undergo
revision in the light of fresh information
regarding fertility and mortality from the
1981 Census).

(¢) No, Sir. The growth of the economy
also helps in raising the average income of
those at the bottom of society.

(d) The consumer expenditure data are
now collected once in five years and not
once in 2 years These data were collected
earlier in almost all the successive NSS
rounds of socio-economic surveys upto the
28th round (1973-74). As per the decision
of the NSSO Governing Council, these are
now being collected once every five years.
This decision was taken in the background
of the opinion of experts that consumer
expenditure does not change fast and there
is no need to conduct consumer expenditure
surveys every year,

(¢) The Planning Commission will
examine all possibilities of increasing
resources for public investment.
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Cost and Components of INSAT-1B

405. SHRI MOOL CHAND DAGA :
SHRI B.D. SINGH :
SHRI A K. BALAN :

Will the PRIME MINISTER be pleased
to state :

(a) the total cost involved in the
INSAT-1B Project;

(b) how much of the components used
in it are indigenously produced and how
much are procured from abroad; and

(c) the total expenditure incurred ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (c) The total expenditure
incurred on INSAT-1B is about Rs. 48.67
crores. The expenditure on the Master
Control Facility (MCF) is about Rs. 18.23
crores which will be available for all the

INSAT satellites that will be launched.

(b) First generation INSAT (INSAT-1A,
IB and 1C) satellites are foreign-procured
systems, while the second generation
(INSAT-II) and subsequent generation
INSAT satellites are to be designed and
built in India. The Master Control Facility
(MCF) has a large indigenous content in
terms of the satellite control earth stations,
stand-by power system  civil and electrical
works. The utilisation facilities oa ground
also have a high indigenous content.

Indo-French Cooperation in the Nuclear Field

406. SHRI CHITTA BASU : Will the
PRIME MINISTER be pleased to state :

(a) whether any agreement has since
been reached between India and France
regarding cooperation in the nuclear field;
and

(b) if so, details of such cooperation ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) and (b) India and
France continue to cooperate in certain

aspects of peaceful uses in nuclear energy.
France has assumed responsibility of supply-
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ing the fuel needs of the Tarapur Atomic
Power Station in place of the United States
within the framework of the 1963 Coopera-
tion Agreement between India and the US
and various safeguards agreements which
flow therefrom.

Programme to Exploit Indian Ocean
Bed for Vital Metals

407. SHRI CHITTA BASU: Will
the PRIME MINISTER be pleased to
state :

(a) whether the Government have any
programme to exploit the Indian Ocean bed
for vital metals like copper, cobalt, nickel
and manganese in order to provide an
alternative to the already dwindling onshore
reserves; and

(b) if so, the details of the programme ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (b) A programme on the
survey of polymetallic nodules is in opera-
tion. Research and Development on
laboratory scale extraction of the metals are
being undertaken.

Bookings of Maruti Car

408. SHRI MOHAN LAL PATEL :
SHRI CHITTA MAHATA :

Will the Minister of INDUSTRY be
pleased to state the number of bookings
received by the Maruti Udyog Ltd. for the
sale of Maruti car ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
M/s. Maruti Udyog Limited have received
1,21,421 bookings for Maruti Cars.

Shortfall in Production of Steel

409 SHRI CHINTAMANI PANIGRAHI :
Will the Minister of STEEL AND MINES
be pleased to state :
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(a) whether there was a shortfall in the
production of steel in 1982-83 and in the
first half of 1983-84;

(b) if so, to what extent as compared to
the years 1980-81 and 1981-82; and

(c) whether situation has improved in
the steel sector ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) and (b) The
targets and production of ingot steel from
integrated steel plants and production from
mini steel plants during the years 1980-81,
1981-82 1982-83 and 1983-84 (April—
September 1983) are given below :—

(’000 tonnes)
(April-Sept. 83)

Integrated
Steel Plants 1980-81 1981-82 1982-83 1983-84

Target 9160 9950 9095 4426
Production 7353 8597 8629 3674

Mini Steel Plants

Production 1954 2032 2040 969
(Provisional)

There are no targets of production for
mini steel plants of which there are a very
large number.

(c) From the figures given above, it
will be seen that the production from
1980-81 to 1982-83 has registered an
increase.

Steps to Abolish Poverty Line

411. SHRI AMAR ROYPRADHAN :
Will the Minister of PLANNING be pleased
to state :

(a) the number of persons who are still
under poverty line in the country;

(b) the number of persons who have so
far been brought above poverty line in the
country; and k
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(c) the steps Government now propose to
take in this regard ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) A rough
estimate of the total number of people below
the poverty line in 1981-82 is 282 million.

(b) The number of people who are
expected to have been raised above the
poverty line since the beginning of the
Sixth Plan (1979-80) comes to 57 million.

(c) A number of specific programmes
involving a direct attack on poverty have
been included in the Sixth Plan, such as the
Integrated Rural Development Programme,
The National Rural Employment Programme,
Training of Rural Youth for Self-Employ-
ment,  Minimum Needs Programme,
Scheduled Caste Special Component Plan,
Tribal Areas Development Programme etc.
Besides, the 20-Point Programme is also
aimed towards the same end of alleviation
of poverty

Impact of Mid Term Appraisal

412. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
PLANNING be pleased to state :

(a) whether any modification has been
made in the allocation/targets of the various
sectors/states in the light of the Mid-term
appraisal of the Sixth Plan;

(b) if not, whether any such modifica-
tions would be made and the nature thercof;
and

(¢) the impact of the Mid-term appraisal
on the formulation of the annual plan for
the last year of the Sixth Plan

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (&) and (b) Refe-
rence is invited to the dctailed scctorwise
reviews contained in the Mid-term appraisal
document, which has already been placed on
the Tuble of the House on 19th August,
1983; copies of this document are also
available in the Parliament Library. The
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question of further allocation is bound up
with the Annual Plan 1984-85 discussions,
which are to be held over the next two
months or so.

(c) It is too early to indicate what the
impact will be on the formulation of the
Annual Plan 1984-85.

Passengers of Delhi—Bound Deluxe Bus_
Killed near Amritsar

413, SHRI BHIKU RAM JAIN : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether 6 passengers of Delhi — Bound
Delux bus were killed near Amritsar during
the 1st week of October, 1983;

(b) if so, whether any inquiry has since
been conducted;

(c) whether any arrest has since been
made; and

(d) the action taken to avoid such
incidents in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) Yes, Sir.

(b) A case registered in connection with
this incident is under investigation.

(c) Not yet.

(d) Night and day guards are being
provided with the buses and screening of
passengers is done in the State. Effective
highways patrolling and ‘Nakas’ are also
being enforced to prevent such incidents in
future '

Increase in Robbery, Theft, Murders etc
in Capital

414. SHRI BHIKU RAM JAIN : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the cases of
robberies, thefts, murders and other crimes

p
i

i

i

|
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bave considerably increased in the capital
during the last 6 months;

(b) if so, number of such cases during
the same period and how far it correspond
with the last year’s period; and

(c) steps taken by Government to
minimise the crimes in the capital ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATA SUBBAIAH) : (a) and (b)
The crime figu es for the last six months i.e.
from 1.5.1983 to 31.10.1983 and the corres-
ponding period of last year are indicated
in the statement attached. It will be seen
therefrom that while there is some increase
under certain heads like murders, robbery.
Miscellaneous theft etc. there has been
decrease under certain other heads like
dacoity, attempt to murder, riots snatch and
hurts etc.

(c) To check such crimes, the Delhi
Police has taken various steps like armed
patrolling with walkie-talkie and wireless
sets, action against known criminals and bad
characters under the various sections of law
including National Security Act, surprise
checking of vehicles to detect those involved
in commission of crime strengthening of
surveillance over know criminals, posting of
police pickets and holding of inter-district
meetings with police officials of adjoining
States to ensure coordinated action and
proper collection intelligence regarding
criminals.

Statement

Crime Figures for the Period of May to
October, 1983 and its Corresponding
Period for the year 1982

1982 1983
Dacoity 14 11
Murder 120 131
Attempt to Murder 137 113
Robbery 17 102
Riots 100 bt |
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1982 1983

Snatching 72 68
Hurts 1013 961
Burglary 590 584
Cycle Thefts 1532 1081
Misc. Thefts 4195 4328
M. V. Thefts 1025 1077
Misc. IPC 4963 5314
TOTAL 13838 13847

Setting up of Working Group by Planning
Commission for the Development of SCs

415. DR. PRATAP WAGH : Will the
Minister of PLANNING be pleased to state :

(a) whether it is a fact that the Plan-
ning Commission has set up a working group
to formulate the strategy and priorities for
the development of Scheduled Castes; and

(b) the steps suggested for the quick
development of the Scheduled Castes ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) Yes, Sir.

(b) Steps for quick development of the
Scheduled Castes with reference to the
Seventh Plan will be formulated on receipt
of the report of the Working Group.

Smuggling and Trafficking in Women on
Indo-Burma Border

416, DR. PRATAP WAGH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether smuggling and trafficking in
women on the Indo-Burma Border have
increased recently; ap?

(b) if so, the steps proposed to curb
these activities ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
The information is being collected and will
be laid on the Table of the House.

Integrated Development of Tribal Population

417. DR. PRATAP WAGH : Will the
Minister of HOME AFFAIRS be pleased to
state :
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(b) if so, the number of such pockets,
Statewise, and the tribal population covered;
and

(c) the money allocated by the Centre
for the development of these areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKER : (a) Yes, Sir.

(b) The details are given in the Statement.
I attached.

(c) The tribal sub-plan approach for
tribal development was started during the

a heth: it is a fact that eas
() Wi I K & s U8 g Fifth Five Year Plan. The details of
having tribal population have b°.°n identi- Special Central Assistance allocation to
fied in different States for integrated States/Union Territories are given in State-
development. ment 11 attached.
Statement I

Statewise number of Integrated Tribal Development Projects and
Pockets of Tribal Concentration

S No. State/U.Ts. No. of No, of  Scheduled Tribes
LT.D.P. Pockets Population
in lakhs
(1971-Census)
1 2 3 4 5
1. Andhra Pradesh 8 38 12.02
2. Assam 19 - 9.63
3. Bihar 14 41 42.10
4. Gujarat 9 14 29.89
5. Himachal Pradesh 5 2 1.01
6. Karnataka 5 — 1.18
7. Kerala 5 — 0.74
8. Madhya Pradesh 42 56 73.68
9. Maharashtra 15 i8 20.18
10. Manipur 5 —- 313
11. Orissa 21 30 37.80
12. Rajasthan s 36 20.29
13. Sikkim 1 - 0.12



275 Writien Answers NOVEMBER 16, 1983 wWritten Answers 276
1 2 3 4 5

14. Tamil Nadu 9 —_ 1.59
15. Tripura 3 —_ 3.44
16. Uttar Pradesh 1 1 0.24
17. West Bengal 12 — 9.83
18. A & N Islands 1 — 0.18
19. Goa, Daman & Diu 1 — 0.07

Grand Total 181 236 267.12

In addition to the above, special programmes are also undertaken for 71 Primitive

Tribes in the country.

Statement II

Allocation of Special Central Assistance to States/UTs

Year/Period Allocation (Rs. in crores)
5th Five Year Plan (1974-79) 190

(1979-80) 70
6th Five Year Plan (1980-85) 470

(1980-81) 70

(1981-82) 85

(1982-83) 95

(1983-84) 110

Decay to Himalayas due to Denudation and
Commercial Exploitation of Forests

418. DR. PRATAP WAGH : Will the
PRIME MINISTER be pleased to state :

(a) whether denudation and commercial
exploitation of forests have caused decay to
the Himalayas; and

(b) the steps proposed to preserve the
immense beauty of the Himalayas ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
SHRI DIGVUAY SINH) : (a) and (b)
Denudation of forests is one of the important

causes of environmental degradation in the
Himalayan region. Eco-Task Forces of ex-
servicemen have been deployed in some -
ecologically degraded regions of Shivaliks
in Uttar Pradesh for undertaking measures
for ecological restoration. The Government
is also actively considering creation of
biosphere reserves to preserve the
environmental conditions in the hilly regions
including the Himalayas. An Institute of
Himalayas Environment and Development
is being set up to evolve integrated
management strategies for conservation
of natural resources for sustained develop-
ment of the Himalayar regions. Ecodevelop-
ment Camps have also been organised
to restore some degraded sites.
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Allocation of Funds to Madhya Pradesh for
Implementation of 20-Point Programme

419. SHRI SUBHASH YADAV : Will
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(d) if so, the procedure of supervision
followed ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) A statement

the Minister of PLANNING be pleased to giving the outlays provided by Madhya

state : Pradesh Government in its Annual Plan
1983-84 for the 20-Point Programme is
attached.

(a) the amount of funds allocated for
implementation of 20-Point Programme to
Madhya Pradesh State during the year 1983,
giving details of proposed heads of
expenditure;

(b) Complete information about the
amount spent would be avail above only at
the end of the year.

(¢) and (d) Monitoring is effected
through the visits of Advisers in the Plann-
ing Commission and the Senior Officers of
the Ministries and also through the informa-
tion furnished by the State Government to

(c) whether Government are keeping a the Ministry of Finance for release of
supervisory check on the expenditure; and Central Assistance.

(b) the amount spent by that State
Government under each Head;

Statement

Revised 20-Point Programme — Outlays — 1983-84 (Estimated) Madhya Pradesh

(Rs. lakhs)
Point No. Item
1 2 3
1. Irrigation 21117
2, Pulses and Oilseeds Production ‘ 325
3 Integrated Rural Development 1933
National Rural Employment 1764
4 Land Reforms 309
.3 Improvement of Minimum Wages for Agricultural Labour 3.50
6 Rehabilitation of Bonded Labour 15
7 Accelerated Programme for Development of Scheduled
Castes and Tribes 4736
8. Supply of Drinking Water to Problem Villages 1920
9. Rural House-site-cum-House Construction 450
10. Environmental Improvement of Slums Power - 150
1. Power 34380

12, Affcrestation and Farm Forestry 120
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13. Family Planning —_
14. Universal Primary Health Care, Control of

Leprosy, TB, and Blindness 769
15, Accelerated Programme of Welfare for Women

and Children and Nutrition 530
16. Elementary Fducation for age Group 6-14 1500
17.  Public Distribution system -
18. Village and Small Industries 690

Total : 70886.50

Shortage of Raw Materials for Soap Units

420. SHRI SUSHIL BHATTACHARYYA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether there has been a serious
shortfall of raw materials adversely affecting
small scale soap and detergent manufactursrs
who have been producing considerable
amount of the annual detergent production
of the country; and

(b) ¥ so, the effective steps that Govern-
ment have so far taken to make possible for
the Indian Petrochemical Corporation Ltd.,
to supply the much needed raw materials ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) Yes, Sir.

(b) To augment the indigenous supply
of Linear Alkyl Benzene Produced by IPCL,
the Government has already decided to
import 10,000 tons of LAB through STC for
distribution to the detergent manufacturing
units,

Requirement of Photo ‘X’-Ray Films

421. SHRI SUSHIL BHATTACHARYYA :
Will the Minister of INDUSTRY be pleased
to state :

(a) the total requirement of photo ‘X'-
Ray films in the country annually;

(b) whether Hindustan Photo Films
has been able to meet the requirement ade-
quately;

(c) if not, the steps so far been taken
by Government to augment the production
of Hindu<tan Photo Films; and

(d) whether of late there has bzen a rush
for photo-films licences for projects made by
private companies including one promoted
by a non-resident Indian ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI): (a) The
total demand for various photo sensitised
materials is approximately 20 million sq.
metres per annum. This includes cine films
(Black & White and colour), X-Ray films,
photo paper (Black & White and colour),
Graphic Arts Film and Amateur Roll Film
(Black & White and colour).

(b) Hindustan Photo Films Manufac-
turing Co. Ltd. are by and large meeting
the entire demand of the country. However,
cine negative (Black & White and colour)
and some special types of films, like memo-
graphic, dental X-Ray and mass miniature
films, etc. are allowed to be imported.
Import of cine colour positive film is allowed
under REP licensing against export of
feature films.
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(¢) In respect of future demand,
Hindustan Photo Films Manufacturing Co.
Ltd. has drawn up plans to increase the
capacity in respect of X-Ray film, amature
roll film (Black & White) and also take up
integrated manufacture of cine colour
Positive, graphic arts, and industrial X-Ray
films.

(d) During the year 1983 five applica-
tions for I.L. have been received so far for
the manufacture of various photo sensitised
films from the private sector.

Sick Units

422. SHRI CHINTAMANI PANIGRAHI :
Will the Minister of INDUSTRY be pleased
| to state :

(a) the number of sick industrial units
identified from different parts of the country
during 1981-82 and 1982-83;

(b) whether measures have been  taken
for the revival of those sick units;

(c) if so, the number of the sick units
identified by Government in the last two
years which have been revived so far; and

(d) the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
According to the latest data made available
by the Reserve Bank of India, the number
of sick industrial undertakings assisted by
banks increased from 26, 758 at the end of
December, 1981 to 28,360 at the end of
June, 1982.

(b) To meet the situation of growing
incidence of industrial sickness, the Govern-
ment have announced certain policy meas-
“ures for guidance of Central Ministries,
State Government and Financial Institu-
tions. The salient features of the guidelines
were furnished to the House in reply to
Unstarred Question No. 4974 answered on
24th March, 1982.

(c) and (d) Sick industrial undertakings
are revived by banks and financial insti-
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tutions on the basis of diagnostic studies
prepared by them and as per the policy
guidelines announced in October, 1981.
Government also provide necessary assis-
tance. where possible, as and when requested
by them.

Efforts to Produce Uranium from Thorium .
Indigenously

423. SHRI CHINTAMANI

PANIGRAHI : Will the PRIME MINISTER

be pleased to state :

(a) whether efforts have been made for
the production of uranium indigenously;

(b) if so, by which year India would
start using uranium derived indigenously
from thorium in the nuclear reactor plants;
and

(c) the efforts made in achieving self
sufficiency in uranium ?

I'HE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir. The Uranium
Corporation of India Ltd., a public sector
corporation under the administrative control
of the Department of Atomic Energy, pro-
duces natural Uranium for requirements of
Pressurised Heavy Water Reactors in our
power projects.

(b) Thorium rods have been irradiated
in the Research Reactor Cirus at the Bhabha
Atomic Research Centre, Bombay and
Uranium-233 has been extracted from the

~jrradiated Thorium rods. Uranium-233

from Thorium is planned to be used in the
long term as a nuclear fuel.

(c) The proven reserves of Uranium are
considered sufficient for the purposes of
currently envisaged nuclear power pro-
gramme, Facilities for the hilling and
mining of Uranium are also being augmented
in a phased manner.
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Police Firing in Sultanpuri, Delhi

424. SHRI JAGPAL SINGH :
DR. A.U. AZMI :
SHRI1 NIHAL SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a number
of persons were killed as a result of police
firing in Sultanpuri. Delhi on 21 September,
1983;

(b) if so, the details of the incident;

(c) whether any inquiry has been made
by Government into the incident; and

(d) if so, the result thereof and action
taken by Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) 4 persons
were killed and 29 injured in the Police
firing in Sultanpuri, Delhi, on 21st September,
1983.

(b) A boy named Chhotey Lal was
suspected of theft of 30 watches from the
shop of M/s. Mahendra Watch Service
Company, Krishan Vihar. He was detained
for inter »gation at the Police Station
Suitanpurf from 15th September to 19th
September, 1983, Chhotey Lal died on the
21st September, 1983. It was alleged that
he died due to injuries caused by beating by
the proprietors of the Waich Company and
an ASI of Delhi Police. The residents of
Budh Vihar brought the dead body to the
Police Station in a procession. They were
assure of action against the accused persons
including the ASI. But the mob became
unruly and started pelting stones at the
Police Station and burnt down the vehicles
standing in the compound of the Police
Station. Firing was resorted to bring the
situation under control.

(¢) The Administrator of Delhi has
ordered a Magisterial Inquiry into the inci-
dent which is being conducted by Additional
District Magistrate, Delhi.

(d) The report of the Inquiry is awaited.
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Safety and Economy of Fast Breeder Reactors

427. SHRI E. BALANANDAN :
SHRI M.M. LAWRENCE :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government have taken
note of the criticism that ‘‘the Fast Breeder
Reactors are quite unsafe and if made safe,
uneconomical and the theory of energy
crisis is an invention of the nuclear industry
to further its own interests;”

(b) if so, whether Government have
taken care of safety and economy before
committing to the nuclear Fast Breeder
Projects for the production of electrical
energy;, and

(c) the specific steps being taken to

ensure safety and economy of Fast Breeder
Reactors ?

THE MINISTER FOR STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY. ATOMIC ENERGY,

SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir. Govt. have seen
the comments regarding Safety and
Economic viability of the Fast Breeder
Reactors contained in some News-paper
Articles published recently.

(b) and (c) The Fast Breeder Programme
in the Country has been initiated with the
building of a relatively small Fast Breeder
Test Reactor (FBTR) at Kalpakkam,
Tamilnadu with a capacity to produce
15 MWe of electric power. This reactor,
which is expected to be completed by the
end of 1984, is based on the French Fast
Reactor ““Rapsodie” which had safely and
successfully operated for nearly 15 years
during 1967-82. Elaborate steps have been
taken in the designing of FBTR to ensure
safe operation. Operation of this Reactor
will provide necessary experience base for
the designing of larger Fast Reactor.
Foreign experience has also shown that the
Fast Breeder Reactors can produce electric
power at a cost lower than that obtain able
from coal fired power stations.
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Production of Liquid Crystal Devices by BEL

428. SHRI E. BALANANDAN :
SHRI M.M. LAWRENCE :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is. a fact that Bharat
Electronics Ltd., Bangalore was able to
produce Liquid Crystal Devices based on
the success research conducted in Raman
Research Institute;

(b) whether it is also a fact that the
Bharat Electronics Ltd. have applied for the
manufacture of 5 million Devices annually;

(c) whether it is also a fact that Depart-
ment of Electronics said that the LCD’s made
by BEL should be sent to Japan for testing
instead of recommending for the issue of
licence; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAO) : (a) Yes, Sir.

(b) No, Sir. Bharat Electronics Limited
(BEL) has applied for an industrial licence
for the manufacture of one million numbers
of Liquid Crystal Displays per annum,

(c) No, Sir.

(d) Does not arise,

Soviet Offer of Atomic Power Plant on Turn
Key Basis

429. SHRI ARUN KUMAR NEHRU :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Soviet Union has made

an offer to set up two atomic power plants
on turn key basis in India; and

(b) if so, the details thereof ?
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THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) The Soviet offer is for assistance in
the construction of reactors of 440 MW each.
Technical aspects of the offer have been
ascertained and are being evaluated. Other
aspects of the offer are under consideration
of the Government.

Restructuring of Current Import Policy
for Wire Rods and Wires

430. SHRTI ARUN KUMAR NEHRU :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether the wire drawing units of
the country have urged restructuring of the
current import policy for wire rods and
wires; and

(b) if so, the specific proposals thrown
up by the industries and Government’s
reaction thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) and (b) The
Steel Wire Manufacturers Association of
India has proposed decanalisation of the
import of certain varieties of steel wire rods,
their raw material, and baoning of the
import of certain sizes of steel wires, their
end product. Decanalisation of import of
wire rods has been proposed by the Associa-
tion on account of :-

delay in the procurement of material by
the canalising agency—SAIL;

financial stringency on account of SAIL’s
insistence on opening of LC for the full
quantity before import; and

placement of orders by SAIL on known
and non-established suppliers on the
basis of their lower quotations.

Certain sizes of wire rods proposed for
decanalisations by this Association are
manufactured in the country but the manu-
facture of others is under development. Only
the gap between demand and domestic = pro-
duction need be imported. In regard to
wires, the import of wires upto 26 SWG is
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in the list of Limited Permissible items in
the Import Policy—1983-84 and suggestions
for banning the imports of thinner wires
upto 32 SWG will be considered when ade-
quate domestic production is established
quantitatively and qualitatively. Insistence
on the opening of Letters of Credit for the
full amount has been necessitated to prevent
users from backing out of the orders they
have placed; this has happened frequently in
the past and has led to avoidable imports
and accumulation of stocks. Importers are
properly consulted by SAIL, the canalising
agency, to ensure that overseas suppliers are
selected on the basis that the quality offered
is as specified and acceptable.

Diversion of EC Grade Aluminium to open
Market

431. SHRI ARUN KUMAR NEHRU :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Government have received
reports of large scale diversion of EC grade
aluminium to the open marketby conductor
manufacturers, thereby causing shortage of
conductors for State Electricity Boards; and

(b) if so, the steps that have been taken
to check this trend ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE): (a) and (b) Govern-
ment have not received reports of large scale
diversion of EC grade aluminium to the
open market by conductor manufacturers.
Monitoring of utilisation of EC grade
aluminium, so allotted, is done by the
Directorate General of Technical Develop-
ment(DGTD)in respect of large and medium
scale units and by the Office of the Develop-
ment Commissioner, Small Scale Industries
(DCSSI) in respect of small scale units,
Allottees of EC grade aluminium are
required to submit to the monitoring autho-
rities statements showing utilisation of metal
etc. Non-submission of metal utilisation
statements and diversion of metal to un-
authorised uses make the allottees liable to
suspension or cancellation of the allotments.
On the basis of the reports from the moni-
toring authorities, supplies of EC grade
aluminium to certain allottees have been
suspended.
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Recommendations of Task Force Appointed
for Urban Slum Improvement

432. SHRI ARUN KUMAR NEHRU :
Will the Minister of PLANNING be pleased
to state :

(a) whether the Task Force appointed
by the Planning Commission on_ shelter for
the Urban Poor and Slum Improvement has
submitted its recommendations to Govern-
ment; and

(b) if so, the important recommenda-
tions and whether Government have accepted
them for implementation ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) Yes, Sir.

(b) Important recommendations of the
Task Force are given in Statement. The
findings and recommendations of the Task
Force constitute background material to
enable the Planning Commission to formu-
late programmes and policy measures for the
Annual Plans and Five Year Plans in the
field of Housing and Urban Development :

Statement

1. The budgetary allocations in the Plan
should be used by the State Govern-
ments exclusively for schemes of land
development and provision of infras-
tructure to facilitate construction of
houses by individuals and appropriate
organisations, with emphasis on
““Sites and Services”” for the urban
poor.

2. While drawing up shelter programmes
for the poor, priority should be given
to water supply, sanitation and
garbage collection.

3 The limited public funds auailable for
construction of houses should be
utilised through the housing and
Urban  Development  Corporation
(HUDCO), cooperatives and banks.

4. Public agencies involved in land
development should take up rapid
release of land in the market and
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adopt progressive pricing policies,
including systems of cross subsidy.

While the present approach of
environmental improvement of slums
be continued, certain factors such as
realistic  financial norms, proper
identification of responsibility  of
various agencies involved,  cost
recovery integration of physical
improvement programme with schemes
for pre-schools, nutrition, health and
employment, taking up urban comm-
unity development, maintenance of
assets need to be looked into. The
problem of squatters on private land
should be tackied on a priority basis.

Implementation of schemes to supply
more water to slum areas should be
speeded up, and a massive programme
of pour flush latrines, where water-
borne sewerage is not feasible/afford-
able in the near future, should be
taken up.

The State Governments should conduct
comprehensive surveys in all cities
with a population of over ! lakh
people (to begin with) as per the 1981
Census and prepare detailed slum
improvement master plans for these
cities.

Low income people should be encou-
raged to form cooperatives in order to
meet their shelter  requirements
through positive efforts on the part of
the concerned Govérnment Depart-
ments by giving them the requisite
assistance and guidance.

A full-scale review of slum legislation
in India, addressing itsclf to streng-
thening the legislation to facilitate
improvement programmes in squatter
settlements, upgradation of slums in
built up areas, speedier acquisition of
private lands under slums and
grant of tenure to residents of
improved slums, should be undertaken
by the Ministry of Works and
Housing.

The State Governments should make
more vigorous use of the existing
legislation on slums, particularly in

the matter of acquisition of private
land under slums on payment of a
multiple of the actual rent.

11.  The real impact on the lower income
groups should be borne in mind while
undertaking a review of rent control,
urban land ceiling and land acquisition
for urban development.

12, All public agencies, like Houging
Boards, engaged in shelter as an
essential pre-requisite to expanding
the scope of housing programmes for
the poor, should concentration deve-
lopment of land and infrastructure
and cut down their house construction
programmes to the minimum.

13, The suggested reorientation of public
agencies can be assisted by inducing
the participation of non-governmental
agencies in the provision of shelter
programmes for the poor. In
organising the poor for self-help,
whether for construction of low cost
houses or delivery of basic environ-
mental or social services, the voluntary
agencies, either non-profit professional
organisations or small community
groups, should be encouraged to play
specific roles,

14, With a view to augmenting the efforts
currently being made to provide
housing finance for the poor through
formal institutional channels, organi-
sational arrangements should be
worked out for encouraging the
housing finance agencies like the
Housing Development and Finance
Corporation to enter the housing
market for this category of popula-
tion.

Persons Killed in Police Custody in Delhi

433, DR. A. U. AZMI: Will the
Minister of HOME AFFAIRS be pleased

to state :

(a) how many persons have been killed
in the past six months in Delhi in police
custody; and
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(b) what ate their details and reasons
for killing together with action against the
policemen respoasible for their killings ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) During the
last 6 months, i.e. from st May, 1983 to
31st October, 1983, 4 persons have died
while in police custody. These 4 persons are
Ram Parshad resident of Shahdara who
was arrested in a theft case, Jagdish resident
of Sadar Bazar who was arrested under
Section 107/151 Cr. P, C., Mohd. Arif
resident of Daryaganj, who was arrested
under Arms Act and Raju of Kalyanpuri
who was found eye-teasing,

(b) Inquest proceedings under Section
176 Cr, P. C. are being conducted by the
Sub-Divisional Magistrates in these cases to
establish the cause of death Further action
will be taken on receipt of the findings of
the Sub-Divisional Magistrates. However,
pending receipt of enquiry report, the police
officials concerned in 2 of these 4 cases
have been placed under suspension.

Acceptance of Bails by Asstt.
Commissioners of Police

434, SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of HOME
AFFAIRS be pleased to state : ’

(a) whether it is a fact that people
arrested under Sec 107/151 Cr. P. C. are
bailed out by the Assistant Commissioners
of Police;

(b) if so, whether the bails are accepted
in the office of the Assistant Commissioners
of Police only during working hours on all
days of the bails can also be accepted by
the ACPs at their residence on Sundays and
holidays and after/before working hours and
what are the orders on the subject; and
whether a copy thereof will be laid on the
Table of the House;

(c) whether bail forms are not available
in the ACPs offices and people are put to
great inconvenience as they are ignorant
of the formalities to be completed as none
is there to guide them; and
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(d) if so, what steps are proposed to be
taken to ensure that people are provided
with necessary forms and are guided
properly ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS (SHRI
P. VENKATASUBBAIAH) (a) : Yes, Sir.

(b) The bails are accepted on all days
including Sundays and holidays, at any
time, even after office hours, and at any
place, including the residence of the Assis-
tant Commissioners of Police. While there
are no specific executive orders, the func-
tioning of the ACPs as Special Executive
Magistrate in respect of grant of bail to
persons arrested under Section 107/151 Cr
P.C. are governed by Section 88 read with
Section 273 of the Cr. P.C,

(¢) The prescribed forms are readily
available in the courts as well as from
Vendors/Lawyers and some typists  func-
tioning in the courts compound, on a
nominal charge. The persons, who come
for the bail are suitably guided about the
formalitics to be completed,

(d) The question of arranging the
availability of prescribed forms with the
Assistant Commissioners of Police is being
considered,

Committee on Lohia Machine Ltd., Kanpur

435. SHRI DIGAMBAR SINGH : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether while replying to the Call
Attention Notice on the reported collection
of large sums of money by Messrs Lohia
Machines Ltd., Kanpur as advance booking
for Vespa-XE Scooters on 4th May, 1983, he
announced the appointment of a Committee
having been set up to examine the rules
governing the collection of deposits by
private companies;

(b) if so, whether this Committee also
visited Lohia factory at Kanpur; if so, ' its
composition;
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(c) whether this Committee has since
submitted its Report, if so, its broad
recommendations and Government’s reaction

thereto; and

(d) whether he will lay a copy of this
Report on the Table of House and if not,
the reasons therefor ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)

Yes, Sir.
(b) No, Sir.

(c)and (d) The maiu features and
recommendations of the Committee's report
are given in the Statement. The Govern-
ment have accepted the recommendations
with the provision that automotive manu-
facturers should give a minimum of 7%
interest per annum to the depositors.

Statement

The Committee has come to the conclu-
sion that deposits received by the automobile
manufacturers as advance for booking of
vehicles are neither violative of the Company
Deposit Rules nor are they deterimental to
the banking operations of the country.
However, in the event of any contingency, it
should be possible for the company to
refund the deposits received by it from the
customers. To ensure safety of funds taken
as deposits from the public, the Committee
unanimously agreed to recommend the
following formula for deployment of such

funds: —

1. Not less than 50% of the deposits .

received should be deposited with
notionalised banks, public sector
financial institutions, and public sector

undertakings.

2. The balance amount could be utilised
by the company as its working capi-
tal or for deposit with private sector
companies However, deposit with
the private sector companies will not
be more than 25% of the total
deposits received by the company.

"3, The deployment of funds on the
above basis will be relatable to the
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deposits available with the company
on 3'.12.1983 and on each of the
subsequent Quarters, i.e., 31.3.84
30.6.84 and so on. '

4. The Committee did not consider it
necessary to have a statutory basis for
implementing these recommendations
but suggested that guidelines be
evolved on this basis by the Depart¢-
ment of Heavy Industry and circulated
to the automobile manufacturers for
their compliance. The Committee
felt that issue of guidelines in pur-
suance of the recommendations, as
approved by the Government, would
meet the purpose.

Finalisation of Draft Papers for Seventh
Five Year Plan

436. SHRI CHANDRAIJIT YADAYV :
Will the Minister of PLANNING be pleased

to state :

(a) whether the Planning Commission
has finalized a Approach Paper for the
Seventh Five Year Plan, if s0, the main
features;

(b) whether before finalising these
details the comments from the State Govern-
ments and different Ministries of Govern-
ment of India were obtained; and

(c) whether Government have fixed up
any date to call the meeting of the National
Development Council to discuss the details
of the Seventh Five Year Plan ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) No, Sir.

(b) On finalisation of the draft, it wil
be placed before the National Development
Council of which the Chief Ministers of
States and the Union Cabinet Ministers are

members.

(¢) No, Sir.
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Visit of Home Minister in Punjab

437. SHRI CHANDRAIJIT YADAV :
SHRI BALASAHEB VIKHE
PATIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether he visited Chandigarh on
29th October, 1983. If so, what is the
assessment of the Ministry about political
law and order situation in Punjab;

(b) whether he has decided to invite
Akali Dal leaders for further discussion on
Punjab situation; and

(©) details of the steps taken to fulfil
those demands which were accepted by
Government of India in regard to Akali Dal
agitation in Punjab and details of the pro-
gress in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) (a) The
Home Minister visited Chandigarh on 30th
October, 1983  The State Govt. is making
all efforts to conduct the law and order
situation in Punjab.

(b) Several offers have been made to
Akali Dal leaders for resumption of negoti-
ations, but they have not come forth to
resume talks.

(c¢) Following the acceptance of religious
demands of Sikhs, steps have been taken to
implement the decision regarding bananing of
tobacco, liquor and meat within the demar-
cated areas around Harminder Sahib and
Durgiana Temple. Orders have been issued
allowing Sikhs to carry kirpans’ upto 9" in
length with the length of the blade not
exceeding 67, while travelling on internal
flights. The decision regarding relay of
‘Kirtan’ from the Golden Temple could not
be implemented so far because of lack of
cooperation on the part of Shiromani Akali
Dal. As regards the formulation of an All
India Gurdwara Act, Government have
agreed fo consider the suggestion subject to
consultation with the State Governments
concerned other concerned parties and the
SGPC. The Sarkaria Commission on Centre-
State relations has also started functioning.
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Going for Nuclear Energy in a Bigway

438. DR. KRUPASINDHU BHOI :
Will the PRIME MINISTER be pleased to-
state :

(a) whether it has been opined that
India has no new source of energy other
than nuclear power and it will have to go in
for nuclear energy in a big way;

(b) if so, the reaction of Government
thereto and the facts of the matter; and

(c) the long term and short term
measures proposed to be taken to solve
this problem ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT  (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) and (c) A long term plan proposed
by the Department of Atomic Energy
envisages a nuclear power  generation
capacity of 10,000 MWe by 2000 A.D. Fast .
Breeder Reactors will also be introduced
beyond the vear 2000 A.D.

Offer of Britain to Modernise Durgapur
Steel Plant

439. DR. KRUPASINDHU BHOI
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whethber Britain has offered to
modernise Durgapur Steel Plant;

(b) if so, the details of the offer made
and the reaction of Government thereto
with decision taken in this regard, if any;
and

(c) how far it will go in meeting the
requirements of steel in the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) (a) to (c) The
British Government has indicated interest
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in cooperating in the modernisation of the
Durgapur Steel Plant. In August 1983, it
suggested that out of the bilateral aid
offered by the British Government to the
Indian Government, and £ 20 million per
year for a five years could be utilised for
this project. The modernisation proposal is
under the consideration of Government and
the most suitable external financing will be
determined shortly.

Stagnation of Economic Investigators in
Programme Evaluation Organisation

440. SHRI J.S. PATIL : Will the

Minister of PLANNING be pleased to state :

(a) how many Senior Economic Investi-
gators in the Social Development Division
and Regional Evaluation Officers of the
Programme Evaluation Organisation of
Planning Commission have reached the
maximum of their pay scales and have no
further prospects of promotion though they
have spent over eight years in the existing
grade;

(b) if so, the reasons for such stagna-
tion; and

(c) the measures taken so far or propo-
sed to be taken for their future promotional
avenues 7

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) One Economic
Investigator (Grade-I), out of the sanctioned
strength of five 1n the Social Development
Division and Regional evaluation offices of
the Programme Evaluation Organisation
of the Planning Commission has reached
the maximum stage of Rs. 900/- in the pay
scale of Rs. 550-900/- on 1-4-1983.

(b) There is only one post of Research
Officer in the pay scale of Rs, 700-1300/-
available for promotion by selection from
amongst the Economic Investigators (Gr. I).

(c) The possibility of introduction of
Selection Grade (Rs. 775-1000) is being

examined.
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Posts of Research Officers in Programme
Evaluation Organisation Lying Vacant

441. SHRI J. S. PATIL: Will the
Minister of PLANNING be pleased to
state :

(a) whether it is a fact that some posts
of Research Officers of the Social Develop-
ment Division of the Programme Evaluatiop
Organisation, Planning Commission have
been surrendered or not filled in as yet,
although officers in the next below cadre
are stagnating for want of promotional
avenues; and

(b) if so, the reasons for doing so ?

THE MINISTER OF PLANNING
(SHRI S B. CHAVAN) : (a) One post of
Research Officer of the Social Development
Division was surrendered with effect from
1.10.77. No post of Research Officer is
lying unfilled at present.

(b) The post of Research Officers was
surrendered in implementation of  the
recommendations made by the staff Inspec-
tion Unit of the Ministry of Finance,

Inclusion of Khatawe and Tatwa
Communities in the Category
of Scheduled Castes

443, SHRI BHOGENDRA JHA : Will
the Minister of HOME AFFAIRS be pleased

to state :

(a) whether the 1981 census attempted
numeration of Khatawe and Tatwa castes as
untouchables in  Madhubani, Darbhanga,
Sitamarhi, Saharsa and other districts of
North Bihar.

(b) if so, details there about;

(c) whether persistent demands have
been made for inclusion of Khatawe and
Tatwa in the category- of Scheduled Castes
because of their being treated as untouch-
ables and other social economic and educa-
tional backwardness;
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(d) if so, the latest position there
about; and

(e) whether chaupals are treated as
Scheduled Castes throughout Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Except
Scheduled Castes and Scheduled Tribes,
castewise unumeration has not been done in
the 1981 census.

(b) Does not arise.

(¢©) and (d) This proposal alongwith
other such proposals, recommendations,
suggestion and representations are being
duly examined in consultation with the
concerned State Governments/U.T. Adminis-
trations (including the Govt. of India) and
the Registrar General of India in the context
of the proposed comprehensive revision of
the lists of Scheduled Castes and Scheduled
Tribes and in accordance with the relevant
criteria followed in the matter for inclusion
of any community in the list of Scheduled
Castes and Scheduled Tribes. The comments
from some of the State Government are still

awaited and they are being regularly reminded.

A final view in the matter would be taken
only after the comments from all the State
Governments/U. T. Administrations have
been received. Further, any amendment in
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the existing lists of the Scheduled Castes and
Scheduled Tribes can be dont only through
an Act of Parliament in view of Articles 341
(2) and 342 (2) of the Constitution.

(e) Yes, Sir. Chaupal are treated as
Scheduled Castes throughout the State
of Bihar.

Factory-wise break-up of Installed Capacity
and Production of Cement

444. SHRI AMAL DATTA : Will the
Minister of INDUSTRY be pleased to state :

(a) the installed capacity for production
of cement in the country, factory-wise break
up; and

(b) how much of the production of
each factory was required to be sold as levy
and non-levy cement respectively and how
much has actually been sold as levy and
non-levy cement since the differential pricing
system came into force, factory-wise break-
up ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI)
(a) A statement-I is attached.

(b) A statement-II is attached.

Statement-I

Statement showing the details of existing cement factories

S. No. Name of Unit

Installed Capacity
(lakh tonnes/annum)

1 2 3
ANDHRA PRADESH

| Andhra Cement Co. Ltd., Vijaywada 24

2 Andhra Cement Co. Ltd., Vishakhapatnam 2.5

. 3 ACC Ltd., Kistna 2.83

4 ACC Ltd., Mancherial 335

5 Kesoram Cements, Peddapalli

9.00
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1 ‘2 3
6. Panyam Cement & Minerals, Buggainpalli 5.31
7 K. C. P. Ltd., Macherla 2.54
8 Rassi Cements, Vedapalli 3.00
9 Cement Corporation, Yerraguntla 4,00
10. Cement Corporation, Adilabad 4.00
11. Orient Paper Mills, Asifabad 4.50
12 Deccan Cements, Nalgonda 0.66
13. Kakatia Cements, Hazurnagar 0.66
14, Someswara Cements & Chemicals 0.66
ASSAM

15. Cement Corporation, Bokajan 2.00
BIHAR

16. ACC Ltd., Chaibasa 7.82
17. ACC Ltd , Khalari 1.09
18. ACC Ltd., Sindhri 3.05
19. Rohtas-Ashoka, Dalmianagar 6.20
20. Kalyanpur Lime & Cement, Banjari 4.80
21 Sone Valley Portland Cement, Japla 2.54
22. Durga Cement, Arguda 0.36
GUJARAT

23. ACC Ltd., Dwarka 3.06
24. ACC Ltd., Porbandar 2.00
25. ACC Ltd., Porbandar (white) 0.35
26. ACC Ltd., Sevalia 227
27 Shree Digvijay Cement, Sikka 5.40
28. Shree Digvijay Cement, Ahmedabad 1.00
29, Saurashtra Cement & Chemicals, Ranavav 863
30. Narmada Cement Co., Jaffrabad/Magdella 6.66
31.  Kutch Cement, Bhuj 0.09
HARYANA

32 ACC Ltd., Surajpur (Bhupendara) 4.06

33, Cement Corpn. af India, Charkhi Dadri 2.39
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1 2 3

HIMACHAL PRADESH
34, Cement Corpn. of India, Rajban 2.00
J&K
35. J & K Minerals Ltd., Wuyan 0.20
36. J & K Minerals Ltd,, Khrew 2.00
KARNATAKA
37. ACC Ltd., Shahabad 5.45
38. ACC Ltd.. Wadi 6.00
39. Bagalkot Udyog. Bagalkot 3.30
40. Cement Corpn. of India, Kurkunta 2.00
41. Mysore Cements Ltd. 5.70
42, Visvesvaraya Iron & Steel, Bhadravati 1.00
43, Veda Cement, Mallapur 0.18
44, Lokapur Cement, Lokapur 0.09
KERALA
45. Travancore Cements, Kottayam (white) 0.51
MADHYA PRADESH
46. ACC Ltd., Jamul 13.80
47. ACC Ltd., Kymore 7.82
48. ACC Ltd., Kymore (white) 0.25
49, Cement Corporation, Mandhar 3.80
50 Cement Corporation, Neemuch 4.00
51. Cement Corporation, Akaltara 4.00
52. Satna Cement, Satna 11.81
53, Century Cement, Tilada 8.00
54. Maihar Cement, Maihar 8.00
55. Raymond Woollen Mills 4.00
56. Mysore Cements, Damoh 5.25
57. Makers Development Services, Banmor Sub-judice
MEGHALAYA
58, Mawmluch Cherra Cement, Cherrapunji 2.84
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1 2 3
MAHARASHTRA
59. ACC Ltd., Chanda 5.60
60. Shree Digvijay Cement, Sewree 2.00
61. Narmada Cement Co., Ratnagiri 3.33
ORISSA
62. Hira Cement Works, Bargarh 4.00
63. Orissa Cements, Rajgangpur 4.01
RAJASTHAN
64. ACC Ltd., Lakheri 3.22
65. Birla Cement Works, Chittorgarh 4.00
66, Jaipur Udyog Ltd., Sawaimadhopur 10.00
67. J. K. Cement Works, Nimbahera 11,40
68. Udaipur Cements, Mavli 4.00
69. Mangalam Cements, Morak 4.00
70. Straw Products, Banas 5.00
TAMIL NADU
7. ACC Ltd., Madukkarai 4.10
72. Chettinad Cements, Paliyur 4.00
73. Dalmia Cement (Bharat), Kallakudi 5.95
74. India Cements, Sankaridurg 6.00
75. India Cements, Talaiyuthu 9.13
76. Madras Cements, Tulukkapatti 5.25
77. Tamilnadu Cements, Corpn., Alangulam 4.00
78. Tamilnadu Cements, Ariyalur 5.00
UTTAR PRADESH
9. UP State Cement Corpn., Churk 475
80. UP State Cement Corpn., Dalla 4.32
81. UP State Cement Corpn., Chunar 840
82, ARC Cements, Dehradun 0.60
WEST BENGAL
83. Durgapur Cement Works, Durgapur ' 6.00
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Statement IT

Statement showing Total Quota and Despatches of Levy and Non-Levy Cement for the
period from 28-2-82 to 30-9-83

(In tonnes)
QUOTA DESPATCHES
S. No. Name of the Factory Levy Non-Levy Levy Non-Levy
1 2 3 ) 5 6
ACC.
1. Bhupendra 432818 335853 432776 337838
2. Chaibasa 651759 219574 651617 222132
3. Chanda 589785 265256 596718 255846
4. Dwarka 228340 177364 282783 134586
5. Jamul 1337311 573720 1339881 566650
6. Kistna 302769 68892 258864 73426
7. Khalari 86786 76234 89815 118019
8. Kymore 765726 394471 796637 359456
9. Lakheri 249816 239296 294574 197390
10. Mancherial 344523 134736 347134 131810
11. Madukkarai 303969 175608 283701 199084
12. Porbandar 194463 69339 191300 75086
13. Shahabad 512901 96998 475206 171520
14. Sevalia 180736 157661 168978 66595
15, Sindri 243627 75906 255890 130650
16. Wadi 615778 153145 635179 133650
Cement Corporation of India
17. Adilabad 43104 25118 29692 19940
18, Akaltara 783433 86737 368339 110932
19. Bokajan 203007 42683 200781 43462
20. Charkhi-Dadri 118481 102400 122775 103361
21. Kurkunta 210477 125832 216667 116684

22. Mandhar « 395013 175942 430893 ) 152121
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1 2 3 + 5 6

23 Neemuch 346442 116841 299037 165219
24. Rajban 211607 80070 214746 83828
25. Yerraguntla 306402 102135 284036 120597

Tamilnadu Cements Corpn.
26. Alangulam ) 233492 169138 234851 170162
27. Aryalur ) 353084 57027 352883 66220
28. Hira Cements, Bargarh 422593 247503 423920 245686
29. Visco, Bhadravati 80703 30042 8758 21810

U. P. State Cements Corpn.
30. Chunar ) 1103828 272303 897723 443296
3i. Churk ) 125286 (—) 25042 94932 7261
32. Dalla )
33. J & K Cements, Khrew 125286 (—) 25042 94932 7261
34, Mawmlucherra,

Cherrapunji 137550 (=) 100 134156 —
35, Digvijay Cements,

Ahmedabad 105663 103081 102704 98572
36. Mysore Cements,

Ammasandra 477330 157321 496910 145676
37. Bagalkot Udyog,

Bagalkot 167095 27995 123927 71052
38. !(alynnpur Cements,

Banjari 276060 231314 267514 241771
39. Birla Jute, Chittorgarh 318714 201182 319682 196698
40. .Dalmia Cement (Bharat)

Dalmiapuram 400180 246380 395615 238666
41. Durgapur Cements,

Durgapur 393858 140011 387412 150762
42. Sone Valley, Japla 183253 142468 167639 162236
43, Kesoram, Peddapalli 925417 361261 919967 401473
44. Chettinad Cement,

Karur 306661 174772 299157 177274
45. KCP, Macherla 270716 198693 268376 203040
46. Maihar Cements,

273787 638484 265563

Maihar 651214
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1 ¢ 2 3 4 5 6

47. Manglam Cements,

Morak 298979 120857 285599 140936
48. J.K. Cements,

Nimbahera 760763 336839 720527 528422
49, Panyam Cements,

Buggainimpalli 561002 81514 503550 123526
50. Rassi Cements,

Vedapalli 242687 488436 224674 496134
51. Orissa Cements,

Rajgangpur 387162 258821 381793 307065
52. Saurashtra Cements,

Ranvav 542719 —_ 539889 —
53. Rohtas—Ashoka,

Dalmianagar 552107 (—) 89823 216821 240235
54. India Cements,

Sankaridurg 457834 243549 456038 250424
55. India Cements,

Sankarnagar 490596 358633 490472 299603
56. Jaipur Udyog,

Sawaimadhopur 503346 382997 501077 385828
57. Satna Cements, Satna 664307 292600 668965 390015
58. Digvijay Cements,

Sewree 201357 91313 189068 96370
59+ Digvijay Cements,

Sikka 574819 471518 566648 474517
60. Century Cements, Tilda 757144 469841 . 763877 416021
61. Madras Cements,

Tulukkapatti 404910 217040 395233 216633
62. Udaipur Cements,

Udaipur 311342 200870 309726 208995
63. Andhra Cements,

Vijaywada 216733 206597 224082 189387
64. Andhra Cements

Vishakhapatnam 65497 214045 63475 211326
65. Raymond Woollen,

Arasmeta 158769 247188 149067 264248

Straw Products, Banas 144989 119382 90426 170949

23

Orient Paper Mills,
Asifabad 162993 154112 134179 161334
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1 2 3 4 5 6
68. Narmada Cements Co.,
Magdella 178764 20925 44331 84035
69. Narmada Cements, ' :
Ratnagiri 76740 2118 37646 40228
70. Mvsore Cements,
Damoh 123628 105106 106114 118032
71. Banmor Cements, Banmor ~—Sub-judice- 9

Note : Non-levy quota shown under Col. (4) represents actual production minus the levy

quota,

The figures of despatches under Cols, (5) and (6) represent actual despatches, Where
the total of Cols. (5) and (6) exdeeds the total of Cols. (3) and (4), the excess
quantity despatches represents sale from previous stock.

Smuggling of Skulls and Skeletons of
Indian Dead Bodies to West

445, SHRI MANOHAR LAL SAINI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that someone in
India appears to be cashing in on unwanted
Indian dead bodies and selling their skulls
and skeletons to the West at fantastically
high prices;

(b) if so, how have these been smugg-
led out of the country and whether autho-
rities like customs had any knowledge of
the regular shipment from Calcutta;

(c) whether the matter has been looked
into; and

(d) if so, the results and details there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
NIHAR RANJAN LASKAR): (a) to (d)
The news-item captioned ‘Indian corpses
fetch a high price in UK’ appeared in the
Indian Express in its issue dated the 26th
September, 1983,

The State Governments and Union Terri-
tory Administrations are primarily respon-
sible for enforcing laws relating to offences.
The matter has been brought to their notice.

Setting up of Evaluation Cells in the Ministries

446. SHRI HARISH KUMAR
GANGWAR : Will the Minister of PLAN-
NING be pleased to state :

(a) whether evaluation is being done as
an integral part of project management by
Government as suggested by management
specialists (Yojna, P.7, 16.30 September,
1983),

(b) whether any meaningful evaluation
cells have been set up specially in some
Ministries such as Agriculture in respect of
Foreign-aided projects, P.L. 480 Proj (cts,
Operation flood I & Il and CLUSA Oil-
seeds Projects etc, and if so, full details
thereof’;

(¢) whether Government have moni-
tored and evaluated the various projects at
(b) above in relation to their clear aims and
objectives and actual performance, time-
frame etc., and if so, details thereof;

(d) whether any mid course corrections
have been made; and

(e) if so, the details thereof ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN) : (a) The Programme Evalua-
tion Organisation of the Planning Commission
usually undertakes comprehensive concurrent
and ex-post evaluation of beneficiary oriented
and other Plan programmes in the fields of
Agriculture, Health, Rural Development,
Family Planning, Rural Electrification etc. as
also programmes pertaining to institutions
like Panchayats, >
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() to (¢) The implementations of agri-
cultural development Project is regularly
monitored by project implementation autho-
rities which are mostly in the concerned State
Governments. The Ministry of Agriculture,
Government of India also periodically
monitors the progress of implementation of
these projects with a view to removing any
constraints and bottlenecks so that the pro-
jects could be implemented as expeditiously
as possible.

The implementation of Operation Flood I
project was completed by March 31, 1981,
The project has been evaluated and the fin-
ding has been that Operation Flood I projects
has been generally a success. The objective
of Operation Flood I project was to get a
commanding share of the milk markets in
the 4 metropolitan cities. Towards this end,
as on March, 1984, the organised sector had
captured around 53 percent of the market
share of all the 4 major cities taken together.
The price of wholesome milk sold by the
organised sector in all the metropolitan cities
has been more or less competitive with the
milk sold by private traders.

Operation Flood II programme which is
currently under implementation, is under
regular review and a High Level Committee
headed by Secretary (Agriculture and Coope-
ration) has been constituted for monitoring
the overall performance of this project,

An evaluation of the Cooperative League
United States of America (CLUSA) assisted
National Dairy Development Board Oil-
seeds Project was recently undertaken by a
Joint NDDB/CLUSA COI)USAID Project
Evaluation Team. The team’s report is being
finalised. The NDDB is regularly submit-
ting monthly progress reports on the project
which are reviewed by the Department of
Agriculture and Cooperation.

Unutilised Capacity in Cement Industry

447. SHRI HARISH KUMAR
GANGWAR : Will the Minister of INDUS-
TRY be pleased to state the unutilised capa-
city in the Cement industry, in the public
and private sectors ?
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THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : The
unutilised capacity in the Cement Industry
during 1982-83 in the Public and Private
Sectors was of the order of 34% and 21%
respectively.

Unutilised Capacity in Steel Industry

448. SHRI HARISH KUMAR
GANGWAR : Will the Minister of STEEL
AND MINES be pleased to state the unuti-
lised capacity in the Steel Industry in the
public and private sectors ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N K.P. SALVE) : During 1982-83,
capacity utilisation in terms of saleable steel
of public sector integrated steel plants was
79 percent. In the same year, the capacity
utilisation for the private sector steel plants
including mini-steel plants was 75-percent.

Setting up of Industries in Madhubani
and Palamau

449. SHRI BHOGENDRA JHA : Will
the Minister of INDUSTRY be pleased to
state :

(a) the latest position with regard to
the setting up of industrial nuclia at Madhu-
bani and Palamau districts of Bihar;

(b) the specific features of these two
projects with regard to the categories and
quantities of items to be produced and oppor-
tunities for subsidiaries and other side indus-
tries to be started for self-employment; and

(c) the exact time-schedule for the
above ?

THE MINISTER OF INDUSTRY
(SHR INARAYAN DATT TIWARI
(@) to (c) The report of the Task Force
identifying the Nucleus Plants in
Madhubani and Palamau has been
remitted to the State Government to examine
the techno-economic feasibility of the recom-
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mended projects. The establishment of
Nucleus Plants recommended by the Task
Force is primarily the responsibility of the
State Governments. Central Government
supplements their efforts by providing vari-
ous incentives and concessions. The criteria
for certification of Nucleus Plants together
with enhanced incentives/concessions for the
Nucleus Plants have already been announced
vide Press Note dated 27.4.83, copies of
which are available in the Parliament
Library.

Inclusion of Languages in Eighth Schedule

450. SHRI BHOGENDRA JHA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the district-wise figure of different
languages enumerated as mother tongues
and second languages during the census in
1981 in Bihar;

(b) what is the total number of persons
in the country speaking the languages
entered in the Eighth Schedule or the
Constitution as well as Maithili, Bhojpuri,
Nepali, Santhali, Rajasthani and other
languages not entered in the Eighth Schedule;
"and

(c) which are the languages not entered
in the Eighth Schedule and recognised for
State Public Service Commissions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
The required information is not yet
available,

(c) The information is not available.
It is being collected and will be laid on the
. Table of the House in due course.

Ostrich-Like Attitude of Centre About
Assam Problem

451. SHRI H.N. BAHUGUNA : Will
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the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government’s attention has
been drawn to the Editorial on Assam
(Indian Express 13 Cctober, 1983) drawing
attention to ostrich-like attitude of the
Centre about Assam problem;

(b) if so, what specific steps have been
taken to restore normalcy in Assam;

(c) what is the latest progress in the
detection of post—1971 foreigners;

(d) whether it is a fact that judicial
officers from outside the State expressed
their unwillingness to serve on the 23-
member Tribunal to be set up to screen the
cases put up to them; and

(e) if so, the action taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a)
Government’s attention has been drawn to
the Editorial on Assam in ‘Indian Express’,
dated 13 October, 1983. Government, how-
ever, do not agree with the opinion expres-
sed in the Editorial about the attitude of
the Centre.

(b) The State Government have
rehabilitated 3,27,449 persons affected by the
disturbances in Assam during February to
April, 1983. In, addition, the affected persons
living in camps in West Bengal are also
being sent to Assam in phases in accordance
with a programme drawn up by the State
Government of Assam and West Bengal.
The Government of India have provided
Rs. 98.92 lakhs for reconstruction of
damaged schools, hostels and college buil-
dings and another sum of Rs. 25.95 crores
was also provided for reconstruction of
52,818 fully and partially damaged houses
of the affected persons. Almost all the
1,595 bridges damaged have been repaired,

The State Government are taking all
possible measures to meet the situation
arising from the resumption of agitation.
The Central Government have provided
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necessary assistance to the State Government
in this task The situation is being carefully
monitored. The Illegal Migrants (Determi-
nation by Tribunals) Ordinance, 1983 has
been promulgated on 15.10.1983 for the
establishment of Tribunals for the detection
of illegal migrants. Decisions to construct
barbed wire fencing and lateral road all
along Indo-Bangladesh border, starting with
Assam, and to further intensify patrolling to
effectively check further infiltration are
under implementation.

(c) The State Government of Assam
have established twenty Tribunals by a
notification under the Illegal Migrants
(Determination by Tribunals) Ordinance,
1983. ’

(d) and (¢) As a result of the special
incentives offered to serving and retired
judicial officers of other States, their response
to serve as members of Tribunals in Assam
has been adequate. The Central Govern-
ment have forwarded the names of suitable
judicial officers to the State Government of
Assam for being considered for their
appointment on the Tribunals constituted
by them.

Committee to Check Hinderance to the
Growth of Public Sector Units

452, SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
INDUSTRY be pleased to state :

(a) whether it is a fact that a Committee
is proposed to be set up to review the
administrative checks and balances which
hinder the growth of Public Sector Units
under his Ministry; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) No, Sir.

(b) Does not arise.
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12.00 hrs.

SHRI K. MAYATHEVAR (Dindigul) :
We want to have a discussion on  the Sri
Lanka situation.

DR. SUBRAMANIAM SWAMY (Bombay
North East) : I gave an adjournment motion
on the Government’s handling of Sri Lanka
affair.

MR. SPEAKER : We have taken a deci-
sion to have a discussion on this. We have
already decided to have a discussion later
on.

SHRI K. MAYATHEVAR : The Special
emissary of the Hon. Prime Minister had
visited Sri Lanka twice. The Hon. Prime
Minister should make a statement on this.

MR SPEAKER : I tell you that this will
be discussed later on.

ot TET AYT (FERAYT): T F A7
aadaee ard 2 gfewal F 9T qAIATT
U FAT ag W & |

"’":(‘(/‘ { 8;&-{‘2":/7& s_o?.'),/);-:'/u‘/;
C ‘J.?Q-Jﬁ’j_b/-/.)),ggg{.,)é
Cxp/
g WEYI - AT A1 AL A7

=it 7sitT wygy : gfoerdd & wra s
T2 | FAT ERIU USAFHS AINA AES
faar srom 7 a1 Ar avee arfas

¢ forg 97 oo qewAAE WA a7

qegw wgtaa - § &9 A @ o4m
afsa may 73 /8Y fzar ) s &7 0
arg Zif IaFT A, ferwy FIATAN |

I will admit it. We have decided.

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Atrocities on Harijans, women
and Adivasis in Bihar and other places. It
is a very important issue concerning the
weaker sections of society. It should get
preference and the adjournment motion
should be accepted and discussed in the
House.
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MR. SPEAKER : It is not a matter for

adjournment.

sit 719 fasrg qEEm (BT ¢
ssasy Agiad, gaq qzar % fan afaswra

¥ faars faaars w1 wea far 2
weaw WEET | IAE! FEA 0|

St TR{FA@ qraFs FAT  HUIT

Fergaa 2 7
wEaw AEIET ¢ ATT AT IIH HTT |

sft Trafasma qraara : q2ar § g
arfzarfaay &1 geaq 1 7@l 91, BT
gw @l &1 soaifag fwar qar 2

MR. SPEAKER : Please come to me.

F17 §T F fga 797

SHRI H.N. BAHUGUNA (Garhwal) :
The question of atrocities on Scheduled

Castes and gang rape of 13 women at
Khagaria should be discussed.

MR. SPEAKER : We will discuss it after
some time.

SHRI NIREN GHOSH (Dum Dum) :
Prices of daily necessities of common people
are soaring high. Millions of people have
been driven below the poverty line.

MR. SPEAKER : We will discuss it later
on.

PROF. SAIFUDDIN SOZ (Baramulla) :
On every question whether relevant or pot,
Congress (I) Members bring in Jammu &
Kashmir and its Chief Minister. I must be
given a chance to explain the position before
the Parliament about. ... ...

(Interruptions)

MR. SPEAKER : Do not get panicky.
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Don’t worry. It is not a matter. Whatever
is brought under the rules, whatever is there,
it is a part and parcel. This is not allowed.
Don’t get panicky about discussion.

PROF. SAIFUDDIN SOZ : Mr. Bharadwaz,
the correspondent of ‘The Hindustan Times’
has floated a story ... ...

(Interruptions)

MR. SPEAKER : Not allowed.

PROF. SAIFUDDIN SOZ : The Home
Minister did not investigate into it. We
challenge it.

MR. SPEAKER : You may take it up

SHRIMATI PRAMILA DANDAVATE
(Bombay North Central) : The draft of the
Dewry Prohibition Act (as amended) has not
been circulated. Are you going to admit
it ?

MR. SPEAKER : We will discuss it.

SHRI RAJESH PILOT (Bharatpur) : The
power supply to the farmers of Rajasthan,
Haryana and UP is not adequate. There
should be a discussion on the subject. It is
a very crucial question.

MR SPEAKER : You please give it in
writing. We will do it.

st TS gAE qEE  (AAYY) ¢
@t oo, @ cefafreda 4 fefaafaq
F ATH 9T 00 UFTATZS FT AVHD & g2T

fear & -1
(zmagm)

MR. SPEAKER : Give something else.
Not like this.

PROF. K.K. TEWARY (Buxar) : We
have given notice of a Calling Attention on
the serious situation arising out of the acti-
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vities of extremists and secessionists in the
State of Jammu & Kashmir.

oSgW WEEw - 7T A A qgA &

Tar g

PROF, K K. TEWARY : We have given
notice.

HETW WEIGW :  AF AT | IAR!

FAETT LA |

SHRI RAM VILAS PASWAN (Hgjipur) :
I have given notice of an Adjournment
Motion regarding mass rape in Kbagaria
by policemen. 2,000 women were raped by
the police. It is not a simple matter,

SHRI INDRAJIT GUPTA (Basirhat) :
You are receiving a number of notices of
Adjournment Motion on the issue of conti-
nuing atrocities on the Harijans ... ...

WEQW WETT : T S, AT AT IAH
¥ | qq F19 S AT F@ E, a7 m9ET

7St |
We will discuss it later on.

SHRI INDRAIJIT GUPTA : Will you
allow a discussion ?

MR. SPEAKER : We have decided in the
Committee of which you are a part and
parcel, that we are going to discuss it

SHRI INDRAIJIT GUPTA : It is all right
if we are discussing it.

HEAR WEYAW : EW FAICT FIT § |
qTs F1E 7% T AG 2 |

We will discuss. Let the time come.

You will decide.
(samum)

FaT qrelt X FE AT §, A FA
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W Fg 9%7 ¥ AT a7 growy A gy,
T FT qFA & |

(sawem)

SHRI SATYASADHAN CHAKRABORTY
(Calcutta South) : In every Session we raise
this issue of atrocities on Harijans 1 am,
of course, new to the Lok Sabha. Right
from 1980, in every Session, we are raising
this issue, but no effective measures are
taken by the Government to stop it. You
were good enough to allow us to discuss; I
do not deny it. But the point is whether the
Government is good enough to take any
action.

SHRI RAM VILAS PASWAN : Why
not have a discussion on the Reports of the
Commissioner for the welfare of Scheduled
Castes and Scheduled Tribes ?

sweaw wgraw ;. feas war fear 2

atgat, §5 ar g fawar

=t T famrg q@aEw  gw dIee
T § THF AL H FEAT FC TR E |

weqe wgtaw ¢ §4 wAT gy faar

=it T\ faeg g - fagsw dF T
F F Agl g4 |

acTe AEAW ¢ AZ WITHT FHAD
g

st Tw fase amam ¢ wfaga
frqid a7 feewaa gar aifgn |

wEAW WEraw - A7 F9 g@E1 R0
2 | 5wt gy feewam Frat

You are welcome. I do not object to it.
No objection. I am ready to get anything
discussed.

SHRI HARIKESH BAHADUR (Gorakh-
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pur) : There should be a discussion on the
total failure of the Government in protec-
ting the Harijans, Adivasis and women.

(Interruptions)

st v @t (frafe) o AR
A gfeaal qr At 1 W £ AR
gAMR IAY GG # qT AT qgA  AZAL
g1 agh &Y awwre gfeaat &1 fgeroa
& i omad & 1 @yl gad @1 @
&1 g & iAWY AT IR

Weqs WEET © 9T AT 3 A1 |
st Fo A7 q7E |

st Few w77 qiy (@feTEE) W
Y 7 qF sgrarwee sera fRar g fa
e YT Frete § srawarfaar &1 i
& o1 vEY @ WX 3AF frEred fzar

w|e
(smem)
qeqW WETT | TW, AT agq g 44T |
(swaer)
Nothing goes on record.

(Interruptions)**

it o gro FM (fegdt mgAw)
#Y gearde Maw fear & fe saueEs &
ST qrA #Y T 9 @Y E, T 3w F A
aw W@ & &% 90 sfrma ea 9T ard
A AT W@ & | AR AN AGI & | A &
qr & A &7 qar & fear smar @
afeq agd & faard & ¥ o A
famar 21
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Heqw AENEY © 4 ) LT gTae § )

st FwEdt Araw agoon o carfAa
fafredt & wadiiz arn gfwar &1 wd
fau uF dae FrorAve @A § AT IR
fag madde grw gfsar & & Jar fem
2, a8 IF1T 987 ¢ AT 9y g1} IHUEE
F1 qFATE g1 @ 21 gATR arefaw fiyw
T g a1q IITE §

wEqw wgrew o 38 & guwar g afew
qg a1 UF €T gI9eE § H1T I§ YA

arfgd |

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : There is a news
item appearing in today’s Stratesman regar-
ding an ONGC contract where millions of
rupees are involved... ...

HeRW AFAT : AAIGH H T AT
AT &, IAFT O T ISAT SAT1@T |
You give me some notice. I will consider

it.

SHRI SATYASADHAN CHAKRA-
BORTY : There should be some discussion
on that. It has appeared in a very respon-
sible paper...

MR. SPEAKER : You know that, without
giving any motion, you cannot discuss it....

SHRI SATYASADHAN CHAKRA-
BORTY : I have given a motion.

MR. SPEAKER : We will consider it.
No question of Adjournment Motion.

st Aogge At : FF 1 ATAAT FITAT
2, 3w 9T =i gAY Tifge | swuEE &
Y TAHT @, AZF AR FOGAR
zafae g 9T w=9f gAY Trfgu o gawy
ataa &1 wywr fasar =g

** Not Recorded.
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MR. SPEAKER : Come and see me.
(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY It should be discussed in the
House.

WEQW WEIFW - AL W AT AR
T Frfeg

SHRI SATYASADHAN CHAKRA-
BORTY : No problem. I shall be seeing
you. But the question is that it should be
allowed to be discussed.

SHRI1 K. MAYATHEVAR : A discussion
on Sri Lanka Tamils problem... ...

MR. SPEAKER : I have given you a
promise that we will have a discussion.

SHRI K. MAYATHEVAR : It should
be held before the CHOGM meeting. Then
only it will be fruitful and useful for this
countiry......*

MR. SPEAKER : You are un-necessarily
raising it. Nothing goes on record.

st gegATTEw AfEar (I5AT) ¢ qeAW

WEIRT, I HFAGS § UF A3 §9

7€ Tar mifgat & FIT F1 TGO F AT

gl g faeet & &1 T | 9F FIE
mE E TG gL € |

weaw wgrEa : A9 (st Af6n

st aegde warg Wt (1) : f@gn

i faga fadt ag enx ga & afawia
KUY A6 g1 AL § |

weqe wgraw « A9 faew afag

ot wave waw ant : & faEws
frar g1

seq| WP ; FI R A1 F ¥
qar
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St T TEY © FSIE qEEA, AT
sAd @ fF 39 s ¥ aga ¥ fadr @iz
#1992 F qIHT gAE AT § | F@w-
g%, g fod qawg & a3 § | ag ag
19T 74 & frngd dua § o O
FTUFE G § IO g & | HhAw
q1E & | gATAITAT H BT 3 | IF A1
FgE aF T8 @ g1 A gI A7
@1 g

(sgaum)

weaer gy : §9 gw faar g 1 @
faasz fifag

=t AT /e e (§397)
T4 ST SR F AT, AAYTH qreta-
wredta gfeadl & wa & fad i s
ST d TN SEAATH AT A7 IR sreqqTSAl
# 3 wdf 98 @17 faar

weaey wEEy ¢ et S, &Y Erqd
g1 a1 fF gu feeawq w3 |

st UFAE @AwT mresy : qg Al
ATT F ATAAT HiQr § | gieerat v forgat
faeger @ax # &, agi agd AR 9T @
2, @ o @ & 1 qgh e aafad &
TFRTIET &1 4T |

weaw wgEy ¢ A9 §3 sy, &
g i

We are going to discuss that subject.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) : Nurses and other
para-medical staff recruited for Saudi Arabia
from Kerala have been held up in Delhi for
a number of days and they are having diffi-
culties in getting the visas. ... ...

* Not recorded,
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MR. SPEAKER : You give me something
in writing.

SHRI A, NEELALOHITHADASAN
NADAR : I have given an adjournment
motion.

MR. SPEAKER :
motion.

No adjournment

It can be taken up wunder Calling
Attention,

ot wArem anre (feame) @ wene
oY, & faaw 388 & uF  @aver Iam@r g
(emmwm) | 741 F%, 70 A1 faoe A
T AT AT FUT I 9T JATH FIA
) & qoF FgAr dgar g R
AT ATt F WA gFI G W afEw
UFoHTeHTE FIXM IAFT @A AN Frar
2 dura e gfaammr § et fggemm
#1F919 qaTg 81 TE R | A7 & Ffvardh
qqTd § |

weaw wEEg : § 3@ g |

it FAYTW qEE AT QF AT FT
TF @ F) gg o Ay |Ew F
gt fedt 7 g ¥ faararwg faar
strar 2 fr sawr grEdS w30

weqA REAQ : WA WAT qIAT &N
qgr 41

St AAIOW e EaE o, 3
a1 gfaz | & srowr aars & w9
qarg g 14T 2, T A 9T qIEEt A
STt & | A9 & AW AT FEAA G AgT
¢, o%. @ s, § |dar Ad

gene wgtay : awrgt S, A9 AG
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1T FT GR | AT AT IWT AIAT 4@
%ﬂr?wgml

(sazem)

seqq wgE - AT AN ghea
#1q agd AfFaz FwaT F 1 wOwr ag
FEd 1 afawr T8 & 5 ooy Am A
&1 A9 DAY a1 FE @ AT AT AN
M g ) g AT 2 R & e B &
arg-arg afsaw fegderfea o g, @l
FT JATZ7AT F | AW FI9T A gF T77 &,
Y At AFT FAAE T AT AT E )
& agt 713 w71 g 71 Agf wvar g Afww
Fauaarg v fFam s g g &
FTFIATZ, a8 W F27 Fga1 At adf
afem

& 7z amowt @A angar g fr &
fa® adf a7 a8 Far g | q9T qgr g,
AT AZF ATHT AT FIT &, AGATT A
qzd 2 | U9 AALH FT AT qgT 2 7
Freh g d #9 fFamT & e ow 5@ ars
¥ a7 grzw fafaeec @ w1 2 ok W
Fgd & garfas o, 4. &1L, FT F7T 09T
2 fr ag @z #41 A YA ¢ oa fH
378 qa@¥ & g var 41 T faar
o, dY. gr5. & JAWT T g fE
wreqrs 1 gfearon ¥ fear mar g
T {7 AL GAT & AT A TG g | IqH
fag s Wt FEFaTEr g Y SR | aw
Fzd ¢ fr & fema Y ama 7@ swan g,
ag 79T & |

(za@eTA)
HeqW AFIY : AT AR T AT FT

WE SEF AR H M YR qU T g
#T7 9aT Staw 39 9 fadT @ g qu
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ﬁatwirfarqaﬁiﬁ THHT ¥ AT
Lol

st srew fagidt aroda (7€ feeal) -
AT ATZT 7T FQ@ &, TY FHIA Fray
w%'

qeqW AEAY : AZT A FW@IE | FA
ag fawg faar o w@r ) s A& &%
IET TR

st e fagrdt avodat : @02 e
1€ A & ) vt gwA @y faawi qren
HIAAT A7 747 & | 347 garww favrg a8y
2 afgq oo

WEOW WENRY : WX 9IH &1 4T §,
&9 & fau vefaz fear &

=t FHTOR qEIE - FI0F F 7

weqer WERT : FAr9 w1 fHT & &9,
qg & AT AT |

st weFsita qred (ATTHAG) @ FqEqW
#gRg, a8 98 ¢ f& o7 W feael &
T ATE & AT 9% 987 §  fa=re g
fog &

WEYH WEITA © ATT I IW AT AT
g ag Hamarg

st weESitq g : § oF  gigar
FET IGAT § 5 araqg soF w7y &
T8 9T Sq79 ALY f2ar o1 @ & 1 -
qre & w77 fFaral #1 2w anft av  ad
faar &

weqw wgrew : guq feaar fear @,
fradt a1t fevmaw sa@m@ar & 7 o o
F@ON T qF U FT7 T8 & S0@rv |

ot WSl aTaw © HOF IQAIG HTATT
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19 AEY &7 @I @ THH! JW@A FT HE@
2

adiy w14, @« aqr fain a6t
wrar wa (s @Fﬂ!) : qdr g TE
oA Fraw Y FAifE 997 qF R TR
¥ IR mgE Al ¥ v fRar g ;W
T57 adY wgr oo fr fraal & gwedt
faw sqshoa #1 8 9 @ F1 f1
gaadt adt 2

st TIWATY HIAST TrEAT - g9 AT A
aAq & fag Fare & f& ard gwadf
st g, afew s fau g8 sfg @
el |

ot g=1 fag : oow gET & &R
Fraw! § O & qex Afexal F agh gaman
Tar, sgi-agt W T A FI AT
fT uve gearg  fafawy, giftwewz
fafreer & a@ & wwan feaEt 1
agraar femarg v @ ag & gwwa g
f o a% gt wgraqfa & feet aesme
T g frar

wfasy & WY 91 g F R Hgrar
fedt g ot & a ¥; @ 0
ats & feamyY #) gz & fau & fear
STTAT TFAT |

(sameT)

afes gw qv @ 3g AT FWM
srar 2 fe fral & ow & sarar #w
foar smar & 1 gwearn & fawre §
fram & fao foaar saer fear
ST g A FH 2 | 4 IQRE & |
FISET F gTU FT AT & F g
foaral & faw & &, ag m@ &
TAHT & @ST F § | (smewa)



341 Written Answers

weuw wgtaw : 9 W 9 fewwea
ATWIE

st weita arew ;g sfge fE
q2 hFEH 79 |

weqw Agiaw - WF ww@Er A ag
aar 1 wrgan g 6 o @l &1 S
Faigy g€ & SUET qTE  qHIEEHT fafa-

wreA i I IR g g fd FTRE,
TadT qorg A fY @|r e

In spite of that, We must look after
them.

s} gAY @) FOE F FATAT
FIAT W TForfroTo AR @AT W@T R |

weqw wErEw | WY ATRA JATHT AT
q IAFT FTE
1 can vouchsafe for that.

Fa 1 QT | Fifaw qdqw F fao
egpfa 3w 24

AgA qeama fag (9_aw) o 7T
fazs g & fF 124 s90 &1 A1T G
q @7 | gWIL G ITT wI@ H 0

WEQW AENEY : FF Frfew FIAT AT
w®R

(saaem)

MR. SPEAKER : Nothing goes on
record. Not allowed, Sit down,

off Fradt AR WA AGF T
FT q5g & JgF TGN 1@ T E

Seqer wEYaw ¢ AT 3 ATEC |
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st o ga fag (fedema) :
¥ swg fafaeee &1 e 2o & q99
¥ fafasrs arfeq fear ar)

wew wEkEw : A1 §3 ALY |

(Interruptions)**

MR. SPEAKER : Not allowed. You
come to me.

SHRI N. K. SHEJWALKAR (Gwalior)
Sir, the Hon. Minister has every right to
intervene but we should also be given an
opportunity to speak when he says some-
thing which is incorrect.

(Interruptions)**

MR. SPEAKER : No. Not allowed.
You come to me.

The matter is coming up tomorrow.

PAPERS LAID ON THE TABLE

Notifications under Industries (Development
and Regulation) Act ’

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI): 1 beg to
lay on the Table a copy each of the follow-
ing Notifications (Hindi and English
versions) under sub-section (2) of section
18AA of the Industries (Development and
Regulation) Act, 1951 :—

1. S O.631 (E) published in Gazette
of India dated the 3rd September,
1983 regarding extension of period
of take over of management of
Messrs Krishna Silicate and Glass
Works Limited, Calcutta, beyond
five years.

2. S.0.693 (E) published in Gazette

** Not recorded,
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of India dated the 29th September,
1983 regarding extension of period
of take over of management of
Messrs Shri Janki Sugar Mills and
Company, Doiwala beyond five
years.

3. 8.0. 696 (E) published in Gazette
of India dated the 29th September,
1983 regarding extension of period
of take over of management of
Messrs Cauvery Spinning and Weav-
ing Mills Limited, Pudukottai,
beyond five years.

[Placed in Library. See No. LT-70(1/83]

Twenty-First Report etc. of Deputy
Commissioner for Linguistic Minorities in
India from July 1980 to June 1981

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : I beg to lay
on the Table :

1. A copy of the Twenty-First Report
(Hindi and English versions) of the
Deputy Commissioner for Linguistic
Minorities in India for the period
from July, 1980 to June, 1981.

2. An Explanatory Note (Hindi and
English versions) in regard to the
Report.

[Placed in Library. See No. LT-7012/83]

Notifications under Pensions Act, Central
- Industrial Security Act and All India
Services Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P VENKATASUBBAIAH) : 1 beg
to lay on the Table :

1. A copy of the Payment of Arrears
of Pension (Nomination) Rules,
1983 (Hindi and English versions)
published in Notification No. 26
(3)—Pension Unit/82 in Gazette of
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India dated the 26th August, 1983
under section 16 of the Pensions
Act, 1871, i

[Placed in Library. See No. LT-7013/83]

(i

(ii)

A copy each of the following Noti-
fications (Hindi ~and English
versions) under sub-section (3) of
section 22 of the Central Industrial
Security Force Act, 1968 :—

The Central Industrial Security
Force (Seventh Amendment) Rules,
1983 published in Notification No.
GSR 732 in Gazette of India dated
the 8th October, 1983.

The Central Industrial Security
Force (Sixth Amendment) Rules,
1983 published in Notification No.
GSR 803 in Gazette of India dated
the 5th November, 1983.

[Placed in Library. See No. LT-7014/83]

(i)

(iii)

(iv)

A copy each of the following Noti-
fications (Hindi and  English
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951:—

The Indian Administrative Service
(Fixation of Cadre Strength)
Seventh Amendment Regulations,
1983 published in Notification No.
GSR 588 in Gazette of India dated
the 13th August, 1983,

The All India Services (Discipline
and Appeal) Amendment Rules,
1983 published in Notification No.
GSR 612 in Gazette of India dated
the 20th August, 1983.

The Indian Police Service (Pay)
Fourth Amendment Rules, 1983
published in Notification No. GSR
657 in Gazette of India dated the
10th September, 1983.

The Indian Police Service (Fixation
of Cadre Strength) Third Amend-



v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

Papers Laid

ment Regulations, 1983 published
in Notification No GSR 658 in
Gazette of India dated the 10th
September, 1983.

The Indian Police Service (Fixation
of Cadre Strength) Fourth Amend-
ment Regulations, 1983 published
in Notification No. GSR 674 in
Gazette of India dated the 17th
September, 1983.

The Indian Police Service (Pay)
Fifth Amendment Rules, 1983
published in Notification No. GSR
675 in Gazette of India dated the
17th September, 1983.

The Indian Administrative Service
(Fixation of Cadre Strength) Eighth
Amendment Regulations, 1983 publi-
shed in Notification No. GSR 676
in Gazette of India dated the 17th
September 1983.

The Indian Police Service (Fixation
of Cadre Strength) Fifth Amend-
ment Regulations, 1983 published
in Notification No. GSR 678 in
Gazette of India dated the 17th
September, 1983.

The Indian Police Service (Pay)
Sixth Amendment Rules, 1983 publi-
shed in Notification No. GSR 679
in Gazette of India dated the 17th
September, 1983.

The Indian Administrative Service
(Appointment by  Promotion)
Second Amendment Regulations,
1983 published in Notification No.
GSR 711 in Gazette of India dated
the 1st October, 1983.

The All India Services (Death-cum-
Retirement Benefits) Third Amend-
ment Rules, 1983 published in
Notification No. GSR 712 in
Gazette of India dated the Ist
October, 1983.

The Indian Police Service (Fixation
of Cadre Strength) Sixth Amend-
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(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

\
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ment Regulations, 1983 published
in Notification No. GSR 730 in
Gazette of India dated the 8th
October, 1983,

The Indian Police Service (Pay)
Seventh Amendment Rules, 1983
published in Notification No. 731
in Gazette of India dated jthe 8th
October, 1983.

The All India Services (Provident
Fund) Second Amendment Rules,
1983 published in Notification No.
GSR 733 in Gazette of India dated
the 8th October, 1983.

Police  Service
(Appointment by Promotion)
Second Amendment Regulations,
1983 published in Notification No.
GSR 735 in Gazette of India dated
the 8th October, 1983.

The Indian

GSR 750 published in Gazette of
India dated the 15th October, 1983
containing Corrigendum, to Noti-
fication No. GSR 344 (E) dated
the 20th April, 1983.

GSR 751 published in Gazette of
India dated the 15th October, 1983
containing Corrigendum to Noti-
fication No. GSR 345 (E) dated the
20th April, 1983.

GSR 752 published in Gazette of
India dated the 15th October, 1983
containing Corrigendum to Notifica-
tion No. GSR 345 (E) dated the
20th April, 1983.

GSR 753 published in Gazette of
India dated the 15th October, 1983
containing Corrigendum to Noti-
fication No. GSR 345 (E) dated the
20th April, 1983.

The Indian Administrative Service
(Appointment by  Competitive
Examination) Amendment Regula-
tions, 1983 published in Notification
No. GSR 757 (E) in Gazette of
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India dated the 29th September,
1983,

(xxi) The Indian Police Service (Appoint-
ment by Competitive Examination)
Amendment  Regulations, 1983
published in Notification No, GSR
758 (E) in Gazette of India dated
the 29th September, 1983.

(xxii)  The Indian Forest Service (Appoint-
ment by Competitive Examination)
Amendment  Regulations, 1983
published in Notification No. GSR
759 (E) in Gazette of India dated
the 29th September, 1983.

(xxiii) The Indian Administrative Service
(Appointment by Competitive
Examination) Second Amendment
Regulations, 1983 published in
Notification No. GSR 820 (E) in
Gazette of India dated the 3rd
November, 1983.

(xxiv)  The Indian Police Service (Appoint-
ment by Competitive Examination)
Second Amendment Regulations,
1983 published in Notification No.
GSR 821 (E) in Gazette of India
dated the 3rd November, 1983.

(xxv) The Indian Forest Service (Appoint-
ment by Competitive Examination)
Second Amendment Regulations,
1983 published in Notification No.
GSR 822 (E) in Gazette of India
dated the 3rd November, 1983

[Placed in Library. See No. LT-7015/83]

Notification under Income-Tax Act,
Notification Correcting Notification No. 17—
Customs of 25.1.1979 and Report of CAG of
India for 1982—Union Govt, (Commercial)

Part VII

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : I beg to lay
the on Table :

1. A copy of the Income-tax (Eighth
Amendment) Rules, 1983 (Hindi
and English versions) published in
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Notification No. SO 789 (E) in
Gazette of India dated the Ist
November, 1983 together with an
explanatory memorandum, under
section 296 of the Income-tax Act,
1961.

[Placed in Library. See No. LT-7016/83]

2. A copy each of Notification No.
GSR 767 (E) and GSR 768 (E)
(Hindi and English versions) publi-
shed in Gazette of India dated the
30th September, 1983 together with
an explanatory memorandum mak-
ing certain amendment to Notifica-
tion No. 17-Customs dated the 25th
January, 1979 so as to add those
hospitals which are in the process
of being set up and also to extend
the benefit of exemption to import
of auxiliary equipments required
for the setting up/running of
hospitals.

|Placed in Library See No. LT-7017/83]

3. A copy of the Report (Hindi and
English versions) of the Comptroller
and Auditor General of India for
the year 1982—Union Government
(Commercial) Part VII—Resume of
the Company Auditor’s Reports
and Comments of Accounts of
Government  Companjes, under
article 151 (1) of the Constitution.

\Placed in Library. See No. LT-7018/83]

12.20 hrs.
ASSENT TO BILLS

SECRETARY : Sir, 1 lay on the Table
following nine Bills passed by the Houses of
Parliament during the last session and
assented to since a report was last made to
the House on the 26th July, 1983 :—

1. The Delhi Motor Vehicles Taxation
(Amendment) Bill, 1983,
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2. The Administrators-General (Amend-
ment) Bill, 1983.

3. The Appropriation (No. 4) Bill,
1983.

4. The Delegated Legislation Provi-
sions (Amendment) Bill, 1983.

5. The Appropriation (Railways)

No. 4 Bill, 1983.

6. The Copyright (Amendment) Bill,
1983.

7. The Hindu Widows' Re-marriage
(Repeal) Bill, 1983.

8. The Jute Manufactures Cess Bill,
1983.

9. The Vegetable Oils Cess Bill, 1983.

2. Sir, I also lay on the Table copies,
duly authenticated by the Secretary-General
of Rajya Sabha of the following eight Bills
passed by the Houses of Parliament during
the last session and assented to since a
report was last made to the House on the
26th July, 1983 :—

1. The Cantonments
Bill, 1983,

(Amendment)

2. The Electricity (Supply) Amendment
Bill, 1983.

3. The Salary, Allowances and Pen-
sion of Members of Parliament
(Amendment) Bill, 1983.

4. The Arms (Amendment) Bill, 1983.

5. The Societies Registration (Delhi
Amendment) Bill, 1983.

6. The Jut> Manufactures Development
Council Bill, 1983.

7. The National Oilseeds and Vege-
table Oils Development Board Bill,
1983,

8. The Emigration Bill, 1983.
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12.22 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCEj

Reported Shortage of Small Coins and
Currency Notes of Small Denominations

SHRI HARISH RAWAT (Almora) : I
call the attention of the Minister of Finance
to the following matter of urgent public
importance and request that he may make a
statement thereon :

““The reported shortage of small coins
and currency notes of small
denominations and steps taken by
Government to meet the situation.”

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Mr. Speaker,
Sir, I rise to make a statement about the
alleged shortage of small coins and small
denomination notes. At the outset, I wish
to allay the apprehensions of the members
of the public about shortage of small coins
and notes of small denominations and say
that efforts are being made to step up the
output of small coins and also ensure
availability of small denomination notes in
sufficient measure to meet the needs of the
public.

1 wish to deal with the issue of
shortage of small coins first In order to
meet the growing requirements of coins,
Government had initiated §during the]last
two years various measures to ensure
availability of small coins in a greater
measure”, to the public. The Hyderabad
Mint, which was to have been closed, is
being continued. In order to boost output
in the three mints, an incentive scheme
designed to motivate the workers to give
higher output has been introduced. Besides,
the number of working hours per shift have
been increased from 48 to 54 perfjweek in all
the three mints this year. 1 am glad to say
that as a result of the various measures
taken by the Government to set up output
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of coins, against an output of 525 million

pieces in 1981-82, output rose to 660 million-

pieces in 1982-83. In the first 6 months of
the current year, production was 483 million
pieces against 326 million pieces in the
corresponding period of last year. Overall
production during the current year is
expected to be at least 1050 million pieces
against 660 million pieces in the year 1982-83.

Adequate attention is also being paid
to ensure a proper product-mix. The re-
introduction of 20 paise coin in 1982-83 is
expected to meet the requirement of small
coins to a large extent. Production of 260
million pieces of this coin is planned for
this year against which production in the
first 6 months is 116.5 million pieces.

As regards the availability of one and
two rupee notes, this must be considered
,along with the increasing production and
supply of one and two rupee coins. Ever
since the introduction of the cupro-nickel
one rupee coin in 1975, an increasing number
of one rupee coins are being released for
circulation with the result that against 78.5
million pieces introduced as on Ist April,
1975, the number of cupro-nickel one rupee
coins in circulation has touched 1216 million
pieces by the end of January 1983. In the
year 1982-83, 31 million pieces of two rupee
coins have also been produced and supplied
to the Reserve Bank of India. In the
current year, a production of 300 million
pieces of one and two rupee coins is
envisaged.

Ever since the introduction of cupro-
nickel one rupee coin in 1975, the production
of one rupee notes is being gradually brought
down. However, the total number of rupee
notes and coins taken together in circulation
is being maintained at a satisfactory level.
In April 1982, the Government decided to
progressively phase out one and two rupee
notes by increasing the availability of one
and two rupee coins. There seems to be an
apprehension that this will be done without
due regard to the convenience of the public.
The intention, however, is to do it ina
gradual manner after ensuring the availability
of the requisite number of one and two
rupee coins to replace the notes. So far as
the two rupee notes are concerned, the

production is being kept up at a very
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satisfactory pace. In fact, the number of
two rupee notes in circulation has been
increasing steadily. Between 1st April, 1980
and Ist February, 1983, the number of two
rupee notes in circulation has gone up from
1073 millions to 2100 millions. Thus, in a
short period of less than 3 years, the number
of two rupee notes in circulation has virtually
doubled. It may thus be appreciated that
the availability of two rupee notes is
maintained at a very satisfactory level and
the phasing out of the notes will be done in
a gradual manner without any inconvenience
to the public. Efforts are also being made
to ensure production of Rs. 5 notes at the
level of 1100 million piece per year. Thus,
all possible efforts are being made to meet
the needs of small coins and small
denominaticn notes.

12.25 hrs.
[MR. DEPUTY SPEAKER in the Chair

Sir, with your permission, I want to ada
a small para to the statement.

MR DEPUTY SPEAKER : Yes, you can
do so.

SHRI JANARDHANA POOJARY : Sir,
I wish to take this —opportunity to inform
the Hon. Members that we have issued
instructions that the number of one and two
rupee notes to be produced should not be
cut out at least til December, 1984.

st g0m Traw c AT 39 /A
ey gare fax § ) zg i 3N
JIHEIT & w3 97 AT JATLAAE. &
AT 9T FLA Azg § FAT A IT-
afser wY GaTed F fro agd & Faw I
§ 0 3% ¥ g9 FI A IF A8 9
oo &t & 1 freweg zEd fao @ ek
ATHTT 9T FY 90T 2 |

a7 qgaad g i 6T 3 e feafy
7z & v 7w § g dfer e oF w9y
w1 Az fawrfay T o=r" G &1 fewe
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Afay a1 FeRY 9@ G§ FW AN
frafe & 7df Srar? M Fgar & f ar v
quTd Gy & a@T A g e | whw
IqF qT9 F1AY TG gy 2 I ATEA Q4T
FZT 9T A AIAL AT § |

qILT EIHT TATT T OF TIAT AT
qEAT £ 1 TH W F AFILOU FAGAIG
#Y WIgAT Gar giar & | IFMIT FqUH
HIT T A1 YT T0F & A IqFT T
YT FFT AT TG FT A A AT 75 99
% fau ag w3 o dar ozer gem Ad
2, 22 gU ¥ ¥ 13y A ga ardr N
gras 7ifgg fadd | F15 W Fm FET
g1 5t 312 faawt 1 g% g=dr & a1
T I AL &7 &

az qIFT 1 7T & fa fuad 3%
¥ 217 fasd &1 F1 qgfeq a1 §  I9-
7= g arfe =R s wfaw g7 mEs
gr a1 7 g, faez afqsr av w1aa faswer ar
@ &, 38% arage A T Aigw & ar
IAFT FISRIATITERS ATH 1T IST  qFA
e ugr agf g v =rfga, ag
arqFr qrfaea &

AT AT @A qT AT FHY gE & oW
aT WA # G19 FT FE IFFT FI0O 98
ar a8 & f& srst e e g7 qfeEw g @
217 97 {7 qqq IR F wgr & fF
aai A8 2, f&e ot g8 g% & grqgar
F1 UFT ¥ fau sarFIA II1F F FFIC
q AT IS AT @ B, AZ AW qATT |

A% A fasd w3 & A
wraAT At G218 aFAY & gafy suE fa
gz @ afFw SEET gwidt Sg@m A
grar & waifs gifesr gre-er afaw g3
gt & 1 TFT VA & X T FAr HT
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®E? arurdm mar e food %
& fefegeqa afam ov ot s91d § a8
$g AN & arq fe @d & o W &
F g97 F@ F #T T@ IER rfe-
frfras @afedy dar &@ 7 sifaw
FI3 2 a1 oeY feafg 7 g @ AwA
# fod st Fmr e o @ &, e faw
HTT g weHe ¥ g fFar 1 wyar
ZhFT Y ez F1 )

st amgEt fgma § avET dog ¥
fagear & fr & 7alT 1 e A aog
¥, FZf FIT FALEE FY I9g ¥ 9qiQ
FEa grgan g & & a1 fae Sfaw
97 qafeq F1a9 AT TiE 87 O* fqum &
st g aar fear @, & wwwar g fF
et se7@ ¢ sa7 & A o &
feafa a8t ga¥ir | @7 afas sIg &1
e gAT Arfgd aifd s &1 srew
T FTAFN AATIA A TG | gWaAT A
AT F4T FI9 IS T F 7

gt g1 aar @ i foord §% @wa
T FIAT A1 F1a9 fawz @ $7 9m@r
2o afs w7 @ Far & ar fam
oyt & wfr faawo giar g o
aug g7 feoq aF awrg 7@ $T a1 2
foraat awiz § o+t Ffear 7y @ S
¢ zad fad 9o Fr Faw oI W1 @

g7

uF F1707 997 ¥ 78 o fawer &
| #YT 2 ®o ¥F FI4F HTIX BIA #
Fifaa #1 2 afea qzvam &1 faz gus
E & FIT0 & T AT TZ § | AAYT
Y7 3 fazg § sraary g | fogodte
7 oft g1 a1 fr gaat Al &1 feodw
Fvar arfgd | T fa oy a5 Feoorg a7
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gf 2 afas Sax fre qTozaT g
BT 3 ®o F AT BIGA F1 FWg T FE
gl 1T A FEw A GEw g g
g Y@ & A gated dear ¥ w9 &
AT B 17 |

fed &5 afga v & wdefw@
gt &, wae maAde afgw g7 fagwt AN
FHT FY q9E § I7T 14T AR FT AW H
Far feafqs =@ @ & @ N9 AN-
zfr agt @it &\ 59 FW A qh aw@
¥ frad a5 gz @1 fem mar @ fawd
qE #X @gd & FW a1 TgAeE
afasr a7 9fy grArefon g guaYy syawar
g 30 7 FhifE FE § ogwFT A
arg g, Sg% fawg & #1€ mesw A @1,
FIETIOT WA FT FI1E gL T & AR
AT LI T Afaed F ) q@: 7@ g
1 smraw feafs &1 QFF F fo
Taade afgw 9T W sioe wEefor g
va% fa¥ a9 F31 F39 I3 AT W@ E 7
¥ 39T & A gz @ fasw § e
Td & 9% F9T T AT E |

SHRI JANARDHANA POOJARY : Sir,
1 share the concern of the Hon. Members.
It is true that there are complaints pouring
in from various agencies throughout the
country regarding the shortage of coins and
notes. In fact, it is a temporary shortage
because we have already taken measures and
they have been mentioned in our main reply.
The impact of it would be felt during the
course of the year and much more in the
coming year and it is likely that the short-
age will vanish. That is the expectation of
the Government and the position is likely to
improve.

So far as melting of the coins is con-
cerned, I may mention that it is not at all
‘economical for the people who are melting
it. I may be permitted to give the cost of
metal in the coins. So far as Rs. 2/- coin is
concerned, the metal cost is 30.61 paise. So
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far as Re. 1/- coin is concerned, it is 23.13
paise. So far as the 50 paise coin is con-
cerned, its metal cost is 18,90 paise. The metal
cost of 25 paise coin is 9.59 paise. I don’t
think you require the metal cost of 20, 10
and 5 paise-coins. So, melting of coins is
not at all profitable.

So far as the hoarding is concerned, I
don’t think the people are hoarding it for
the purpose of melting. But there are
complaints that the people are hoarding it
for the purpose of selling it at a premium.
This has been particularly noticed in
Bombay. The Maharashtra Government has
taken action in ten cases.

Now, coming to its production, I place
before the House statistics to show whether
there is any improvement.

So far as the Calcutta Mint is concerned,
in the month of June i.e. before the incentive
scheme as on June 1981, the production was
16.82 million pieces. After the incentive
scheme, as on September 1983-in between this
period of June 1981 and September 1983,
after the introduction of this | incentive
scheme—the production has been 29.65
million pieces. That is an increase of 12.83
million pieces. In other words, the increase
is of 76.25%

So far as Hyderabad Mint is concerned,
prior to March 1981, i.e. prior to the incen-
tive scheme, the production'was 17.99 million
pieces Now, after the incentive scheme, the
production in the month of September 1983
is 28.14 million pieces. That is an increase
of 10.15 million pieces or 56.4% increase,

In the case of the Bombay Mint, prior
to the incentive scheme, the productions in
the year 1981, was 18.85 million pieces in
December, 1981. As on September 1983, after
the introduction of the incentive  scheme, it
was 36.31 million pieces. There'is an increase
of 17.46 million pieces i.e. 92.6%.

So, if you take into consideration the
production in all the Mints in September,
1982, before the incentive scheme was intro-
duced in Calcutta and Hyderabad Mints, it
was 55.84 million pieces. In September
1983, it was 94.10 million pieces i.e. 38.26
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million pieces increase. The total increase
on all India basis is 68.5%.

So, because of the steps taken by the
Government, there is an increase. And as
the Hon. Member has expressed the concern,
the Government is also equally concerned
about the coin shortage in the country and
several steps have been taken to ease the
shortage in the country. We have given
instructions to the Chief Secretaries of all
the States to take remedial measures, and
also take action against these hoarders. We
have also advised the Reserve Bank to tone
up their administration with regard to the
public distribution of coins. It is true that
the Reserve Bank did not lift the stock
on time. That was one of the reasons
for reduction in production also.

SHRI HARIKESH BAHADUR (Gorakh-
pur) : This scarcity is due to the callous
attitude of the Central Government and the
Reserve Bank of India. What the Hon.
Minister has said is not at all convincing.

This matter has been discussed in the
House time and again. There was an assu-
rance from the Government side that this
scarcity would be removed and people would
not suffer because of it; but we find
that this is a perpetual problem, and people
are harassed. In fact, shortage of coins
is a very serious matter. It has become a
matter of grave concern, but the Central
Government ' is not looking into the matter
and trying to solve it effectively.

1 was going through some Debates. I
found that this matter was raised once in
1971 also. Since then, it was continuously
being raised. It is being discussed here, but
the problem is never solved.

There are some people who are involved
in hoarding also. The Hon. Minister has
accepted it, and said that some action will
be taken. 1 do not kmow what kind of
action is being initiated.

The Minister has said in his reply :
“Further, the total number of rupee
notes and coins taken together in
circulation, is being maintained at a
satisfactory level.”
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It is a very misleading statement. If it
is really being maintained at a satisfactory’
level why do we have this shortage ?

Sometime back, it was alleged by the =
Finance Minister of West Bengal that in
Calcutta. production of coins was reduced
in the Mint there, by 75% or 76% and also
that they were not paying workers' dues. ‘

SHRI SOMNATH CHATTERIEE
(Jadavpur) : Yes, I am the President of their
association. They are depriving us of Rs. 25
crores. Repeated representations have been
made; the Ministers have made a commit-
ment. But they are not paying.

SHRI HARIKESH BAHADUR : In June
1983, in the Calcutta branch of the Reserve
Bank, there was shortage of 5, 10, 20 and 50
paise coins. There has been a lot-of mis-
management in Calcutta.

SHRI SOMNATH CHATTERIJEE
There was an explosion.

SHRI HARIKESH BAHADUR : There
is shortage of coins in Calcutta, Bombay
and scarcity of one rupee notes in Delhi.
Here, in the branch of the State Bank of
India in Parliament, if you go and ask for a
rupee note, sometimes they say it is not avail-
able. 1 have already narrated things that
are happening in the capital, and in Bombay,
Calcutta and all the major cities of the
country, I do not know what is happening
in small towns and in villages where poor
people live

Hoarding of the notes is a very seri-
ous problem, which even the Reserve Bank
people sometimes accept. If you talk to them
privately, they will say that hoarding is
taking place.

But the solution is not being brought
about by this Government and the Govern-
ment is in fact not keen to slove this prob-
lem In view of all these things which I
have said and the Minister has replied to,
I would like to ask a few questions.

My questions are:—

(a) Whether the Government will give
instruction to the banks to open
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separate counters to provide coins to
the people, and

(b) Whether Government is going to in-
crease production of coins; what is
the average production at the moment
per day—because previously 1 have
told you that there has been reduc-
tion in the production in the Calcutta
Mint and similarly at other places
also if there has been reduction, I
would like to know what is the
average production per day ?

(c) What are the steps being taken to
overcome this problem ?

(d) Whether the Government is going to
enact a law to check the hoarding of
coins, one rupee notes, etc.

MR. DEPUTY SPEAKER : Very specific
questions.

SHRI JANARDHANA POOJARY : 1
am also very happy to know that he has put
the charge on the Central Government that
the Central Government is complacent and
the Government is not working, Sir, un-
fortunately in the year 1977—I will give the
date also, 1st April, 1977—the then Govern-
ment has taken the decision to reduce the
working hours from 60 to 54 hours and in
the year 1978 once again the working hours
of the shift were reduced from 54 to 48
hours. Why ? Because there were some accu-
mulations of stock in the mints and the actual
production in 1979-80 was 550 6 million
pieces. The off-take of the Reserve Bank of
India at that time was 739.4 million. The
balance with the mint that means the stock
lying with the mint was 665.2. So, can
we infer that ther¢ was no demand in the
year 1979-80. The Reserve Bank of India did
not lift the stock and what was the position
in the year 1980-81 ? The production was
552 million and the off take was 860.5; the
balance in the mint was 359.2, so here was
an impression that the available capacity
was more than that was required. So this im-
pression led to a conclusion that we should
close the Hyderabad mint. A decision was
taken to close the Hyderabad mint and we
reversed that decision and it is being conti-
nued now. On the contrary, the Hyderabad
Mint will be modernised. These are the
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steps taken. Now, if you place the responsi-
bility and if you are going to charge our
Government for whose word ?

SHRI HARIKESH BAHADUR : There
was no scarcity at the time. But today there
is scarcity.

SHRI JANARDHANA POOJARY :
So, the Reserve Bank did not act during
that period.

MR. DEPUTY SPEAKER : He can also
take the credit. He was with you for some
time.

SHRI JANARDHANA POOJARY : So,
I do not want to tell all these things.
Because you charged this Government, the
present Government, it was incumbent on
me to rebut the charge. So far as that
aspect is concerned, I can say, our Govern-
ment is working and that we are not
at all complacent, we are not at all in-
different; on the contrary we have taken
very effective steps and I have mentioned
that there is improvement in production and
also we have introduced efficiency. On the
contrary, a proposal is there to introduce a
second shift in Calcutta Mint. It is under
active consideration, for your information.
So, this is the position.

SHRI SOMNATH CHATTERIJEE :
What about explosion ?

SHRI JANARDHANA POOJARY :
So, far as the explosion is concerned, an
enquiry has been ordered. They are taking
into account all the implications and ramifi-
cations. A thorough investigation will be
done.

SHRI SOMNATH CHATTERIJEE : That
is there in orderto fcover up the whole
thing.

SHRI JANARDHANA POOJARY : I
assure you that we will be very serious about
it and there will not be any cover up.

SHRI HARIKESH BAHADUR : Is
the Government thinking of enacting any
law to check hoarding ?
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SHRI JANARDHANA POOJARY :
There is already a penal provision for
melting purposes. Now we have to see the
implications and remifications also. If we
take action against the people who are
keeping the stock of coins in their houses
for any purpose, and make it an offence,
what will be the reaction of the people ?
The people will come and say that there
is harassment. That is way, we are examin-
ing that aspect also.

SHRI KAMAL NATH (Chhindwara) :
I do not think there is any complacency on
the part of the Government because it is
very clear that the production is rising.
There has been a continuous increase in the
production in the mints over the last couple
of years. However, I think, it is not a
question of producion alone. It is true
that production is rising. But in the
contexr of the shortage, production rising
becomes irrelevant. The point is whether
we are able to quantify the shortage and
correctly quantify the demand. We are
stepping up the supply from year to year.
But this may be in relation to an erroneous
demand calculation. 1 think that some
attention should be given to quantify what
is the actual demand of the coins and small
notes. Then we should correlate that with
the supply and production. After we have
quantified the demand, it may be necessary
to have another mint and may be to step up
production further. We have to be cons-
cious of this shortage because this shortage
leads to many things. One of the things
which it leads to is corruption. When you
are in a bus, if you give a 50 paise coin, you
are not returned the balance amount Once
this tendency starts and people are made
to pay a higheer price because of the shortage
then it will lad to more and more problems.
I must draw Government’s attention to touts
standing outside banks for changing large
notes into small coins and small notes. If
you want to change a hundred rupee note
to one rupee or two-repee notes oOr coins,
they take a Commission of 10 percent. So
there is cornering of small coins and notes,
All the necessary change which is required
is available with them. What is really
happening due to the shortage is that touts
are minting money at the cost of the
people. -

I was in my own district a couple of
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days back. There a lot of people complain-
ed to me that there are no small coins and
small notes. This news is as old as day before
yesterday. It is not a question of merely
supplying them in Delhi alone but we have
also to ensure that the change reaches the
interior districts where the real usage of
small notes and coins is more. I think
more emphasis should be given on the distri-
bution aspect.

Another thing is that this shortage of
small notes leads also to forgery. People
wanting to change hundred rupee notes into
small notes in order to save money will be
fooled into forged notes.

I have some one-rupee and two-rupee
notes with me. They are in such a morbid
condition that I do not know whether they
will come out as one piece if I keep them in
my pocket for 2-3 days. The other point is
that these notes have no consistency. You
do not know which is forged and which is not
forged because this looks like a different
type of note and rhis looks like a different
type of note. I will lay them on the Table
of the House. They are signed by the same
person. In one, the number is on this side
and in the other it is on this side. So, it is
very difficult to know which is the forged
note and which is not the forged note.
These are signed by the same person, so, I
presume when the same Finance Secretary
was there, he had signed them both.
Even the size is slightly different, it seems
these notes are shrinking—may be in value
also—but we do not mind the note shrinking
as long as the value does not shrink. So,
he should also do something about having
proper notes. I do not really know whether
these notes will last till tomorrow morning
in my pocket.

MR. DEPUTY SPEAKER : You
never keep one-rupee notes.

SHRI KAMAL NATH : This one also
I may bs spending with my friends in the
Central Hall. So, my specific question is
whether the Government will make efforts
to quantify the shortfall and reassess the
demand and after reassessing the demand,
whether they will reassess what should be
the correct supply position because, as I
said, increase in supply is not adequate, is
not enough, because shortage is continuing ?
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It is not a question of production or increase
in production alone, it is. a question of
meeting the shortfall,

SHRI JANARDHANA POOJARY :
Sir, the Hon. Member has come out with a
suggestion and, in fact, we are seized of the
matter., RBI has already quantified the
demand and if the Hon Member wants, I
can give the figures also. RBI demand for
1983-84 is for 5,350 million pieces and the
capacity of BNP, Devas and CNP, Nasik is
4,800 million pieces. So, the gap between
the demand and the capacity is 550 million
pieces and we are taking long-term measures
to step up the output. The Hon. Member
has stated that some malpractices are being
done in the Reserve Bank of India and also
in some other places. So, we have taken
cognizance of this. We have written to the
Chief Secretaries also of all the State
Governments and it is for the law and order
authorities to take action. We have also
advised the Reserve Bank to take effective
me:sures to curb these malpractices.

SHRI KAMAL NATH : Sir, should I
lay these notes on the Table ?

SHRI H.N. BAHUGUNA (Gurhwal) :
Sir, the Government will be richer by two
rupees.

MR. DEPUTY SPEAKER :1 am not
permitting Mr. Kamal Nath.

SHRI HN. BAHUGUNA : Sir, the
question regarding shortage of coins has
been in existence for quite some time. The
first time this question was raised on the
Floor of this House by some friends was on
the 4th of March, 1983. Earlier than that,
in 1982, the newspapers had come out with
regard to the shortage of coins -Economic
Times, Indian Express and so many other
papers. Now, the first question that arises
is whether this Government is not bothered
about what is being written by the Fourth
Bstate. In a democracy, Government
should normally take notice of what has
appeared in the Press and react or act,
cither contradict or say whether this is all
right. My first charge, and, therefore, the
first question, is whether in the Financs
Ministry, there is a system of overseeing the
public criticism through the Press or public
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questions being raised through the Press for
rectification at the appropriate level or not ?

Secondly, the Hon. Minister in his
statement has said the same old thing that
they are producing more to meet the increas-
ing demand. But he has failed to point out
that they had kept the Hyderabad unit
closed. Secondly, the mint at Hyderabad
producing 25 paisa coins had to be shut
down for as long as 4 or 5 months due to
pollution. This is a very strange situation,
a mint causing pollution, may be air pollu-
tion or water pollution; I do not know what
pollution it is, but perhaps mostly air pollu-
tion. If it is so, should they have taken 4
or 5 months to resume production ? Further,
the production falls far short of the capacity.
If this sort of irresponsible management
is allowed to be there then, I am sorry,
nothing is going to happen. Therefore, I
want to know from the Minister whether the
information about pollution was right, what
corrective measures have been taken in the
present case and what preventive measures
are proposed to be taken in the other mints
to avoid a similar situation.

Thirdly, as we know, the Asian Games
had their own impact in the country. In
the course of the games, we did not have
drinking water in some areas. The Asian
Games coins were introduced and that,
according to -the press, led to the shortage
of normal coins and so the Reserve Bank,
which opened a number of windows in
Bombay, Calcutta and other places, shut
down their windows. The Minister has not
referred to this aspect as to why the windows
were closed down. So, this is the third part
of my question about shortage.

Fourthly, there is another serious ques-
tion. According to the orders of the
Reserve Bank, soiled notes are supposed to
be destroyed. The Bank got panicky due
to shortage and, perhaps at the instance of
the Government, contrary to its own laws
of functioning, the Bank decided to order its
officers to re-circulate the soiled notes if,
according to them, they were not enough
soiled to be destroyed. I do not know what
it means. I would like to know from the
Hon, Minister whether in the process they
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have allowed soiled currency to come back
into circulation,

A spokesman of the Finance Ministry
had accepted some time in July 1983 that
there is shortage. Having known that
shortage is there, what arrangements were
made by the Government of India, with
special reference to transport services, where
5 or 10 paise had to be returned, and the
fair price shops, where the prices are so
formulated that in some cases 2 paise had to
be returned ? Government operates most of
the bus routes within the city and even long
distance routes and the railways are wholly
owned by them. In both cases money is
cheated of the travelling public in the sense
that they are not returned the balance which
is due to them in the form of small coins.
There is corruption in this way and this
money is not going either to the coffers of
the Government or the travelling public.
The Finance Ministry having accepted this
position, what steps did the Minister take
way back in July '1983 to remedy the
situation ?

The next point is that the Finance
Ministry also said, and I quote :

““At the same time, the Finance Ministry
stated that the shortage which is
undoubtedly there is more psychological
than real.”

The Minister says it is there, the
Ministry says it is psychological. Is it not
being totally indifferent and callous ? Is
this the way to deal with the situation ? Wiil
the Minister make an inquiry as to who is
this officer ? And I am giving him the name
of the paper, DATA INDIA July 11-17, 1983,
page 28, wherein all this information is
given.

The next point is whether the Minister’s
noticg has been drawn to a press item
appearing in AM AR UJALA of Bareilly,
a Hindi paper, in which it has been said
that due to this shortage there is a large
amount of manipulation and a large amount
of hoarding and people are charging 100 per-
cent more price in some cases Or running
away with the smaller coins etc. The larger
thing is in respect of 5 paise, 10 paise and
20 paise The Minister has been more
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emphatic in his reply about one-rupee and
two-rupee notes, about which of course,
Shri Kamal Nath said. that all those notes
are of a doubtful nature,

Finally, a question was raised with the
Minister by my colleague and leader of my
Group in the Lok Sabha, Shri
Neelalohithadasan Nadar, in relation to a
news item appearing in the INDIAN
EXPRESS with regard to certain frauds in
the Asian Games coins, Leave aside that,
we are not concerned with that right now,
But the Minister himself in his letter dated
31st March 1983 has said :

““The Reserve Bank of India  has,
therefore, advised its offices and currency
chests to sort out from their daily receipts
notes which are fit for further circulation
and recycle them. All efforts are, however,
being made to increase the capacity for
making currency and bank note paper
and printing the notes.”

Here, when we raised the question about
the frauds in relation to Asian Games,
thanks to the Minister, he gave additional
information, and said that it is under the
Government of India Order. What protective
measures have been taken to see that out of
the chests money is not manipulated and
such other things are not done ?

Finally, has the Minister taken note of a
Joint Statement issued by the Calcutta Mint
Employees Coordination Committee and the
Reserve Bank Employees Association, who
have put the blame squarely on the Central
Government ? I am reading from DATA
INDIA to which 1 have already referred, as
follows :

“It said the situation has been brought
about as part of a ‘deliberate policy’ on
the part of the Centre and the RBI, the
idea being to curtail the output of coins
and withdraw the smaller coins from
circulation. In 1981-82 the quarterly
allotment of coins for the Calcutta office
alone was Rs. 10 million in value."”

My colleague talked of percentages, I
am not talking of percentage, I am
saying a specific thing,
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“..in 1981-82 the quarterly allotment
of coins for the Calcutta office alone was
Rs. 10 million in value, but in 1982-83 the
allotment came down to Rs, 2.4 million
only.”

Is it because the West Bengal Govern-
ment is a Marxist Government and therefore,
all the trouble is there and therefore, some
police and lathi charge will come in the wake
of this type of a situation ? Why has this
been done ? And in that case, I would like to
know from the Hon. Minister whether
allotment to every State or every branch of
the Reserve Bank was brought down by the
same level and if not, why was this level
brought down to Rs, 2.4 million from
Rs. 10 \million in relation to Calcutta ?

These are the various questions which
I would like to raise. Finally 1 would
like to say the pious hopes are not
going to matter nor  is it going to matter
what the previous Government had done.
What did they do in 1981-82 my charge
is to bring down various coins and various
notes ? Their printers and the management
has failed them. This is the way they have
got the Government that works.  They
cannot manage their coins, they cannot
manage post cards, they cannot manage
envelops, they cannot manage telephone,
they cannot manage Punjab, they cannot
manage Assam, they cannot manage their
Home Affairs. They had to dismiss Darbar
Ministry because he did not function. Will
they dismiss the Finance Minister because
he is not functioning ?

(Interruptions)

MR. DEPUTY SPEAKER : 1t is left to
the Minister to answer.

(Interruptions)

SHRI JANARDHANA POOJARY
The Hon. Member, the then Finance Minister
of the Government of India has given some
suggestions and he has also charged the
Government of India. He has stated that
we should take cognisance of the criticism.
After taking charge in January, 1982 the
first thing which 1 have done is—I went
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through the criticism of the press. I went
through the editorials and so far as the
fuactioning of the banks is concerned I
went through the debates also. 1 went
through the criticism of the opposition
parties. I went through the criticism of
our own party Members— members of the
treasury benches. Then, in order to verify,
in order to give credence to this, I paid
surprise visits.

This was just to verify whether the
criticism were correct or not. Not only 1
paid surprise visits, I paid visits incognite
also throughout the country. So far as Banks
are concerned, so far as General Insurance
concerned. I visited more than 200
branches throughout the country. We have
to accept the criticism but we have to verify.
That is how our Government is [unctioning.
Their Government was not functioning in
this way when they were in power, That is
a charge that 1 am making. I am now
making the charge against the then Finance
Minister and want to know how many
banks he had visited, how many branches of
the General Insurance he visited; to how
many banks or General Insurance branches
he paid surprise visits ? That is a charge |
am making against that Government. This
Government is very serious. We are not
at all complacent. On the contrary we are
verv effective. We can say that. Now
coming to...

(Interruptions)

SHRI H. N. BAHUGUNA : Is he
putting questions ? Let him write the
question and then answer them. My young
friend Shri Poojary must know that answer-
ing the question is never putting a question,
If this elementary thing is not known to him,
I am helpless.

SHR1 JANARDHANA POOJARY :
Does he know the elementary things ? The
Hon. Member who is an experienced
legislator, who is an experienced Minister,
was there for the last so many years.

In the beginning he said about these
things. It is my duty: as a Minister to
reply., He said that our Government
was not re-acting the criticism. We give or



369 Rep. shortage of small

attach value to the criticism or not, but it
is my duty to reply to him. Within a few
minutes he forget what he had stated earlier ?
This is the capacity of the then Finance
Minister. He now wants our Finance
minister to be dismissed. Their Government
was dismissed by the people for this fault
and for this deficiency.

(Interruptions)

AN HON. MEMBER : You were also...

(Interruptions)

SHRI JANARDHANA POOJARY : Do
not make a charge. I was not making it.
Do not politicalise it.

MR, DEPUTY SPEAKER : Shri Poojary,
you take up question by question. You
have replied to his last question. Now go
to the first question.

SHRI H. N BAHUGUNA : Om Shanti,
Shanti Om.

MR. DEPUTY SPEAKER : Now you go
to the first question.

SHRI JANARDHANA POOJARY :
There is shortage We admit it. We have
stated also that we are not compla-
cent.

What measures we have taken are
clearly mentioned in the main reply. I do
not know whether the Hon. Member has
gone through the main reply. We are
not satisfied with the measures. We have to
take long term measures to match the
capacity with demand.

So far as the position in regard to
Hyderabad Mint is concerned, we have
already taken necessary steps.

So far as soiled notes and other things
are concerned, I do not think all that is
coming within the purview of this Calling
Attention. Anyway, if my friends insist on
that, I can give the number of soiled notes
lying in the chest.
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SHRI H. N. BAHUGUNA : I have not
asked that. 1 would request my young
friend to take it easy. I have said nothing
like that. There is nothing to be excited
about it

I said that the Finance Minister had
ordered the banks to re-cycle from the chest
soiled notes and I asked what has been the
size of this, whether he is aware of that and
whether due precaution is taken so that
somebody does not make money out of it.
He has not talked about the closure of
Hyderabad Mint for four months due to
pollution, 1 asked what steps are going to
be taken to see that there is no pollution so
that other Mints are not closed. He is a
good man, but he is excited.

MR. DEPUTY SPEAKER : May be, due
to age also.

SHRI H. N, BAHUGUNA : There 1
agree.

SHRI JANARDHANA POOJARY :
So far as pollution is concerned, already
remedial measures have been taken. So far
as functioning of the Hyderabad Mint is
concerned, necessary sleps have been taken.
So far as re-cycle apd re-issue of notes is
concerned, it is a continuous process. The
Hon. Member, being former Finance
Minister, is aware of that.

So far as other steps that have been taken
are concerned, I have clearly mentioned in
reply to the questions raised by the Hon.
Member. We are not going 10 be compla-
cent. The necessary measures are being
taken and we are watching the situation,
I appeal to the Hon. Members that too
much harping and also constant harping on
this issue will on the contrary create a
psychology of scarcity because there are
anti-social elements in the country and they
will take advantage of it,. We have taken
measures to curb the activities of anti-social
elements, As you know, it is after all the
State Governments function that they have to
take steps so far as hoarders are concerned.
We also know that some people are selling
at premium and, for that purpose, it is also
our duty to improve the production and
supply. Then only we can curb this activity.
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SHRI H. N. BAHUGUNA : I had asked a
specific question. If the Hon. Minister will
remember, I had said that in Calcutta they
brought down the supply of coinage from a
particular size to another size 1 asked :
Why did they do it in Calcutta ? Did they
do the same in other branches also and, if
so, at what rate ?

SHRI JANARDHANA POOJARY
There are shortages in certain areas, in certain
pockets. We have to see the requirement
and, after seeing the requirement, we
have to supply. The Reserve Bank of
India is seized of the matter. Thereafter,
after seeing the position there, they are
supplying in adequate quantity. 1 assure
the House that there will not be any politics
so far as this aspect is concerned. We are
interested in the welfare of the people,

BUSINESS ADVISORY COMMITTEE

Fifty First Report

The Minister of Parliamentary Affairs,
Sports and Works and Housing (SHR1 BUTA
SINGH) : Sir, 1 beg to move.

“That this House do agree with the
Fifty-first Report of the Business
Advisory Committee presented to the
House on the 15th November, 1982."

MR, DEPUTY SPEAKER : The ques-
tion is :

“That this House do agree with the
Fifty-first Report of the Business
Advisory Committee presented to the
House on the 15th November 1983.”

The Motion was Adopted.

SHRI BUTA SINGH : Sir, there is
just a slight amendment with the consent of
the leaders of the Opposition in regard to
the last item in the Report, that is, interna-
tional situation to be discussed on 2Ist, I
was asked by the Business Advisory Com-
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mittee to get in touch with the External
Affairs Minister

But he has expressed his inability on the
21st December because that will be the day
when all the Foreign Ministers will be here.
I have discussed with some of the Leaders of
the Opposition. It could be taken up later
on after the Conference

13.22 hrs.

The Lok Sabha adjourned for Lunch till
Twenty-Five Minutes past Fourteen of the
Clock.

The Lok Sabha re-assembled after Lunch
at Twenty-Eight minutes past Fourteen of
Clock.

[MR. DEPUTY SPEAKER in the Chair)
MATTERS UNDER RULE 377

(i) Continuous power shortage in Karnataka
and need for directing neighbouring States
to provide sufficient powerful.

SHRI B. V. DESAI (Raichur) : Sir, the
continuous power shortage in the State of
Karnataka for the last so many years has
put the State in a very bad shape. Repeated
requests in this House to the Union
Government for immediate and necessary
help to the State of Karnataka for provi-
ding adequate power supply have not been
considered so far. The neighbouring States
of Maharashtra, Tamil Nadu and Andhra
Pradesh have also not been providing the
minimum required power to the State. The
situation is becoming worse day by day and
people and also the industrialists who have
been greatly affected by the power shortage
are worried over the closure of the industries,
This has not only affected the industrialists
or people of Karnataka but naturally affec-
ted India as the production is going down
from day to day.

Sir, it is therefore, an urgent matter for
consideration of the Union Government to
direct the neighbouring States to provide
sufficient power to the State to meet at least
the minimum requirements and also the
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Union Government should do semething to
solve this problem for ever.

(1)) Non-payment of arrears to cane-
growers in certain districts of Uttar
Pradesh on account of sugarcane sold
by them last year.

st wgEr wEe (Fiw i)
SqIeqet wgrag, & 9% qrEAw
FHNT IR T 1T TEO I q2,
fadrosz qdf sav 93w srafq mEyy,
2afegr, a&l, ATAANG qGT WA TATEN
F oA war famAl & @vaw §
grefag Fa1 w1gar g 1 =ar, safs a7
Ig I T & A gE g AT W 8,
f&T ot vt a% = & frara) 1 fawg
aq &1 #eg waaw gl fawar aav @
1T FFQO ITAT GIW G X I F
7ig g1 AT | OY gread § ST g
wear fRaal 1 grea semsg gaAg @)
w2, f9% v F1 awar a7 A8 fear
mar @ zafan A% ad & o # Al
92 gfama swra agaT |

qT: ATH  AIEAW F Feg qIFHT FT
419 F1FT 77T g0 frdaw ¢ fr wfa-
qET AT AIHT T AFEAT AT HI
AT FUAT TG |

MR. DEPUTY SPEAKER : Mr.
Lakkappa.

SHRI K. LAKKAPPA : Sir, this is a
very important subject,

MR. DEPUTY SPEAKER : I know you
always raise very important subjects.

(iii) Need to direct CSIR laboratories to
evolve technological processes useful to
the Small Scale Units.

SHRI K. LAKKAPPA (Tumkur): A
vast petwork of scientific laboratories has
been set up in our country. There is no
monitoring organisation to assess in a
systematic way how the technological
processes evolved by these laboratories have
given a boost to the country’s industrial
development. It is reported that 50 per-
cent of the newly developed technological
processes have not attracted any industries
and many of the rest have been given up
by the industries after initial experiments
with them. Only small entreprenours are
attracted to the new processes but they
abandon them finding them commercially
not feasible or economically viable. Nearly
1300 processes have been released to industry
so far but less than half of them were
commercially exploited. The National
Research Development Corporation could
not find buyers for a large number of new
processes passed on to it by the labora-
tories.

One reason for this is that the newly
developed processes are suitable only for
heavy industries, which are controlled by
big monopoly business houses and which
evolve industrial processes in their own
research laboratories or import improved
technologies.

All our laboratories should, therefore,
concentrate their attention on developing
processes which young entreprenours, invest-
ing a small capital, can take up and
produce products for the use of cconomically
weaker sections of our society at a reason-
able cost. The C S.L.LR. laboratories should
not undertake to evolve costly and also
cumbersome technological processes in the
larger interests of our country,

(iv) Need to reduce the air fare on Air
India planes on the Gulf-Trivandrum
sector for the relief of Malayalees
living in Gulf countries.

PROF. P J. KURIEN (Mavelikara) : I am
drawing the attention of the Government to
a problem being faced by the Malayalees
working in the Gulf countries.
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The Trivandrum Gulf sector is the mono-
poly of Air India. It is charging Rs. 2800/-
as air fare between Dubai-Trivandrum
whereas the air fare between Dubai and Delhi
via Bombay is only Rs. 1800 although the
distance between Dubai and Delhi is more
than that between Dubai and Trivandrum.
The other air lines are charging much less
for the same distance,

The Malayalees working in the Gulf
countries have made repeated representations
urging upon the Government to reduce the
high fare. So far no action has been taken
by the Government. It must be remembered
that these people who are working in these
countries are bringing us valuable foreign
exchange. 85% of the people working in
Gulf countries are labourers and it is unfor-
tunate that a State agency should exploit
them to this extent. It is also reported that
their baggage is also weighed and anything
weighing more than 20 kgs. is charged by
Air India. No other airline resorts to this
practice.

1t is reported that because of this attitude
of the Air India the Association of the Gulf
Malayalees has decided to boycott Air India-

Therefore, I would request the Govern-
ment to immediately take steps to reduce
the air fare in the Gulf-Trivandrum sector
and afford the necessary relief to the Gulf
Malayalees.

(v) Demand for Central  Government’s
taking action in the matter of authorities
not having allowed a Conference of
Harijaus and Tribals scheduled to be held
in Patna on 9th October, 1983.

st T fammE qrEm (E19197) ¢
I WEIRA, o FFTAY, 983 W
fagre wen zfesa arfeardr  gwwaa
qEAT, AT JAA F A7 ) FETA T gEd
afafa =t fag @37, guedie 7, sreqe
=t gFogo g1, AIET T qaT IZHET F
faran 9t | avdwT ®§ & Faegas, oF. qT.
& gorar aw & fafwsa wi & wg@
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FarAt & W faar | @FReA w1 gEd
3¢ @71 wggfaa wifaa of sasfaal £ A=
qrarfa®, wsafas oF snfas Jqar a@r
AT HCH-TFATA &Y WTEFT CIT FHIAT 4T |
FEAAT § ATS 1T F91T Tq T | FEAAA-
g ud A Fow Amifegs g &
fesraa dra arg g w71 faa mar an)
afFa 8 wreqaT &1 97 AT qT FT JA
g aar T ¥ uF e Fig e fag
o ar Syerfasrd & sw & qfase
# Aga § gfew & w9 &1 9 =,
Z7T F IGIT BT AT AT FT IGTS FT
& x| Y Feor yifeas grg @\ wE
vge feord forar mar a1 e gEET Ar
a1 & faar agr a1, afFw goEr S™
FT grzad grm fF afgwrd 937 § @
3T 9T JIAT AT FT AAT Z AT HI
T qF AT AL qAT |

T Fox AR Y F wr F3an g fr Gfs
gagfaa sfaat vd sq-sifaal #1 warg
0 gIAT FT AAAT &8 § W grafeag
2, zafadr vz gvwTT 51 graey ¥ fg-
q¥T FIATE FL |

g3 miga, & wgEr o faar g,
# guwar g o9 T@ 97 oIl
FLAT |

g Wt (= wwm oww ANY) A
ger gAY F1 fam fzar 2

(vi) Need for Government’s intervention to
stop action on Vice-Chancellor’s order for
deduction of 30 percent marks of all
graduate and post-graduate examinees on
account of copying in certain colleges
affiliated to Gorakhpur University.

sy e g (feafa) 0 &
farsar w=t &1 savA weAgR fawafaa g
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¥ grag wEAAdl & 39 gwe oA
N a fearar wgar g, J@i AW
Uz qaT qE AT FAES F ol
& 30 wfama 9% &9 FTT FY TITT
fasafaagres  afawifcal grar ®
7 g wgr oomar g f&oag wwom
g FIAT &Y € ¢ & go Fwel A
BT A% FIA U A TP A A fEw w
¥ AFT FT gU IHS T A |

Tq gead § § fadga swar agw &
freage fawafaarsa @ wvag 103 wET-
faaraa & faadt @@F @R FE@HRIGI
Fara) # gl #y qear § g7 ¢ | 69
SrAl ¥ TN FY & I SAFT AAA AN
gar faer, Tad e, @A FASAl
Fqar =g feey &1 & smafa AE
2 | afuger aww ¥ fawg 2 fFg
gugeafa grar gaar #2317 faora a0 1T
Mrraqe faeafaaraa & grag o wers
& g gl ¥ g qrqrwi 7 F 30 sfa-
uq WE FW FT AT T a1 AGHIT
YT 7 AT | T FAAFIN F AT
oq Fraw g faad am ary £ awa J@
g€ | AT F FILIGE AHAT g AT
qa+a AE FJ |

SqFaafa &1 g9 FFar & gfy srai
U ITF HIAF| § AT FHAw 2, ¥
aratfaq & w® & % fa=z wigss &
T Oy &1 130 sfafFar F g awdr 2
¥ gwra F avETe wfgees geade £
T amfes =7 & @l & graiw) @
qrT FTed F ot gfEAr greew Ay vf
2 3% QFT 9 AT T FAAT AT UHA
& fog gwrasTd Faw ek WA, wifE
T Fa fazafaaraat &1 gosfrodio wrve

AL Fa: FAT FGTHETT KT FHA
arar ¢ fr 7z ag 3@ 5 ¥ facafaarem
NF TFTFIT @ E

(vii) Need to Direct Public Financial
Institutions not to support proposed
merger of Indian Aluminium Company with
Mahindra & Mahindra Co.

SHRIMATI GEETA MUKHERJEE
(Panskura) : I raise under Rule 377 the
following matter of urgent public importance.

The proposed merger of Indian Alu-
minium Co. (Indal) with Mahindra &
Mahindra Co. (M & M) is pending before the
Government of India for their approval.
It is reported that the public financial
institutions have no objection to the pro-
posed merger.

But, in our opinion, this amalgamation
will be against the national interest. It has
been opposed by the workers and the staff
of the Indal and their unions, and is resented
by a large number of small and medium
shareholders of Indal.

It will allow a giant multinational
company (Alcan Aluminium Ltd., Canada)
to widen its scope of operation and enter
into more lucrative sectors of agricultural
tractors and automobiles which supply
jeeps to the Defence Department,

Alcan, Canada, presently 50% equity
holders in Indal, is interested in the
amalgamation since repatriation of dividends
from India will increase after merger. FERA
regulations will no longer apply to them as
they will hold 289 equity in the merged
company. But in reality they will hold
sway over both the aluminium and -the
automobile division of the merged company
as they will be the single biggest equity hol-
der after public financial institutions. M &
M’s share will be only 0.75%. So, under the
guise of ‘Indianisation’ itis a move by a
large foreign monopoly house to get around
FERA restrictions.

Therefore, we request the Government
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of India ot to-give-approval to the merger
proposal and to direct the pablic- financial
institutions not to support this'~harmful
proposal. We request the Minister of Finance
and the Minister of Company Affairs to act
on these lines.

(viii) Need for Central Government’s
intervention into failure of Madurai
Pandia Rajpuram Sugar Mills Pvt. Ltd.
to pay arrears to farmers

SHRI K. MAYATHEVAR (Dindigul) :
Sir, under Rule 377 1 want to raise the
following matter of urgent public importance,

There is a sugar mill called Madurai
Pandia Rajpuram Sugar Mills Private Ltd.
in my Dindigul parliamentary constituency
in Madurai District, Tamil Nadu. In the
year 1982-83, thousands of sugarcane growing
farmers supplied their sugarcane to this mill
worth about Rs. 6 to 7 crores. All the
farmers are waiting for payment of their
dues by the management for the past 1 to 2
years. The mill owners neither came forward
to pay the old dues nor the new dues. The
management have closed down the mill for
the past six months without taking any steps
to pay off the huge arrears to the poor and
helpless farmers. All the farmers who have/
had supplied sugarcane to this mill are
undergoing untold hardships and difficulties.
It is further complained by the farmers that
the mill management have cheated the poor
farmers.

Though complaints were made to the
Tamil Nadu authorities no action was taken
against the management.

1, therefore, request the Hon. Minister
for Agriculture, Government of India either
to direct the Tamil Nadu authorities to pay
the said arrears to the farmers through the
said mill or to take direct action on this
matter to enable the farmers to get their
huge and long standing dues and arrears for
asum of Rs. 6 to 7 crores, from the
Madurai Pandia Rajpuram Sugar Mill
Pvt. Ltd., Madurai Dist., Tamil Nadu and
thus save the poor farmers of my constituency
and my district.
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(ix) Need for giving financial assistance to
Haryana and the Punjab for meeting
losses due to floods

ot wAvew awd (fgae) @ gaTEAw
wEIRT, T M qG F SHG A qAH
gfarm g dore &1 modt W@ F ¥
faar & 1 @gq, ste, fgare 7 Ogas
¥ 4-4 BYT QY I3 TAT, FES JAE &
w7 faw agst @ ww g afew
At S &1 W JFEE g ) AR
F<t g§ &, ogr FE A a9 91 I9H
ody @ g fFoFTmr X FOrE
AT A F FUAT G2 gAT | Y aF AT
¥ QT W 92T 2 ) 39y @AqAF &7 HHA
qarg g1 af qur @ A qurg gAr
F¥Aq TG | qrAY T ey gqAr e fE
I & gz ot & fau A g w@
g, s adft wgr atw van #rd g ad
wigt wafoar otr a4 frew & qamre &
arr dfeq 7 & 1 gfamm #1 &= a2
F faw 10 $0T #1 weET T &1 OeA
frar & faaw 5 w9e faog g | 99 ¥
W AIAY 9T @S SArET HR AN ST
"I FW | FeF § FAS FAT A1 glraom
T &Y & 7%, IgF gy K 91 | fas
g @ FUT wqC & @9 ¥ g«
FAY AT KT JAIC@I 2, § qg AT W
&1 wa=q fFar o1 aFar 2 | GIHT FEA
F gHEeT %, qFEE # qfa #,
faseht g q@t 2, A9 & @@ &
gavg FT | g fAA @EAFT HET FT
#T gz @Y FUT w1 AT L&Y
&1, ST ¥we FA A fgwmfaw &1 g
TAHTA ITAY FUY |
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STATUTORY RESOLUTION RE :
APPROVAL OF FROCLAMATION IN
RELATION TO THE STATE OF
PUNIJAB (Contd.)

MR. DEPUTY SPEAKER : The House
will take up further discussion on the
following Resolution moved by Shri P.C.
Sethi on the 5th November, 1983, namely.—

““That this House approves the Procla-
mation issued by the President on the 6th
October, 1983 under article 356 of the
Constitution in relation to the State of
Punjab.”

Now, the time allotted for the discussion
is 4 hours and we have already exhausted
two hours and twenty minutes. There are
many Hon. Members including Mr. Vajpayee
who want to participate in the debate. The
debate will have to conclude today and the
Hon. Minister will have to reply today.
Now, Mr. Jakkayan to continue his speech.

*SHRI S.T.K. JAKKAYAN
(Periakulam) : Mr. Deputy Speaker, Sir,
yesterday 1 was referring to the use of Article
356 of the Constitution for dismissing the
State Government and for dissolution of the
State Assembly through the Proclamation of
President’s rule. During the past ihree
decades several times the President’s rule has
been proclaimed on the States. Here I would
like to point out that whenever Article 356
is resorted for imposing President’s rule on
the non-Congress Party ruled States, the
State Government is dismissed and the
Assembly is also dissolved outright. But in
the case of Congress Party ruled States, this
is not done. The Government is dismissed
and the Assembly is kept in animated
suspension. I do not approve of this kind
of distinction being made between the
Opposition State Governments and the
Congress Party ruled State Governments.

That is why I insist that the power of
dissolution of the State Assembly and the
dismissal of popularly elected State Governt-
ments, which may be ruled by any recog-
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nised political party, should not be misused
by the Centre. ¥

In the State of Punjab, violence has
become the order of the day, The racial
riots have caused myriad miseries to the
common people. The extremists and the
separatists have created an atmosphere of
insecurity and instability in the State. The
life and property of the common people are
want only destroyed and looted. As some
fear has gripped the State, In a secular
State, one religion has been given undue
recognition and patronage. We condemn
the continuation of this kind of strife and
conflict in a border State. This situation
must be sorted out soon. Normalcy must
be restored at the earliest. All efforts must
be made by the State Administration to
restore law and order in the State and create
a climate of mutual goodwill in the State.
I request the Hon. Minister to ensure that
a popular government is brought back in the
State of Punjab as early as possible. With
these words I conclude my speech.

M TW @R qfAwr (TIEEAT)
IqTEAE WEIEA, AAAT T WA ST G
gega gaed— - ag gar wsgafa off grar
6 FFIAT 1983 FT wfaarT F AF9BT 356
F FANa qATT AT & TAT F AT &Y
TE IIANNUT FT FAET FEY & - FT
& guga #371 ¥ fou &g gam g

qEAT, g% ATEIT 79 | F ¢ fa
26 IATE, 1983 F1 T dFTA T qurE
areat 9 fa=9ry g <@ 9, At 3§ @wy
9 ¢F A &1 91 5 gwa-ge o
FTAATE FT T, T wgwrw foar oo,
faawr gtra &1 wwemr &1 fAusw @
% | g| gw A ¥ ¢ {5 5@ qg §+A
ST g1 29 THeT d e IEFAT T qUHITA
qift i @Y o @Y% 39 wwa o faard
&1 fadrst qu 7 sgaa faar, arwr oo
fa=r<i &1 o7 FrgTAr 91 wWr g wd
auw § 3z A8 amar g & emfawar

*The original speech was delivered in Tamil.
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gga1 fadrdt o5 sgar #7412 | 0F AE
at ag ag wgar fe g wg v sfeaeai
g ot femae #37 & @@ ot @ W &
w4 g1, IH F AT AIHT FH &L
T T GIEHTT FTH & g, al A«
fadty oot sy &) afe a9 3F ar
faAet qer & gawr anitar § @ fqar
2, daa gaarfas sfearzay #1 qma wan
g fFag gfauis & fasie & ol =4
q1 & feard g 1 1956 § TEY @Ew
# 9@ o SY g HA A, @ SHE @i
vy & fan ag H1aa v 997 91 ) =]
FIA 9T 23T F g7 a3 AT JAA
#1E F1 ft gl faw g3t & 1 3z vEn
a7 g @ f& ag w@ ww & ag
gfq & faoda 2 a1 smdnrwfes g,
FAwarfeas 2, agifs 9@ oF AIEX
F1 &2 g, tafey g aneqr qv qiar
¥ fa=re F7r wifgr | o9 arEEIEAr
g ama & g fF gh wmAdg qg /5 S
& e a1 9ifgr f& sl 0w
grafas fqorg &F< wseafa st gra ag
AT FUE F | WEAAT FIE AT
EeEOE AT ST FY 1T FART {%h A9
g, segia Fgn fa &g ey feafq adt 2
T gg a8 & AREIG T H 37 I
&1 AT AT E |

JA guw 9 AL siar 99 dgi &

e q1 T wEac faad g 5 asa #
st Eafeez &, ot swarE a gFmEaTEy
qeq & 3 qStha HATAT TR 2 W1 FAN
qura & At afew q¥ 2w F o7 gavear
AT AT FT T3 qIAT &SI &1 74T §—

" W W W q|oeAr AT [T FT T
|1 ATF, SAGT FT1 S HIH g 2
I 9T 9FF1 F99 AT g1— 39 feafq
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F1 gararer feafy 7 w7 @ AT
feafa srararor grft 7

& qg w7 o F1 aqré I]7 q0@AT E,
Il ger 74Y 71 feqrg &tz gaF &
waa T #1 fazdt a7 ot gw faar 2, ag
gafas 2 @ foegs Jav 7 agq & 997
st wegmfa g€ o gaF sgew g zafad
ag &gar & i Srwae §1 @ W
e—Fadf auwar fr G g a1 w9
ZIAY STo ¥eg qrgd IFadl qrgd 4 FI
q1 — & IAFT agy AR FW@ § AN
F gregT At & fF ara savifag siga
FT & | IR el &1 geva W fwar
a7 | AT F1E AodoUHo FY a1 AT
ar & a&Y #g aar, af¥y I8 aF gArd
FI @ F1 g¥E §, gATT 47 I eI 97
g WY wagwfy ad 2 zafad =9 awz
&1 39 FarA1 g fqu faa a@ 4,
T FI7 IEFT AGAfTF ®7 AT AR
7| 7R F=E a3z ¥ 17 2 fagw wfuzgaq
H 26 IATE &1 IRl q97 HGT H &
a1 f& F21-7-F317 F70 e wifgy
T T GIFTT A F2IT F39 IS &
gatg f&ar @ &7 @iwa Gwm gaEr
w1aT a5 7€ | & fdam A =mar g
f& wszafa st €1 g7 3gegm &1 B
#Y 19 FAAT F FqrIq fwar &, wfea agi
% fagd sifada & wwaq g7 gu W w7
ATFHTT IAF AIAIX 97 UF FAT Igf A18
qt o 3aFT fadig £ & 1 9% 9 qq
1 /1 sreera g fa fa<rr ger & &r 59
&7 F1 favia a1 w2 g & afsa «d
TFATEHF GAIE WY ITEN TIF & ALY a7 2@
&1 3 ady =g § 5 In-wa-awrio ag
quEqT IHT T T A9 W@ AT FIEHR
sz fga & o1 7w &9 FAT W@ 2
IAF qA1F 39 dg F F1Al § IAWH
@ S ) arwedr S fae fgar <@
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&, Oar sar 2 st oF ad qar g
qg qTo 13 F1 IWIE@ AT A, FAT F&

1Y, ag ALY FqAT @ 2 |

I gfz weftar & g9 gAear &
AT G aY AT T A1T FT qUAN fF ITHT
faat aifgs ai7 off sasr gardr gamw
gAY ot 7 wAFT F foaar 21 98T aw
Wrfas feeat &1 w27 2, a8 99 do19
¥ g7 gar gwA Ag @, gfearomr & o
T &A1 & | 99 &1 fagmw av q9zw &
g 51 &, 3aF 1€ &% A g, afEA
wrfae®1 otz watge qgE=l 1 FEEe
gformom & 31 27 @7 gmwat & far O
gHIT Mg wAY ot frsgAw &y amm wrAA
F1 darx g afea 9% Az W gard
AIFIT 9T T8 FTAT AT fF qowa &
aft gaary 9 faefear ac 7 & 2,
fasge fawre 8, g & 93 8 1 gAY A
qrEErT S, TH gHY A A1 AGN § —
¥ 3% #gT1 FEAT §—Fq IT@AA AT
fasfrat qaft g€ & 1 sma o1 ag a@
Fg7 & i fada o &7 ot g7 97 s
# mifas far s, et faar star <@
& Far 77 WA S F amw Fary § fam
Fat st &1 agavr agY faar ar, afes sa9
AT gRERr FE gAY | I T8 W Far
g1 fF san F1 wa T fgar 2 s
agl FHH & TTA § AFAATHF GIFTT
aq TdY g a1 g+ e femrd qar & oo

(su=em)

2T A GIAT HT @A U JTA Y
s g€ 3 —gn qawT wasw & ogw
IHFT TWTE F2 A1 qg-aeqfy & IaHT
qre T | FAT ATITGFAT g1 Al AT Y
TH FTH § 9GN] 9%q &, Afwa qgam

of Punjab (St. Res.)
N T AT AT SAIAT IAHET AE E |
YT ot zraar gt @ 1 foaa o wsdry
qg &l a% gu g, 9N gwrd s A
fatre a7 &1 fgeaziT aamar § waw &9
§, afsa wag 77 1 aw@ IEE F0T
u oY Tre &1 & fear &) gafac &
frdaa #7ar wgan g fr fadie a1 aod
AT F1 aTA AV qTIEA St & W e
FUETE fF 3 o1 moq @Y &1 Fad )
qI9 @1 Z1Tr fF q7a Y arg s
o7 IET grafsag w7 F fau oarer ¥
T FANT FIT £ | qIATAY ST IT GHT
STAAT AIFTT Y FaAAE 7 ¥\ F Fgar ag)
wrgar an, afFT & gz g1 § & sw
ags & AWM gA maa arfwr s
F arF g faar & f& gwrdy gvF1T 7 39
auy IqF  ATATE F1 oAy fEar a4,
q1 A g FAT R | AZ ST IR FE
#, g ®1€ qgT aafgang ama A& FE
2, afed azaiT 41 ara F&) § A arorg
st w7 39 quy fafar & @ a1 gasr f
Fafees wqafafadt g1 s 2 s
ITFT grafe=y F77 & fqu ¥ a0 saaw
F@ & aT IOEr uF AAfam ger

FAMET RS E |

& gz Y Fgar Agar g f5 w3 awi
faay #Y ara gt 2 91 ¥ faegat & #4v-
FAT AMATSHEA ATATIT HIA T 2 |
oY gaTdr garT wA St & feeg afeww A
a1 F@ | AT A aFAfaE  qar gre|
F4 & fA0 MATF TS F7T & | Frorody
Y arg 2 AraF! fF S g0 fag & saar
gTEIT F1 Haa sqfaax arer 91 fF smasr
gy T U oE. ¥ o 3, FoE AFgh
araadt & AfFA I ¥ aF Ao Wy
E \Fagsgaragm g 5 2@
TAAT FHT HTIFT G G HLA N 77
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guwdt & 5 gan s veafas a1er

2 1 gafan & ag sod wgar agarg &
Ig AT TF ATYTH AT FI @ § A g
atg &1 uaAfas a9 yed F9 F fog
o9 &7 w7 § | F oF arq s FE fE
T9 g YT 99 & qA7T § A1 Ao
S gud seae Y X E ST FrE AR
e gradr g

(za==a)

& oora & FIT FE aIT @I E | AT
agi T AIAAFT AT W@d g A I
aral 9 § I E W aoEy ey
gueqral § 1€ AaTq @ |

MR. DEPUTY SPEAKER : Panikaji,
you don’t give any political colour.

SHRI RAM PYARE PANIKA : I am
not going to give any political colour.

a & ag Fgar Agar g 5 gt @@
ST TS § UF T3 A4 97 AT FE
FET AT T 2 1 W A OF ST AT g,
ot fF IUAY a@ §, IAET &) H
2fm & o1 @Y & 1 A8 0F T AT 9
gard g §F fau § & fadiw ow &
forg s & 1 & wraEYT GTETT FY SrATAAT
T FTET | IAFT ATAFAT KT qg T

AR
(sawere)

fearae @ & Aty § W w5 s
IALNRT F AR F W Fr 21 gw ar
TS FY TG FW@ & | WAL FE A A
ageqr g, @ fafewa @tz oz faqe qa
AT g 7Y FEw zaa Faar =Jifgo
T 2w § wgF W g FF A G
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Fifgn forad wedty owar sl sevea
F HTT AN | ST T FUSHT FTIFT I
@ 2, e fafema &fr qv W
fatry &1 =1few

W ZHTH warA §A S Fgr o A
o 3% Fgi 9 F19 ¥ uF = AT4l-
FTO7 q97 | FT-ATT VS qgA ST ATATAT
gt 9T a1 g, sSuF fadw gm 1
famer A&t =rfge s ar #1y Ad
At arfge foad @t &1 faeam
e 2l |

U® A qgeq : Fgi TE AN FR
FET FT FTATELT 47 2 |

st T @k qfawr: 27 9TE St
€ ¥ e aEY 2 )

(s

g9 ¥ FIW FAT AM A E 1 A
fr-fasyaradt a1 @@ £ ) 99 TR
zar f g9IA g5 ot F qH F qI7 q@A
F qraraTo § gAIT H1AT 2 A I A8
wa FgAT g® FT fTAr ) q@gl 97 JEe
#1¢ 2| 7, fafrag a9z feafy & gare
g 3 | ST oW Few q|E FYTE AT H gAT
F7a ¥, g4 fafemq =1 ¥ froae
qr€ e )

s ¥ & gfas a9z fafadr v
graraAT F7d § 1 g s gfw e
fafad a7 md 2 o s fafad gfae
qv | #rqq F@r g 5 fgw ogvg @
fogelt |re-qi= FEEl & 37 soufaat
F) 9FEH H aEAar A 21 T IFHY
qer f& 97 @2 FTA v F | FEA
arenEAT W F1 gfee F f oA



389 Re Approval of Proclamation KARTIKA 25, 1905 (SAKA)

~

graTar 74 f AT ag qF @ g fE
gardr fafadY e gfem 7 feaar &
frar &) et wg fear f fafad &
0% gAARIT F1 gaAT g1 Ffeqare @ faar
Fq7 faferdY & avr 2aedr & soa fasrad
¥ ¥ g7 a1 #g ¢ gue faae aw
3Ia% gAYaw F frey & e & zEEd
frear #7ar g1 &l @t ¥ THT FET
I1fgu | wrergT, ATFETHIT AT FT OF
fafaa g7 er 2 faad fod 7 afawr
fer o &) O=r 7Y & fF Y & ¥ =fy-
F1T 2 faa am 2

15.00 hrs.

arga?, & g9 weEl & A1 T OF
FIT JIT T HAY S F1 oFArE g
Fogagr A 3 ¥ 3A¥ gz o smam
vaar g fr & wedy-F-wredt feafa 71 S
FIY KT IATT FIA | ATTH TATT &
fatra sz fadig qgg Fvar & @1 w0
ar adt 2, afET g e qw a9 @
ok e am ¥ A g @ fF e
Tfz addft | 7w ag 7 o Tz
f afsers ag az w@ft @ 5 amr v
FIT I E | WA @Y AT TG ALY o7
faz & arg grza 77 & wfE gw T angd
IS AZ IA 2 | AT AW T GIEAT AT
FHOTAT ALY @A 2 Y gW AV qq Y
agt w1 afa ot o A At ¥ gz
U 1T TAFT FTUEAT TEH 2 |

TeE) weal & &g & qz gAY S gren
T fFT 7 F%e7 At fagast &1 awIq
FW@E

ot waw fagrst ot (7€ faeelt):
JYTEAET AT, AT FIE GEY Faq ITY

in Relation to State 390
of Punjab (St. Res.)

gsiaT wg a fre wwe & awrade §
srar &, dord § wegefa aw 1 &gEar
gOFT ATIT TR | HAT FIA-NT
Tei qara & weaafy ww wqifgs #3
fear strar a1 zzare fag & wiawees &t
zzr &7 qYC #1E gfuw gaw wfamees
#1 Fgi fawfr g sar a1 e for g%
" g9 &Y FAa1 94 F1 qrar g #w
fra foar & snist & 2 faz mar 2, 99
g%z ¥, 39 faar & fassr 7 gFar 91

ATAT SAFATITAN &7 geqy ] fegeay,
1981 #1 €| IFH a17 FATATT AT
&1 fa=afasr s=ar w@r

(= fasamfo qrfogd dzra go)

gyarfegi #Y wfafafuai  agdy af,
qUTHT FT {AIGS AT @1, qNH § OF
FGTEAT FY WIAAT BT TE 9 THFY 9]
afeofa g€ « waga & wafs sqaer &
qTYT AT F T AT H FHaqy fasen
Ty Arelt aq F favoerg e fqgte s
F1 7 fawer £7 9¥9 F a1z I fHww
TAT | FAAT FEATFIE ¥ OgT  JAHAT F
fagz a7 1 @ awa F  faw w3 9,
Iq g AT R TEY I /I AT |

¥ gETHiE gS@ H 9gF g1 are
gegrwire) & By &1 qgd sadfaal
fasmar & fadwrd ¥ ar gfaw qwaz
a3t g Y fam ag gERT A 91 A
zo axfeaal &1 & fawre awmar srar v
Ffea dora § F18 g FIHR A g
F FTTON WIS FY FEHIT  T@T AT
fas=t & ot F1€ qewre FFarEY qg F )
adrar ag gar f& arg gyt aw agw 0f
fF o saqae & 1 FB gaAr, AT
fror &, a7 1947 ¥ gatergqe  dzart | &
az Ramr g wH @B g AR AW
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ore fad a7 | St AR T ¥ qg ¥ F
a2y fr qw feeg &Y, gee wran sea
AT QARG 9 a1 FHY qATT G gAAT
qr | g7 G TEY fam & wdrwr £
@ fY ? gwarw fag afemees afifeafs
FIHE F A v a1 @ 91 ag faegw
ez | &Y gey gt zaara fag ag
fasma #T @ ¥ f& 3= F9 F@ 7@
fear srar @, #F= g AWE ¥ &EA
qaqrar g

T F7g F1 Al W TE €
7 AFGET  F viezafg &1 UF A G
AT | AATT FT gHA IqFAVET wifwg FT
fear & |\ gfaw &1 smmEee sfgwe
feg & | FAT F1 ITEIW FE 1A FAE
g1 @ 2 | afcfeafs 347 zaat faed &
g ? A are gg difag &1 & quAl
FraqEt 3@ wrar | 1| faasaT 1981
F Fq ATAT SAGATAAT F F>T FT
WIMAT G2 H ISTAT AAT AT g WAL A
Fgl f& g7 & Tzae F@r T@E @
T fqeft 2w arer afefeafa &1 agraar
F A4 FT @ 2 AT IR g7 qE1 71U
a1 f& aofas @ g & fag oo
FYWE | A A A 4g greid w9 G

g ?
15.02 hrs.

[SHRI CHINTAMANI PANIGRAHI
in the Chair)

" qsgafa ust @) 17 F 1w Fa4r
RWe?! Ag@ak § qui geaweh
1 ® UT IAATARATE | AN q@IU
fag & «femmm” & wfafafa & amha
#Y | IuH 9 FATE-IATT gu IEE WO

Taw faw &

in Relation to State 392
of Punjab (St. Res.)

=t gzarw fag it & qar 747 & =
wegafq args @ g1 & ag feafy &
sifguegar g ! sAwr g ar fE
¥ erer ¥ q1 gy, afex feafs fand
A2 zad gwowe A fromfar g
W g 7 e grarg fag o saw W\
# fr oz Frae 7 qra & wgfot
gawret 2 oF s faAwr wefe
T g€ & iz fog gfers Y agd q@en
aifgy ar afes aft as adf awsr 91}
AT IAFT GFHFST AT TET & | AT Fgd &
& gl Ioard arag & A€ @Y 7 WA
€13 wa geaw ) A8 £ 7T g gEIHA §
AT gaTEy 9 & e HqrEE &
ST FH ATATFAT FT a1 ZH 92 39 faar
St &Far g Ffea gara fag o o Fw
FEWET AT AT AR FTE FE @
x|

# 17 w1 wgizT ¥ q@AT AEAT §
f& frad Syardt asg g 2| T EAR
7 sfas i fregae fro o 2 gad
ar 1 qeRT g At gurs faudr @ g,
H7-IFF%, agAIT ¢ | Iyqdr A g 7
g A7 gz F1 fazam § FE7 g7 @ig
aqn o suafaaY £ 3o qear & any ¥,
Fo afed & a3 @ a7 feafq & 7

fan FN S 7 w=wiGd @ 2
%31 @ gfam A9t 7 wwa @
FTg T FIEAT g1, IFT g2+, fgmram
SR g, AT FHS AW & AT B T

WE T FF AT IW A9 7 AT A
gFAT |

gunfa qgiey, & rzan g fe g
UF @97 gHfET F#3 | qa-0q § gex
® ¥ 37 ard @A wifgr | sagedn
& ? gndfaat w1 fow wadfes aw @
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grasy ¢ ¢ suafaai &1 fen awdifas
aare ¥ graew g TIW @TAHT FY AT
fead #Y ? 1980 & qaral § g fuezwrarer
v g% ggafoal &1 ggamr A guga
fega faarar 7 faselt & geare dare
fag &Y zear &Y @ AN FEAFH H
ot aF qfaw &1 gawr F1E guT ag
faer &1 gfem 7 #1€ wfaga qEad
& &1, gaFT R 9a1 TET § 1 qZ TIAIT
aara fag fwzziarer & faen gemarg
IR Wgdr S1F § ArEY a7 WSHIA
arEr Wi fgar ar @397 § 9g A
grar =fge fa faeft afsaar &1 sfaesr
FAT 2\ % AT §, TAT qAT A F AT
SEIas ®1% 7 g1 f& AT g@aq "
aifaq adf & aFa 1€ ALY FEar f&
AT Farga §  qifag &g, @I
g &1 a1 fawam @ Afdg &
qifeear & anfaeaifaat & Zfqn f7 97
T2  ar aiffearm & geasal &1 Gy
FATH FY TN AITHAT q3 FT AT IR )

Jreqr 1 a1 9919 g1 AN &, gEARY
WY AT FE g1 A% qAT AL ATT-
fet &7 g qv qarFT AT I v &
AT a1 91 v 3 A Jqrei T Far
ar 5 g rEt &1 gfaar ¥ T E
g AT H9F  gEEed £F gaLr ?
NAra &1 w779 @1 5 ag arg quUAT g1
TE, & A0 AL Z000 ) F AT A GAT B
f& #a1 miffears & wzdifas w@T av ag
ArAdT IB1AT AT f®T, T g F1
fazara @ aat adf &y 7 owrsw Y s
warg fzar war &, 99 9T gF S99
qeq &1 7wt J3F faar & afew gwa
g1 dlo qTZ0 To F qT H |

‘Reporteq training of Punjab extremists
by foreign countries.’

of Punjab (St. Res.)

“Whether it is a fact that recently
Islamabad is said to have encou-
raged some of its own people to
cross into India in the garb of
Sikhs and indulge in terrorism.”

wY wgrEg &1 waqTa F4T§ 7

“Government has seen the news
item.”

oa AT § g AT A ATH FG AT
T 2 fF ¢ 93qaT FT A TG F INT FI
AT AT MY, T WIW A fow T @
gxa | faal & sugdt AN &, a8 99§
afer &z 91 @ & 5 A anar faE
| FFIFIIAR GFE AE R T H4qT
gy aF #1€ A xET TgE qFET A4,
uF f sgfaq aswer mar faw qv faarg
& qry g a1 91 9% f& ag afee@
ZITT NSAT AT 2 AT qT A WY AT
a8 23| w79 ag femr g fF g% ge
foqid” faer @ 2 &Y 3991 g I &%
weE gg W W wErfed gAR g9
fafesra sraswTdY 2 & o fazen afsaai
affq & g araew F gw Qi am
73T 1 Ag} 9a1 %7 FAifE qfeqw ge-
e &1 aFron ag & & 9y qe o gww
F AT T W@ AW | T AT FY
famt o srarea & anfag ad & @%d
qAT gH A1 FHEEAT AT qFAT , gH Al
fazare & four ST GFaT & |

guTA #FH 7 agqsy faar qr fw
arfaeam &y sz ewfvwr # &
garT "oy gad Atz gufewr 0f 4
a1 wezafq dm F &g gg wwEr
gsrar Tar ! F4r SA@ ger wr fE
arfaear & safw GLF1T F1 497 ga79
% 7 afe 7€t q@1 AT 41 F4T 9g 99 GE-
sifas g1 & fag wgr s w@ry ?
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AT Tg WA &1 wA@ Ay g fw
78R 9 § gfagrd &Y a7 @ 2
Az fag @ar &1 a1 gfaare gwe
A frad gfgmrr  ofweard 2, fead

A E 7 Y 2, 1 AqIZ0  GEq F
famary & sfifso ) -

(saaym)

v faagw ¢ fF w@aaw s
gwifaa &3 1 qrdt sAsId aed qrg
TATT & USTIT F1 AT A1 AT AGATT
# BU1 §, ¥ 1T Jg FIHT ALY T GFA
o 3¢ qar 7€t &« ¥ &1 qar &) qonre
& qsaqr #1€ uSfaw a8 & @t
ST o AEY € | SNET A1 FAFAT qQe
F & 2\ 3% g9 7@ qug 78 arar
feddqma g smaimwd) iy
AT AT | T WS, gorg ¥w Q1) qq
At dorra #7 afefeafs fane @ o ) agi
wfemves ar ag &F &1 FfEw, gg
U@ USANT A srFsAFAT N A gErHA
F1 AAE T AFAT AT JAAT FT qATT
AT TG &FKAT | |, 91 ST &7 garar
%, T8 FEgi & oo, g9 g S oo
aiEF /AT F, qgwdr mied £ maw,
W F9 T A7 G g g anfao
T FIT USAaEw qar usama g s
for wezafa maq wg &1 oo, 7 &
AAEFIT fagaa <7 &Y amw a9 gwar
g | O St SH g AT F qwrz- |
FIT1 FT 497 HEEAFAT 2 7 F7 4T F
SET AL 7 AT AAZHFITAC F | 19
T Ag ¥ AT FT @ F AT T 7oA 87
B UF A9 A0 ¢ | qR TN & a7
B UF 1T 91igT § 19T weyqy Ear
® | g Wifgg 4 qF@T AT W TE,
5ﬁwr=n afiqe srar W ww® & mmEw

NOVEMBER 16, 1983 in Relation to State 396

of Punjab (St. Res.)

2 ¢ fo gfea eawr afge & a8 strod
nF AFFHIT F a1 ag W wg faar B
g& qFF faara @ afiaz #1 fgear &
gw & wrad # e ams frarg gan
g @19 ¥ g oY 9gF | 9gf 98q A1
TEQT AT gAT 9T | A% § 37 q7 fa@m
TAT | TE TFIT Y SAITIT I AT A
qaEFIT F19 ¢ f& g8 ams faarm
o wfrgT #1 fgemr & | 991 AW TA
srraqfa & | sagfa &1 s s geragfa
A qr Ag TEr giww § &5
aaEwT ¥ wfge fF afvams & 93 5
FIH FL |

g1 F GAHA FT O g F INA
qezy & srevd g 1w famafaz arer
agi 7€) & | 9g Fg W ¥ &9 f& 57 q@r
SAAT HIT FFTAT AT FY FIHFT AT 7Y
oft qa gfers § Q¥ a @ WU S a2
FAWEE | AR UTH qgF AU
afFa anad g @19 @9 & U FH F9
o0 T 7 amqy 9 faawrem w@ agY ?
TG AT ATH AT FIA FAT @ 7

Tarefa wErey, 1w guira F arafewt
F WA F ATAFT & | T AT @I AFT
gfem 2o § 79 91 957 A7 gfew g
WOET A8 7 9% § | uF fawary g1
¥ GTN &1 TAT B\ A7 FAw  wmafas
wAAr 7€ ¥ ) AT dr ¥ agw @@
gerr # gwid fam wrd ¥ F Srag
gy # & sa® amr smad @ @ g
fazelt @ a& gu fom ff aft sy #
IAHT QAT AAWAT TE § AT ToT zoy F
78 ST TETE | g AT A A frw # Y
ggaawd & 6 gw a1 282 o & amfew
@ T\ AT a1 qEY AGY &7 woneny
g1 afer ow ¥ fafer sdvdmbe
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qfefeafa qar g1 a€ & fogsr gaw Faa
Tregafy araa @€ 8, ¥« gfaw 1 sgqiar
FfawrT & &7 7€ 2

UF AT 29 FvS! AE T AW A
T qF1F FY GHEAT FI FSHC T @l
STAT A1 4gT qF AGT T HG | T TR
3T FIA JT RIS 7 T /AT ST 7 0F
fam wg faar f& en awifaal & ag 797
& faqu qarc g | e 1 @fig F51
Z a1 aga srsen ¢ AfET gz gwrd a7 g
g T & fao & a7 a0 fFad g
arer a1 @g @ @ 2 fF arded egfig
FU, T HI7RITA FT ATH ISTHT 379 faqy
F1 oAt s afafafeni dam &1
atsr faar 8, afFs a9 w77 2 fa
grearaa atfag 7 st &1 @1 W aEsra
¥ fow s sirat 1 gw qEAr wgT §OfE
qATEZ & &1 IUGfaay F gy qrar
FT 27 FFAE F FiTw F yfaIwa H
fagzrarar & faes ux @se @@ war
AT | sEy FET & fratfaa qe g4
FT ATH TFT Iog aLEAET FIA # amT
Fg1 7E, afew gAY FiTE F oF oA
sfafafa F 7z 78 Far fr fwewarn #1
fregre & A1

it treardt ww sm (Naarer)
FE W A Faroar |

it wew fagrd amwagy . fag awe
Fdard & Favsl &1 gAEw zer 3,
AR AFHA F1 qAGT 221 3, IAHT
FAH FIAT IgT T&€A § | F8 AT agi
uim T @ & & gumarac g s
FU | AHATET LA qg0 99 21 @
g1 ST GETN ARG HqT FAT HT AT
G IEET Am A feav sar &

in Relation to State 398
of Punjab |St. Res.)

fResasy s & AT 98 s & |
FIFTT AFTA F1 aw1 A qrEr | fE
FEGL # G T Hfgr F T
fagiarar & Fvare § arfasie o FTE
g, g1 e | & YT wrgAr s § &
gar aft #1 gg 4, gk Wi F1 SF
% | gg fergearm erevm #Y uF wfew g

qIFT gHIT Fiv g & faa
fgrgeam @igem & FT6 @A g 4T
wafan & off fgrgearm zigem #1 Ffew

qATE

“Officer begs Bhindranwale for his
life a senior police officer, whose
name is understood to have been
included in the hit list, is reported
to have visited, Guru Nanak Niwas
to beg for his life. According to
official and Golden Temple sources,
the police officer is a senior Super-
intendent of Police who, with two
Akali leaders, met the Sish militant
leader, Mr. Jerneil Bhindranwale in
Guru Nanak Niwas.

The official sources say that the
police officer was in plain clothes
and with two Akali leaders, includ-
ing one member of the suspended
Vidhan Sabha and another
Sarpanch......

The Golden Temple sources say
that the three of them went to Mr.
Bhindranwale and begged for the
exclusion of the name of the Senior
Potice Officer from his hit list. The
sources say that Mr. Bhindranwale

smiled and said nothing.”

SHRI R. L. BHATIA (Amritsar) : That
was refuted later.

SHRI ATAL BIHARI VAJPAYEE :
Refuted by whom ?

SHRI R. L. BHATIA : By the Director-
General of Police that no police officer went
there.
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st wew fagrdt aRd | SR AW
F1 qar @ faar § )

SHRI R. L. BHATIA : When you are
making an allegation......

SHRI ATAL BIHARI VAJPAYEE : I
am not making an allegation. This has not
been denied.

SHRI R. L. BHATIA : It has been
denied.

SHRI ATAL BIHARI VAJPAYEE :
Who denied it ? How am I to know it ?
The denial should have been published in
this paper.

amgdl &1 qfeaat 1€ § st ggre e
g ama &g €

st rgaeEm @@ wifear : anad
gar 27

st wew fagd amagdt o =@ed
&ar g7

st vaeRa e wifaan : Ag A 2

You are saying she went. I say she

never went

st maw fagrdt awaay : 7 fAaea
& 5 1A 1T egaTdl A w@H &
fou @IFIT FE FEAE FL, TOH &[T
wawa A g wfEs wwen  §ad
garafer 9@ & 1 wwH uwAfa &
a1 & #ifaw #Y9 &3 @ 27 9EE
gt 7 faQet g« 9T 149 AT g |

«“New Delhi, August 10 : Mrs.
Gandhi lashed out at the opposi-
tion for, what she thought, their
inconsistent stand on the Punjab
problem. She said the opposition

in Relation to State 400
of Punjab (St. Res.)

spoke one thing to the Govern-
ment and something quite different
to the Akalis.”

aurafs wgza, 9919 g9 7 0F AR
ard FE | g Fel @ qorra w1 wwwaAr
gafan qzr & f& gwd faq = #1
aradra & arfas fear @ | gax 9@ Far
a1 wifas g7 & fae | fag faw 2g &g
g ar wgr a1 fa faqe g« &1 arfas
fwar sro ar 98, S8 feq @ Ok ®
i fradaT @ 1 qg w0 7987 43 gU ¥
#7 g1 f faqd a1 &1 qram F a1
§ S qWT gHT §, IAF AW H gW
FIIY AT qE FIAT T2, HT
garfadl § argsta #1fvo | a7 whesy
¥ #1¢ faoefig aasta @uft, @1 fa<dh
g@l &1 397 qIfFe g & ggar &Y &
FIFAT G297 |

T araa fawa & stre, a1 fady
T@l &1 Y AT @ 20 g @aw
#ag A 7 w@g wgr 91 fF oamwda §
fadret &=l & TaTeRs wfawr frag s=ia
ag ¥t w4 fF wave ww ogu &1 "R
#7 IAFT GATH FT qqTT 9T 8, foradH
g gl 2 fF et saar 1 e}
FVE F gIer gHIU 919 g1 & 1 &, qrav
F1 HITISIAA AT TG T QT2 ar a1y
F FITISET F1 GG AHT GHEGT FT g
fagrer s '

& géq § q9A A @A A1EATE |
faea awt T &3 wifgn, SaFT F@R
F @ @0 | 9N &A@ I9d H TH
I=AIfaFIT R JITFT GATAT TG, ST
T AT FY 9T w2 6 dorg 7 o
¥ qre YIWTE &1 W@ & | TEN  gal &9
1 fawrag W & arq | AYwfal, s,
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I 3T At § fea avg § WIWIA &1
@ g, gawr wiw g +ifed | AT
fsft & mrg Wi g1 W@ 8, a1 AT
fauwTor gar a0 21

Agd a@, dara ¥ w1 faRfe
Frar T @ e gl qrg gfa-
are &, afea qfiwl & qrw @ret g
BELEEICE IS LRI
¥ argqT 2 ¥ a1y § daar $ | I
as @M # fosmaa 2 fs foeg @redd
famy =ifzd, foed arrew-xem &3 2,
37 gfaare agi faaa

oF ara & ¥ FEAT ARAT E |
FrwrT gqar faamr g & f& Far #r
2| WAL FAA FATT TF AWAT FEHY
@ATE AT EF 2| ATT 48 W F AT
uF FI1 AAATF a7 grnr | faar [ A
7@ & Sadr & feafy faredt o1 @Y 20
w & 19 faqefa grat 7 #3, swifaat
F1 gra=id & fao 3 gq0¢, I A HITHT
GEAT 2 IAF! TA(T FL AT IAF] AT
FT | FENIg &1 A1 FA1T  wIfaeHr
FT ATl FeHT A % 1 gfearom #
wAra H Far g sEEr AT A #7
qwra # a1 g, gf@r 7 FA1 g
zga) foear @ #T | T A FY OFHAT &
fau gan= ® fasar 2 A1 IgHT gLar
# fau aawr qgam 77 & wigar At
ST @@ g1 ag Ffw ) /U7 I 7 F0 |
STET qA@AT ST QT F | B: WENA ager o
fest =¥z fRmrmi § sgT A8 91 agi 49
ST qF 74T § HAYT FAT Ag ufFAT AFY
AEN AL A1 AAS IgT @ILATH I |

St AR |qw Atfear (AHTH)
gwiafy aggg, & &3 ot F @A F

of Punjab (St. Res.)

qudT § @1 gAT g | Aroqdl St A Woq
Fey 91T WU § ST Soardl qwdl
7% 1 1T FTH FY T a8 CHT Fay |
gg Wi § oft aga Fig feww @
FqFaT § Sgf 9917 AT 98 q Y
agl U g9 FEHT ¥ IgA Fgl fE
awra #1 feafq # #1¢ ®RF g®, 1§
fazsft grg agf &1 et oA w®THT H
7z 78 W & 5 w9 ag agame ag A
ZAFT AT 091 R ST @ A F@H
qrz o gan fgal F1 g9 T8, faQer
ZTT 97 | §F TARI AHAAL A1 ©2THE IF
2 41 °gt FY w2EN AF 2, TWHT  HAATSAT
HqIT FATC | ATTAT FT A1F IR Fgl |
HY @ew WAz am gar @l froag
gfeear qre &1 g1 @y AN 3Ew Fqrga
WAE F7 1 8, I I H T 1T IS
GuET FIG T ( AT T Fgd & v 99
29 A1TAT AT AT g7 IgiA aqrar fF gw
TEA FIA 4 AT AL F | F F qg AAN
qIT A AW W E, 93 7 aifwedE
JAT X IAY AT@ HTE HIQA ql
Fen fr arfeearT arer 9g@ 73 F@ ¥
qT AL FA |

zgid Fg1 5 g 74 S oF RreE
T arar 73, foaw g @ SEErd
g1 | ATFT FAT TEIT & 5g73€ 9T &7 7
q1qq a1 wqaET # g fzar fE &
WA 2T AE1 & | HTIFT a1 FgT OF &Y
gig frarg fear & ag Fig9 #1819
ar fwaq g gwg 7 fede faar,
sen | oY fedite frar, faad faeslt & oo
FY qref &1 ara fwar | @t &1 FEr gaw
T &1 WY I@HFT TTEAT G | AT @l
#1 gY, T gU qg1 grd AW W@ g,
fogs gAY oEf &1 A foar ) 7 I
qaqT g1 e § o qud aw & wifaw
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FT HIAT ATZS (AT F1 FTAA FT | 93
W geEia &€ adt aifedt & wifae @Fe
FqAT FreEfedY &1 Fraw @A 1 Fifaw
I AT Y F T FT AT A R E |

fags &om & N &9 9wy FAvET 91
f& gt § srawrelt qrEt wan e a0
sfafafa 7t & afex faar &1 @ warfed
#1 gfafafy agf £ 1 fags coama &7 s
1980 & gort Saa q@ § 17 €T HF
AFTAT e« &1 Faw 37 @2 fAst ax
qifegrae & |3 @1 4 § Fgw oF fadr
2 | 9 g qar @k g fE
@ § AFTET I &V &7 FASOHAT 2 |
g ag "Wegqd FW & ® 1906 4 w4
Segia qaiadl g9 &1 Hqredraa fwar 6
wg fgrgeam # fafafes ga o« a
A% qSrel gar fawr | 99 qoig 7 g
aga-ar fegear &z fear  wirgn &1 fgean
Fre fear, fenraa ¥ gay fgvq #z fag
arfes sF#r Fgr 9w wafEr g 6%
agi 9T §ar & [AQ HYAT WA F1AH
FT g% | gafFmendr g (6 gaHT qa agl
taa ax1 | fagdr a1v 913 9@ ¥ {10
WY o@F qIqdAT sl &1 " g AT |
(sqawr) & 68 A FT W § | AFTAT
qréf & ag qwenn g {6 af Tur gar, a1
qarfaat &1 qar g, Azt QAT H AL
T qFT 2 I A 19 9 IAH dgd g7
W AT g | gF fan g wrEp
JATAT | 19 e & A& o7 §Fd & al
CEE I G U T M A
g & A F waran, FEdEgaan
dogE & samar el e G ¥ wrd
qUET § 1 SA07 FIEqy S ETiad
FT qFTAT F, # gwa fog aEa ¥ A
STHT 4, uF gaT F1 gRATHE @
AN AT o WY T ITFT gHGT HE

in Relation to State 404
of Punjab (St. Res.)

o1 <@ &, gl saF faars & atad
& fea gniwa ag & & sawr wofd
@ faa asdr g ol wfag 3 em-
FieAzaRae HYgH UAT FT W R |

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Please state
whether their demands are justified or not.

SHRI R.L. BHATIA : I am coming to
that.

1970 & 9@ &1 OAIE gAT, IAH
SERCIRE IS LEN ARSI I A 1D U R
FIfTEHT F HAIZT XA & T AT |
1970 & FF7 1980 AF HIT W HHIEAT
g% AL § At arar f& ag A 6iF
ALY § WIT T KL qIA<T & 9971 | 1977
¥ |980 ¥ HFTAT ST W FIAd IE,
JezT § SiAqr qrEt & araa § W afae
gu wfwa g7 axq WY Sgiv g7 fewmew
FT g FTA F1 F13 sAEAT AE 41, SaH
fem #1 wmar A fawran wafs 7 g
973 H 9 IR SEFI g% FT §Fd 9 |
afFa gt g8 W agl fear w3 1980
¥ &g qref uaamd § ofig T qd
IAFT AET 1HA A€ | I qET 1 IAF
feara & fomt & g fefesfyaga @
graar o famt &1 fewwe adl gy
A% =9 GIE AT HIT W@ |

FFadl ot 1 IAFT fempgy F ar
qgam W & fag wgr 20 37 A
T g9@ fenroga @ 9, 3981 &R
aum faar | I % gaw ag a1 fF
qIT AL FITANT F& W T YF I E,
AT a9 9 F199 g W &, z@hEg
7g @rar qar 5 gaF g 9FF @,
UFGET HaAT g7 qifgw —ag AT gHIA
it & 9« afdw gaa gfu st
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aaq ¥ faan & oo gaay o @ifas A
g A% A F AT A AW ST E A
ardr 8, zafao g7 9z fagrz & aFar €

st ot fagrdt avwa A faeT-
T & wga ¥ var fFar ?

st TgAA @ wifemr o AOET
a1 sa1QT qar g, AT gt
A auTET ¥ AW ¢

39 937 4§ 99 g1 fF w9 & gafaq
S AT IART AT F g WA Y T
AT qg WA A TE | IWE FeTAT TFEL-
T AT A1 g@EIEr &HGT F12
fear war | g9F sraArar @ Qi 1 wTET
T 1 AT wifaewt, qag T Tudnmg
FT WET 8, 39% fau fesgad @y a1
a1a FE T IR FEr fE g wre
F1 S g1ar Arfzgo | g1 a8 aEET &
AFAN 8 | qE AW AFAGT qAYRT A
A UH-ZET F WEAT FT FHE qH ¥,
3FT g A fawrer o awar ar
feegam a1 faar s fyasr 2w os
g F12 &1 I & JC | 7@ AT ;A
ST oawdl € THE AT 9z F7
waAT AT T Ta7 faad ar § atr%%gr
& 1970 & vars gar fEa jog; g%
g Ay d Frf 5% ag fear mar e
99 T T TNy ¢ fF ag vare gaa
AT g & q1 A1, AT wIE AT oY,
wifaewT, wargy AT F9EE F o F1E
A fesgasm aar ) g gy amEr

AT AEY & 1 AU q9T A1 IR 7w aw@

¥ araeia @ew g aFdr @

afew & wgar argar § fF ag awear
T ot F1 g, T wEhg M AT
Fifsiesr sraige 1 &, g7 917 ag & fo

KARTIKA 25, 1905(SAKA) in Relation to State 406

of Punjab (St. Res.)

‘gAw e a@ § qraT fae qEdr g 1

ag @3Té Faq qraT & fag &1 dar f&
#9 qger gr T a1 F1 g ISIAT ST
Sq ¥ qraT ¥ ¥ AT IA at@l w W
fear st awar a1, wfea ss gEw o
FAT TEATHFT G |

(sam)

Tt #Y ara sar fm W qEd FE
7@ 2, &g 1 g difeq | wgl aF wd-
A F QAT FT ATeGE g, TATT AT
4.2 fafaas uFe & qFT &1 TEdUTT
FIAT 8, 98 T d1d w1 faw wr g
ST g 41X § A1qa gE a1 39H g7 A
F1 grzgrga fgar war f& zaar qe &
gwra &1 fasm & wfFA aF aage
1 swgt ®gr & zw g =ifge &
sradt gfar aidt st 5 28 arg & g
w77 & fau (.o MfFrT gve dz a+
A 7 fear | =@ 9FTT AT FT 4.62
fafqga uFz w1z a2 frar w@r
USEATT F BHIR I gl 93 gU §,
arg ag a7 g€ fF it enrd agi 7g¥ aw
@ § AT 39T Fo 9T AT HIT 9@
qF AgL AG aAdl ¥, qT qAF 9g UARLT
qreY drE F1 & feAT SIOAT | T AwIT
qreY F1 OWET &FET E 1 WTRT AT Fae
qrET FT 2 |

1970-80 ¥ GSTa &1 HIHIT, FFI-
foraY &Y, argm faas & gfamn & gey
gt &1 fF o1 AT FaAr g awra &
feewr ®, fagd wfeq gfeamm & qrdr
SITAT &, IAET 99T gHFT &1 | 98 9T 2 fagr
ST g 1 g\ &7 feFEsEa &%
Fragaa 4 &4 ¥ fag gfeamon & svar
HAFAT AT | T G F A8 GIHL L
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streft 8, afs & ofw @i @ @1 @ ag
A AEY a7 wrdt, faege a7 s | 9fF
aRgw qIFIT e wE, zafao Qe &1
YA YE g AT | qiEw g fowr aqv
dzx gfearor gadre &1 wigw ¥ @
3% 17 FEY Fr3F faasw 7 srEe Awrai
awr & f gw agw AdY aaq 30 feawy
a1a 9% gaare fegr s e frga ag
9z gFar 7 fFar 1o | 98w §9 Fed &
AT qT § FF Feq £

¥ srgwt awifaa @0 3 a ¥
§8 faqard 2ar 2 | wifgedt gaET ak
FETG FT AFAT T JIT TIT FH AT |
qreft & ark ¥ qg gern, efearon & qar
2 faar, Mifefedas g o, fafsaa g
731 AR fHT 39 FI7 HIST | T9F AR
FI0 & a0 ¢ g9 7 Fawr gaAT AT K
FqFFT | uF fa7 wrar FHA wAnr o4n
segin ®gr fF ¢ s F1 For 2, AW
WS FIT &Y | Fw FEr 3 A FT A
qEH ¥ WIFL F7T fF zaFr #@1 WA
2? zasr &€ wgr a8 2 I gwq
anfwad &1 qarar Ta1 A1 FG g8 1 FAT
A g aTFANE? T Fgy F fF
F1E 6 59 g0 A8 AT I, g & qf
a1z grfgw | &y 1 a1 0T Taarz
far stro et fwe 97 | fear o

WATT AZY 97 @eq 7Y F1AT2 | qrEd
Fga & fa gurw ag WAl ara-fam &
faans a8 @ 7 amas fag wgarfaan
Fgx & i za®r sragr a1 99rg F A
aymiars g & fa

This morcha is for the aspirations of
the Sikhs; it is purely a Sikh demand for
which we are fighting.

in Relation to State 408
of Punjab (St. Res)

19 & aarze fF frasr g #
qET S0, FIEH &K JIT FKOATH T
wgarfaar & arg &1 717 ar qitarg
g #1717 | fFEr 19 9T a9 waan
FIA |

st gfedm agyer (@)
frgzrarer &1 )

st TgaEa ww arfean : fHedEm
#1 ata ot @@ g 1 ferar wa w4
gt e &1 gt fasar &

st gfedm agraw: a9 £ A1 FEA
g fF sa3 a1 | F1€ 919 A7 FA |

ot TgAeEw @ wfean ;o Ay,
ar gfrar swd @, W Fw FEF
Tieen *frqw & w@ &, a=« faamw
% wra #, wfEA qinare qea Fad 2 @
agi &1 A8 & | g9 AU & argT Wl
gaer fea, faed gger &, A% amW
gam e, fex Wt ag #gq 2 f& agi
FE @@l 2 1 A frgFEr ggarT &30,
fegd @@ ®egET A@T §, @1 FEd
gz F A FE IV E 7

Ui WAt ®EEs o #1981 qE&a

a7 !

st AT AT WrkEAT ¢ 43 FEET
ar | ag Fgd & f% gl a9 Jg g, S
arfaea qavz §1 sqve GFD |
afwa sg g fam &1 feegm 3w Afad
FUFT TR AT 7, UF A (qee JqH!
teew xfrqe 81 grevsy wvan g

st GIW WA (FFATAT) : AT AT
T rar § HY HY AT FET 2 ? AN
# ze2fada gar w3 & 7
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Nt TgAeew ww wifem o gEET
srara oY gar 4 T g7y gfaE F fw-
ATZIEA FY arq ga Aferg

g9 Fga 2 fF 3% @9 a@ET
O | 797 I 1T TgA ATT A FI
¢ ? gAEr S A g 0f F 3 qasa
Fafa fra o & 3T 3 oF Twr
g ¥ fags M@, Fga w fFEw
e AFN | ggF A IgiA wgr F
ga® Fza geer § fagt e, @9
AT | guA AR S F feAa A fF om0
§fezw & 7 2, fag) %9 &\ IR @
fam faar |\ fiez 3817 #a1 f& fooelt &
AEY aTEw, wuEg qaw ) g faa
ga-FHA TV AT FIT & fqq TE
forg avi & faeil § g guer & A W
fe% 2, 1w &, 791 gg Fg1 f& TEH
FIHTT FT TAGT 2, F SART FEAT AEAT
g f& 3 am asa 377 & agt =Eq
F\ A z@ AT F ATAT FET AR 3,
THAEA A% gAYE FT o AT AR 3,
Fiff T TOE AT AT 3 gU ¥, A
afemdiz g1 w7 A1 IAFT N FAUM T
ITHT HEAT AE A A | AT
AT qTgd T TIEA FIgT a1d FIAT
q1E A1 ¥ T A § T8 & o q@ w7
g% | fdl 7 oF gzae St 7 g1 fF
gfvzar &1 o1 FqAw T &, TAH ATTHT
wWwar g @ ag | I Fgr—aad
fegrgat &1 < &, A gaawiAi w1 2, 4w
gAY 1 §, srawT TqH  Far 27
Segin ward fRar-sg wed § i1 sver @
qg FHIL & | AQT T TUL AT &, ¥ haal
g 21N 7 ) AW ¥ EATRITAT HHAT
FEAAE, @S gAH T TEN
& T AT gHF WA wfed fpogw

of Punjab (St. Res.)

qrara A8 FAT AR & | gW AT
#% a1 fead qrg 37 AmaE Fgq o
fr gn efoem & sicdigam & samr qiEe
TIEH ¥ gwAvEr Fga § gW GvAw
TFARZT AT 2 | gAY, FHAVE ¥ qATA
FT AT AV F TG F, 9GS TW AT
FT HIAT FU |

uF AW qTeq - faETar & 0

s THATER AT wifewt : IS A
Fo st A oo 20 aradd St A Fw
guEEew & & | AIFTAT S TART g9 Tg
M ATA FRT 2 a8 dF &
azr gfaw femizarsse oY ) 7 g A
F g A, T w7 7 FF gw o qare-aew
aty & | pfedr agr madTEw amw #
AT gaF1 oo & & ora gfers 7 feate-
ATTHTA FT & | BT 9FE AT @ & | A9
Fgd 2 5 fraa aFg fag, ot 098 1w &
¥ IUATEA A 3 1 ATAYAT A, AgE N FD
g1 @1 2, ATIFT F&T gTATd FT qar Tgh
21 o foss & it § faw @woane
qZT T | GEH[ AT AT qBARIE A 9
oYz gz £g w14 7 fF swifaar @ A
AF F 13T AR H9q FEr fF ogad
GITA-ZVE 2 | HGH IAD TG %
gagdt arfer A8 &Y | ot 9gi AW @,
Fe g1 @, AYATE T W, I oy
qrgFr wiEt 7 F1E g F@ A
waff 3t § Fewary gar gfawr o
YT qgt 9g+T | ATH F1E gHIE Ad
g fF dqorra & ga-ad @ anfae g

gl FGET GqIE A HGHRT )
qardt agrgT &, darEl aqRa FT qFA
2\ qarat awe o & qifew § 0 F qa
qT FaTd A0 | FH a1 T AYS[ar greva F7
qAgAEAAAT § AF@AT FT @ 1 F
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dorra F & ®1 AAIFAR |0 g
LT §9 B17 ¥ ArA9E, IART A1 WA
¥ araE, Tay w¥gAe g qar e
W & arg WY, Sl AT agase
aFdrwT var £ 9k gef fFar & R &
FEAATSH A AA 3T | TEAT AR
1y & gz W owrfad F swwr e
v fgema aff @1 oA Far e
T wEw F77 ¥ fow ) gt §3F7 awdT
¥R oaEi dmr gm R m R EfE
77 0 AT Ag F ST A T
TR &1 Fw7 § fF o amsa a@
FLREN

(waeT)

g7 wg dfsve swd fF faad s9-
1 AT &3 F, ITRY AR FY |

st wqqe fag ®swm  (FEET)
AQFT  FIHFIX F, HT  IAGT AGY
faafadr |

st AR wre wifean ;T qE &
qIaT q8 TEA & 1 Aawr €T g fE FE
Frezrmamar 1 5t 7 o1 90 ) g A®
g 5 gw TFE o gHEAT FT FAT g
FET T £ | THFT FAT gT FIAT B,
a1 gg&r ga =4 famr qv @ar =afze fe
Fg Fa1 g€ 7% |

st waaw fag wwaq : FeeaErar
fraar snedt ar

A vgaerm s At ogEE Q)
srara g, T qH awa faar g |

st gfiedm g =@ @aa AT
gara ¥ At 2@

NOVEMBER 16, 1983

in Relation to State 412
of Punjab (St. Res.)

st vgAeER W awifean : eAET BN

faswreAr # @ snorstew =R ary
faeasze--
DR SUBRAMANIAM  SWAMY

(Bombay North East) : What is this

‘Opposition-wale’?

st ToATew e ofEmy @ @1 oaTal-
S ATAT &7 |

(sa=eT)

T WALT S LE gAT, @ TH qTA
avgar f& famifral v Paevramn
FTWTST 41| 7 g faiwrfeay #1
AT OES &, g WY smed vy anifEe
g fE sa% oo ® o deafya e
g faas1 3 quama & sA%r sAH ¥
fawrer 2, @t saF fau 1 7 Fq71 £
ST, ST THET g fAF, a7 zw awEdy
&1 g1 fawer gar

gad @17 2z & & zasr Paevrare
Ft g€t fa=r & fygvrare & arv o
aga gaf ggw W Z1 FAY & A7 oagy
qr7 & sara WY T AFTE 1 T ST 97 0H
@t faeatr w2 21 A FW ggaEr W@
&Y 7 zawr gsra 41 fqamma wraan 2
T A2 97 F@ATT GFFT A1q 97 2
# 37 Uy SUTET TAFT FIE AR AR
2 A SASTAE, ag & I qT40
F Y o TEEY S a9 § gw Afwg )
§ qgdr Mt gEF A7 H ogar q91 g A7
s 17T Adie wvar g 1 Fremarer
g9 1980 * Teaw ¥ i & faarw
a1 &7 swifent & fame gwd s
FATZ @E [FT 9 I HGY IAH1 A



413 Re Approval of Proclamation KARTIKA 25,1905 (54KA4) in Relation to State 414

WIET EAT 9T HYT IEET I ¥ gW 947
ama 3, wife gmd werd wwfaat &
g g | FAIN gora ¥ a=rd wifaay ¥
a9 AT T SAEy ¥ A9 § A A
At S Fag 2 ()7 #EY F A
agt Taw oF ft Az af fadr ) @
ZH AR TTAR F7 F | 9% 19 AN
gaaat 21

(saem)

UF A ATAT R AZ AT ATAFTA
T2 5 o3z sheddr aAwv HEwE
AT AT | ) AT ATq AT K FEA E
afau AT AT B TF Megmarg
%27 AW | g gAEr F1E fae
AR E ) 9FATA H A UF %eEX B, I3
yFrfaat #18 | IAF WA FATH A9
2 | @ TEFHT AYTA  FAIAT FHET

qgww | T faawm #1519 8 e

% fagvrarer & 3 faar | garer 3%
arg $1€ grEeq AL 2| T FAAE A7
goa ¥ &7 T &) 29 9% g faars
g1

za weal & a9 ¥ aoAr I @ww
FETE(

SHRI SATYASADHAN CHAKRA-

BORTY : I am asking only one question.
He is a leader in Punjab......

MR. CHAIRMAN : Mr. Jagpal Singh.

SHRI SATYASADHAN CHAKRA-
BORTY: What is the position of the Punjab
Congress—I regarding the demands of the
Akalis ?

MR. CHAIRMAN : The Hom®
Minister will reply to that.

of Punjab (St. Res.)
SHRI R. L. BHATIA : My colleague
will reply.

SHRI SATYASADHAN CHAKRA-
BORTY : Why are you not giving a word
of your own ?

MR. CHAIR MAN : This is not a ques-
tion-answer session, Mr, Jagpal Singh.

st ware fag (gfeare) @ awafs
stazam @R 2 f& ag amer o
®AvT g9 qFT ¥ | TAE & TG AL &Y
gFdr 2 fF 30 ausar B @ w9 &
fau @& Faw II@ I TIfRU F oY
fF a8t sz @

qaT & 1080 & THT AT A% Tq A FA]
gi,ma&aﬁw&amﬁw’r{wﬁwmﬁ
F = ¥ &Y mEAT ¥ 3@ AR F W
fafrezr st & fag & zaw &0 f
gt 7 a1 Afrmea @ faar o
7 # 79 77w § vaww far | 3wy AW
¥ i gz q@-@1g @0 &1 A A R
YT qorrg § @y #1E @A a@ )
T4 2T At T AT A W ged H
w27 | 5@ F o frAe) o A T ¥
frevraren & faw aed F70 IBA AN
am F @y ww gwn & gw fafe
st e faz Fazerar F faeme oF ama
#=w7 @ 77 o Fva ¥ fE et ¥

gy Ay AT AR s T frert d

Frgrara A IaE arfaai & Fraer o
Har 3 |

afy zore aTsaAr S FH AT ®T
sarer ®7 7 & ff frgoarar &1 dwE
ot wofr § ey 7 faore arfeny &1
aror 7Y ¥, ATTAY ATHIT FT E F AW
IR H g AN AT AR ¥ AW
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&t Fiag qFf F o N sy & Sfwa
¥ g 78Y Fgd &1 Y Frerdedt S 7w
fr awd & siag qfados & &g i
F foelt ot sufaeq 7 Brewraw & faas
UF W geg A FIT | A AAT IAKT 41
am /Y FIF T I AT T T E
gafqe & sg®r am W AF  q
TR

¥ q9ra ¥ geq 39 I3 F7 fGAOT
T w1 FifE 9z THEr 5w AW ¥ q
gE quenT § YT TH EET & GHIATA
wedt § wedt gAT Wifew | &few faa
qaT & oA 9@ H§ wsgafy arga awp
foar 8, sawt & fadw swar g 1 wife
azt #1¢ FredsgEAe Fefag T8 91
it fagY st foe 7 sad FEdwy-
aw wgfag &1 317 98 &1 w9 F7F F0E
FIESIAAT AF SIFA AL AT A HGHT
Fgt rregufa aET ST &I &1 O Afy-
F17 ALY 91 | 97 Ffqam@ &1 91U 356
F FeNT aorra &1 guear ¥ faaey & fao
72 afew groFt @ afr gwEr gwre
# S 92t q% dar g oTar o1, vt F
FITHY ATNT GIT E TT T T Uy
Qi ¥ AR IR TF W AN, IaF
fraza & fau gzt wseafs ama £ am
fear | agt o fo5T Fwg 9@ #FH
FIFTL JATET AT & |

9 1956 ¥ AFT 53 AT I M &
w7 oA ¥ wrezaf araw a@w
U oy ot fReY = § wsewfa amae
AT gAT &Y STET WY AT FT G K GIHTL
of agt sdvafaal &1 geque A fear
o, afew W fear o e &g gaTw
Jamm w0y ¥ | AfFEm swar sfrw
wiefy #Y TYE G F qRET FY G-

in Relation to State 416
of Punjab (St. Res.)

WAT Ag W | HUT qg qEAT A
qARETT FY GEAKAT wrger § a1 K @
Fear g fr agt @Y fawm @wr @ oW
farar o etz &g 9T AT AT FAY
S0 | i) & q19 dI3HT AT AT FI
YT g gmEgr F1 AW | afEw 4@
FW HT A FIAT AR &, FifE T
qifafewet mifeafez &

T 939 F g% AT T 79 F AW
gg sy 2 fr sfedt gfew aidy Agw
T A &' Fg W 2 fF gw gyarfaat &
#rg gy ¥ frady o s & farg gad
agi weenfa usw F1aw fFEr g ATy
asgafa w1 faw @@ oo w@r R,
qura fewzg ofear &1 fa=mr & a1 @
g1 5@ qoa # wegafa &1 oarEw @ at
g fered ofey are faw &1 amgg &
Faife wegafa s 7 sd FET I
AW & gra § 9 7€ § A afaww &
qgeYR 22 # ot Mfas sfaFrz @ &
fasr gu? saF g @ew T W
Ty agt &1 gfa ot araRar faghy
Y FT frewaTe FIF SE) A OWS
s ga faw & groragt # gfqa amed
17 gera &t TAq Afgwre TR EfE
F feat Y safam #1 faar arzz & S
AT qAFA 2 |

qferg MRt W@ awAr &0 S
aof Fret A FRIfE oem oaF
freonifert g€ 2 sa% 57 Sy &
agy & AfET amat ga-dax ¥ o E
famat qzor @Y fregarr w7 far stan
arfz ar wfFs 780 fear mar) ¥ @
st quE, agwEr a1 fee faawed g,
afwa gaarfaat #1 fregare ad) favaarn
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of Punjab (St. Res.)
uF 717 & % wgar g gfeda agrge i

awrafa wgRa, @ fasw & aga s
ot F7 @ ¥ A ANd I fag %

Tam #1 wfaswre faar a1 2, <9% g9

FA ot gyarfeat &1 gFEAT FHF
fag zaa gfas darz ad & ¢ 3AE
fezma zz 9at 21 z@ fam ¥ asga
gfera giam fazgzre 7 #1 "9 & =12
garafy | gafae & saer @ F73 gU AT
F7ar g fa agr #Y fama awrar ww fFar
AT FIfET | AT AIFT qTEAT H G
AT FT ATIT FTZAT & | HTL qZT T
FrEAZgATT  FF SIIA AL gAT A1 Al
g gt 77 wczafy a@EE AT AR
fear | za8 sarer swamaT feafa smamg
#1 2 9gf 92 fas 5 q@E &9 & @R
az Y faafaaY & a1z Fwv e 2faay &1
FA AFT FIGT TAT G167 FT | FAT qGT
9T FEqT FEY & | FAT AT 9T AT QU
a1 %1 feafs max & adi & 1 a7 3@r
7 qQO-FT-97 sAFgEqr 3oy ALY gr wE 7 7
A F FAT FAAT FI2T F) G
#1 fruse @ 9717 #3740 | 787 71
fawrs 9T WaT FYT | Fgl 97 |2 gWIX
AT w1 AT FFTRT AAAAT gfeaar w7
a7 aq1E g | F A w7ar g & owa
A7 aram &t fagm awed #1 g
& AT | F @A 93w ety F
fan, owar ¥ fao wgeaqu & 1 Zrat d@nr
a2 #17 Azt § faRelt qwal & gy
oM F1 wyF1 faw mwar 3 ar § @i
F7@1 g & QA #1 faaa qawie ww #7
Y foag qavg & agr 97 wezafy aaa
ar fwar qm g ogasr § favrw wear
g T3z w7 &1 & favry 7 Fvar,
48 @ 92X § & agt 97 AN g oA
aifge a1 &fFa faars aar &7 s o
g fear 2, zasr gi@ W &% ek
gw1fant & qrg Fz67 9997 FT AT
HT |

ST Y gF At Wi Ar-arT R AT
& off wiw #7a1 WY ATHIT FY 9 A
# AT wifge ) @@ @@ @@
feegait, framt stv gfs arel =Y W%
F7 qRgIR § 99 o3 & A gfaw saH
Fa1 72 o1 A | F gwrfaat ¥ FgAv ‘
arzar g & sawr e gfew & s
# safaxy 787 g afew s wrfaey &
st & mafas grar @ ot S #7 geang
F7% g7 w7 for a2 dfET gy
w1 st gfrer o e orfeqt &
F39 & aA9E € AME fqag & Je-
F1T sHagv & fgear A@@d @ #R
gfes g a7 7Y S aFEy |

& giadr w1z 9N W HEm ¥ quAlr
Frgar 2 fF @ ser st 97 FrgAe
Tazg F1a 2 qr gfaa wfadt & o7 gEdy
g, afewar ste fozargst § o+ 9y @
ar fez grgra 7 #aY Ag @1 @wAr )
A1z GUIETT FT ATAAT g1 1 A3 AT
et ot gz #1, g7 s gfew wfad,
wfesrd ¥ w1 gFdT & 1 U Yar g A
F41 oY FEgFa TEe ° oaraay qfew &
afz ar afesz gtr favamge § 987
zarwd A2 ZAr arfgo o afed &
afesrat 5 ar srawt gfaw wawd a7
A mifaar arad 20 @i qF  gfea
a7 gawr #3w A@ frar ) gfaw -
gt 0 A1 Ay 2 517 goufaa §1 qFe
asdr 2 1 wed Hifrazr gafEdse s
gfea &1 et agr dEET e fagaaa
¥ qT 0F3 &7 vgr 2 5 gawr amw fgg
faez & fawiar feoar sio, @@ 9T AT
Fifs, 7% ofg #1 g ffqg | Afqax |
qafzadz ane gfes wid) win &7 fAwad
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g o Fed & o smv o w5 A1 K AW
e 251 sow @iz sfawifa
AT faard A fzma &% gvft 7 4@l
9T SR IyArfeat & fawrs geq #%9
gat | AafFa, fog 40 & weeefa amaa
®Y g1a F I A7 w47 AT faw oE
@5 fafaees & o #1 FFT Fgr A
faara awr &1 gee fFar, a8 gaH]-
ZggAT 91 | Fiedrgguas WY g g 59-
fag & gfide s &1 fatias F@ig )
T FE WA § wegafq w@a &1 A6
FIAT WG & a1 agi *1 faum qwr &
7T FHT |

16.00 hrs.

SHRI SONTOSH MOHAN DEV (Silchar) :
Mr. Chairman, Sir, I rise to support Presi-
dent’s Proclamation in Punjab and Punjab
Disturbed Areas Ordinance. I have heard Mr.
Bhatia’s speech, 1 am shocked and surprised
to see that his assessment about Vajpayeeji
is very much wrong. He is a matured
politician but he does not know what Mr.
Vajpayee speaks in Delhi he does not speak
in Gauhati, Shillong or Silchar. His stand
changes from district to district and province
to province and if he wants better assessment
of Shri Vajpayee then he should take it from
Dr. Subramaniam. His knowledge about
Vajpayeeji is much better,

Sir, in yesterday’s discussion Hon. Shri
Indrajit Gupta has raised a pertinent ques-
tion, He has posed a question as to why
and under what circumstances on the basis
of a letter from a Chief Minister—while the
Congress party has absolute majority over
there—the President’s rule has been proclaimed
and whether there is any precedent. I was
going through the records and 1 found that
in 1973 when Shri Kamlapati Tripathi was
the Chief Minister of U.P. and there was
a police revolt and the Congress had abso-
lute majority there on the basis of his letter
the President’s rule was proclaimed and sub-
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sequently after three months Mr
became the Chief Minister there.
is a precedent.

Bahuguna
So, there

(Interruptions)

That is not the thing. Shrimati Indira
Gandhi has proved that party and individual
is not more important than the integrity of
the country. When a situation arises in
Punjab where extremists supported by foreign
elements are creating destability of the whole
country and the sensitive position of Punjab
our consideration was not for Darbara Singh
or Congress Party but our consideration was
to bring normalcy there. That does not mean
that Congress party in Punjab or Darbara
Singh was not doing weli. In the AICC
session and in the Home Minister’s speech it
has been told clearly that Darbara Singh
Ministry was doing extremely well and the
opposition leader Shri Indrajit Gupta has
also given a certificate for that.

SHRI SATYASADHAN CHAKRA-
BORTY : Then why has he been executed ?

SHRI SONTOSH MOHAN DEV : If
one thinks Chief Ministership is more impor-
tant than one will not do it. There is
terrorism in West Bengal and you canpot
do it. But we can do it and we have proved
it. We did the same thing in 1974 in Gujarat
when  Shri Chimanbhai Patel was asked to
resign because there was commotion on
account of price rise. So, time and again
Congress has proved it.

Sir, the proclamation of President’s rule
has been welcomed by and large. Intellec-

tuals belonging to different parts of India
including Sikhs have welcomed it. So, let
us call a spade. Don’t try to create a
situation everywhere. 1| am surprised to
hear some speeches that Assam Government
should be dismissed and President’s rule
imposed in Assam. There is normalcy and
peace there and you want to creat another
destability, So, the whole game of the
Opposition whether it is CPI, CPI (M), BJP
or Janata is to seec that there is destability
in the country so that they could dislodge
Indiraji and her party.
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If this is your first and foremost consi-
deration, you cannot bring normalcy any-
where in India It is next to impossi-
bility.

( Interruptions )

In West Bengal, our Prime Minister had
told that no Government would be dislodged.
But even then you are saying that the West
Bengal Government is being dislodged the
Kashmir Government is being dislodged.

SHRI SATYASADHAN CHAKRA-

BORTY : You say that no Government will
be dislodged excluding the Congress-I
Government.

SHRI SONTOSH MOHAN DEV : Why
are you afraid of that ? Sir, there have
been demands from the Opposition that
there should be a tripartite discussion. I
do not have any objection to this and a
discussion is most welcome. But the dis-
cussion should be meaningful, fruitful and
purposeful. In the first note, the discussion
was fruitful, meaningful and purposeful. To
that effect the Prime Minister herself had
said. But at the same time no discussion
will be fruitful if there is a joint discussion
with all the Opposition parties. She has
got a written letter from Mr. Charan Singh
himself. This had come from the Opposition
leader himself. 1 have seen that. Before
the parliament session, this year all the
Opposition parties had decided to take
concerted efforts against the Government
in certain issues. This is welcome and this
should be there, But if this concerted

effort is to destabilise the Government,

threatened by the extremist forces and their
activities and things like that, that cannot be
tolerated. 1 know that the political parties
in the Opposition have got national leaders
with good perspective on the national issues
as well as international issues. They should
take into account all issues facing the situa-
tion in Punjab and arrive at a common solu-
tion. There, the extremists are playing
havoc and about 4000 anti-socials have been
arrested. A question was put before the
Government as to how many extremists were
arrested so far. This is a good question.
The Home Minister should give that infor-
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mation. But whether they have been identi-
fied and where the extremists are being
trained, I do not know, I do not know
whether the report regarding Kashmir
appeared in the Hindustan Times is correct.
I do not know whether they are being trained
in Kashmir or Pakistan. But the fact
remains that even if they are trained within
Punjab, it is the duty of the Government
to find them out and punish them.

The second controversy is about the
shelter being given to these extremists. I do
not want to go into that. But is it not the
duty of the Opposition parties and the ruling
party to ask the Akali leaders how those
people who are wanted by the Police are
given shelter in the religious places ? Now,
there was a conclave in Kashmir. They
wanted to know what transpired between
Mrs. Indira Gandhi and Mr. Reagan in
America. But we want to know what trans-
pired between the Akali leaders and other
Opposition leaders when they met in
Kashmir in regard to those people who are
taking shelter in the Golden Temple. What
is their advice? They had a conclave in
Kashmir. What have the Opposition leaders
said in Kashmir to the leaders of the Akalis?
Why can't they spell out that ? But they
are very quick in pointing their finger against
Mrs. Indira Gandhi. There is no dispute
about the Sikhs being patriotic and they
have sacrificed a lot, more than any other
communities in India in our struggle for
freedom, in the wars that we fought. But
that does not mean that they can take
advantage of taking shelter in the religious
places. This is a peculiar thing which is
happening. In no other part of the country,
this tendency of taking shelter in the reli-
gious places is allowed. It must be stopped.
Otherwise it will be a bad thing. I am
surprised to see a comment from Shri
Indrajit Gupta. 1 have got great respect
for him. He was telling that the Sikh Police
and the Sikh personnel in military
should not be used against the Sikh people.

But he asked : “When you put Sikh
police or Sikh army against the Sikh people,
what will be the reaction?” An anti-social
is an anti-social; and an extremist is an extre-
mist. He is neither Sikh, nor anybody else.
It is the Government’s duty to put down
such elements.
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SHRI INDRAJIT GUPTA (Basirhat) :
A very good lecture.

SHRI SONTOSH MOHAN DEV : You
get excited when I point out your mistake,
I do not get upset when you do that.

The Opposition leaders every now and
then are referring to Assam. In Assam,
normalcy has been brought about; it may
not be full normalcy since the extremists
there are again talking about agitation.
AASU and the Gana Sangram Parishad
people have no control over extremists. But
the difference between Akalis and AASU is
that the latter has stopped agitation, whereas
Akalis have not. Akalis should stop all
agitations, and create an atmosphere wherein
negotiations cdn be held in an atmosphere
of peace; and here, the Opposition has
got a vital role to play. I hope that for
the greater good of the country, they will
play that role.

=t gfeam agigy (Meeye) @ 9T
oft wgra, g agaT | d, W
=t wifear agi gia | afFa g =7 0w §)
AT g A19T TFA H AT F1OA, a1 F=\T
& @ )

gurg # wezafy @ad A F@ A
F9-3-F7 vF arg a1 mfageraf 2 &
FAF (T) TN AFIT TS FT A AGY
I FFA AV FT I Al q9 QI
Fga oty & fa gw ama Gf =97 999,
zafae gzt a7 wezafa araq amr e
ST L IATT T FE GAT | TATT § WS-
afg qrad @ 79 F g 71w 740 feafy
27 AT Feg WIEIT AT F ATHA F
fau fasdare 2, «fda s W1 asa &
gaan’ @1 @) £, feaufa-feq &% safami
A qUUT g1 77 & AV uF aga e
Za gaear g€ 2, faww aga & 7y An,
greifed FvFH1T 7 7Y A *Y gEAT Aga
#9 aarg | Figfagar az & f&
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GYFTT A AET 97917 7 QO a@ § q@w
mifaq 31 97 | zafag aw gW ag
i ®7r =ifgr ff Fw A Ny ow A%
AYHRTT AT T 17 ITHT & g TEAT
2 f wdt wAmE #0910, aifE agt g
5 gIFIT aq .

718 & qAqT 9€7 qAY, WY IL@U
fag &1 #gar 2 f& faa & &1 freeame
fwar <11 771 8, 3A% WAz & F1E sAgd
grisd az 2 e mvwi fem gw &
Y &7 fregars &7 @@ 2 fa s &y
asg ¥ gz /A g AT FT GYFIT Irg
fregsre FvaT TR @ a1 AL | WIS qoTq
¥ ot fegfs 2, sax fao @z &1 garardy
gq qY awg & fawwzre g

A1F FAT AT gAY {IA H a8 T
IZT AT 2, Afda F¢ W IgFT we
IATAET ATATE - AT WY AL qFAT—
afdw 3w ) JAar g JE Y T
2 fr a7 mramr gwsw &1 famior fea
st T &, fw sg er ¥ FuAn, e
39 Fasa &1 #3971 Wiwwr & o sfqafaq
FFF FmEANz F A FT FT G E |
F a1 arg oA &, faasr warg geEn
ar a2t zdt, atea 398 afworw @ &1
WIAT qT T 2 |

gmarY g F aarg faeware &
FUIT T WA 2 fwaq@ v St Fw
g1 @ 2, 3an faae afsqqy &1 ag &)
aare fazait sifaaal &1 zrg @, &7 eqee
w7  F41 Agf aarar war & o @
fazsit afaqar agi F19 FT W g1 &
ATE HEEIT GIHIT AT WHT g9 §
grafeaa &1 g3 & & gsa 7 A

¥ faaaht afw@al #1890 8 ok g@d
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qH G F USTIIT F AT UF Jaqsq
# g1 & fr gan faee afsaa #1 g
¢ ar gY, az aifag ad fear s aFan
TF A { FF FIFHIT FT A0 & AT9AT
aifew | afes afpgar qaF zaw #aw
ISTHT §7 qTq F1 6T FIAT AMRC |
gy gifag & wifgr fe faa faean
aifgaal #1 gra 2 1 g7 arfEead g 18
g g am & Fia (3) &
wgrafas &1 Fgar g a1 Far arfEEdaE
aewIe ¥ gk i § Frg arg gE v
F1 qIfFEITT 9L Ag FET TR
gATR 3 & ey fegwar dar #IE F
fag ag #1€ #qq FIT @ E A TAET
qfeonry gaie IA%  gEEeEl 9% 9347
afFa gw guwa & &2 9wF17 7 39 faa
4 #1% FIH T8 IIAT & |

gufer & aszafs & anft gam a4
s Jgata wE 4F a1 ang g€ A4 | anfr
Far g WM agsgr a1 W@ Fave
1 feafq o1 snsr 971 @@ & a1 AR qW
F 3T o1 Wt q2TAT0 grer & gau anfewr
F1 g9 8, al & strAar Agar § 5 wwew
g4l § 99 qg gAee AaA § o fF q
FIT % A19 3T 997 F1 47 7 OF FaT
F 419 g9 %9 9% 1 fFw awg 1 gaw
A0 @ AFA £, AR W F qET
afeqzar dar 77 1 Fifow w7 w2

I A7l HTAFA 5T H TH-JAFT
7z #g W ¢ f& faafaqy &1 <Far s
g &, A AT 19 WA A F9,
gata #1 feafs #1 ag fame @ & | afFa
qaTE #1 a1d a2 & fF g at7 97 Emy
W & AN AT ag AT a ¥ fE
FY9 § o feafq &1 famrs @ #
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gt 97 faget arx 97 agy g€ N A
Ia% qEAry TR St 7 97 @q @HrT
fovar a1 for o1 fraefig aat g @1 9ad
fadreit za #1 w& FTH TFATHS 94T HIT
3T AR A ZH w6 ggan faar, sEE
et 7z Fgar 2y fafadi & a9
AgTTT AFT gHAA agd qAdr 1| qT
IAF! AT 3T F Ag ATT GHAE H 1S |
uT TR § g F1q A8 vy f& g
weAt Y &1 a1 qE gHHY W@ AT R
gefy St A aTT g GAE q1@ 7 oF
FIHTT & T 7T ) JAT-HAT ATT F
2 =99 anar g f& g d g A
AT H 0F JFH F1 qgfa A & &
ot aeFe faad g wef @ guE
7Y &1 OATT AN & IgWT AW A FAL
ATFA FIA FT F47T AfgF1T ] 7 qg A
FYT THHA FT ATT 2 | T qUTT HEA
T g2 ¥ faifaat & saT adar <
FATA AT T qrA-ATT g8 W ArgHy
N o gm #gaT #1 ar gw fag 9w
FT GIT FT ? K97 AT @ A1@A
g7

SEl aF T &1 FEUIAT HIT TFAT
FY T1T 2 AT ITFY THT FIH KT A9 §
qI7T AW IFY UF g 1 @i 9% fHeEy o
IF F FIT W T ATAIAT T AT G
T gFG F ag I F1 qigAT 9@ &
tar g1 a%ar § 5 F1€ o oF FE 0F
gl afes awdafas gt w1 9gF %
a1 2 TE I3 H AT Algq 97 §3g
FAAT FT IAFT A 97 gAAT FIAT
aga & sgfaq ara & 1 Ffea gard g
q=ft VAT T GFT FT arg F@ 8
faad mar g fF sawr fadedr aa‘ftsﬁ
Aad 97 a2g § |
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yifear ot & 7&f, & oF ar@ s
FAIAT AGATE | TG 23 ¥ 20 FFIAL F
«Tfaare”’ F@ATT E | TEH ¥ OF qUAE
§ F1T FTAT AEATE | TR F1E A FEq
wrag wifearst agw aF & foar, 78
a1 ag *f g9 gHrfEa gar & T | g
T 74T 2

q9Ta SqW FAE (T ) ¥ ey
AR are wifear S A o femr &
wZarE F aR ¥ A @ ¥ A =mw
3 foar &1 ag ft agf aiwad & | gAET
W SA-AAET FT 911 WEW W @
T T@T &Y, 9% S8 e faw feeat a@
geswfa sraw arer @ & fag gz W
ST SATIT & 1T T8 | TE AT TS
g fF 1980 ¥ qA1d ¥ sHefag frewars
a7 gam At wRAF fag 7 wwgmw
fagr awr @ 7 wgAET @ra wifear
w1 gar awga frar ar | g9F ae o

(waem)

sft vrweqR qfaswr ¢ E QX H
gegia oy grg & A1 fwe Y so gg
awweE !

ot gfedm agige : I9% a@ qEER
F qAra # ft wifear & fyzwar 7 s
gafaa wearfzal &1 &Y qrg faar g1 1 198

(za=mgm)

=it TrearR qfawr : @9 Figq fege
o ¥ sy &t ¥ Afasar # Fd FT

®E
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ot gfedw agrge : wi@ W F AW
AT @ & a1 gH 1qHT 919 BITAT TR0 |

i

( =m=um™ )

autafa  wgtag . AOFED FEAGS
Fyar =rfgw

N gfedm agige : & @E FE
FLWRIE | ( smqum ) a7 TARANS
wifear Y gsng Fia F yegew FqqT F
aerTer a7 7% wgfewa 77 & waqp wf=w
Tower EFA 0 7 gy arg oy fE @
fodt agf & | = wifzar siTd  Fm@.
Fatert A aasi & Fz7 we & F
frgwrare & faans g0 7 2 |

W AT AT FIGT F FILH FAA
wifear s @ 2 Fa 2 a1 w4 A7 FE
g&a g, afawr o4& F7 GFG & | AW
T o F1 @ued o g gon & fve 9
Fgr oo f& ;s agr gsna ®§ o feafy @
IAFT AMIETT  FIA T (T) F AT FEAT
argq & ¢ geifau & Fear g & owra
AYHFTT AT qEF g9 &1 179 TE AR
2, 7 qWrd gEEAT &1 ARIATA AL
R 2

it ®g7 waw (UAgT) ¢ FWEfa
wgigy, 913 &7 FAEAT 9T agq TEHIEr
geaai gt Wr 2 | YW gg F1Aq F
ggav famr f& fafws fa=rearast o
qifzai =@ gFas T {9 FAT ®AIATT
TEdr & | dSTa Y T FHEAT & IEF!
afaw qgud § 7 aw ngAfas w7 F
TF-ZAT F FAT HIUG FAMC TG & |
st qorra @1 feafq 8, agl 9T <t AEw
FI AIGTA g HYT 1 HeqIeqT 99 W@ §
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fora® F1eor agi 97 wegwfs aaa @y
FIAT 981, TF I17 F1 gL GEF T FqA
foar ¢ f& agr #1 fegfa ot gy i
W@ 9 §YT e fgar &1 &7 &gar &r
T 9T A IFFT FEATAT T qEIAN
guF1T &1 Ffearé wggm &1 @Er 91
aum Fifowg #77 & a7 o gw FIATE
1 &€ ot et fegar & arf @1 oA
feafs & agr qv «r wezafs amad &
far war & ag @&t 8—ag §3F F1 FAA
F¥ar Frfgo 1 afz srs &1 sreArEAT Y
UF Y% @ fear S0 ar Fgv ag "E
agt & & fawieh g« &Y 17 & gger zar
qIa FY AT FT 7 @ oAy ! w7 g
HIT Agt 97 FqF FA § 747 FfeArE §

Tq FTIT TY, FFT AT TUSIAfA HT
graq @ny fRar war @ sawr & awds
F@T § AT A9-g-a19 a8 fAaEw §7a1
wigar g & arsr agt A feafy 2,
qsrra & aial #1 o fegfg & 9% I3
agi #Y wAar ot gy Fgdr 2 fF e
FIH ISIC 17 FANF qg  ATA-HT-FTU
miger Q& A1 & g Ay fEar
g1 & faasr qra saqar & F1€ 6 graey
agf 2 RIIF a9 Fg Far g 5
qHTT FT ATHAT QO qI F UG B,
Fzvfaa @ saraa g afsa sas famrey
F1 977 fRar 91 @1 8, IAT® FT QAT
gqey fRqr ST w@gr & 1 asra #§ w1 A
qqr i agf ¢ srgt 9% fF agRt F1 T
q g1 | FIAAET q1€ § 456 Jgi AI@
&1 Ty & fqu ggw g qF A0,
stfeaiarar arm foagqa A 3o F1 FHWIL
#T 1@ fear, agi & qE 1 FAF TA
# g gars af § | @IS GIH
& gf el &7 g @1 AN@H & | W@
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#1 qrardt & fqg q0f gz A & gatAr
NG AT AT FZFS A A I AT
A TE) 2 IgFT G gy gy faar
AN a8 qZT AT AW qAGT
qF70 & | gg AW AT AT HTATH £ |
ERIELIEIES CIECUICEREC G L
St grfeeaa & @97 F W & AR
fearar 2, fwgs @ s &1 AW
a9 F1 g gaew fear qr . qifedy &
HYH &1 0% a6 @ gU afe 19 g@ET
JATAT FeFIT FLA A1 ATTRT AT
qigta famar | gog 1 g FEara
Tgl Azt o1, fageary ¥ gFS A A0
AgF A1gT A, W@ F1 g@AF AW
TqT AET ATEAT AT | IF A W qTHIST-
Y qIFAl 7 0F q1A T4 A1 fgegeaw
FArTFI U | F T F A9 FF gHAT
g, Wreg & fawa #1 ¥@q gy, W@ A
TsFaqT F1 2@ go, Wrd 1 fazamfa
#Y qefizr ¥ FA1 F1 397 go, ag faRe
ATFT ST =W AIEAT IEAT &, qE UF vEr
iRt a1 W@ 2, faad armeaard
qreal &1 aerar fas | s W IAEl
FgTaT 34 F1 9454 g1 @I & | IaF A4
F7 4, 3q gug At g9 F ag-aE
FIARTT & AT st A agr § 1 afx e
ait fasaT §3 1 gA@ & qIgL fHmaF
qrg &, §ATT HT AGGT  ACHIAT F H1Y
2 | gurra @1 fear frad & @, da@
F1 feara sagy wsdmar F AT

dorra & dfam Y sqgeqn g1 F qrg A
39 S 7 SN FIF IET 94 Z9 H
@t | agr a g1 faga @ &1 q@ErQ
<7 ¥ fau, arfeear &1 faafo 530 &
fqu @ fEar, a@ & oS A EW
FrETAT 1 g FT W & | W
Fqredraa F g aaF NS faarg I 2
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a1 F1E OgT wgwr A g, fomwr g«
F9g ¥ §3FT 7 &1 TFHAT g1 | WG
T qaar At qar gar g, qer &
agar @ Far g, @ wer-wred 9= 2,
Iq T & oweT N 0¥ R E, FO W
gard &, fqgwr oy o faarg &, foasr
gw foar o agar 1 97 FAkEF AT
wgrese & AT aar fxar S gwar
g, @ Fa1T HOSTE KT [IAAT W g AR
foar s gwar &1 wvdme &1 =g
qATE AE 8, T GRALAFTL A FT qrgAT
g § 1 oY fegfa & g¥ zq guenr &
wedyTar & dar qrfge | Jw e @ fE
Fq gH FET TAATAF K1 FAIFATHAT F1 AFT
HAIA FFN T TT THEGT FT FHAA FHA
# mgraar faerdt | zo% garfeas & @)-
T arF TF ATAA TEAT ATEAT E |

agraT gag g gmear g 2 fE
QI IFTT GATT &T FTHIT 97 98 @T & |
qIT A HE & W@ &, ITFT qog ¥ fa
a7 fasft gt qgt @ar w8, gawt
g & fau argT sSHT gay gl § 7
FqAT ST 7T TF E | S AT @vgE F
fearR 77 gam, o s agi 9T & 0,
39 wda & wifes W gay fewdi @
ATHT THIAT T T W& | AT a@T &
feafs 2z 21 732 fr fag woge &1
18 To ¥ 25 ®o WY faadr @, 39
A9ZY &Y graq st ag g1 g g o sman
qAIZN 12 To, § ®o AT |5 ®o & &l
7§ &\ w9gd & foq awear qs g @
21 48 AR A q gifoare g, S
qIZT I 93, qeT qI7 A1 fagiz
TG &, SAR! ATEH T AT FT @ &\
AYAT F 9T A IS gu, IaH R &
wsg F1 Y qar @ @
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THE-Tiy §O4g 99T g E gan
2 fF arge & worge oy § zafad #wgd
F9 gf ®  wafy awg fafrag 2 f
FET #Y TUEEYS qgT T aE § )\ ;@
q9gY F1 zard framEi 97 e T 2,
forad &F-wagz Fasie g o1 @ @
vt feafy & agi % araw #1 oqrm 2w
F1T wAr arfgdr & ot zETefy gy
AW F g ¥ AT IAET AFA FT
sa19 fFar st ) @@t 9v Ag-ay 3w
9] FMA TG, ST IAT w5 Sy
w17 | a7 & fHa e gfy o
g, Iy S |sir wmw foy g
faad g9 4% 97 a2 71 g4 |

CAUNE-GEU I CO B
T A7 g sxawar &Y strw ) e @zt
HFAFEA® AT F g 07T WA 0F-
UF qUS O OE | I 9T 1 &yAY
F AT AT FoAwgT A &1 a7
szt srazas g, fyad qfadal a1 gy
fast a%, #17 fas a8 | agi 9w 59 @
7 e FIYT a1 Forad st 9% oF an-fadg
st fEam wgama ar, 9% fgag wrd
T WA G T ogwar ar | gaEr
G gy fFAr- gfedt F o ow g
“o qHT qE g T A oF gew W) ol
3 T §FT 9 ) U F 17 0t F01E
faaw afeada gw feafa 7 ag) g1 qrar,
ifF @ifar & ad7 77 fra a0,
AT F qIH AR THA A F Ay wuia
TET AT | gHIfET S Mt @gi gfesa
1T faggr am aqma § | saF S5
aifeq #aife aamz femar w1 <@ g

AV Ag wHA sy o difan & fawe
T g
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Fgl F1 7UTIT AN Agd AWEAA 2,
gaF! AT sarer Avqgy wifad arfs ag
awgEifas @v &1 @E gEEEr §7
‘aF | ¥ fazoen & ®7 0 oF qig aqAAm
qigar g @EFT S dagi fam ww
7 gad & go wfama w7 g T sy
¥ for gram @7 & for dFare &
qTQE FIH 0F g F, Ao § SAF AL
fam gi a1 dv-fam g} 1 sa#y oot feas
gg # g—agt st wiwn &1 g9 F@
arg g, agi 9T ewf@r &1 Qe &aq
AT F, IAF A F | IAY TA A1 HT
=12y | FEt A ANY FT A4 qg CHAT
F fad ot g9 F1 4417 2, g TWIT
uadfas ww-Fe §F 927 F1 AT G
21 A8 97 S AHSFATE GIAA  qH
@l 2, 4 3% faere @t ama &1
Fgarz 2 1 zad fey gwdr /@ Al
#feaz ¢ s ez qfa st #1 araq agh
Y &8 &1 g &9 & fay fEan
qar g 1 zafan § 9 Faa awwre afew
agq F a7 9A1 § HIUE FIAT ARAT §
f& wrasaarfzar &1 gHEEr §@ &
fad arga ft @19 7 atv faos aifeat
W g T

SHRI C. T. DHANDAPANI (Pollachi) :
Mr. Chairman, Sir, all the political parties,
particularly those belonging to the Opposi-
tion, are very much concerned about the
happcnings in Punjab. It is feared by them
that the happenings in Punjab may spread to
other parts of the country and thus become
a threat to the very concept of national
integration, It has also been accepted by
Government as such  So, it is absolutely
necessary that we should settle urgently
the demand of the Akalis and the
dispute between the two States. The only
question before the Government is whether
the issue should be settled or not. If the
issues could not be settled amicably, these
happenings may spread to the other parts
and will disturb and even destroy the idea
of national integration.

of Punjab (St. Res.)

So, 1 want to put it in nutshell that this
happening is going to affect the system of
national integration. The Government is
not very much interested that this issue
should be settled immediately.

There are two issues involved in this
matter. One is about the demands of Akalis
and another is concerning the issues between
two States.

As far as the demands of Akalis are
concerned, according to the Government,
all their religious demands have been
accepted, but the political demands are still
to be considered.

The other issues particularly relate to
sharing of river waters and the question of
Chandigarh. These are the disputes between
the States. These States are being ruled by
the Congress (1) party. Mr. Bhatia has just
now stated that in respect of Punjab the
Akali Dal has been able to get only one seat
for lok Sabha and the Congress (I) Party
have been able to get 12 seats. That means,
the public supports the Congress (I) Party.
As far as Haryana is concerned, the public
also supported the Congress (I) Party. So,
why can’t the two Chief Ministers belonging
to the same political party come together
and settle this issue ? What prevented
them from doing so ?

SHRI CHITTA BASU (Barasat) : Both
of them are very loyal.

SHRI C.T. DHANDAPANI : The ques-
tion is only this, They may think what
are the decisions to be taken if they come
together. The public may or may not like
them.

SHRI RAM PYARE PANIKA : For his
information 1 want to say that the decision
has alrcady been taken. The decision is
being opposed by Akali Dal and others. It
is for his information; he should be clear
about it.

SHRI C. T. DHANDAPANI : Who
prevented them from implementing it ? No
body has prevented them. So, you can
implement it. Akalis’ is a different question.

So, what the Congress (I) Party, the Ruling
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Party, is concerned about is only elections.
As I have already stated, this kind of a
tendency may spread over to other States
also. So, it may affect our national integ-
ration. The Government does not care about
effecting national integration, but at the
same time the Government is very much
worried about people's support, that too
during the elections. Therefore, 1 only
appeal to the Government that they should
not take this as a political issue, as a
party issue, but they should look into the
matter in the overall interests of the nation.

As far as the constitutional breakdown
and the proclamation of President’s Rule in
a particular State are concerned, it is a
very funny role being played by the Central
Government. My friend, Mr. Chitta Basu,
said yesterday that on the recommendation
of the Chief Minister the President’s Rule was
imposed on Punjab. 1 can understand that
the Chief Minister can have some say in
that. But, Sir, you know in Pondicherry on
the recommendation of a Member of Parlia-
ment belonging to the Ruling Party the
Pondicherry Assembly was dissolved. When
the Governor informed the press that the
particular DMK Party lost the majority,
two Congress (I) Ministers who were in the
Coalition Government refused to resign from
the Ministership. They were ready to be
with the DMK Ministry. That was the posi-
tion we could see. Secondly, in the case of the
Congress (I) Ministry the Assembly normally
has been put in suspended animation.

They do not dissolve it. But in the
case of Opposition Ministry you dissolve the
Ministry once for all. So, this kind of
attitude is unfair

(Interruptions)

It is against the democratic principle.
In this case I do not think proclamation will
help the Governm~nt. Government may think
and claim that it will help to bring normalcy
in that area. I feel it will not help.
Simply sending armed forces and giving
powers to army and police to shoot and
kill common man will not help. It will
go against the Government.

in Relation to State 436
of Punjab (St. Res,)

I will quote one example. In 196> in
Tamilnadu there was anti-Hindi agitation.
The then Congress Government wanted
army to be deployed there. They indiscri-
minately killed many people. In my cons-
tituency many people were killed. What
happened ? In the next General Elections
people went against the Congress Party
If you give power to the police and army,
certainly they will kill the people. It will
go against the Government. It will not
g0 against the army or police because
Government is instrumental to this sort of
action. I will request Shri Sethi to consider
and withdraw the powers given to the army
and police.

1 want to say a word about communal
clashes. 1 must say that majority of our
people, particularly in Hindu community,
arc communal. People have religious links.
Communalism does not lie with the particular
religion; it is in our blood. We cannot
pinpoint it. I may say about minority religion
in particular. They call them as communal.

Even after thirtyfive years of indepen-
dence we have not been able to bring
religion and particularly minorities in one
fold. 1 must say that we utterly failed in
this, We could not implement the principles
of Mahatma Gandhi and other national
leaders.

1 will say something about foreign hand.
Even in the morning it was discussed that
foreigners are helping these extremists. We
have not been able to find out whether
foreign hand is there or not. But it has
been admitted -that some foreigners are
encouraging this movement. I have already
spoken in this House and requested Sethiji
to find out who are those foreigners, locate
them so that people can know what is
happening. Ordinary man in the street
cannot understand what it is. We cannot
pinpoint the foreigners and therefore cannot
say with certainty whether foreign hand is
there or not.

In the morning during Question Hour
it was stated that the opposition does not
comdemn the atrocities which are taking
place in Punjab. All the opposition parties
met in Kashmir. We have condemned
riots and shooting which are taking place

Punjab.
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1 would like to quote a few sentences
from the Resolution passed by the Opposi-
tion Parties at Srinagar. I quote.

“We representing our respective
parties and coming from all parts
of India, strongly condemn all acts
of violence and appeal to all
political activists to firmly assert
against such acts and activities.

We appeal to people of the Punjab
to ‘take active steps for speedy
restoration of traditional peace
and amity amongst the Hindus and
Sikhs who are so closely bound
together by Kkinship, common
language and heritage.

The meeting reiterates its demand
that long standing problems of
Punjab necd immediate and urgent
solution.

We once again call upon the
Government of India to take effec-
tive and immediate steps to resolve
the long standing problems of the
State thus ensuring return of
normalcy, peace and amity.”

By quoting this, I also appeal to the Hon.
Home Minisiter to look into the matter and
invite Akalis for a discussion to bring about
peace and amity in Punjab.

sy gawra faw (fawige) @ @wr-
qfg sft, osira #1 a@EAT F HEET F
ATFEIT T A1 1 Faw BT E HT ST
gz ST W@ ¢, IT HAKT W FRAY
AT A £\ G T ST FIH IBQ
& A1g usgafa araq a6 F &1 FI0
gr ar agt &1 wifea ot sgaedr &1 AF
#71 & fau gfas =1 afas afase @
FT FTT AT FT T &1, FIHT gH grias
Tma FI3 8, #ifF T Faw qJ@ A
FAAT AT T FY SAAT FT AIFIEIH F
gmifas & | @19 @edl § gow@EeA A,
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stad T § sraan fora avg &1 912, faw waw
F1 ATZ, IAF! ISTAT HTTLAF g | AR
FAT IHH argd g qI HAA qqG9AHI
Fifgr \ 2o &1 gaar & fawra @ S W
9% qeq 2, aifea sageqr eqrfag 37 §
ST AT S ged &, IJ FT HEUEAT HIT
uEwar #1 @fed F a1 o N g
AME T IN F 1T &1 AT 3T F FIgT &Y,
38 froed & fag F3 & FI FHA
aar wrfgn oY srasawar 98 a1 §fa-
qra 7 ofY gaga Fwar 9ifzge - ¥ gfe-
T AT FAA qE Swar F faw F
SAFT FT 9qFa g Swar &1 fgaq, swar
F1 T3] 41T FAa1 F G@IT | gafao
ST HEH IBC AT IE 2 IqFT aga faal
I e 4

THAT AT AHEFT IJAWAT AT G R
T FFIAT g AHEIT qT gHEAT qET
FIQT AT @I 2 | Tt 7 g frafq w1
wgez 7 fgar & | AFIAT IH qHEAT FT
guiag Agr =rgan, A #1ogfy agf
1T | Fg FAG 9T AT FAT AIEAT
71 zafao waer ggic X@AT F1EAT @
a1e gaifa qar #¥Ar g g | GTE &
faamat & #1% § FI97 STHAT ATAT @,
qwgsl & F1W § a9 SrAAT Argar g |
gora sufasita w2a 2, sgEr wafa #
ATg7 eTaAT AIZET & |

g qF@ T FT owawe faAqr g
gua Zan ¢ & agt #v strw srAan, sqardy,
fpaia, A7 o A anfag ag ¥ fam
gt ar feeg ar /g F1 &, 3 A i AR
f& za avg #Y gaifa & 7 qna & ag
fegfa ady ¥ 1 sAar AR N f& FBT
FeH IB0 10 | zAfqU § FaEw w@EE
g g\
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#uT ©q IW F A1 TW AW F ATRY
O A qIFd & 1 I@ qw F1 @fieq
FAT ATEA & | ST 2T I Y wfa A%
fagm & AN T A ¥ oEA
afeqat ¥ fagear snamas 2 Fo fadah
afsgat garr gfa @ foaf & 2,
gas eg gt &, A gwrdy wnfa &
FeETEd TG FIAT | AR @ FT ATA AL
agy AT =rgdY, zofsu o ofEaar
fedY 7 fedY aeg & 3w © WS gar &
aramrfeq &aTAT | €

W & g3 gy UaAIfas afEqar g,
st gaar uwAlfaw e e FE &
fag g3w1v F1 3F WA 9T A ;AT
Far ArEdr | ¥ fawra Faww F oarr
et 2 afe sranfea qar @ Fgdr 2
aife &g aF fF gvwe & & w7 A&
T @ & | afFa, saar @faa &, |93
2, ag siAat 2 f& 7 Fa1 FT w@r g A
fean fradt gaarg 7 fausl qw &
1T AIL-ATT g F21 F1ar1 g f& =imay
iy dSATF AT AHEAT KT AHIAH AR
FAT AR | g8 FUFT F-fAgE s
faaaz ar<ia @ 1 sitwaEt aiE fagg )
FN-q A HT JrAG-SIfy A
FHEATHT T GUIGT FAT F12AT £ a1 ¥
TATE AT qGT FY gREATH FT FAT
FY AEY FTAT WEA 7 sfimaAr qiey vy
afsq & o1 2o & awgeifor afsal &
gH1ETET FT qFdT 2 |
16.51 hrs.

[MR. DEPUTY SPEAKER in the Chair)

FIRAT e F 7 fawig F ey
97 F FrAT wgd &1 qw o gfAar &
wma 7 us sfafesa wam gv & srar
A £ 1 Az a7 29N ¥ FF me ad
FAT FTGAT | gH a1 Fgh o st ey

NOVEMBER 16, 1983 in Relation to State 440
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aedt F7AT A1z ¥, Ffew FAq #, frrw
g v wwaifax aww ¥ gw@ &
qET # AT 987 FIF T3 0 faees
g1, a8 FIFHATT F1 qAEKIS &, warfeas
wafz 2 faasr @3 gu Faw IFAT
qear g | T g9gq g wueafg a@raa
T F317 F1AT a7 F7 faw w7 ar
fager & &1 wga f& FrFas #1 gear 2
T, AHTT KT AGT W ST EIE )
gafau, g &9 &1 &9 FT G597 AT 2 |
ggd ag fage W § Hg gw@ &
gaEg g1 a1 499 K1 GHEA] g1 A1g W
F foe) st F182 #§ F1€ W g ogg A
aiwa fav a1 @ gt {997 2o #Y oFar
1T H@UEAT FI @IAU GgFar g, q1
gay faqza & fag F317 F38 Iz19 A1a-
F ¢ | Far ag Y wgm f& Fmway
qEvedl, THFRI H Er F fqg g
gfaura 7 1 afvaqq #7ar 98 a1 qg €
F¥AT FIfg | 29 WA F H1G 7 TEq19
F1 FAGT FIAT |

MR DEPUTY SPEAKER : We have
already taken more than the allotted time
for discussion of this subject. Anyhow, 1
do not want to deprive any Hon. Member
from participating in the discussion, |
would only request every Hon. Member not
to take more than three to five minutes for
his speech

o Aq Tm tRat (TR ¢ feedy
®IFT qigd, qs1a ¥ 1 feafq qdv g,
IFF AT F 2T F W o1 F fewow H
fasar & \ ag awaa & var ggar g faa
a7 famr gt wararfas & 1 it ¥ fyy
FFWRWAAAT Fga & fr sfgar o
BT 8T g3 T §Fd1 § | AT e §
zfawr st & gra fraq aid &, & awdr
a3y ger &7 1 fowy di o § 2w

| St g fawe §, 39F A’ ¥ adl %7
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fear strar @ 5 faoer & @ww w7 @
Zrag Fga & fF ¥ 99 F3 &7 asd
2| gAA FIE aeAA FATAT F A gAEHT
aqrar FC | JIq ASAfaF AT F qrd
FIF I3 ATAN AT AT T FT AAT AGT
grm | Zw & weee fya gwg ¥ grama a9
% &, ag qreqa & faer &1 fawa
qaTa F& I § At HT CAFFAL, IAT
7 F AIAT AT 8, AT AT AT IAT @I
g I TET 2, ITAFY AT & AT FA F
fau oF g @1 ag FANE7 2 f& @A
A1 8 A1 AET AT FAT AZ FS AG
FT qF[, AIFTHAE @11 1T Fgd gl
f& o1 2, gaq zaFr fwar § &%
a1 o FIT 1 AT gEA TF JGHT
79 9 & #39 I3 98 2 &G A
& g1 914 &, a1 a1 g fgarwdr A
2? gz fam &Y femdr 2 s
Frafaat £ fgard 2 | Afasar dw a@
F2 a1 wgar &1 Afgnfaat &0 soq
geaerq fwar @ gan feafegafasas Y
ara #Y A Fa1 & qDfafaen g
agy Far -

MR. DEPUTY SPEAKER : What is the
Hindi trapslation of hypocrisy ?

ot argamw faat @ fasre g8, Fg0
9 A7 &9 FB AT, ET fgOrw Y
Fgd & 1 gfewr st @@ e da )
%8 4T IAR gA1 H §qyr0 31 4G F, q|A@
F1 I GO AC &1 9gF AP faar
q 38 A KT AATAT AT | AfFHA AT FR;T
19w e w1 agar faar oo

st T R afawr ;o9 A a1
&\ qa sow a4 faar ar

ot AraTw fawt : & g3 @iwar o
qAf&T q19 S0 F TIwA gF5 F7 FEAg

in Relation to State 442
of Punjab (St. Res.)

A8 & | AT AV ATYT JW AT ATT A A
7 fear @ 1 & @t ot @w aw@ Qe
FIAT 97 | ATFT 19 TG A gH ATA
™A & fau darradi 2 ag ww & )

I1d ST @I E | S FIH AN
ST 2 AT ITH IIMAT R | qT HTOH
B9 H 9197 § | 1q AY ¥ g FT A
qZ A7 AT qZT THT AT A | g,
w7 17 gfea & fao &Y qas g9 &
A FY AL g1 ) K qarg F oA &
sfersramarg 1 3 e WH 97 gy
g WA & gFrEer AR g @
qgnm

wifear arga 7 @7 faar & fegd
arg #3 | afsq gg greg fEad qarg?
nF-gae & (oA IF W & THE @y
2 # aroq fame &7 @ faar ¢ 9%
dfas wfex w1 qq7 v faar 3 fow
feafa & armom 2@ &1 =FT @ fear @
3% fau eraFt g9 A F & feawr
FrqET qret &1 1T AqF FAT FT N FWHT
9 S1ET & ) w01 W g9 |y g, A9 W
FIT 2, 0l N FIG g, AR WM FE
2, 99 8 77 ¢, A(%7 TAT FW@ §U
HT9H A &1 AT USE T g9 &7 74T
SRIE LA AR R I A
FgT-FaT TG oA @1 | FIFAT F A9
T H7AETT AT AqAY avoft ¥ mrfaEr
Far T 1@ &\ TRAEr ¥ 39 g9 amal
qv fq=a17 77 F1 q€IT § | AW W
frasr gFam g’ g3 ST AT SrgEr
qo SO Al &I @A Afaw e
T | FHAIT T ATCH a1 AT FW HT
AT | BIE-VIT THFFT H qT WA ar
Far grmt? fEadt gatfaar 3@ & S
FzmaramiI d e i W ow
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s & g & ¥\ gH oy s ] 2,
afe gz ;7 @ §, aia &1 afgEar
g LM & AT Iy W § 1 wEl
dfawar @ 7€ & | Sfeqa F73F ¥ A9
78 fawre qig | g AT AR FIAT
q 297 | 31 g% T GIFAT GIAT | FAATT
arqeT ATIFT FTE TEAY | T ST
fam} ® oft &, w& & sAE 0 2 ) wal
T g #1 wie F7 w1 KA A F
g9 51 ggs FAr aArfer w4 AfEA
Fegl F1 agmar € ar & wifear aga
¥ #g fam foay am #3) @ifqal &
Y a1 FaT ¥ AF F ATOT 1 FOT T
a1 anfeqa fagrer & za® 7@ arfag @
war @ fe swr US w9 g1 oqar 2
ATqA TF grara A qw § gar w7 2y 2
f& wezrare & FT A€ &1 £ T FAqQT
g 5% o fawear @ 49 so giw
feea 2, W@ qgATT &, IAFT WIWG
B & | AT FY a1q FE gAAr g A
2 U AT H9F qI § Fg Fai-Fal
ST | I FT W qIEAT AT S IAF
AT qT AN FTAT |10, HYS F3, & AT
gt & | afex aw A 1€ S A8 W@
af & | fEa fem #1E @gi av grfwd ad
Fr g ar guEr av-gifad v sy &
a1 a8 afiw g 1 ag aga & gwiwgo
feafa 2 1

g feafsag 1ot e & ax Far
#1 97 a=-—zfmT Ty F w7 Fren
AT fT S8 77 &Y, a8 0, FIqT FIU |
TWAWA T TG FT oA AN zA
st &1 wifgn fF ¥ awga a9, qoF #
WEard @@, 9 § A9 4w 4,
gfzwr st &Y | e aqm A% s g
THAY FT, AT I FAC | ¥ ST THT ALY
F7 g, afew qramT 3 g § A1 Sramza

of Punjab (St. Res.)

T7 gu &, wg ¥ uF wew ot Adf Fad §

ag w3 #1 @A YT FE A1 IAIF AT
g7

17.00 hrs.

Fr w9 w@zT F AT FUA AT F
wrg @ XAy wgar Agarg &
e & grama guhaqe & «g 99T a8,
HATA Y AT FTIHT Y| AT ASA A
WY famrz 214 & 2 ) e @ 0F
TdF g2 2 FfET 97 FUE Frad @Oa
2 1 zmeY gareaT Jfeu

st T AT fRw ( AAHYT )
AT garensr gErEd, & qdwra § rezafy
ATHT TR FIA T ATGT F = ZHATE |

Fiady fagret as & w1 @Ay
qIEg @1 T2 4 =y fgat gawr 919 2
SAFT gAFT ¥AT srwrw gar R oaw
aay wza & @y afz, =wfox, fawa
YT R F1 3ET wigw  weRle
F w@m g faaw fau & zEw
TgT  TFAI@ AT § 1 I HA
IO ¥ FREAVT KT Foam  fEar, wfea
37 ferma Y g€ fa @t & mmer
F qIT § 0F wew F5 | g7 IAFT AfgEFAr
2 @Y a3z =% Afasar w1 s 2} F

Tara #Y feafy aga @y 2y af o
i & fa0dt =Y F v ofr 7w mwiv
72 ¥ fF st7v qgi &Y gvgre #1 gy faa
ST T ATAT AREAT FT AATAT 27 ST |
IoTE AIFAT 77 AT FoHE, zAfAU
agt A FTETT A qEAr-|AT Gz AAAHE
§fee Y f5 gw qona w1 aggdr &
fau o Sz @ &, ¥ FvET @ W
arET AT grAF 7 ¥ | zafae adwan §
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TAE F FIGF AN AT @i F gEawen
#1 9AFTE AT T1EATE |

THF OF FIAY I1T FIAT £ 1 OF AI9E
F q ardT F ) 91 528 ¥ fF {2 2
2 3z waer e fawaifzew & aTEm
gagr | usn fawwifaa 7 dewE #71
AT AT Fgr g aAraw F @ TFS
7 a1 1 59 9T faaFr gg J2T 91, IO
Fgl fr za% 233 7 o oo, &® AR
#1 3 fagr S0 | @ W@ Fr FGH A
fear | 9% ot 0ft wr FT §w
TadNE § w1 fF q@ ®1 g0 @
# fau agr &1 1w ag F&m0 |

¥aawar g fe mvr wzg zwam &
ggud grm f& ag waar var af @ &
g1 U fas w7 fGar w0 0 ga T
FY 557 39 g7 a7 fasqer g0 7 fasre
Fear =rfeo, forad ag¥ wrez &1 war &
TSTA FY FSATHT T AA T aFAIF  FrAT 2
17 gW FAFT HYT qIF17T KT AT g
FFHNE Fateq F7AT qEAT 1 AT gATH
§ gA-gTrE g W@y oY Y7 AT AW
dAT 9T a1 q@r qv of@y o afwar
qa99 F3Y, ST 3w K TEHT AW F THT
FIT FY ATT FTT A | gT AT F ATHA
F97 gra # fam sz wwegafy A amp
frar 1 gfea st vt #1 sams wfawre
faq

ferg faaar anfgn sgar st gure
HEY gHT | AFF TIT 1z=q ag 2 fF oFAr
aufrgr atr oiffeam #1 ag sgn &
fo guit fasit wiwal & svaT WIeg gae
% @I a1 ag @A @R 7 ag @i
g a1 wa & F1w a2 wifaa T g feeg
AT @t g wiEw gl e @ fa oz

in Relation 1o State 446
of Punjab (St. Res.)

fagelt gra & arfsears st srdfear
F11 & =g f& g9g9 g7 qwwA @
a1q FIAT A1fgE | FAT AR AEAL
el § ag @ 39 § a1 gH 99 HE
arg T Tfgr d ot N Sfag FIw
? ag g% @ity gorAt A1fgw | amwT AdY
9T 2 argHIt g 4 uF fawEw &
gffar aef a1 & groge g A€
dT argdt et F gerar q9A W A
21 it wew gar fr s d

. HIT FAT 2, IHY ARG H 9T £ | HUT

miaa F maw ¢ fF o Fr owed g,
oot faendteragi & oo WY @ fawd
zar &1 faged g a1 g9 97 g& FEAT
aifgy, sz ad & A ar @ &
wfgen s @ g )

oF FYT S 7 7 Ay & fE g
AFTAT 7 7 FifgF T w@ 3T 7
qrg # 7€  FAw F 18 F1T arfas qy
gt a1 @ & freg oF famre Fwraw @
TEY E, AMT UF FITHY &K1 WA GHTOF
afad 1Y STAAY 1 FF FT gL AWM
AGA I QT F7 qFA 2 | gaAT @ @,
FAT-HOT faarsy a=r & o1y Wy AT §
qYT T 98 F AN W I, TH! g&F
7z arg 9% &gt 99 g q% g fF
fas Fed &va @1, hal g AT,
YAIg FIA arer A g, e A w9 g
otv mifaca F @ g% 2, ¥ A
¥ AR @A wfeT & oA 9| g
aga fedi § 9af 21 w@r 3 g @EA W
ag ¥ srar f& swY enazawar g€ &l
rawr wfizv 7 o1 gfew s3a T qwdr &)
1M A " o #v fF agt av oE a@E
t9a9a¥ o8 wiar f&g e @ g oW
afaam 27 7 fao da1v 789, feaw fag,
2qr & &g 79 F g | e off amard §



447 Re Approval of Proclamation

gaa F@1 fF vaws, wAF aET w0 afex
F yeams fqam gv e M agr & @
T g anr sa faare &30 & | 7T A
wafa @ at my Pemaw qor SEard
agf vga # A% g Fgar ¢ fF gw saw
g5 qEY HIA A1 FT FA AL AW AGY
#g g%3 2 {6 3a% g § gw Af=d &
@ Jas A w0, wfewd § OFI9,
freamed & &30 1 9 9% fag a9 Far
w7 Far agar g f& aw@T aad
qif wosz 3 | maw Tqw wfk T 3w
AT ag7 gifadeF auwdl § a1 F17 a1
oqT yavg & @ g foay fF agr 9w
YATGNT 94T @ & &% | FA7 qay J&
gIIT AY AT wAFT AT gar ! F o§F
Fg @I §-—TEY o1 FT ArqwI T F b
@ &, awaifas 20 faad g 2, -
FradY & FUT § HT GHA GHIT  F
IFT G BAFT AT & | AT HT AT 7T
¢ fo faxal & g9 3F saagIT A8 &1 v@r
g & guwar g —2F &1 F1€ gar fawmr
agY @ wgi faw & gEE &1 ST 9%
T g, AR FIS g1, ATg AT g, 99 AT
3¢ g qEATA fRar o w@re
19 gg W1 Fg 9%a ¢ fF 97 o7 A8
g, g IR A AT &I IT 9] AW
&1 A A TG | JAL IAFT g9
& oA & @ &1 faArvw g SrEa |
FYET F1 Q& e g s aifey fa
qETE H A1 g1 g § g gEL AW H 7
219 oy At g my K fqa4r qw@ F
aaet ¥ o gry e fAagw €T fE
aueqr & guraE & faq awre o
g% ¥ g%7 39 II14, IGH I FIW &
arq wgq faawT g )
Wt oagw T w@sr (A1)
IqIeAE AGIAW, HAW al # Ig FgAl

NOVEMBER 16, 1983

in relation to State 448
of Punjab (St. Res.)

arg fe 9t dora &Y gwear & osw ggr
1 § MET ®F F1g9 fwar 941 § 7 G
ar guW § o1 g&ar 9r #aifE qrarsaT
F1 g AT 9t fF qgi #1 @z TR
EY T ¥ F17 AF FT @ 4Y HT Iq9HY
A9 § STA-WIG &1 FEAE @1 91
T GIATT F1GF ATEIAT WA | A
gITa &1 dgd 9 ATd TAW d AT gFHAY
¢ afes g digee = & qrg-wrg 11 ga977
ayral 1 weyees ofvdma gun 2 ag
T AW F AL FTAT 2 | AIHIT AT AIE
¥ 29 oAF # o A faa o fwm o @
SAY Tar g a1 @ fF Az gyET Tw
qEH KT FA FIA FgF A L AT
FATIAT F1 qeqes ofadaa & wzar argw
aawa f& amir #1€ oy qwg o ag
FFA AT FEY Afefeas qfs F ag
qtar g adar, 1% aifafesa gregas
fagam afsa gz 9w .1 fg fa=
7 wr§ 2-qwg fewwse ofrar fasm,
Fuetg feezss nfyar fasw st s
g Sga mag faw faaay qga ox
Fiezgs &1 W argg 2 & TE 2 fF Az
AqHY JIFT FT STIATA F¥, A AT |
& #g aFa1 g f& fora 7 awgz o ag
gFAT 2, FIEE AT ag qFAT & AT
gA-@var WY g1 gFAr g\ qsd agy
gfafeg ez 2 |

(eaauA)

awra &t wreww  F fau qifafess o
aregwa fawaar afge | &07 a9 qiFa
# a9-9d 9T 37 a0 a1 § auwar g 98
9T §SF F gF § A g1 | FFreAr qrav
F a7 sa% gz W aifafewe ofears
g afsa sowt gg g aawd aifge fa
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ag a1a FI 9 ¥ gF § grr B g 3AF
qTg TEATT FT WY T 4G T g
Fare &2 | FNT J19 QT AE F@ £ A
& HI9FT FALIIT FEAT AFAT AT I
vaTA #1 N @yvErr sEAr fFogw g
# Pyt ot gar ardf & o ofes-
fefaee ofeefadts s @Y & sas1 o
agY g AT g7 gorra w7 F gAM 1 T
faar ax & wgar amar g f5 wig o1
@A RETE RIFF &
g e

quE ¥ ast gaifaat & & 1 &
auwar g ag & wonfd faw o fawg
art & gaa & & faai A oF g
arfswer meag W § f& F agi g7 s
F wrzarfEdr guwwa g 9@ & 0F
et w2= 2 srgr o foet 1 samar qraEt
¢ wfeT & aawg & 6 I soet wee,
T o7 FreEfed @At & gz @ 2
Tq ara &' g qifg &7 qar FE w0
g #ifag foad fs agt & sarE@e &
fagrarer &t a6 @ w17 &t o
ANATT q A& £ T FAAL 9T AT AL
g graq & faw qreq WA FIA &
AT HITH 7T FIT FE ATA A W@
ww | 3aF A w1 qifafzea @egem
g} fawa a@wr

A9 1947 F FFT 9T FIT T FT 197
W afew g3 od Far e wEa i
INT 8, FFA ofeqdwem Iwd E oo
FENTIIA ¢7 a1@ &Y QO TS AT
&) AwAT A9 AT HAA a1 e
W GoF H AoAw qrEfs A @
qgaet qrdf & awrg DA ardfs ad
AT AT GHTHY TTATT FT AT F7 T
g 990 uF gErel qrEf A sl uw

of Punjab (St. Res.)

o AmAa wiwe W) @y F N
oY aréfer & T g & s Y ofig-
e Ay fegya A ). ow. w2 @
2\ T UAA # 99 qoa #Y a1 a9 @
8 a7 =Mo megewT ¥ a1¥ F W wEr AT

& rgFr  FgrET wga g fr X
Awfradt & e & B doa w1 g fraer
ST, 37w § wizw fafqeex ¥ S|
A | AT o7 ara ge T@ 9
91 | I 25 faar o wifrm ) 6 f
qSITd FATL Fq7 T &, zafan qere &1
faarifafeara iz fefsws o w1 arr
FATT TEH-FIHIT 9T g7 | gEfee qgt
¥ 1% fafrees 1 2z fow ot f agi &
7T FY & fwan w0 ) g 93 7z O%
fraram feag 2w % fag & T, A
ERA § | afeT odft amm adi g

(za==a)

it yeraFg T (AT
fews FiegaT a1 a1 ?

ag qifa-

(sazeT)

=Y wegw AT wEE : Th a9 g
# 919 FgA1 93 @1 & fF arvanw sigw
qref & FrEATUA F T AT &) IorAv fE
TE-FIGAIT & gaF 2fA0 dew @ @
2, & a1t aqar =rgar g oo

SHRI G. L. DOGRA (Jammu) : That
is a fact. Nobody can deny that.

(Interruptions)

SHRI ABDUL RASHID KABULI : Sir,
this is very important, 1 must be given an
opportunity to refute that.
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(Interruptions)

SHRI INDRAIJIT GUPTA : The Home
Minister has admitted that there are also
training centres in Uttar Pradesh and Himachal
Pradesh. Why don’t you say anything about
that. They aré the Congress-1 ruled States.

(Interruptionsy

SHRI G. L. DOGRA : That should
also be taken note of, But why should he
object to this ?

(Interruptions)

Wit wegw wEiT wEet o AT
JqTHA GIgT 29 GHIT qA-gigee foFmy
A AT @ R ) Taran @ ¢ fEoaw
¥ To HIEG FIEF F1 QG q41 g, a9
q agt 9 arFTaRr gfam FRET 1AW ge
g1 uar qu ww@r g fe fwswae & s9d
F3qg @iel & | g1 aar g fw e Efaa
QAT R A faegw T9T IT@ §

agfrag ATl g, IEA-FIEHIT A @T

& .famis | & soFt qarw SEgar g fF
fag ergade a7 9T qg  EESI-TEAT
warar 8, 38 fgegeqm@ ergsq &1 A 93
grarfa 8

(vwaew)

wgi aF ag qs Ard @ AT A9A
fesgeaia zigsw | S FO B E, I F
&9 9T A199 Jg q1@ FEl g | DI AIGH
yigw fafaeex 7 adi #21 8, 9% A
fafaeez a 1€ agar F@ fqar g, &€
AT A8 &Y 2, &g @1, A e
F foqtg agt &, @1 @ fud amaA
agt o€ & W faoiE &, ag 9w fegeam
Ziwsd; &1 A g ¥ ¢ 1 fergwmm
Zrgs ¥ 1 W 91€ R, SEH &l AT g

in Relation to State 452,
of Punjab (St. Res,)

fe ¥z & q Efwfae Temar & &
FEA-FIET 7 I drew gw ) 9
wa & fegear ergeq @, Wit fe 15 arda
F1 8, ®ar 2 N At & f& wmEw
fafrezt ity mifwamiz & aga @i dw-
UF-Jg A § HIC I 9 9T F Fg
aFd ¢ e aeg-wredi § A0 oeEds
qEe gt e, 39w & feg A adi &) so¥
fergeaa 1 avz @ar ¥ g aFar @)
 faafesr & 1% Fga@ & JE
atfen | & sraw aamAT FEaT g, aaw
aga AT qraAy azedy ¥ sz fw A2
FITHIT AL AIFAZ Fogeel] FTae qrq®
g vA% I A Wy ag Adl gemr Ak
ggid g fe ga Y ¥ 7 a3 qumfew
AT g8 I & ATy, 3 g7 A4
F70 ¥, wfFw ag eo wIEW HgeAT §
a¥q § AT | Ag Hgr A 2 e

SHRI CHITTA BASU : The State

Government has been abused and he should
be given an opportunity to refute that.

(Interruptions)

SHRI G. L. DOGRA : But I have also
got information with. me. 1 give that,

(Interruptions)

=t dto AmE (FgrE)  fegEam
TIEE § 9gT FIEHIT FLEE o, W
9 FFTAT FT E, THA ATAT FAT & |

(smaum)

ot yegw Wi wEEy ;o feegeaa
Zrevq § o1 waw wd1 2, fag qv ara @
FY W@ & 9un A 2 5 ¥ Svw 1981
qYE BT A1 1981 P Fo FIEG g1
A WL FgH 9 AghAy | S agar
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amwgy qaear aar g—-fa & g
& awr ¥ ag 25 fawsaw, 1981 30
fearaz, 1081 a% agi gam | @ IW
HegeeAT FT 7T 97 -FqT Iq qAFT HTA
379 za% fag qurar 7 3@ Mo, BIE
HeFeAT FT AFA AL 91, HEG FegeA!
& 9A, 1983 # % fafrer @
gafaq srst s FgEY A9 FUA © 3,

qg ATIFT IF q4q a<rarAT F1fgy 9
:
FET ATRAT JATE 3, 1982 F 11,T%

9% ¥ g1 a8 @aT [T ATH  sfowar
§ gt g gl 200 emafa &1 gfaw
fasft | zowr fregaam. & oF T
guds fag 7 v2q fear a1 ag g,
W ero wreE wagedr F1 oAg £ &
FITY gBFT ATEAT F- THIG FEAT G,
FT oF A% fafqE F oFo TAW
&1 1@ &, 9, avag, qfedwT Hq IqF0
frarar qamar wan, St 59 FERET gE
IaH fFarrEr @ Agr, ITHY GIHIC KT
froe #Y ara & 91 @ F-ar |\ AW
ag afawry gl aqar & @ ame
gI3q & q@AT AIEAT § - 91 qIHAT@ Y
§ ¥ U@ gsgear ¥ a9 H U, IWmIAF
% faas e #41 agh foan o,
W FAT A AAAT Tho HITE - FogoAT ¥
fareres fasrem st wgr & 7

SHRI SOMNATH CHATTERIJEE (Jadav-
pur) : In the presence of the Prime Minister,
one Congress (I) member made an allega-
tion again the J & K Government. The
Hon, Member now speaking should a
right to refute it.

st wege TEiE wrEet - FHAEH Al
fageraTe &1 fowrar & ar @i 9T wE-
fifeey fod gu & sav fawrs snew
aw #1¢ g F oA &1 7 foww

of Punjab (S1."Res.)
R H o1y qAAH Fg ® § F s
ags #, frarsar &, ¥ oo O fog o
& wT gan faws A97 g7 FEATE
ALY FY AT gUFY AT HY FF qwA &
wF fag g fydmc 7 R ar
18 H a1 grary ¥ gwrr fae wredt
Y TEETY &, AT T @ 9T FE gEET
FT, Mifen %, fesftorg argq 41, a@L &%,
qua fetaq &Y arg £, sea7 A aw
F3, 81 a%ar ¢ F-H9) 5o fewdor ot gi-
AT G2 I9% faas 58 F37 78 o1 @
garguFr w2 RE fF gw TR
TeaTd ¥ arfas a4 adf go
PROF. K.K. TEWARI  (Buxar) : This:
is; an outright distortion. They. have.
organized camps; they have not held any
meetings in their religious places. I challenge

them, They have done with the connivance
of the State Government,

(Interruptions)

I am challengeable. Facts are so
overwhelming. Only he his eyes closed.

SHRI CHANDRAIJIT YADAV:Itis
done in States where your owa- party;
Government isithere ...

(Interruptions)

ot wegw T wraen : & a8 9
#tr agar g f5 i fol ot 4

| FW-TeHIEE @IE A fond g ogh e

IATE FT ATCTF & A AGHT AT B
qMEAT -9 & ARN A TH Gw &
fag stavaea gratfaar 1 &, g fgeg
< faa g & a€T 9T qgq a9
qaTE & AL E, IR -F Tra
T JOAT GF AT E, FGW F} AT 9T
9T GA AT §, AW H AT §
agmn g g1 # fag qifedea e e
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ffedtew qrodw & fag, fifadsa dam
& fag dore 1 gafa w7 a9 az
¥H i ¥ FEi 9T aod EAR g,
ATTH 19 qTHA 2, UAR-7AE 2, ATH!
qrEw-AT Y TEE AG) &, AEHA 33 H
T TEF FIH T § |

MR. DEPUTY SPEAKER : Yes, yes.
Please conclude now.

st wegw vElT FEE)  EH Tw &
&1 &% ¢ f& fgrgeara gfaar &t aa@ adt
wegfoaa & oT 5 feem &1 gewERat
a1 fear o, fored gw wEaE @)
dSTE UF SIS &2 § A gWH §@
g o za% ere-dfan srfigaRds @
IR FUT g FgH ¥ Wq FIT &Y
FTHIT F1 9T FT, @1 & Jgwr FqAr
argat § & gw fex amw sgw wfe
gAR TE Al arwa @)

(sasT)

T 1T YA HI A FqGAT THATA
q F & TWF g § ]W F7 A JFAA
00 ) gw fe ammm smdy wifE gwrd
qy asa g |

(wwwew)

o fo avrare : % v ¥ qrEw
g § | &9 9@ feewam oo, & Ew
FJATa |

(waeraT)

ot wegw vite wwen & arfe @
g Fegar Argar § fF dura oF arenfE
ez ¥ gi o7 faei $ aWfey @ ol
W QUE FTEHIT F gEAETAl 1 Ao

NOVEMBER 16, 1983

in Relation to State = 456
of Punjab (St. Res.)
919 Taw @@ adF ¥ T 7 Afag
A aTa geaETaE F oo
(vame)
SHRI G L. DOGRA : Why are you

distorting ? You are distorting‘facts

MR. DEPUTY SPEAKER : Please
conclude now.

(Interruptions)
PROF. K.K. TEWARY (Buxar) : Punjab
is not a minority State. No State isa

State in India.

(Interruptions)

SHRI CHANDRAIJ'T YADAV : Itis a
slip of the tongue.

PROF. K.XK. TEWARI
deliberate.

: No; it is

(Interruptions)

=Y wegw i wraet ;- F fHT amod

(saem)

Hag vz w1 o fs =@ ax fam
qrgerea sarar # 1 gafan & s wfer
g fafreet arga & Tarfem s&'m fo
TaTE &1 8 uF g 2 fF 7 o faq &
2, dwia fewesg gfemisr faqr a1 =wvdirg
feresd ufearsr faw st @ @%@
oY qTFE wAS w@ad g fam E ¥
gwifaas arsr & ot e onfow F& @
f g TAEY AU F I gAEF A
guEFT F FIX T A@ET F @ A
@, Y ag A9AT g g qwar &

@ &2 FT K gud arw @mre
FIATE | '
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"SHRI G.L. DOGRA : Thatis a fact.

: Nobody can deny that.

(Interruptions)

. SHRI ABDUL RASHID KABULI :
Sir, this is very important. I must be
given an opportunity to refute that.

(Interruptions)

i SHRI INDRAIJIT GUPTA : The Home
Minister has admitted that there are also

training centres in Uttar Pradesh and

Himachal Pradesh. Why con't you say
. anything about that. They are the Congress-I
ruled States.

(Interruptions)

SHRI G.L. DOGRA : That should
also be taken note of. But why should he
. object to this ?

(Interruptions)
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SHRI G.L. DOGRA : But I have also
got information with me, I give that.

J (Interruptions)
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SHRI CHITTA BASU : The "State
Government has been abused and he should
be given an opportunity to refute that.:t

(Interruptions)
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SHRI K.K. TEWARI (Buxar) : This is
an outright distortion. They have organized
camps; they have not held any meetings in
their religious places,. I challenge them.
They have done with the connivance of the
State Government.

(Interruptions)

I am challengeable. Facts are so
overwhelming. Only he keeps his eyes closed.

SHRI CHANDRAIJIT YADAV :1Itis
done in States where your own party
Government is there......

(Interruptions)j
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in relation to State 464
of Punjab (St. Res.)
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SHRI SOMNATH CHATTERIJEE
(Jadavpur) : In the presence of the Prime
Minister, one Congress (I) member made an
allegation against the J & K Government.

The Hon. Member now speaking should a
right to refute it.
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SHRI G.L. DOGRA : Why are you
distorting ? You are distorting facts.

MR. DEPUTY SPEAKER : Please

conclude now.

(Interruptions)

PROF. K.K. TEWARI : Punjab is not
a minority State. No State is a State in

India.
(Interruptions)

SHRI CHANDRAJIT YADAV :.t is
a slip of the tongue.

PROF, K.K. TEWARI : No; it is

deliberate.

(Interruptions)
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MR. DEPUTY SPEAKER : Yes, Yes,
Please conclude now.
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MR. DEPUTY SPEAKER : Shri Ram
Swarup Ram.

Is it the request of the Opposition that
we have to continue ?

( Interruptions )

MR. DEPUTY SPEAKER : The Minister
“has got to reply.

Mr. Ram Swarup Ram, I think he will
include in his speech your reply or your
speech also.

AN HON. MEMBER : Please give him
full time, Sir.

MR. DEPUTY SPEAKER : He must be
given time. All right. Five minutes. He

should not go to any place other than Puajab.

%t T TEEY TW ( TAT ) - IUTEAH
Agrzg, a8 o1 fam @37 ® @ @, & gaar
gife® awga & g grfew  AwdA
gafau 98 #war f& & 90 95 &1
azeq g afew ot goF & gra@ 2 Ay S
3T F F@USIT 9T FIIAAIT  FT @I R
T grT § A1 Ar-FArgfew fFdraT @aqy
F QAT F AT T@ 2, IAFT eFqA 17 F
faw awwre g fa=s &€ & ol 7z ww-
 difaw STt & o fra faw adt g & van
qAat g fF ot § ggramw grar @ Sw
s F wgar &, awy arAdEe afzat @
axdt g afex & qua fagm faush = &
SCIC TN N1 L C S (B
GEAFT AT FITPN ST T FY wFET
¥ faq farqet w@d 2 | 7 97 #g7 wwT E
fe gn fergeata & smusar § facary
@ &, fergema &Y ssgfeas & fasam
23 § Ffea o &7 sraveAT A AT A A
2 F1 wfea w77 1 waw W w7 @ E
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Tt & feafy faarsas o AT9E
zafay adt & fe az oF dwia W R
afew zafao gora &Y feafs aarager 3
f agi 1 T@ aug FATET g Ag -
grfl ST ATEgerd fgg gwT § oF
I g1 FeoeA FT WI 2| FI-IF W
97 @AY JIAT, dI-qT GHATET FT gATL
fa@ wrzal & & ggFT  IAFT FFEAT
frar stz g 2o ¥ fqu aga am &k
gatdr &1 | 7fe7 9@ gw Tw@ A1 qwedn
¥ fRaged &1 gaw 77 ¢ 41 292 fade
987 & WTE STH FUT IUH KT 2 |

gora &1 auegy ¥ fqgzs & foo
graFaifeat v suafaal a7 Faarfgat
F1 AT 2197 | 29 Fgarfga) #1 qaE &
faogm ¥ fag iy 2 aifs 7 sEwarEy
1T o7 sFrzfeT A #Y gear F FT gH
gatE § wigs & &0 5 g wfgema &
g S @HETg gHI-gAT W & A1, =g
g qifseg@ & @ g, 912 gHIT g
fa= #r g7 afmat &Y, saf qeg = @
? | g guie favy a8 ¥ v Y, AR
ot srzd faz1Y amwddy & =i s
AT g zaar i wfwwr g & ag
T FGAT GIFTT § FAT AGAT F AW
qi #7ar g 6 avww gm At # wiw
F2

SIET AF I AT A@UEAT FT A4 8,
saF fau g aedy g i fge ot
am@r g% a1 W A =fgo | Fme s
sze fagrdr arsdady, ie wy FEad #re
IS HATEE FB WY a1 vF | gud 3w
W A w7 smezar ¥ faw
gatfrat &1 2 |

G FY AHEQT F AT F o q7, 1983
F1 A7 faueft g« & 919 0% qJow
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g€ ot fraw fgez awiare 73 a9z ¥ gew
qeITad A Waam ot dew § fadw
gmfeag g | = Wawea 1 T Far fF
cgxifaat £ aifas #rg g a9t 7
gsrfaat ®1 qid aWt a7 GHar g, alg @7
aift & fau stEret srgar =t qEgTer &
R AT 9T I/ HAAH # fag oot
gatfaat #1, fergat w¥v faaat &1 agam
qIeq §T AT 71T AET FI ez fawrs
acal & a1% &7 | Igarfaat g gear @
g fgas sgarfgal 1 fasar T Far

fag stan &9 & 91T § ygTgq0 9% FL |

za 338 ¥ faary qu & arm # qma feg
FATAT 97 €HE & J&q {F18H 7 J a1
I31% 4 |

AT fazre mer Wi queqrat F1 gaOw

& FA1T I7p IAWT FT TIH FT W@ & |
A9 2F 72 2 F 3T F qq¢ FE AW &
A9 97, FEY AAET F ATH 97 IAFH1 1A
#rarfsa w9 W@ e F T WY
AR F ATH T, FET T A9 F ATH
qY T KT qIEA FT G3AT F W@
zar fadia ga & wif agi 9357 fegeam

FY ATAT BT AT T1d 739 & afwT fgeam

F AAAT TZ AT AP qE T AN
wg g f& T @ fgegeama &1 a1gq A @
AIEICIE G CICIECIPURERCEC I Ll
3 FT q1gT A1 1 Ag¥ g€ afed I &1
wAT AT H@UE TEA T, AT FT gl & |

zafaw & sr98 oF qaif@ FE @
f# g9 & 719 9T taa|a § 49 &1 A
AIfgq | 99 WEIT THFATH  qgd q8)
q19F g | ATAT KIGE A9 FAT FT @)
& | @A WGAT FT gH &% FYG &, GAA
HIGTSAT KT R FF FIG ¢ AfHa ST Iy
99 | AT GAT WEAAT FATH 9T
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s @al @ gz af g gwfeq &
AT Tz HAY WEIRT § wgAT FEA
fe wrwa 8 faadr st oifeat &9 qx
saTfid 2, 12 S8 gy, qaFrey @ gy,
AMAT FEHT g, IT AT 9T qrEdr
qTZC |

_PROF. SAIFUDDIN SOZ (Baramulla) :
He is utterly ignorant of the record of the
services of National Conference.

MR. DEPUTY SPEAKER : He can
express his opinion, what is there ? Your
Party is a national party,

oft THEARY 71w ¢ ASTAT BIET AT
sarifea qar &7 W@ & W1 W AR
FIEHIT Y a1 a1 73 § 9T A fegeary
FY AT AL FIT ) g€ AH FY AT )

MR. DEPUTY SPEAKER : We are
dealing with Punjab, why do you go to
Kashmir ?

s} TREATE TR ;. IUTEAY HEIRT,
F1s srgrfagt #1 qEgTd § wmaor fam
W nuFwgag 2 & ai e
z1, wfree g, afesg g1, sgudd &t
HIIEL 2, ITF1 9FTT A1 FAfg R
39 9T FEATET &1 AT Fifge

T FIZHIT &1 A4FAT IST |
(zaaym)

IATEAE WEIRA, FIEHIT HIT g
gafea 937 aqar 71 W | AT TE
wedl AEIRT Aiga ¢ fF ga {1Hig 93@
aifid @@ @ Fedry F1 dfqea & S0
mmer ezg  faar aar & I¥ qew
gared w1
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oft rege TEE wAH © TEA g
arga ¥ qg AT |

sit Trweawq Tw ;o # FAW W
Az A A1g A9 %7 gr E, & W AT
1w Tgr g | AT AW @AY H g AW
# uFar @AY § & AT oFar ¥ fza
W OFTEHYT FT wme esi gured  HIAT
arfgy 1

g o & gragdy S (& AT 7
farefy @@ & warsit &  gonifea @1 g
fe ¥ T WAA &1 IAWAF & AN
gawid | faddt m & Far gaE &F
gfasr fwig | g7 w @ F oA &z
fam &1 ardq FI@1 g AT AU FIAT
' f& awear  quE # fag #3 #2749
3310 o1 =A1fgd |

MR. DEPUTY SPEAKER : I had
requested Hon. Members not to take more
than five minutes. They did not pay heed
to it. They did not stop in spite of my
repeated requests. Now since the time is up,
[ am asking the Home Minister to reply to
the debate.

(Interruptions)

SHRI CHANDRAIJIT YADAV : You

cannot punish us for the fault of other
members.

MR. DEPUTY SPEAKER :1 am not
punishing anybody. The time allot is 4
hours. We have already taken 5-1/2 hours.

SHRI CHANDRAIJIT YADAV : How
does it matter ?

MR. DEPUTY SPEAKER : If all the
opposition members agree that Shri Yadav
is the only speaker, I will allow him.

SHRI CHANDRAIJIT YADAV : How
can I say that ? I can speak only for myself,
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MR. DEPUTY SPEAKER : You should
also be rationl. I requested members not
to take more than five minutes, but they
did not follow it. Now, after Shri Yadav
1 will call the Home ‘Minister to reply.

SHRI A.K. ROY (Dhanbad) : Are you
not interested in hearing me ?

MR. DEPUTY SPEAKER : Not now;
only next time.

SHRI CHANDRAIJIT YADAV
(Azamgarh) : Mr. Deputy Speaker, in the
present national and international situation,
to which the Prime Minister drew the
attention of the House, and through the
House the attention of the entire country,
there are many forces working against our
national interest and it is a very critical
situation, as she herself has said. If this is
the situation, then statesmanship demands

that an immediate solution must be found to
this problem.

This problem is not confined to Punjab;
it has become a matter of national concern.
People all over the country, even people
outside the country, as is the experierce
of some people who have visited certain
countries during the last one year, are all
expressing their concern and they want to
know what is going to happen in this
situation, The people of Punjab are hard-
working and adventurist They have made
a place for themselves almost all over the
world. Therefore, all these people very
rightly feel concerned that some amicable
settlement must be found.

But this settlement is possible only if the
Prime Minister makes up her mind finally
that she has to find a solution. I have all
my sympathy for my good friend, Shri P.C.
Sethi, the Home Minister, but he cannot do
it, nor can the Cabinet do anything It is
only the Prime Minister who can do it,
provided she makes up her mind that she
has to find a solution.

While T am not making any charge
against her, my understanding or impression
is that she has come to the conclusion that
the Akali Dal is going to gain politically
out of this movement in Punjab. She would
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not like them to have a political gain; rather,
she would like her party to score a victory
over the Akali Dal. That is why I say that
she is looking at the problem, not from the
national angle, but from the angle of her
own party, which is a motivated approach.
This is the whole crux of the problem.

PROF. N.G. RANGA (Gunhir) : 1 do
not think that is correct.

SHRI CHANDRAJIT YADAV : Your
understanding may be different; I do not
dispute it. But this is my understanding.
As Shri Bhatia was mentioning, all the four
religious demands were accepted, the water
problem was nearer solution, there wa$
almost a settlement on Chandigarh, Abhor
and Fazilka. If this is the situation, then
why are we blaming the Akali Dal that they
are not agreeable to any settlement. In fact,
the Government of India had reached some
kind of understanding, the messengers were
ready to go, the plane was kept ready to go
to Chandigarh for arriving at a final
settelement.

Then something happened, not in Akali
Dal camp or at Chandigarh, but in Delhi
itself when the mind was changed, and the
result was that no final agreement could be
reached. [ would say, as I said earlier also,
that we had never approved of the charter
of demands of the Akali Dal and in the
tripartite conference where Opposition leaders
also participated, most of the demands could
not be agreed to. The Opposition Leaders
not only put pressure, they persuaded and
they openly told the Akali delegation that
these are the demands which can never be
accepted and ultimately we came to a point
where the Akali Dal even agreed to give up
and not to mention even the Anandpur
Sahib Resolution, because we were firm in
saying that the Anandpur Sahib Resolution
is being interpreted in different ways and
therefore we have to give it up, and they
agreed to give up even this Anandpur Sahib
Resolution and the mention of the Anandpur
Sahib Resolution also. There I must say
that they were to a great extent reasonable
so far as the discussion inside the Tripartite
Conference was concerned. But the real
trouble came when the Chief Minister of
Haryana and the Government of Haryana
came up time and again with different
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proposals. Whatever is being decided here,
they will just come up against that decision.
The Chief Minister of Haryana said that they
will never agree unless and until the Prime
Minister’s award is accepted. Now the
Chief Minister says, *Let there be referendum
on Chandigarh™ He is coming up with
different types of demands, I hope the
Government of India and the Prime Minister
would see that the Chief Minister of the
same party who are concerned with the same
problem should not speak with different
voices. This is one problem which I think,
the Ruling Party has to sort out because this
is the one problem which is coming in their
way. And every time they are saying, ‘What
can we do ? The Chief Minister does not
agree, the people of Haryana do not agree’.
Nobody said that Haryana people’s justified
demands should be ignored. Nobody is
saying that. That should be kept in mind.
But I say that if you want really to solve
this problem-—and you should solve the
problem in the present national situation-—
it is almost accepted that Chandigarh must
g0 to Punjab and you must give the necessary
financial aid to Haryana Government and
ask them to start working for a new Capital
for Haryana. Regarding water problem, a
formula was found under which both the
present use and allocations were to be
maintained. Haryana wanted the present
allocation to be maintained and Punjab was
insisting on the present use of water and a
formula was agreed up on by both of them.

SHRI P. NAMGYAL : What about

Abhor and Fazilka ?

SHRI CHANDRAIJIT YADAV : If
you want me to tell you here, I would say
that your former Chief Minister, Shri
Darbara Singh himself came up with a
proposal that Abhor and Fazilka cannot bc
given to Haryana. He said, ‘We will agree
to give 100 villages on the border of Haryana
to Haryana." Therefore, this was the
proposal of your own Chief Minister from

Punjab.

(Interruptions)

Just you wanted to know and [ have
told you. Don’t enter into arguments,



475 Re Approval of Proclamation NOVEMBER 16, 1983

DR SUBRAMANIAM SWAMY : There
is no threat to Ladakh.

SHRI CHANDRAIJIT YADAYV : That
he knows, there is no threat to Ladakh.
But the question is that they are trying to
make everything political. Therefore, I am
saying that in my opinion this is a matter of
great concern. We have also told this time
and again to the Akali Dal. In the Opposi-
tion almost every political party has passed
a resolution condemning the violence,
condemning extremist activities in Punjab
calling upon the Akali Dal, asking them
either to suspend their movement or to
withdraw their movement and come to the
negotiation table. But they are refusing to
do so. The Home Minister said something
in the Consultative Committee and the
next day he said, ‘No, unless and until they
withdraw their movement, we are not going
to negotiate with them.” Therefore, I am
saying that the Home Minister has been put
in a very very difficult position because of
different pressures. May be his mind is
changing very rapidly.

1 will say that it has now been proved.
Now you are very happy. I think that Shri
Sparrow said that everything is very good
after the President rule; if you go to Punjab
villages everything is going very smooth.
This illusion must be removed from the
minds of the people. President’s rule is no
solution. Even after the President’s rule
violence is taking place. Dacoities, robberies,
looting, everything is happening. It isa
fact that effective actions have been taken.
But President’s rule is no solution. Shri
Keyur Bhushan said that 80% Sikhs are
patriotic. It means 20%, you feel, are non-
patriotic. This is a very wrong understand-
ing. Do not nurse this kind of understand-
ing. Are you going to say that 209, of your
Sikh population are anti-national ? If this is
the attitude, it is a very dangerous thing.

I will again say that not only in Punjab
but also in other provinces—Kashmir
problem is being brought—a very critical

situation is being created for a very narrow
political interest.

AN HON. MEMBER : No, no, it is

wrong.
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SHRI CHANDRAIJIT YADAYV : The
ruling party must accept its defeat with
grace in Jammu and Kashmir and let Dr.
Farooq Abdullah’s  Government run
smoothly.

Rajiv Gandhi is not only a Member of
Parliament but he is also General Secretary
of the Party. In his statement he said that
extremists and anti-national people held one
camp in Pakistan and four or five camps in
Jammu and Kashmir. 1 would like to know
from the Home Minister—is it a fact or not
that four days ago the Chief Minister of
Jammu and Kashmir met the Home Minister
.and confronted him to know his information
about those camps ? You have got your 1 B,,
you have got your military intelligence, you
have got your RAW, you have got every-
thing. He asked you if you have got
information, please let him know. And the
Home Minister’s reply was that it was not
the statement of the Home Minister or the
Prime Minister. It was the statement of an
M.P. and therefore, he need not go by that.
Now today, the Home Minister has made
a statement here on the floor of the House...

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : It was not about
camps, but it was about the Cricket match.

SHRI CHANDRAIJIT YADAV : This
was the question about the camps. Now the
Home Minister for the first time has said
that there was one camp held in U.P. and
two in Himachal Pradesh. I would like to
know who would catch these people. If the
anti-national people are being trained, what
ror is your C.R.P, your Central Police and
your B.S.F., your Military ? What are you
doing ? Are you allowing these anti-national
people to be trained in different parts ?
People were telling it was in Jammu and
Kashmir. Now they have come in the
heart of the country—in UP. Whose
Government is there in U.P. ? If U.P.
Government is not being made a target, if
Himachal Pradesh Government is not being
made a target for training those people, it is
only Jammu and Kashmir Government
which is being picked up !

PROF, K.K. TEWARY : There is a

basic difference.
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SHRI CHANDRAJIT YADAYV : The
only basic difference is that in Jammu and
Kashmir it happens to be a non-Congress
Government. There is no other difference.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS
AND WORKS AND HOUSING (SHRI
BUTA SINGH) : The basic difference is
that those very organisers declared that they
were holding camp in Jammu and Kashmir.

SHRI CHANDRAIJIT YADAYV : When
did it come to your notice, I would like to
know ?

SHRI BUTA SINGH : Why did the
Jammu and Kashmir Government allow it ?

SHRI CHANDRAIJIT YADAV : Have
you got any proof that the Jammu and
Kashmir Government gave permission for
these camps to be held there ?

SHRI BUTA SINGH : This was a well
organised camp. The camp was organised
there. No such camp was held any where. ...

(Interruptions)

s ¥AT WAW © IZ A1ZT AqIET A A
wy oo 7ar f& & 7z w71 5 g0 wfa.
aqg faa wicz & qrg 2, 9y g8 sfaurg
g & fa 2 ufawa ez & arg A ¥
@fda agi 97 swusdty FiET A 9w
TET &, XA T AIST FT AT FIW FT @
IqF AR W FB AT AN gU E | IV
vy afizg w7 ¥ g0 vfawg stw 0 wfa-
T FgA &1 AT AfAIra G 91 )

SHRI CHANDRAIJIT YADAV : The
Hon. Member, Mr. Bhatia, is also the Presi-
dent of the Punjab Pradesh Congress (T). He
made the whole problem so simple, he
simplified it so much, that let there be a
committee of four persons or so, go there
and solve the problem between Nirankaris
and Akalis; let the Opposition Parties
persuade Akalis to hand over all the people
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who are taking shelter in the Gurdwara
and the problem will be solved. Is it so
simple ? 1Is that the understanding of the
ruling party ?

SHRI ATAL BIHARI VAJPAYEE : Has
Government nothing to do ?

SHRI CHANDRAJIT YADAY : I thiok,
the Home Minister was fully and totally true
to the facts, and I must say he was very
honest and positive in that, when on the
floor of the House he expressed his gratitude
and thanks to the Opposition leaders who
participated in the tripartite discussion, that
they helped to narrow down the differences...

SHRI ATAL BIHARI VAJPAYEE : Now
he will change his mind.

SHRI CHANDRAIJIT YADAV : Ido
not think he will change his mind. But he
will keep quiet because he is ina very
embarrassing position today, because the
Prime Minister is saying that it was a major
mistake to invite the Opposition people, that
it was a mistake committed to involve them
in this thing and, therefore, the situation has
become complicated.

The Prime Minister goes on blaming the
Opposition Parties for everything. I think,
there is a time when you can do politicking
If there is an election, you can do politicking.
But if there a serious situation, national or
international, and you do this kind of politi-
cking at the cost of national interest, this
will not serve the cause. In Bombay, she
said, ‘“We want national consensus.” The
next day, Mr. Stephen comes and says,
«National consensus amongst the people, not
with the political parties and Opposition
leaders.”” This how they go on shifting
their position.

What 1 am saying is that we are all
interested that a solution should ~ be found
because we are fully aware that our enemy
is at our border. They do not like India to
be a strong nation. They can always use
the situation. When there is de-stabilisation
in the country, they will be always willing
and it will be very handy to exploit the
situation. Perhaps, in today’s context, that



479 Re Approval of Proclamation

danger is very much there. Therefore, we
are saying, please find a solution.

I would suggest that the Home Minister,
that he said in the Consultative Committee,
should invite Akali leaders and if he thinks
proper that whatever the tripartite committee
had achieved, if that can really be used for
finding any solution, he can invite the
Opposition leaders. Otherwise, the Opposi-
tion leaders are also not very keen, begging
for an invitation. But we feel that this
is our national duty also if we can be of
help in a situation where there is national
crisis and we can help the Government to
find a solution. After all, they are our
brothers and sisters. The solution can be
found. I am not a pessimist. I feel that
a solution can be found. Where the tripartite
committee had left the matter, from there it
should be taken up and further steps should
be taken.

The Home Minister today said that he
has written to the Chief Ministers of Jammu
and Kashmir, U.P. and Himachal Pradesh
about these camps. When he replies to the
debate, 1 would like to know on what date
he wrote letters to them and what he has
written to them.

Has he given some information about
the place of those camps, the character of
those camps and where those camps were
held ? Otherwise, my friend Shri Abdul
Rashid Kabuli was very much justified.

(Interruptions)

18.00 hrs.

SHRI CHANDRAJIT YADAV : He
said—perhaps he may not deny—that if some
Sikh in Jammu & Kashmir met in a
Gurdwara, had a Conference, had anything,
then Jammu & Kashmir Government, in the
delicate situation where they are, cannot
enter into Gurdwaras. If you cannot
enter into Gurdwaras in Punjab, then you
should not expect Jammu & Kashmir Dr.
Farooq Abdullah to enter into Gurdwaras.

Therefore, I would like to know -- Prof.
K.K. Tewary was saying all the time ‘“No.
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We know the place—and you must please let
us know. ... ..."”

PROF. K.K. TEWARY : I have given
the name.

SHRI CHANDRAIJIT YADAV : You
have given the name. But your information
is based on press. I want to know from the
Minister of Home Affairs. Your informa-
tion is from the press.

(Interruptions)

SHRI CHANDRAIJIT YADAYV : Therefore
1 would like that the Minister of Home
Affairs should give this information also.

With these words, 1 request the Minister
of Home Affairs to consult the Prime
Minister and if the Prime Minister feels
that now this is the situation where we
must take effective steps, then those steps
must be taken.

sit geav fag (fweate) : focdt edfrav
qIgE, A9 F I AT AP 9T I1IH
fear &\ K ag wgar agar g & man
ST 19 A1 AlEgEA AIEd £ q 39y
faerz sa% a9 gAR 919 ¥ 3 A1
gATYr 1T a4 ffger T F3 | g
Wt w70 2 5 gara § O graq gy @ @
&z a1 ang 5t 38T @1 & a8 A facw &
faeris 2 | fas sqreiaT #30@ & fag 2
19 VAT Fg @ & | A19&1 at g faay a7y
g a1z #7471 Fifgn 91 afwT w9 f@are
aiq W@ e T My Fgd 2 fF s
TFAHE FT A1 {IG T TG & | HIGA WGT
qar faar | &9 60T 9wy FA 7 g7 A
g3 A1 a1 | qfw g wAa § gwfag
ga W FASAIT 2| qaq § Igi 9 A1 giAq
g 9u" ST quEnrg 3 Y fRar qrg &
1 7 " Srgd ¢ owifear St 7 #{Iw
fagrafagare st 7 s g fo ¥
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ar gt =mEw g Afea oza 2w d
femiFaYy 2 at ag #1% gvagi g, A
Fea & fe saw @ig adt arawr gé g,
Fq1 e TTETH F A F7 ATAATH g€
27 ot Y IAFY 9T FTTE &, IARI
g §<W@1 K Fgar g w9 qA@ "
F1E 7gFez  F1ET HrEoslo FAT A faz
2@1 gg 94 & &IGr @ AT Agr | S
Frzd ¥ F AFF A A0 AT AT
JIHTERT FI ATH FL IZT FP FH FT
aFal 2 17 41 go W AR F7 1T F
g 1 zd Al F1 Frmw Ay @ g &
T17 & AgTeE FEza 1 WAl fFar A1g,
ferget @ g 7 gar g, 7 a1 fas  qa
FAF 17 g | fvaor 4 Nzl Y gRAT
7, d AYYTE FI1ET F1 A7 7 &1 43T I
&1 FAT g 7 {9AT 7 A8F e F18H
&1 am faar stg 1 us faqz g dF 3
g

g% o gfewa famr a1, s&7 gwe
Fg1 9% 39 fea & fag ag 7 a1, & dan
F7ZAT | TH IFHIT & AT H gH AL
1A AZT 2, gW a4T 9T | qW9rd § I
aeré &7 A, g9 HIWT | AT FeT Ak
# AT oF e fag #1935 TgaHT AT A1
g1 agh AFT a1E Ag FAr g | FoNo
g st faadt a1 wto gvufazr gfesAr
F1 972 7 AT AT | FT A FIIT FIAI
2zl W A1z T & AT fuw
agt fwar, Fiw g et 7, afe g2 fewm
fewar gar a1 g% a=¥ Agr g | afe
@z fuwg fear gt &1 saFr T A1
qEet, HITH FY AL qTAT | HAGA F17 &
LEATT &Y A Y 2 1 qgwy =wfzw o
a% AgYeFE FIEE AT NIFe® e A

Y FY a0 1T | TAET WAl fFar s,
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M waw rF w7 faar s F dara
¥ aft wifaw 57 w@r g oM wel w1 H
qATRAT E | AT qTE. N gH. F, IAHT
fasit & @17, fov 2fae agt 9z 341 gar
8\ 91 fa@ wedY wgrEg gru wwga  fHar
g H IUFT qUGT FI@TE |

IAAT F2d g0 K qwAr A1 AEIE
FIATE |

The Minister of Home Affairs ( SHRI
P. C. SETHI ) : Twenty-four Hon. Members
of this House have participated in this
debate and I am grateful to them for taking
such a keen interest and giving useful sug-
gestions during the course of the discussions.
The situation in Punjab has been discussed
many times in this House. Since yesterday
Members have again been giving me the
benefit of their views. 1 would thank the
Hon. Members for that. 1 would refer to
some of the points that have been raised
during the course of my reply,

With regard to the imposition of Presi-
dent’s rule, 1 would like to remind this
House that in the past some Members wan-
ted the Government to take responsibility
for the situation in Punjab. Many leaders
of the Opposition have also from time to
time demand the ouster of the Darbara
Singh Government. In fact some leaders
specifically wanted the imposition of Presi-
dent's rule. But when this was done, the
Government was again criticised.

Sardar Darbara Singh did yeoman ser-
vice even during these difficult times to not
only contain the law and order problems
but at the same time take the State further
on the road of economic progress. Ulti-
mately he expressed his willingness to step
down putting the welfare of the people of
Punjab and the interest of the nation above
all personal and party considerations, I
wish to place on record appreciation for
the valuable services rendered by Sardar
Darbara Singh during his tenure as Chief
Minister.
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In this connection, I am very sorry that
Mr, Chandrajit Yadav has mentioned that
settlement of various issues is not being
arrived at in Punjab because the Prime
Minister thinks that by the solution of these
problems Akali Dal would gain strength.
Had it been so, the Prime Minister would
not have accepted the advice of the Gover-
nor to dismiss her own Government and
impose President’s rule.

She had been very keen to solve the
problem right from the beginning. That I
will narrate sometime later,

Sir, 1 would also like to point out, as
Opposition Members have alr=ady done, the
fact that President's Rule was imposed even
when the Chief Minister enjoyed absolute
majority, This only shows that we are not
interested in power for the sake of power
alone and that we can and do keep the
overall interest of the people and the nation
uppermost in our minds. I hope this exam-
ple would nullify all the uncharitable criti-
cism made by Opposition Leaders that we
are interested in keeping power at any
cost.

It is too early to make pronouncements
as some members have done, about the
efficacy of President’s Rule in Punjab. How-
ever, there have been certain positive results,
Special combing operations such as raids,
nakabandis and patrolling were started from
18th October, 1983  As a resulit, 4,470 un-
desirable persons have been arrested till the
10th of November, and a total of 282
weapons, 1153 cartridges and 1 hand grenade
have been recovered,

Shri Vajpayee has asked me to fiind out
as to how many of these persons are terro
rists and extremists. Most of them are
anti-social elements and those who are engag-
ed in smuggling. Bul, they are responsible
for many crimes and, therefore, it is very
difficult to distinguish between the two and
it is not possible to give the breal-up in
that manner. Large quantities of contra-
band items such as opium and illicit liquor
have also been unearthed. Such raids
naturally have a salutary effect and I can
say that the results appear to be encourag-
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ting. In order to ensure that there is no
harassment or inconvenience to the public,
these raids are being made on a selective
basis and are headed by sufficiently responsi-
ble officers. Since the imposition of Presi-
dent’s Rule till 10th November, 45 cases
bave been registered in connection with
violent activities and 1] persons have been
arrested.

Special efforts made by police against
the extremists have also started showing
results. In an encounter with the police on
14th October, 4 extremists were killed. On
20th October, a wanted extremist Tarsem
Singh was arrested. Jarnail Singh, an accu-
sed in the murder case of Mehma Singb
Nirankari has been arrested and disclosures
made bLy him have led to further arrests.
In various other cases, extremists and anti-
social elements have been arrested sometimes
within hours of their committing a crime
The State Administration is making all
efforts to ensure that the peace is maintained
and the lJaw and order situation is con-
trolled.

A number of Hon. Members have raised
the question of curious circumstances in
which President’s Rule has been imposed
and even doubted its Constitutional validity.
Some of the Hon. Members have taken
umbrage at the advice tendered by the
Chief Minister to Governor on the grouna
that he had no right to tender such advice,
while others have taken exception to the
Governor in accepting such an advice, when
he was expected to act on his discretion.
Yet, some other Members have dwelt on
inadequacy of circumstances listed in the
Governor’s Report.

Sir, it is true that in the matter of mak-
ing recommendation for imposition of
President’s Rule uader Article 356, the
Governor can act in his discretion. There
is nothing to suggest that the Governor has
not acted in his discretion. The Chief
Minister, Shri Darbara Singh, had tendered
his resignation and suggested imposition of
President’s Rule for a temporary period
with suspended Legislature. Shri Darbara
Singh happened to be leader of the Ruling
Party in the Legislature which was in majo-
rity. There was nothing to suggest that
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while stepping down from Chief Minister-
ship, he was also stepping down from the
Legislature Party’s leadership. It would
neither have been proper nor had any pros-
pects of success if any other person was
invited amongst the Ruling Party to form a
Government,
Governor’s conclusion that having regard to
the composition of the Assembly and the
stand of the members of Shiromani Akali
Dal, it was futile to engage in the formality
of sending for Leader of the Opposition or
leaders of other group. In such a situation,
Sir, it was but natural that Governor should
have concluded that a situation had arisen
wherein Government of the State could not
be carried on in accordance with the provi-
sions of the Constitution.

This situation had arisen because of
Chief Minister’s resignation and not due to
reasons which led Chief Minister to resign.

Sir, a question has been raised that a
wrong precedent has been created. [ may like
to refresh the memory of the Hon. Members

, that in June, 1973 although when Congress

-—

-

party had a strength of 272 in the House
of 426, Shri Kamla Pati Tripathi, Chief
Minister, U.P. tendered the resignation of
his Council of Ministers and recommended
to the Governor to request the President to
exercise his powers under Article 365 of the
Constiiution for a temporary period and
also suggested that the State Legislature
be placed under suspended animation. The
Governor, Shri Akbar Ali Khan accepted
the advice of the Chief Minister and made
recommendations on 12th June, 1973 to the
President in line with the advice of the
Chief Minister. A serious situation caused
by indiscipline in some sections of the civil
police and the PAC had arisen in the
State which had wider repercussions across
the borders of the State. The President’s
Rule was imposed on 13 6.1973 and the
Assembly was placed under suspended ani-
mation. President’s rule was revoked on
8.11.1973 when Shri H N. Bahuguna was
elected leader of the legislature party and
then he was invited to form the Government
on 8.11.1973,

Some Hon. Members referring to pro-
mulgation of Armed Forces Special Powers

Nobody had disputed the

of Punjab (St. Res.)

Ordinance in relation to Punjab and
Chandigarh had called it a case of imposition
of Martial Law. Martial Law is to be distin
guished from the more ‘use of the armed forces

of the Union in aid of civil.power’ which
power belongs to Parliament. In the case
of comparatively minor or local disturbances
the armed forces may be sent to help
the civil authorities; in such a case
the armed forces have to act under the
control of civil authorities and the offen-
ders are prosecuted under the ordinary
course of law. But when Martial Law is
declared the command and administration
of the area is exclusively given to the
military and the power of civil® authorities
as well as the courts is superseded by
military law and procedure and the offenders
are tried by courts of Martial.”In the present
case nothing of the sort has happened.” Any
person arrested and taken into custody under
these special'powers by the armed forces has
to be made over to the officer in charge
of the nearest police station with the least
possible delay together with a” report of
the circumstances occasioning the arrest,
Further action has to be taken by the police
to deal with the matter  The _police has to
produce the arrested person before * the
Magistrate and they have to follow the same
procedure as would have been followed in
respect of any person arrested under the
ordinary law. The civil authorities control
and the control of the ordinary courts
continus uninterrupted and therefore it would
be doing no service to call these special
measures as a case of Martial Law.

Sir, these measures have been taken not
in a light-hearted manner but with extreme
anguish but having regard to the duty that
the State owes to the people to ensure that
their life and property would be safe against
murders who have been recklessly Kkilling
and attacking innocent people.

Some Hon. Members have said that
Government has been cause of the failure of
the talks. Shri Chitta Basu and Shri Indrajit
Gupta are wanting to know why talks are
not being held  Shri Paswan has accused
the Government of complicating the issues,
I find that it is necessary for me once
again to briefly touch upon this aspect of
the problem. It has always been Govern-
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ment’s endeavour to find a peaceful solution
to the problems in Punjab. Talks were held
by the Akali Dal with the Prime Minister
herself, with the Committee of Ministers
and through informal negotiations at different
times. The tripartite talks were also attemp-
ted. However, these talks remained incon-
clusive as representatives of the Shiromani
Akali Dal chose to walk out of the last
tripartite meeting. In an attempt to resolve
some of the problems, the Prime Minister
made certain announcements on 27th
November, 1982 relating to the religious
demands.

The Sarkaria Commission on Centre-
State relations was also appointed, 1 invited
the Akali Dal leaders in the last week of
May to resume discussions, but they did not
respond favourably. 1 then issued a public
statement in June 1983 clarifying the posi-
tion regarding individual demands. It was
made clear that the only two issues pending
a final decision were those relating to
the sharing of waters of the Ravi, Bias
and the settlement of territorial disputes
between Punjab and Haryana, We offered
to refer these two pending issues to two
tribunals, However, the Shiromani Akali
Dal leaders have still not responded in a
positive manner. Recently, the Prime Minister
has re-affirmed the Government'. stand that
a settlement of the issues regarding
Chandigarh and other demands should be
found through discussions and negotiations.

I may add that the Government has not
complicated the issues at any time or
prevented a peaceful solution from being
arrived at. On the other hand, the Akali
Dal have changed their stand and modified
their demands from time to time. It has

hampered the progress of a settled negotiation.

It is for the leadership of the Akali Dal to
now come forward to help in the restoration
of normalcies and to resume discussions.

Shri Vajpayee has referred to a news
item in the Hindustan Times. The inquiries
made by the State Government do not
confirm that any police officer has begged
Shri Bhindranwale for life. Shri Vajpayee
has taken objection to the appointment of
Advisors to the Governor of Punjab. Hon.
Members are aware that whenever
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President’s rule is promulgated in any State,
Advisors are appointed to assist the
Governor in administering the State. It
does not amount to any reflection on the
State officials.

Shri Vajpayee has demanded setting up
of a High Power Commission to enquire
into the allegations of discrimination against
Sikhs and others. I would like to say that
our scheme of things provides for equal and
fair opportunity to every citizen, Sikhs
occupy important positions in all walks of
life and the question of discrimination against
them does not arise by any stretch of
imagination. I am sorry I do not share the
views expressed by Shri Vajpayee in this
regard.

Another point raised by Shri Vajpayee is
about issue of arms licences liberally and to
deserving persons, The administration
takes into account all relevant factors befure
issuing licences for arms. Decisions in this
regard should better be left to the State
Government and the local administration,

Some members have made a reference to
what they have called my offer to form a
Coalition Government with the Akali Dal
during the recent Consuitative Committee
meeting of the Home Ministry. 1 would
like to make it clear that an entirely wrong
impression has been created in this regard.
During the meeting, ] had not stated that
we would like to form a Coalition Govern-
ment with the Akali Dal. Instead my
effort was to be as positive as possible and
in the context of the Government’s desire
not to prolong President’s Rule. I suggested
that Government would always be willing
to seek the cooperation of all parties
including the Akali Dal in the smooth
running of the Government and the early
restoration of the democratic processes [
may repeat that we have always desired to
settle issues through negotiations and ‘in a
spirit of understanding with all concerned
and we would continue to seek a solution in
this manner.

A word about Gurmath  Training

Camps is also perhaps required. The All
India Sikh Students Federation has been
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organising these Camps at various places.
While these Camps are ostensibly for
inculcating Sikh religion and history among
those attending them, it has been reported
that certain sectarian and secessionist views
have also been propagated at these Camps.
According to information available to us about
13 Camps have been organised. In Jammu
and Kashmir, such camps have been
organised at six different places in the last
six months or so. We have advised the
Government of Jammu and Kashmir and
other adjoining States to take appropriate
action against those indulging in illegal
activities, We do not intend making
political issue of such matters, but I would
only hope that the State Government of
Jammu and Kashmir keeps the national
perspective in view as also the requirements
of law and order in this regard.

I can assure this House that we are keen
to find a solution to the Punjab problem.
As 1 have stated in the other House,
Government has always desired to solve the
problem while attempting to see that the
settling of one problem should not give rise
to another.

of Punjab (St. Res.)

We also require a solution which is
acceptable to all. I would hope once again
that the Akali Dal would condmen the cult
of violence being spread by the extremists,
dissociate themselves completely from such
elements and come forward to find a peaceful
solution to the Punjab problem. I would
also request the Hon. Members of the
Opposition to persuade the Akalis to agree
for a negotiated settlement.

MR. DEPUTY
question is :

SPEAKER : The

“That this House approves the
Proclamation issued by the President
on the 6th October, 1983 under
article 356 of the Constitution in
relation to the State of Punjab,”

The Motion was adopted.

18.26 hrs.

The Lok  Sabha then adjourned till
Eleven of the Clock on Thursday, November
17, 1983|Kartika 26, 1905 (Saka).
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